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LOK SABHA DEBATES

LOK SABHA

Morday, June 16, 1980|Jyaistha 28,
1902 (Saka).

The Lok Sabha met gt Eleven of the
Clock,

[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

Foodgraing te Stateg

+
*102, SHRI SAMAR MUKHER-
JEE:
SHR] DINEN BHATTA-
CHARYA:

Will the Minister of AGRICUL-
TURE be pleased to lay a statement
showing:

(a) the State-wise monthly quola
of foodgrains, item-wise;

(b) the actual supplies of food-
grains in each State during the last
four months; ang

(¢) the names of States who have
urged upon the Centre for regular
supply of monthly quota?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R, V. SWAMINATHAN): (a)
Statement I showing the State.wise
allotment of foodgraing for the month
of June, 1980 is laid on the Table
of the House (Annexure—I). There
is no fixed monthly quota as  such,
The allotment ig determined from
month to month taking into account
the requirements intimated by the

523 LS~—1

]
State Governments/Union Territories,
the overali availability of foodgraine
in the Central Pool, relative needs of
varioug States|Unidn Territories, mar-
ket availability and other relevant
factors,

(b) At present information about
off-take of foodgraing by the State
Governments|Union  Territories is
available for period from February
to April, 1980, and Statement II in
this regard is laid on the Table of
the House,

¢

(c) Representationg have been
received from time to time from
certain Stateg like Assam and other
North East Frontier Region, States]
Union Territories, Bihar, Madhya
Pradesh, Maharashtra, Uttar Pradesh,
Orissa and West Bengal that the des-
patch of foodgrains to them has not
been adequate,

Statement-I?

Allotment of foodgrains from Central
Pool to State Government/Union
Territory and other during June, 1980.

(Fig. in 100 tonnes )

State/Union Grains June,
Territorics/ 1980
Others
I 2 3
Andhra Pradesh  Rice 40°0
Wheat--PD 12.0
Mills 16 ‘0
C.G. —_
Total 680
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1 2 8 b 4 2 3
L P T (RO (S SIS EE W S RS A S S S D S G e et o s Gl c— —* ————————————
Rice 35°0 Jammu & Kashmir Rice 118
%
Wheat-PD 15°0 Wheat-PD 9'5
Mills 7'5 Mulls 13°7
T Total 45°0
Total 57'5 e
-0 Karnataka Rice 5°0
Bihar Rice 650 Wheat-PD 10°0
Wheat-PD 60°0 M lls 36-0
Mills 45°0 ————
e Total 51°0
Total 170°0 T
e Kerala Rice 135°0
Wheat-PD 10°0
Gujarat Rice 50 Mulls 10°0
Wheat-PD 50 —_——
Mills 1675 Total 155°0
C.G. 14°9 ————
——— Madhya Pradesh  Rice 600
Total 40°8 Wheat-PD 70°0
_—— Mulls 17°06
Haryana ' Rice — —_———
Wheat-PD 5°0 Total 14706
Mills 15°0
Maharashtra Rice 50°0
Cc.G. -
Wheat-PD 75°0
Mills 50°0
Total 20°'0 ——
- Total 175°0
Himachal Pradesh  Rice 0°55 . .
Manipur Rice 4°'0
Wheat-PD 2°0 Wheat-PD 0'6
Mills 60 Mills 0'6
Total 855 Total 5.2

“C.C-Coarse graims,



JYAISTHA 26, 1902 (SAKA)

< Oral Answers
1

l 2 3
Wlicghalaya Rice 4.0
Wheat-PD 1,0
Mills 1.0
Total €.0
Nagaland Rice 4.0
Wheat-PD 0.5
Mills 1.5

Total 60

Ohcimsa Rice 50°0
‘Wheat-PD 10°0
Mi.ls 2613

Total 8613

Poajal ‘Wheat-PD 10°0
Mills 35°0

Total 450

Rajasthan Rice 2'0
Wheat-PD 40°0

Mills 10°0

Total 52-0

Sikkim Rice 12:0

Wheat-PD 03

Mills 025

Total 12°28

Oral Answers Q

Tamil Nadu Rice
Wheat-PD
Mills

Total

Tripura Rice
Wheat-PD
Mills

Total

Uttar Pradesh Rice
Wheat-PD

Millg

Total

West Bengal Rice
Wheay-PD
Mil's

Total

A & NIslands Wheat-PD

Arunacha] Pradesh Rice
Wheat-PD
Mills

Tctal

150
3.0
65.0
83.0

— i —— c—

7.0
0.5
1.5
90
50°0

100.0

50.0

— s e e

200.0

— e w— —

150.0
150.0

55.0

355.0

— e e
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A — e
! 2 3 1 2 s
Chandigarh Wheat-PD 0'4 Diu Rice -0
Mills 33 Pondicherry Rice o3
- Wheat-PD o-173
Total 37 Total o2y
D & N Haveli Rice 002 Mizoram Rice 60
Dclhi Rice 4'5 Wheat-PD o005
Wheat-P ‘0 B
cat-FD 40 Total 6-03
Mills 42°0 U
T Total Rice T2y
Total 865
Wheat-PD 632- 32
T Mill; 525-05
Goa Rice 35 v
Wheat-PD 1'5
Mills 1'9
Coarse grains 14'3
Total 6-9 Grand Total 1894-84
Statement 17
Off-take of foodgrains from Central Pool durirg Februvary, 1680 to April, 1g8a.
(In *000 tonnes}
State/Recipicnt February March  April Total
Apdhra Pradesh Rice 9'5 142 15.4 30. ¢
Wheat 12°6 15.5 18.7 46.8
Total 22° 1 29.7 34.1 8s.9
Assam Rice 21.1 19.9 10.4 50.4
Wheat 22.0 16.7 15. % 53.8
Total 43.1 36.6 25.5 105.9
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(In ’000 tonnes)

e =

State/Recipient February March April Total
Bihar . . . . Rice 1.6 1.4 1.3 48
Wheat 86.8 69.1 38.6 104.5
Total 88,4 70.5 39.9 198.8
Gujarat Rice 4.5 10.1 7.6 22.2
Wheat 32.% 2:.8 37.4 101°5
Coarse grains 0.3 0.7 0.5 .5
Total 37.1 42.6 45.5 1252
Haryana Rice .o
Wheat 158 12.1 6:6 34.5
Himachal Pradesh Rice 0.1 o.1
Wheat 5.2 6.9 6.7 18.8
Total 5.4 6.9 6.7 18.9
J&K . . . . Rice 5.6 53 5.5 16.4
Wheat 11.9 1.8 14.1 37.8
Total 17.5 17.1 19.6 54.2
Karnataka Wheat 27.8 31.9 28.3 88.0
Kcrala Rice 54.7 45-3 55.7 155.7
Wheat 9.8 8.1 8-4 26.3
Total 64.5 53.4 64.1 182.0
Madhya Pradesh . . Rice 23.9 25.4 27.7 77.0
Wheat 44.7 48.1 30.7 123.5
Total 68.6 73.5 58.4 200°5
Mhharashtra . . . Rice 20.9 53-5 37-5 111.9
Wheat 46.6 86.8 71.8 235.2

Total 97-5 140.3 109.3 347.1
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State/Recipient Feb. March  April Total
. . (In’ 000 tanmey
Manipur . . . Rice 0.3 1.1 0.8 E X
Wheat 0.5 0.1 0.5 i3
Total 0.8 1.2 1-3 3-3
Meghalaya .. . Rice 5.4 6.2 2.4 40
Wheat 2.0 0.8 2.0 4.8
Total 7.4 7.0 4.4 188
e e i s S et e S e e TR T P S Vet e W e W T S Mo S W s o o i s e e e o e i it i e —
Nagaland . . Rice 3.4 1.6 0.4 5-4
Wheat 1.4 0.8 1.9 4.5
Total 4.8 2.4 2.3 9.3
Orissa . Rice 7.8 8.2 8.8 ETR
Wheat 17.1 12.2 13.0 42-%
Total 24.9 20.4 21.8 Gz-%
Punjab . Wheat 37.1 33.% 33.7 104.5
Rajasthan . Rice 0.1 0.2 0.1 o.g
Wheat 28.0 23,6 12.4 G-
Coarse grains Neg Mg
Total 28.1 23.8 12.5 644
Sikkim . . Rice 1.2 1.3 0.6 3.
Wheat 0.3 0.1 6.8
Total 1.5 1.4 0.6 3.5
Tamil Naiu . . . Rice 1.2 L3
Wheat 41.0 23.6 21.4 860
Total 41.0 22.6 22.6 87.2
Tripur . . . . Rice 5.9 4.3 4.7 4.5
Wheat 0.7 0.4 0.2 1.5
Total 6.6 4.7 4.9 6.2
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State/Recipient Feb, March April Tot al
e e e o e e e o e e e e e e s e e e e e e e e e e e e i e e s e e e e e e
Uttar Pradesh Rice 42°8 389 24°7 106° 4

Wheat 179°2  127°9 59'4  366°3
Total 2220 1668 841 472'9
WestBengal . . . 1 Rie 63z 718 717 2067
Wheat 130°3 87°s5 Bo'4 208°a
Total 1935 150'3 152°1 504°'9
Andaman & Nicobar . . Rice o7 o o4 14
Wheat 1°'0 10 —_— 2°0
Total 17 1'9 0'4 3°4
Arunachal Pradesh . . Rice 6 1z o 35
Wheat 0°1 0°1 03 0's
Total 1y 1'g 1'0 4°0
Chandigarh Wheat 3°1 4°4 0°9 84
o TR T
Wheat 67°3 73°0 69°3 209°6
Total 718 778 74°0 2236
Goa,Daman & Diu . . Riee 20 26 28 74
Wheat 0°8 08 0°6 2°2
Total 2°8 3'4 34 g6
Mizoram Rice 2°2 17 2°7 66
Pondicherry incl, Mahe, . Rice o3 o3 oz 08
Wheat ot 0°1 o't 0'3
Total 04 04 0's 11
GRANDTOTAL . . Riee 2833 319'6  288'0  Bgo'g
Wheat 855°5 7289 572°5  2156°'9
_— Coarse grains 03 07 0's 1°5
Total 1139°1 1049°2 861 - 3049.3

Neg : Below 50 tonnes.

* : Provisional, subject to revision.
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SHRI SAMAR MUKHERJEE: I
wil: confine my supplementary, main.

ly to the situation in West Bengal ~

About others I have no experience,
and no knowledge, From the
“Statement showing allotment of
foodgraing from Central Pool to
8tate Governments/Union Territories
....” T find that in respect of West
Bengal, the quantity of rice allotted
is 1.5 lakh tonnes, of wheat 15 lakh
tonnes and of Millo 55,000 tonnes.
The total comes to 3.55 'akh tonnes,
The off-take of West Bengal, accord-
ing to the figures in the other state.
ment given is: February 1935 lakh
¢onnes; March 1,593 iakh tonnes and
April 1,521 lakh tonnes. So, the
gap is increasing between the allot-
ment and the off-take. And the
real position is that the allotted
amount of foodgraing is not reaching
West Bengal, That is why there is
& serious crisis. Why is this so?
Thig is one of my question, Second-
ly, (Interruptions)....

MR, SPEAKER: The hon. Member
wiil cover in one supplementary both
the questions,

SHRI SAMAR MUKHERJEE: This
is (a) and (b). In the reply given
in the Rajya Sabha to the question of
Shri Syed Shahedullah. our Minister
of Agriculture hag said:

“Releases under Food for Work
Programme are made after utilisa-
tion reports from the State Go-
vernment in respect of at least 50
per cent of lhe quantities already
made available are received, The
utilisation reported by Government
of West Bengal fell short of 50 per
cent of the quantity of foodgrains
available with them for utilization
during 1979-80...... "

The figures for the allotment and
the off-take are totally different;
but he has given the above reply. He
also says there:

“....Hence the State Government
did not qualify for further releases
during the current year......”

JUNE 16, 1980
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That s, because they have not
given accounts for more than 50 per
cent of the quantity supplied, they are
not entitled to get another allotment
under Food for Work Programme.

The Finance Minister of West
Bengal hag contradicted it. I am
reading from a newspaper, He
should clarify the position,

MR. SPEAKER; You pin point a
question,

SHRI SAMAR MUKHERJEE: 1
am pin pointing it because it has be-
come a very big controversial issue.
You can understand about the aliot-
ment,

MR. SPEAKER: You put a direct
question and he will reply to it,

SHRI SAMAR MUKHERJEE: If
you deny a State on the basis of the
utilisation account of allotment not
being given, then the State cannot
give gccount of the allotment because
off-take is much lesg than allotment.
You can understand the question,

MR. SPEAKER: I understand the
quastion.

SHRI SAMAR MUKHERJEE: That
is why I am getting full clarifica-
tion, that is why Iam reading from a
letter from the newspaper Business
Standard Calcutta, Friday, 13 June,
1980, addressed to Mr. Birendra
Singh. This was written by the
West Bengal Finance Minister, Dr,
Ashok Miira,

MR, SPEAKER: He must have read
it

SHRI SAMAR MUKHERJEE: No,
no, he has not read it, because his
reply was on the 11th June, 1980, in
the Rajya Sabha., It says as
follows:

“Dr, Mitra has said that the ag-
gregate of foodgrain allotteq to
West Bengal by the Centre in 1979-
80 was 214,928 tonnes. The actual
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quantity released by the Food Cor-
poration was, however, only
164,034 tonnes, The FCI was una-
ble to supply the remainder for a
variety of reasons.

Of the 164,034 tonnes released,
utilisation reports for about 123,000
tonnes had already been forwar-
ded to the Agriculture Minister, Up
to March 31, 1980, utilization re-
ports covered 134,849 tonnes, he ad-
de .n

That means report of 80 per cent
of the stock utilized has been sent to
him. He replied to that utilization
report is below 50 per cent,

MR. SPEAKER: This is going to
be a statement, not a supplementary
question.

SHRI SAMAR MUKHERIJEE: It
is a question involving allotment.
(Interruptions), They have deprived
the State Government....

MR, SPEAKER: You ask him a
direct question why this has hap-
pened.

SHR1I SAMAR MUKHERJEE: I
am asking the gquestion What reply
he will give unless he knows the
position, Hig reply to Shri Syed
Shahedullah’s question is this: “The
Government of West Bengal have
now furnished utilisation accounts
for 1,23 lakhg MTs only against total
quantity of 2,45 lJakh MTs made avai-
lable to them for utilisation during
the year 1979-80.” He is mention-
Ing the figure of allotment,  Actu-
ally what West Bengal Government
has done is that they have given 80
Per cent of this account of the acco-
unt of the amount received. So, you
cannot deprive a State on the basis
that they hampereq account of more

than 50 per cent utilization of the
tota] allotment,

MR. SPEAKER: You ask him a
question, i il

JYAISTHA 26, 1902 (SAKA)
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SHRI SAMAR MUKHERJEE. That
is my question, Will you clarify
the whole position becauss it hos
createq a big controversy? The hon.
Minister is placing *—replies before
the House,

THE MINISTER OF AGRICUL-
TURE & RURAL RECONSTRUC-
TION (SHRI BIRENDRA SINGH

RAO): I object to the remark of the
hon. member,

SHRI HARINATHA MISRA: I
want your rulling whether to say
that some reply is * is parliamentary
or unparliamentary. (Interruptions).

He could have used the word “Un-
true”.

SHRI BIRENDRA SINGH RAO:
The remarks of the hon member to
my mind are most uncharitable, We
have been cooperating with the West
Bengal Government, We have tried
to heip them in every, possible man-
ner. When I stated that utilization
certificate in respect of 50 per cent
at least of the foodgrains supplied
for food for work has not been made
available, I was then correct, My
latest information 1s that they have
supplied certificate for utilization of
123 lakh tonnes of foodgrains. But
in spite of the fact that they have
not fuifilled the conditions laid down
by the Centra] Government, we had
allotted them as a special measure
of help 20,000 tonnes of foodgrains
for West Bengal 5o that the work
continues, He has forgotten that.
I had stated that in the House, Now
he should rest assured that we shall
reiease further quantity for food for
work programme,

The supply of foodgrains in a
particular month has no relation to
the actual demand calculated for any
particular month.  While supplying
foodgraing to a state, we take into
account the quantity of foodgrains
available with FCI and with the
state Government within the state,

*Expunged as ordered by the Chair,
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because we have some constra-
ints Wherever foodgrain is imme-
diately needed, it is rushed in larger
quantities; wherever we find that the
position is easy, we send less quanti-
ty. That is why we have not been
able to meet the full demand made
by the West Bengal Government and
agreed to by the Centra] Govern-
ment,

I should iike to inform the House
that even today in West Bengal there
is stock with the FCI of 3.62 lakh
tonnes of foodgrains so that there is
no shortage of foodgrains. On ac-
count of the fact that there is enough
foodgrains available with FCI with-
in the State of West Bengal it is
wrong to say that food for work pro-
gramme suffered because foodgrain
wag not available. Full’ demand
wag met within the stocks that were
held in West Bengal for food for
work programme,

MR. SPEAKER: The word* is un-
parliamentary; it should be expung-
ed,

SHRI SAMAR MUKHERJEE: I
have not meant him; I said the reply
was * it has created a wrong impres-
sion, However, 1 am not going into
that now.

st IWTEATT AEA: IZ A HE GH A
z |

MR. SPEAKER: All right untru-
thful.

SHR] SAMAR MUKHERJEE: My
second question 1is: how you
are thinking of removing the cons-
traint; which stand in the way of full,
offtake, as early as possible because
people’s hunger cannot be satisfied
by the mere existence of stocks in
FCI godowns, simply, by learning
from the radip that there is no much
stock of foodgrains, Uniess there
is a mechanism of carrying those
stockg to the people who need food—
that is in the possession of the state
government—it is no use. Those cons-

JUNE 16, 1980
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traints should be removed, when, and
by which methods, he should please

explain,

SHRI BIRENDRA SINGH RAO:
We wanted to make every state self-
reliant in the matfer of foodgrains.
The Prime Minister’s 12 point prog-
ramme for meeting natural clamities
and disasters had been commended
to al} the states; the states should
procure as much as possible food-
grains and store them under state
supervision and every district should
have storage facilities so that in case
of emergency foodgrains do not have
to be rushed from Punjab and Har-
yana. That ig being done; that is
our longterm measure and it can be
implemented only with the coopera-
tion and help of the states. I hope
West Bengal also wouid fall in line
as other states are doing, The cons-
traints so far experienced have been
in the matter of movement. Prio-
rities have had to be shifted in the
past, Sometimes it was necessary
to move coal. At times there was
greater urgency for movement of
sugar, Then at times we had to
rush foodgrains, and diesel also had
to be supplied to the various parts
of the country wherever there
was serious shortage. That was
the main constraint-movemeni by
rail and movement by road on ac-
count of diesel shortage. That is why
we could not send the suppiies as
demanded by the States to the full,
But no State hag been allowed to
starve on account of foodgrains
shortage and it has been stated time
and again that we have sufficient
stocks of foodgrains in this country
and there should be no worry on
that account,

Wt AW ¥ IOM: [T A 6
FLIE 40 T T FHT & Torhad g
FH H I[A AW QAT B FRT
fomar s TRYT R A9 | wiT ouT

*Expunged as ordered by the Chair.
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SHRI BIRENDRA SINGH RAO: As
you would kindly see, the question
relates to the supply of foodgrains
and not food for work programme,
It the hon, Member wants definite
information on that I would request
him to give a separate notice.

SHRI BIRENDRA SINGH RAO:
There is a massive programme for
increasing storage capacity. Under the
Food Corporation of India and the
Central Warehousing Corporation it is
not only on the Divisional Headquar-
ters, but we want to build sufficient
storage even at the District and Block
levels. .

PROF. MADHU DANDAVATE: In
States like Maharashtra where em-
ployment guarantee scheme is being
implemented and also it is combined
with food for work, fortunately beacuse
of the assistance given by the Centre
along with usual wages, they are
also actually provided foodgrains.
But in States like Maharashtra, per
day, per kilo, 30 paisa is deducted
and that fund has been built up to
the extent of Rs. 4 to 5 crores, Those
Wwho have been working under the
Employment Guarantee Scheme, they
have demanded that thig fund should
be converted into a Workers Wel-
fare Fund which should be useful
for education as well as medical faci-
lities. In view of this demand since
the Centre is giving full assistance,
will you b able to give general guide-
lines to various States as to how this
particular demand can be met?

JYAISTHA 26, 1902 (SAKA)
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SHRI BIRENDRA SINGH ,RAO:
We shall certainly examine the sug-
gestion.

SHRI M. RAM GOPAL REDDY:
Just now the Minister has said that
under the Twelve Point Programme
the States have been advised to have
their stock. I want to know how much
stock has been procured Andhra
Pradesh and West Bengal?

SHRI BIRENDRA SINGH RAO: I
do not have figures of procurement
for each State separately. If fresh
notice is given by the hon, Member,

We will supply it.

Expulsion of Shri Sur}it Singh from
Indian Hockey Team

*103. SHRI JANARDHANA POO-
JARY: Will the Minister of EDUCA-
TION be pleased to state:

(a) whether it is a fact that Surjit
Singh, a renowned hockey player has
been expelled from the team; and

(b) if so, the reasons therefor?

THE MINISTER OF EDUCATION
‘AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):

(a) No, Sir.
(b)boes not arise.

SHRI JANARDHANA POOJARY:
1 am sorry to say that the hon. Mini-
ster was not furnished with the facts
because the President of All India
Council of Sports, Shri Manekshaw,
has clearly stated that he had gone to
Bangalore and he had no choice but
to set an example to the young play-
ers by sending away Shri Surjit Singh
from the Camp. That is the state-
ment. It is very clear from the State-
ment that Shri Surjit Singh was
expelled from the coaching camp.
Is it the statement of the Minister
that he is still undergoing training in
the coaching camp at Bangalore?
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SHRI B. SHANKARANAND: The
hon. member should know that ex-
pulsion is something different from
mon-~inclusion of a player in a team.
In this case, I still say that Surjit
Singh was not expelled.

SHR] JANARDHANA POOJARY:
I will just read the statement of the
President of the All India Council
of Sports.

MR. SPEAKER: I think he has gone
through thy. statement, He says that
he has not been expelled Next
question.

Discontinuance of grants under
NAEP,

*105. SHRIMAT] PRAMILA DAN-
DAVATE: Will the Minister of
EDUCATION be pleased to state:

(a) whether Government have dis-
continued the grants given under the
National Adult Education Programme;

(b) the reasons thereof; and

(c) whether Government are hav-
ing a fresh thinking on the disburse-
ment of remaining grants?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SANKARANAND):
(a) No, Sir.

(b) and (c). Does not arise.
sy witwenr Tea: O U wgRd

€ g SWT dear g, fo duae g
@ & fed 200 FTTS TIET W 5
T

Q% WIS SqE: AYET 947 €

SHRI B, SHANKARANAND: It is
a long list running into thousands of
«centres al! over the country. There
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are complaintg that the money has
gone into the hands of some com-
munal organisations. I am looking
into that.

tx o<, T8, T§. & fa, T
gu- FEIRI B qar & ST g

SHRI B. SHANKARANAND: I
shall give the necessary information.
1t is a long list.

s swfwenr T3AE: AU g W
g f® we w7 &% 1947 # IWR
gH1, ¥ @HY gHIC T3 §  Paew
&l B sreet fwaay o, 1977 &
Paadt @t &’ 1980 & = Pt T?
Tga 30 el W e Pmenm & srw §
fas @l &7 guame aw T Tt

SHR] B. SHANKARANAND: The
hon. member should know that since
the population has increased in the
country the number of illiterates has
also increased. It is very difficult for
me to furnish the figures.

sfwet Pt zeAd: ofew g
vorw wifgd P 30 @@t & Peed
@ FHT WL 9T, T FA- T @A
-l

MR. SPEAKER: You can ask {for
specific information.

SHR] JAGDISH TYTLER: 1In
these so-called adult education
centres which the Janata Govern-
ment started, a lot of money  was
spent. Is it true that insteag of
their being taught, RSS literature
and photographs of RSS leaders were
distributed and the printing costs of
this literature were met from this
fund? ‘It is very important. I
want to know which were the agen-
cies which received this money and
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\f the costs of printing the RSS lite-
rature and photographs of RSS
leaders which were distributed at
these centres were also met from
the treasury?

SHRI B. SHANKARANAND: Gov-
ernment hag been receiving com-
plaints as regards the implementa-
tion of adult education programme,.
There have been lot of complaints
that the money has slipped into the
hands of some communal organisations
in this country. 1 am looking into all
the complaints,

St woor @t ¢ gz Poem @

R TR & o afw gefear =
ff, SHH FT Il 7 IF THER G-
o g B R .oy, 5 Pele-
& TR g &= Poar mm w# §A
wElew § JWAT 9l g P e m-
FTT FHHT o HCATET |
MR. SPEAKER: Shri
Choubey,

SHRI NARAYAN CHOUBEY: The
Minister has kindly stated that as yet
he has not got the figures with him
as to the number of such persons who
have received the adult education in
the country. He says that as the
population is increasing the number
of people who are illiterate is also
increasing. Is it not a fact that the
illiteracy in the country is increasing
in the same proportion as the popu-
lation is increasing?

Narayan

MR. SPEAKER: Shri
Faleiro.

Eduardo

SHRI EDUARDO FALEIRO: Is
it a fact that a review committce
was appointed by the previous Gov-
ernment itself to go into the work-
ing of this scheme and the Committee
has now submitted its report, point-
Ing out that the whole scheme was
a failure? If so, whether the Gov-
ernment will review the entire pro-
gramme of Adult education which
has been merely a tool to protect
Some voluntary organisations close
to the then ruling party?
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SHRI B. SHANKARANAND: The
Review Committee has submitted i‘s
report and we are looking into it.

TWEATT | T TMHNTC qUT TrHa| =
ot qgw

*107. s W T TOM: T G
wft g TaW F FOT HCA P

(®) =T Pacim as | qoEE A
e fadad 77 sTHuT ww T,

(@) Towm 7w+ (e ameT
STFAT FT IT TEHTY A TTAT 18
AL

(M) TEIW A w fEoe 9T aTE-
g3t &7 quf SRR /o agAT A

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI KARTIK ORAON): (a) About
325 new post offices are proposad to
be opened in Rajasthan during the
current financial year. This however,
is subject to modification in the light
of the new Five Year Plan under pre-
paration,

(b) & (c). About 10 extra depart-
mental post offices may be upgraded
as departmental sub-post offices, Pro-
posals for upgradation of 8 sub-post
offices to the level of head post offices
hawe also bheen taken up.

SHRI KARTIK ORAON:  The
lowest post office is Extra Depart-
mental Branch Office and the next
one is Departmental Post Office, sub-
post office and Head Post Office. The
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criteria for opening an Extra Depart-
mental Branch Post Office in a rural

area is that the village is either the
Headquarter of a Gram Panchayat or
has a population of 2000 or more;
the village is situated at a minimum
distance of 3 kms from an existing
post office and the estimated income
of the proposed post office is at least
25 per cent of its estimated cost.

In case of hilly, tribal and back-
ward areas a post office can be
opened in a village provided the
village is either the headquarter of
a Gram Panchayat or has a minimum
population of 1000; the village is at
a minimum distance of 3 kms from
an existing post office; and the esti-
mated income of the proposed post
office is at least 10 per cent of its
estimated cost. For this purpose an
integrated cluster of villages within
a radius of 1.5 kms can also be
‘taken into account,

As regards Railway Mail Service,
this is a suggestion for considera-
tion of the Govyernment.
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Lmofcropduetodmu_hginwm
Benga)

*108. SHRI PIUS TIBKEY: Will
the Minister of AGRICULTURE be

pleased to state:

(a) the estimated loss of crops due
to drought in West Bengal;

(b) the assistance sought by the
West Bengal State for giving relief to
farmers and the assistance provided
by the Central Government to West

Bengal State; and

(¢) whether the assistance so far
provided by the Central Government
has been considered inadequate and
if so, what further assistance is pro-
posed to be given to West Bengal

State?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
R. V. SWAMINATHAN): (a) and (L).
A statement is laid on the Table of the

House.
(¢) No, Sir.

— e S — S — —— — — e S ot s

Estimated loss due to droughtin

PART (b)

— st e e ey —— —— —

Assistance sought by the

Assistance provided by
the Central Goverre
ment to West Bengal

We.t Bengal Government of We:t Bengal Governmert
1 2 3
1979-30 1979-8 197966
Lre-Kharif Pre~Kharif Pre-Kkharif and Kharif
4.75 lakh ha. of cropped area was (i) The State Government pro- (i) On the basis of

jected an expenditure to

reportedly damaged and
the tune of Rs. 4352 lakhs

4-2 lakh ha. remained unsown.

The value of the crops lost including short teym loan for

was cs'imat:d at Rs. 225 crores, Rs. 13.00 lakhs.

by the S'ate Government, (ii) Allocation of 1,35 lakh M.T.
of foodgrains under Food-
for-Work Programme and
10-500 M.T. of foodgrains
for assistance to unem-
ployable categories of persons
and their families was also
asked for.

the reports of the
Centra]l Teams which
_visited the State d ir-
ing June 1979 and
Decem™xr 1949 ard on
the recommendation
of the High L-~vel
Commitee on Relief
thereon a total ce'ling
of expenditure of Rs.
2767 lakhs was a»pro-
ved for purposes of
Coatr.] assistance for
the drouzht covering
both  Kharif and
pre- Kharif perioda.

m——
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-Kharif

Kharif

- 0% la%h ha. could not at all be sown (i) The State Government

and 8 50 lakh ha. were report-d
to have been partially damaged.
The value of crops lost was estima-
ted at Rs. 467 crores by the S+ate

Government.

19%0-81

In the middle of May, 1980

sought assistance of Rs.
5022.40 lakhs,

(ii) Allocation of 24500 M. T.
of foodgrains under theFood-
for-Work Programme.

1980-81

The State Government has not

S ate Govt . rcported that the dro- asked for any Central assis-

uzht conditions in the 1o
cts are cont'nu'ng during the cu-
rrent year in varying dezrees. No
report abont estimated damage

1o crops has been received.

distri- tence during  the

current
financial year.

(ii) The Central Govt.
:llocated and released
2 45 lakh M.T. of
foodgains under nor-
mal Food-for-Work
Programme and Speci-
al Food-for-Work Pro-
gramme inclucing © 30
Iakh M.T. of food-
grains carrid forward
from the previous year.

(i1i) Short-term  loans
of Rs. 8 crores was
senctioned for  rabi
cropg. and Rs. 5
crores for Kharif
and pre-Kharif period.

(iv) 6,9¢co0 M. T. of food
grains was allocated
under Food for Nut-
tion Programme f r
feeding pregna-t wo-
men, loctating mother-,
old, infirm destitues
and handicapped per-

son and  children
sbelow six years.
1980-81

(1) the Cenuazl Govt.
h .ve allocated 40,000
M T. of foodgrains
under the Normal
Food.for.Work  Pro-
gramme and the
Special Food-fcr-Work
Programme.

(i1) Short-term loans of

Rs. § c-ores was
sanctioned for Kharif
1980.

(iii) The Govt. of India
is procur'ng rigs from
indi genous many-
facturers boring drink-
ing  water wells in
the hard rock creas.

SHRI PIUS TIRKEY: The Minister
hags stateq that the State Government
sought assistance of Rs. 5022.40 lakhs.
On the basis of the reports of the
Centra]l Teams which visited the State
during June, 1979 and December, 1979

proved against

and on the recommendations of the
High Level Committee on relief
thereon, a total ceiling on expendi-
ture of Rs. 2,757 lakhs has been ap-

the assistance of

Rs. 5,022,40 lakhs sought by the
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Government of West Bengal. May
I know from the hon. Minister the
findings of this Committee and why
50 per cent of the assistance sought
by the Government of West Bengal
bhas been rejected?

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI BIRENDRA SINGH
RAO): Sir, you would agree that
loss on account of such natural disas-
ters cannot be fully compensated. The
Central Teams that visited the States
made recommendations on assessment
of varivus factors ang taking in view
the overall need for Central help in
all the 11 States affected by drought
and in my opinion the West Bengal
Government got the maximum help
compared to any other State on ac-
count of drought, As I have stated
earlier in this House, the ceiling fixed
for West Bengal was Rs, 13 crores
which ¢an be compared to g large
State like UP. U.P. only got Rs, 10
crores. So there should be no griev-
ance on that account,

SHRY PIUS TIRKEY: May I ask
the hon. Minister, out of the total
allocation of 70.000 metric tonnes of
foodgraing under the normal food-for-
work pyrogramme and a special alloca-
tion of 24,500 metric tonnes, how
much actually is received by the
Government of West Bengal up to this
date including 6,700 metric tonnes of

foodgrains allotteq for nutrition pro-
gramme?

SHRI BIRENDRA SINGH RAO:
The entire quantity of foodgrains
allotted for food-for-work programme
has been placed at the disposal of the
West Bengal Government and so far
as my information goes they have
utilised the entire quantity according
to them, but we have received certi-
ficates of utilisation only 1n respect of

50 per cent of the allocation as I have
stated.

SHRI SANJAY GANDHI: Is it a
fact that there were a large number
of complaints that the West Bengal
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Government hag diverted the money
provided for drought relief and famine
relief to the CPI (M) party card-
holders?

SHRI R. V., SWAMINATHAN: Sir,
it is true that we have also received
some complaintg regarding what the
hon, Member has mentioned,

(Interruptions).

SHRI BIRENDRA SINGH RAO:
Sir, it is a fact that several complaintg
were received about mis-utilisation of
the quantity of foodgrains supplied
to the State under the food-for-work
programme. We sent a team for hold-
ing inquiries intp those complaints
and it has come out during the course
of inquiry that party workers in
villages were paid to look after the
work in the Panchayats out of the
amounts obtined for the food-for-work
programme and also this assistance
was utilised, as I have stateg earlier
in reply to a question on the Call
Attention motion, to repair private
land-owners’ tanks. Even sand was
removed fiom the fields of private
land-owners out of this grant only to
help certain individuals. The report
is being processed,

Ano'her very serious irregularity
committed by the West Bengal Gov-
ernment is that they have failed to
constitute committees for looking after
the Food for Work Programme ac-
cording to the guidelines laig down.
They are reluctant to associate even
legislators belonging to parties other
than the ruling party. We are look-
ing intg these complaints, and we
shall soon decide, if the West Bengal
Government refuses to accept the
guidelines laid down by the Centre,
what should be the policy of the
Centre.

SHRI SAMAR MUKHERJEE_rose,

MR. SPEAKER: Nothing should
go on record without my permission,

SHRI SAMAR MUKHERJEE: **

**Not recorded.
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SHRI NARAYAN CHOUBEY: The
hon, Minister has given reply to a
very *** question from a very big
man.. ... (Interruptions).

AN HON. MEMBER: It should be
expunged.

MR, SPEAKER: The expression is
unparliamentary. You can put a

question, not make an insinuation.

SHRI NARAYAN CHOUBEY: Let
me put a question. (Interruption).

' MR. SPEAKER: You can come out
with a very constructive supplemen-
tary, That is what I want.

SHRI NARAYAN CHOUBEY: He
has stated that the Food for Work
Programme was used even to repair
private tanks and for removing sand
from the fields of private land owners.
As you know, there were heavy floods
in West Bengal in 1978 ang entire
districts were devastated. Sand cover-
ed lakhs and lakhs of acres of land,
and sand and flood do not follow the
directives of the Central Government.
In a devastating situation like that,
when lakhs and takhs of acres of land
are covered by sand is it wrong on
the part of the State Government to
remove the sand, so that food can be
produced?

PROOF. K. K. TEWARY: He is in
the habit of making such remarks.
He must apologise for that.

SHRI BIRENDRA SINGH RAO:
Removal of sanq from private owners’
fields may be necessary in view of the
State  Government’'s  policy  of
helping the farmers, but the Food for
Work Programme does not entitle the
State Government to go against the
guidelines laig down, and this was
contrary to the instructions given by
tbe Central Government for utilisa-
tion of the Food for Work assistance.

SHftI PIUS TIRKEY: The State
Trading Corporation is adding to the
trouble because of slow supply of

R — — e
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essential commodities like sugar, edi-
ble vils etc, May I know from the
hon. Minister what steps have been
taken to streamline the publiec distri-
bution system in the modified ration
shops in West Bengal?

SHRI BIRENDRA SINGH RAO:
The question relates to ths Depart-
ment of Civil Supplies and so, the
hon. Member may put a separate
question.

SHRI M. RAM GOPAL REDDY:
The Minister has categorically stated
that the funds or the foodgrains sup-
plieq to the Government of West
Bengal had been misused, I would
like to know, what method the Minis-
ter is going to adopt to recover the
money from the Government of West
Bengal.

MR. SPEAKER: Next Question.

Lack of Foodgraing for Food-fer-
work Programme in West Bengal

*109. SHRI NARAYAN CHOUBEY:
Will the Minister of RURAL RECON-
STRUCTION be pleased to state:

(a) whether the Food-for-Work
Programme in West Bengal has been
suffering because of lack of adequate
supply of foodgrains from the Centre;
and

(b) if so, this measures taken to
release the requested quota of food-
grains for the programme?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI R, V. SWAMINATHAN): (a)
and (b). No, Sir. A total quantity
of about 2.45 lakh MT. of foodgrains
was available with Government of
West Bengal during the year 1979-80,
Out of this, the State Government
have reported utilisation so far of
1.23 lakh MT. only. As such, the
State Government have a substantial
quantity of foodgrains with them.

***Expunged as ordered by the Chair.
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In addition, a further quantity of
20,000 MT of foodgrains has been re-
leased to the State Government dur-
ing 1980-81,

SHRI NARAYAN CHOUBEY: The
hon. Minister has stated that 2.45
lakh MT of foodgraing have been
given to West Bengal Government,
out of which, only for 1.23 lakh MT,
the utilisation certificate has been
received. Only in his reply to the
previous Question, the Minister has
stated that the State Government
had actually made use of the
entire thing available with it. In
view of this, I would like to know
whether the replieg given are contra-
dictory or not. Since the utilisation
certificate has been received only for
50 per cent is it the inference that
the whole thing has not been used?

SHRI R. V. SWAMINATHAN:
The quantity of foodgrains that was
available with the Government of
West Bengal was 2.45 lakh MT and
they have availeq of 1.23 lakh MT
out of the stock they had.

SHRI NARAYAN CHOUBEY:
What is the actua] quantity used by
them? I am not asking about the
quantity for which the utilisation
certificate hag been given. 1 would
like to know whether in the case of
other State Governments also, the
Centra] Government behaveg in the
same fashion. Do you demand utili-
sation certificate from them and is it
the practice that only after getting
that, you give the grants?

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHR! BIRENDRA SINGH
RAO): As 1 have already stated, our
practice is, we only calculate the
quantity of foodgraing utilised on the
basis of utilisation certificate received
from the States and that ig only to
the extent of 50 per cent so far in the
case of West Bengal, out of 2.45 lakh
MT. When 1 visited West Bengal, 1
was told by the West Benga] Govern-
ment Officerg that they hagq exhausted
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al] their foodgrsins. This was thejr
statement. They also said that the
food for work programme had come
to a stang still. There wag a serious
drought in some of the districts and
on humanitarian grounds, they asked
the Centre to release some more food-
graing and on thig request of theirs,
a further quantity of 20,000 MT was
releaseq as a special case, in spite of
the fact that this is not in accordance
with our practice that we follow in
respect of other States. So far as we
know, only 50 per cent had been
utilised since the utilisaion certificate
hag been received only for that. We
shall release further quantity of food-
graing so that the work in West
Bengal continues.

SHRI SAMAR MUKHERJEE: 1
woulq like to clarify one thing. He
has stated...

MR SPEAKER: You can put only
a supplementary question, There is
no question of clarification.

SHR]1 SAMAR MUKHERJEE: Out
of the allotment of 2.45 lakh MT, we
had obtained only 1.64 lakh tonnes.
Out of this, for 1.35 lakh MT, they
have given utilisation certificate.

MR. SPEAKER: Mr. Mukherjee,
yeou can only ask a gquestion.

(Interruptions)

MR. SPEAKER: I have to point
out to you that you can only ask
questign. You cannhot explain, You
ask a straight question.

SHRI SAMAR MUKHERJEE: The
State Government has got actually
anly 1.64 lakh MT. They have given
utilisation report for more than 80 per
cent of this gquantity.

MR. SPEAKER: What is the
supplementary?

SHRI SAMAR MUKHERJEE; My
supplementary is, the Minister stated -
that they have given @n account of
less than 50 per cent of the stock
allotted to them....
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MR. SPEAKER: So, what is your
question?

SHRI SAMAR MUKHERJEE: My
question is, whatever quantity they
have received, they have submitted
utilisation certificate to the extent of
more than 80 per cent and they are,
accordingly, entitleq to get foodgrains
to that extent. Whether it is correct
or not?

MR. SPEAKER: He has already
answered that. Mr. Sanjay Gandhi.

SHRI NARAYAN CHOUBEY: 1
am entitled to two supplementaries.
] have put only one.

MR. SPEAKER: I will give you
another chance later.

SHRI SANJAY GANDHI: In view
of the known corruption and misuse
by the CPM Government in the use
of foodgrains for the “food for work”
programme, will the Central Govern-
ment take any steps to see that fur-
ther corruption and misuse does not
take place?

SHRI JYOTIRMOY BOSU: It is
an insinuation. (Interruption).

SHRI SANJAY GANDHI. 1t is
not at all an insinuation,

SHR] BIRENDRA SINGH RAO: 1
have stated the irregularities that
have been detected The Central
Government’s effort in the first in-
stance, is to persuade the State Go.
vernment of West Bengal to see
reason and then we shal] decide. If
they still continue with mal-practice,
then we shall have to decide on some
other action,

‘SHRI NARAYAN CHOUBEY: My
p1p.pointed question to the hon.
Minister ig this. He hag stated that
2.45 lakh tonneg of foodgrains have
been allotted. 'What is the actual
amount of foodgraing that hag reach-
ed the hands of the State Government

of West Bengal out of 245 Iekh
tonnes?
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SHRI BIRENDRA SINGH RAO:
The total quantity of foodgrains re-
leaseq for “food for work” programme
is placed at the disposal of the State
Government. They coulq draw on it
any time they like. There is enough
stoek of foodgmins in West Bengal
Therefore, there could not be any
difficulty of non-supply of foodgraing
on this account. It jg5 presumed,
therefore, that all the quantity has
been drawn from it.

SHR] SATYASADHAN CHAKRA-
BORTY: Though I am not provoked
by Mr. Sanjay Gandhi because he
speaks ag a part of party propaganda
I want to sk the hon. Minister
pointedly ag to why he was stating
something about West Bengal parti-
cularly, about the misuse of funds
and all that? Before telling all these
things, is it not expected of the hon.
Minister that he should first get these
things substantiated anq then only
say all that? Doeg it not otherwise
become a part of party propaganda?

MR. SPEAKER: It is disallowed
because the hon. Minister was telling
from the findings of the inquiry.

SHRI JYOTIRMOY BOSU:. Will
the hon. Minister kindly give a spe-
cific reply t5 my pointed question as
to what was the amount of foodgrains
that was allotted, what wag the
amount of foodgrains that was
actually received by the State Go-
vernment of West Benpal gnd how
much of it has been accounted for so
far,

SHRI BTRENDRA SINGH RAO: It
has already heen stateq repeatedly
that 245 lakh tonnes were released
for “food for work” programme and
this entire quantity i at the disposal
of the State Government.

SHR] JYOTIRMOY BOSU: How
much actually received ig the ques-

SHRI BIRENDRA SINGH RAO:
Because there is enough foodgrains
stock in the State....
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SHRI JYOTIRMOY BOSU: He is
evading, How much actually received
by the State Government of West
Bengal?

SHRI BIRENDRA SINGH RAO:
As stated by the West Bengal Govern-
ment itself, the entire quantity of
foodgraing has been taken by the
State Government ang even Where
there is no food stock with the FCI,
we have allowed. (Interruptions).

SHRI JYOTIRMOY BOSU: One
question was how much...

MR. SPEAKER: No, he has already
replied. You can put another aques-
tion.

SHRI JYOTIRMOY BOSU: 1 will
do that.

SHRI KRISHNA CHANDRA HAL-
DER: First of all, before putting my
question, I want to point out that he
cannot say, ‘Malpractice’ of the Waest
Bengal Government because the find-
ing has not yet come to the Central
Government, You know that at the
time of the severe flood and at the
time of this Year’s severe drought,
not a single person has died in West
Bengal, It is known to the country
and to everyone that at the time of
the flood.

MR. KRISHNA: No, no, you are rot
putting any question, Please put
your question.

SHRI KRISHNA CHANDRA HAL-
DER: I am putting the question. Is
it not a fact that, in spite of the
meagre quantity of food supplieq to
the State Government, the State Go-
vernment efficiently fought the severe
drought in West Bengal and so the
question of ‘malpractice’ in West
Bengal does not arise?

MR, SPEAKER: It is not a ques-
tion,

PROF. K. K. TEWARY: Is it not a
fact that vast tracts of land belong-
ing to some CPM leaders have been
reclaimeq with the wheat provided
by the Central Government tgo the
West Bengal Government?
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SHRI BIRENDRA SINGH RAO: 1
would not be able to go into the spe-
cific complaints. This is generally
the report of the Team that visited
West Bengal for enquiry, and I men-
tioned a few facts, If the Hon, Mem-
bers resent the words ‘malpractices’
and ‘irregularities’—in my opinion
these could be the only words to be
used where there is breach of the
conditions laig down for g particular
programme—and if there is any sof-
ter word, they can suggest, I do not
mind substituting it. (Interrup-
tions).

SHR] BHAGWAT JHA AZAD:
May I know why in spite of the fact
that 2.45 lakhg tons was placed at the
disposal of the State Government and
it was left to their sweet will when
to draw upon it for the work, that
Government did not draw it and uti-
lise the scheme and allowed the Food
For Work programme to suffer? Did
the Central Government find out
what are the reasons? [s it because ol
administrative reasonsg or other rea-
sons?

MR. SPEAKER: He has already
replied,

SHR] BHAGWAT JHA AZAD: 1
want an answer to my question,

MR SPEAKER: He has already
done it, I think.

SHRI BHAGWAT JHA AZAD: No,
he hag not.

SHRI BIRENDRA SINGH RAO: 1
have stated already that the entire
quantity is presumeq to have been
withdrawn by the West Bengal Gov-
ernment angd it is supposed to be with
them. They have utilised it, as they
say, but we have not received the
utilisation certificate. (Interruptions).

SHRI BIJU PATNAIK: Is the Hon,
Minister aware that in the Ministry
of Food and Agriculture, which
makes the allotment to the States and °
to FCI the normal delay in delivery
spreads over three months and that,
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between the allotment and release
order given to the FCI and the rail-
way movement or truck movement,
the disastrous difference of time is
nearly two to three months? 1Is the
Minister aware of this fact?

SHRI BIRENDRA SINGH RAO:
The hon. Member probably could not
follow me, Ag soon as the releage
order. .

SHRI BIJU PATNAIK: I have fol-
lowed clearly. Please answer my ques.

tion,

SHRI BIRENDRA SINGH RAO:
There is no relation between release
of foodgrains meant for the Food-For-
Work Programme and the movement
of foodgrains to a State. Ag soon as
a quantity is releaseq for this Prog-
ramme, the State Government can
immediately go to any FCI godown
and get the quantity released on their
orders, district-wise. Even if there
is no stock with the FCI if the State
Government has some stock with it,
they can utilise that stock alsg for
this Programme and then it is rep-
lenished.

MR, SPEAKER: Next Question.

SHRI BIJU PATNAIK: The Minis-
ter has not answereg my dquestion.

MR. SPEAKER: Next Question, Mr.
Ram Gopal Reddy.

SHRI BIJU PATNAIK: The Minis-
tgr must not be under mis-concep-
tion of facts. When there is a heavy

drought and famine condition in a
State or a floed condition in a State
tike West Bengal or Orissa.

MR. SPEAKER: Please sit dow:.
I have gone to the next Question.

SHRI BLJU PATNAIK: It is very
unfaijr,

MR. SPEAKER: Not at all.
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Complaints about misuse of S.T.D.
Facility

*110, SHRI M. RAM GOPAL
REDDY: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether a large number o?
complaints have heen received by
P.&T, Department from telephone
subscribers regarding misuse of STD
dialling facility by unscrupulous per-
sons; and

(b) if so, what steps Government
propose to take in thig regard?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
(a) Yes, Sir. Complaintg of thig nature
have been received. In many cases
investigations showed that there was
no spur{ in the meter reading and no
unauthorised connection was detected.
In a few cases unauthorised connec-
tions were detected and action initiated
against the persons found involved in
the foul practice.

(by (i) Action to amend the Indian
Telegraph Act to make unauthorised
diversion of line a major offence, is
in progress,

(i) Vigilance Squads have been
formed in Calcutta, Bombay, Madras
and Delhi Telephone Districts to make

.surprise checks for detecting any mis-

use.

(iii} Charge analysers are being
imported to detect such cases more
easily.

SHR] M. RAM GOPAL REDDY:
Sir, some unautharised connections
were detected. I want to know what
specific steps have been taken by the
Government,
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THE MINISTER OF COMMUNICA-
TIONS (SHR] C. M. STEPHEN): The
specific steps have been broadly stated.
We have got a Vigilance Squad which
immediately goes into it. I cannot
give the exact number of complaints
that have been registered, The infor-
mation js being gathered. For ex-
ample, I could say, in Delhj from
1-10-1979 to 31-3-1980....

SHRI JYOTIRMOY BOSU: 21
days’ notice was not enough for the
Minister to collect the information. Is
it how this House is treated, Sir?

SHRI C. M, STEPHEN:. I have not
been asked to collect the information.
I have only incidentally stated, For
instance, in Delhj from 1-10-1979 to
31-3-1980, there were 55 complaints.
All the complaints were investigated
and it was detected in three com-
plaints that there were mis-connec-
tions, In the case of one the employee
wag identified and he was suspended.
In the second, the investigation went
on and the responsibility could not be
fixed; five or six persons are involved;
furiher investigation is proceeding. In
the third case, investigation is under
way. Any time a complaint is receiv-
ed, immed:ately investigations start.
We have got a Vigilance Squad that
goeg into it, There are different as-
pects to a case. The ‘whole thing is
analysed and we try, as best as we
can, to idemtify the responsible per-
sons.

SHR;] M. RAM GOPAL REDDY:
It has been stated that ‘charge ana-
lysers are being imported to detect
such cases more easily’. How much
time will be needed for the import?

SHRI C. M. STEPHEN: For import,
certain stages have to be gone into.
We have come to the final stage; a
letter of credit has been opened and
we are likely to get it; I cannot say ex-
actly by what time; but 'we are in the
fina] stage.
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Production of Pulges

#106. SHR] AMARSINH V, RATHA-
WA: Will the Minister of AGRICUL-
TURE be pleased to lay a statement
showing :

(a) the production of pulses in the
country during the years 1977-78,
1978-79 and 1979-80; and

(b) the measures taken for in-
creasing the production of pulses to
meet the increasing demand of the
country?

THE MINISTER OF AGRICULTURE
& RURAL RECONSTRUCTION:
(SHRI BIRENDRA SINGH RAO):
(a) The production of pulses in the
country during 1977-78 and 1978-79 is
given below:—

Year Production in
million tonnes
1977-78 11.97
1978-79 12.17

The estimates of pulses production
for the year 1979-80 have not yet been
finalised.

(by The principal measures for in-
creasing the production of pulses are
given below:—

(i) Under a Centrally sponsored
scheme an intensive programme for
development of pulses is under im-
plementation in 56 districts, which
account for nearly two-third area
under pulse crop in the country.
Among other things, this scheme
aims at demonstraiions on farmer’s
fields; provision of training for far-
merg and extension ‘workers; pro-
duction of Rhizobium culture. stren-
gthening of the seed production ar-
‘rangements; and expansion of plant
protection measures;

(ii) In addition, States are under-
takirig pulse developrient program-
mes from their own funds; and

(iily The cultivation of summer
moong after the harvest of wheat
has been popularised by organising
special campaigns in Northern States
and rabj moong/urd in rice fallows
in Eastern and Southern States,

Assistance for Drinking Water in
Rajasthan

*111, SHRI MANPHOOL SINGH
CHAUDHARY: Will the Minister of
WORKS AND HOUSING Le pleased
to state:

(a) whether it is a fact that the
Centre have agreed to pay full cost
for the drinking water arrangements
in the drought hit areas of Rajasthan;

(b) if so, the details thereof; and

(¢) the details of the region where
this work would pe undertaken?

THE MINISTER OF WORKS AND .
HOUSING (SHRI P. C. SETHID): (a)
No, Sir.

(b) and (c). Do not arise.
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Amount speat by UNICEF in Wellare
of Indian Children

*113. SHRI P, M. SAYEED:

SHRI M. V, CHANDRA SHE-
KHARA MURTHY:

Will the Minister of SOCIAL WEL-
FARE pe pleased to state:

(a) whether it is a fact that UNICEF
hag decided to spend about Rs 40
crores in India for the welfare of In-
dian children during this year;

(b) if so, the programmes on which
this amount is proposed to be spent;
and

(¢) whether Government have pre-
pared any plan in this regard?

THE MINISTER OF EDUCATION
& HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):
(a) The estimate of UNICEF assistance
for programmeg in India for 1980 are
as follows:—

Truy, amme Funds from : (m lli n)

UNICEF’. genenal iescuices $ 31.480

Noted Funds $ 4.76€
Total $ 36.246

E.cquivalent to about Rs. 30 croyes.

(by The programmes of child deve-
lopment assisted by UNICEF are:—

(1) Developmental and Supportive
Activities;

(2) Inlegrated Child Development
Services and Special Nutri-
tion Programme;

(3) Food and Village Technology;
(4) Health and Family Welfare,;

(5) Water and
Stnitation;

Environmental

(6) Prvimary Education Reforms;
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(7) Higher Educaticn in Food and
Nutrition;

(8) National Institute of Public
Cooperation and Child Deve-
lopment;

(9) Urban Development (provision
of social inputs);

{10) Area Development (provision
of social inputs);

(11) Flood Relief and Rehabilita-

tion,

(¢) Provision of UNICEF assistance
is governed by the Masier Plan of
Operationg 1974—78 jointly executed
by UNICEF and the Government of
India. This Master Plan of Orpera-
tions has been extended by a Adden-
dum to cover the period upto 31st
December, 1980. A new Master Plan
of Operations for the trienium 1931—
83 is under preparation in consulta-

tion with concerned Ministries and
UNICEF.

National Policy on Libraries

*114. SHRI HANNAN MOLLAH:
SHRI SATYA GOPAL
MISRA:

W:ll t{he Minister
be pleased to state:

of EDUCATION

(a) whether Government are aware
that there is no Nationa] Policy on
liberaries in the country;

(b) whether Government have re-

ceived any proposal to formulate a
national policy on libraries;

(c¢) whether Government propose

to appoint a Commission to advise
Government on the jssue;

(d) whether Government propose to
enact necessary laws in this regard and
enforce the laws which are already
existing; and

(e) if so, the details thereof?

THE MINISTER OF EDUCATION
& HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):
(a) Yes Sir,
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(b) to (d). No, Sir.

(e) Does not arise.

Telephone Limk between  District
Tewns and State Capital in Gujarat

¥115. SHR] D. P. JADEJA: Wil
the Minister of COMMUNICATION
be pleased to state:

(a) whether all the district towns in
Gujarat have been linked with the
State Capita] with telephone services;
and

(b) if not the names of twons which
are yet to be linked with this faci-
lity?

THE MINISTER OF COMMUNICA-
TIONS (SHRI C. M. STEPHEN):
(a) Yes Sir,

(b) Question does not arise.

Import of Selar Pumps

*116. SHRI G. Y. KRISHNAN: Will
the Minister of RURAL RECONS-
TRUCTION be pleased to state:

(a) whether his Ministry has ap-
proached the Finance Ministry for the
import of solar pumps from a com-
pany abroad without paying customs
duty; and

+ (b) whether any recommendations
have also been made by the Depart-
ment of Science and Technology for
testing and field trials?

THE MINISTER OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI BIRENDRA SINGH RAO):
(a) No, sir, This Ministry has not
approached the Finance Ministry for
import of solar pumps from a com-
pany abroaq ‘without paying customs
duty, However, this Ministry recom-
mended to the Finance Ministry a
Proposal from M/s. Indian Detonators
Limited, (IDL), Chemicals Ltd., for
m\portmg the components of 100 golar

pumps without payment of customs

duty.

(by No, Sir, Testing and field trials
of solar pumps had been undertaken
mainly by the Indian Agricultural Re-
search Institute (IARI). However, De-
partment of Science & Technology has
been fully associated with the formu-
lation of a project on solar pumps and
that Department js represented in the
Working Group set up by the Minis-
try for thig purpose.

Damage t3 Crop due to Floods Cyclo-
ne in Gujarat

*117. SHRI AHMED M. PATEL: Will
the Minister of AGRICULTURE be
pleased to lay a statement showing.

(a) the extent of damage done to
the crops due to floods, cyclone and
other natural calamities during the
years 1978 and 1979 in various parts
of the Gujarat State;

(b) whether the Central Study
Team has made certain recommenda-
tions; and

(c) if so, the details thereof and
the subsidy given by the Centre?

THE MINISTER OF AGRICULTURE
& RURAL RECONSTRUCTION (SHRI
BIRENDRA SINGH RAO): (a) 1978:
The State Government reported that
there were very heavy rains and floods
in August, 1978 in certain parts of the
State, affecling abcut 2.55 lakh ha. of
cropped area.

1979: On account of floods in August
1979, 4.75 lakh ha. cropped area was
reported to have been affected.

(b) and (c). 1978: No Central Team
visited the State during 1978 floods.

1979: On the basis of the Reporti of
the Central Team and the recommenda-
tions of the High Level Committee on
Relief thereon the Government of
India approved a ceiling of expenditure
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of Rs. 5060.28 lakhs for purpose of Cen-
tral assistance. Qut of this amount
Rs. 473.00 lakhs account for suosidy to
small and marginal farmers, small
fishermen, artisans and small traders
and for repair/reconstruction of huts/
houses damaged partially/fully. The
detailed break up of the ceiling of ex-
penditure is as follows:—

——— - —

Item of expenditure (Rs. in
Lakhs)

A. Relief

1. Setting up Relief camps and
rrovision of food, clothing etc.

far persons evacuated | . 147.00
2, Clearing mud/debris etc, . 257.00
3. Gratuitous Relief . . 125.00
4. Distribution of medicines 19.74
5. Emergenrey water supply mea-

sures in Morvi town 20,00
568.74

B. Rehabilitation

1. Subsidy to small and marignal
farmers @25Y%, and 3349 of the
cost for wells/pumpeets and agri-
cultural implements, . 40.00

2. Subsidy to small and marginal
farmers at 509 of the cost for soil
conservation etc. . . 150.00

3. Subsidy for purchase of animals
to small and marginal farmers
(inchuding maldhiaris} @25%and
334 9% of the cost respectively. 100.00

4. Subs’dy on the F F.D. A, to
mall fishermen «r their co-
c peratives for replacements of
boats, nets eyc. . . 15.00

5 Suhudy for repair/construction
of hutsthouses in areas other
than Morvi town @Rz, 200 for
fully damaged house/hut and
Rs. 108/- for puttnlly dama-

gext hitt/house., 154 .00
6. Subsidy to artisams and small

traders @Rs. 100/- as grant for

replaement of tools ans Rs,

156/» as-loan for purchase of

raw materiale, 14,00

S -

JUNE 16, 1980

Written Answers 52

——— - o

(Rs. in

Ttem cf expenditxre
Lakhs)

Aoqu:sxtmm md development
of house sites in affected villages
in areas other than Morvi Town 25.00

8. Asmistance @ Rs. 200/- per acre
for desilting of salt wells/pans
to non-licensed salts works below
10 acres as well as repairs to
or assistance for repair of em-
bankments, roads in the salt
works areas. . . . 15.00

9. Rehabilitation of colony for
flood affected destitutes. . 55.00

10. Development of house sites,
creation of infrastructure facili-
ties and services, seed money
for mobilisation of instituticn
finance and subsidy on interest
on loans for reconstruction of
houses destroyed damaged by
fl i dc Morvi-Malia are:s 700,00

C. chanrs/Rcstorauon of Damaged

public properties 3223.54

e w—

Grand total of A +B+C 5060.28

Separate- P& T Cirolefer Himachal
Pradesh in Simla

*119. PROF. NARAIN CHAND PARA-
SHAR: Will the Minister of (OM-
MUNICATIONS be pleased *o state:

(a) whether the Himachal Pradesh
Government have offered to provide
accommodation to the proposed sepa-
rate: P & T Circles for Himachal Pra-
desh in Simla within a fortnight of
the sanction of these circles by the
Government of India;

(b) if s0, the action taken by Gov-
ernment with regard to this offer; and

(c) the likely date of the sanction
of the Clfcle?
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THE MINMSTER OF COMMUNICA-
TIONS (SHRI C. M. STEPHEN): (&)
Yes, Sir.

(b) and (c). The Rimachal Pradesh
Government have offered Majithia
House in Simla which has a total ac-
ceommodation of 16,900 sq. ft. but this
1s short of the minimum requirement
of 26,000 sq. ft. Further, the Stat> Gov-
ernment have not offered aay staff
quarters. The Chief Minister, Hima-
c1al Pradesh has been requesteq to
provide 26,000 sq. ft. of office accom-
modation and at least 70 staff quar
ters for the proposed P&T Circles.
His reply is awaited.
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Fixation of Sugar quota for States qn
Population basis

#121. SHRI SOMNATH CHATTER-
JEE: Will the Minister of AGRICUL-
TURE be pleased to state:

(a) the criteria for distribution of
foodgrains to the States:

(b) whether Government are consi-
dering for fixation of the sugar quota
for the States on a pro-rata popula-
tion basis as demanded by Waest
Bengal Government; and

(c) it not, the reasong therefor?

THE MINISTER OF AGRICULTURE
& RURAL RECONSTRUCTION (SHRI
BIRENDRA SINGH RAO): (a) The
allotment of foodgrains to various
State Governments from the Central
Pool for issue through Public Disiribu-
tion System are made on a moath to
month basis taking intc account the
relative needs of various States as
indicated by the State Goveraments,
the overall availability in the Central
Pool, market availability and other rele-
vant factors.

(b) and (c). The existing State-wise
allotments of levy sugar are on the
basis of pro-rata population as pro-
jected for 1-4-1978. It has not been
found possible to update the allotment
with reference to the present popula-
tion or to inerease the per capita avail-
ability in view of the steep deeline in
sugar production this season and the
need to conserve the stocks on hand
until the eommencémeént of the next
season.
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Vacation of Govt. Accommodation by
Ex-Members of Parliament

819. SHRI CHANDRABHAN ATHARE
PATIL: Will the Minister of WORKS
AND HOUSING be pleased to state:

(a) whether it is a fact that a num-
oer of former Members of Parliament
have not vacated the Government
accommodation;

(b) if so, the total amount of arre-
ars in rent due from such former
M.Ps. as on 1lst April, 1980 indicating
the periods for which the former M.Ps.
have retained their houses after dise
solution of the Lok Sabha or termi-
nation of their membership in Rajya
Sabha;

(c) if so, steps being taken to get
these houses vacated and recover the
arrears; and

(d) the number of present Members
of Parliament who are without regu-
lar Government accommodation?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI): (a)
Yes, Sir.

(b) A statement gshowing fhe names
of Ex-Members of Parliament of 6th
Lok Sabha who continue {0 pe én occu-
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pation of the Government accommoda-
ticn allotted to them alongwith the
amount o arrears in rent due Irom

them as on 1-4-1980 is encloséd. The -

names o. the Ex-Members of Parlia-
ment of Rajya Sabha have not veen in-
cluded as their tenure was over only on
the 2nd April, 1880.

(¢) In all these cases, except in the
c.se of Ex-Members of Parliameut re-
presenting the Constituencies where
ele~ticns for the VIIth Lek Sabha have
not so far been held, eviction proceed-
ings have been initiated undor the
Public Premises (Eviction 2f Un-
authorised Occupants) Act, 1971 to get
the houses vacated. As regards re-
covery of arrears of rent, the accounts
of these Members of Parliament will
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be finanlised after the hcuses are got
vacated and the amount, if any, found
due, will be intimated to the Lok
Sabha Sectt. tor effecting - recovery
from the amount payable to thes:
Membters of Parliament. In case. any
balance still remains to be recovered,
action under the afore-said Act will be
initiated for recovery cf the outstand-
ing amount.

(d) Allo*ment c¢f sccommodation t>
the Members of Parliament is made by
the respective House Committees of
Parliament. The information in regard
to the number of present Members of
Parliament who are without regidar
Government accommodation is being
collected and will be Jaid on the
Table of the House,

Statement

Details of Ex-M. Ps., Lok Sabha, who have not vacated the G ¢ nment Ac-mnmnodation and the®
Position Regarding Arrears of Rent, If any as on I-4-80

— - ——— —— e e o -

St. N-mnc of the ex-MP Residence Amount due Remarks
No. ns 1 1-4-80

I 2 4 3

(Rs.
S/Shri

1. R. L.Kureel 52-A, 54-C, North Avenue 1,196 41

2. Ghagwan Dass Rathor 150-A, North Avenuc 3,404 26

3. K. B. Deb Berman 12, Teen Murti Lanc Nil

4. M. M. Joshi 39, Meena Bagh Nil

5. Smt. Premlabhai D. Chavan .  C-1/2, Humayun Road Nil

6. P. V. Periaszmy . 80, 82, North Avenue 6,340 g2

7. Amrit Nahata 127-129, South Avenue Nil

8. K. L. Mahala 144-146, South Avenue 5,003° 30

9. 8. R. Damani 13, Janpath Nil
10, Narendra Singh . 79, South Avenue 3,188 g2
11. Paundalik Hari Danve 115-117, South Avenue 3,280-09

- —_—
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12. Ahmed Hussain 151, South Avenue 292 14) The ex-MPs

13. P.N. Sinha 39, Meena Bagh 66793 | from Assam have been

14. D. K. Harooah 23, Tughlak Road Nil | allowed to retain

15. Tarun Gogoi 76-C, North Avenue, 8. Qr, 266-34 »the  accommodation

103 & Garage 114, N. Ave. | till the election

16. Biren Singh Engti 77-B, North Avenue, S. Qr, Nil | process in that State
* 64, North Avenue J is completed

17. Ganga Singh (Lahaul Spit ) . 82, South Avenue 327:30 Election not held.

18. Shyam Sunder Gupta

20,

21.

22.

23.

24.

25.
26.

27.
28.

29.

30

1.

32

33

. Vayalar Ravi

Hukam Chand Kachwai

Hari Lal Prashad Sinha

.

B. S. Ramhowalia

Krishan Kant

Bhagirath Bhanwar

N. K. Sundram .
Fateh Singh Rao Gaekwad.
V. A. Saveed Moh 1.

Bharat Bhushan

Smt, Renuka Devi Barkataki
(Assam)

. B. P. Mandal

K. Chikkalingiah

L.K. Doley {Assam)

. R. Mohanrangan

34. RamKishan

—— —

33, Canning Lane

19, Ferozeshah Road &
Gar. No. 4, North Avenue

19, Windsor Place &
Garage No. 16, Janpath

Sr. Qr. 19, Sruth Avenue
Garage 25, South Avenue

Sr. Qr. 10-B, Western Court

Garage No. 2/q0, Telegraph
Lane.

214-F, North Avenue and
S.Qr. 56, North Avenue

24-Canning lane
7-Dupleix Lane
23 -Ashoka Road

43— Talkatora Road

AB-19, Mathura Road

21~ Janpath

Suite No. 34, Western
Court Ho tel.

Siite No. 7 & 115 Gavage
No. 5, V.P.House,

10~-Dr. B.D.Marg.

18~-Mahadeva Road

5:333° 25

95'40 Bungalow vacated
on 20-3-80 but
garage not vacated.

3,641'97 Bungalow  Vacated
on 12-3-80 but gar-
age not vacated.

567:87 FlatN». 29 South
Avenue vacated on
12-1-80 but garage
. not vacated.

Bungalow No. 10,
Meena Bagh vacated
on 21-5-80 but Sr.
quarter notvacated.

4,280 64 Bungalow No. a,
Telegraph Lane va-
cated on 7-3-80.
2,754 95
Nil
Nil
13,095°92
Nil
764.38 Election yet to he

held.

He is Chairman of
SC/ST Commission
and case regarding
regularisation of
residence 18 under
consideration.

5:350. 95

2,432, Accommodation
432.95 scaled on 2~6-8a.
1,427.40 Election yet to be

held.
3,683. 11 Bungalow vacated
on 19-3-80 but

attached Sr. Qr. and

garage not vacated.
1,718.77 Bungalow vacated
on 11-2-80 (AN)
Two Sr. Qrs. not
vacated.

Note :— Nam?s of Ex-Ministers who have not yet vacated, not given in the statement,
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“Review and ‘Inspection of Institutions
inGujarat for Adult Education
Programme

$20. SHRI NAVIN RAVANI: Will the
Minister of EDUCATION be ‘pleased to
state:

(a) whether any review and inspec-
tion have been done in current year
of about 112 institutions in Gujarat
which have been allotted grants for
adult education Programme;

(b) if so, details of such review and
inspeetion and if not, how Government
propose to see whsther the grants allot-
ted are utilised according to conditions
laid down; and

(c) how many illiterates have been
imparted education under this scheme
in Gujarat, centre-wise?

THE MINISTER OF EDUCATION &
HEALTH AND SOCIAL WELFARL
(SHRI B SHANKARANAND): (a) to
(¢). No specific review and inspection
have been done in the current year of
the 112 institutions in Gujarat which
have been sanctioned grants under the
“Scheme of Assistance to Voluntary
Agencies working irr the field of Adult
Education”. However, a quick ap-
praisal of the work of 47 voluntary
ggencies in Gujarat which had com-
pleted six months of their deld pro-
gramme in August 1978 was conducted
by the Sardar Patel Institute of Econo-
mic and Social Research, Abmedabud.
The total enrolment in Gujarat Staie
as on Mjanuary, 1980 was 3,25,227
in 103¢} centres. Before grants are
gived fo_voluntary agencies the State
Governrhents are expected to scrutimse
individual applications prior to for-
warding them to the Government cof
India. Scrutiny of individual spplica-
tions is made by a Grants-in-air Com-
mitiee, especially constituted for the
Buipoeee by the Government of India.
Quapterly progress reports and state-
ment of accounts are also received
from the agencies before further re-
leage is made. The State Gevernments
through their field officers are also re-

quired to oversee the implementation
of the programme. The NAEP Review
Committee, which submitted its re-
port on 13-4-80, has made certain re-
commendations tc- prevent misuse of
funds. Decision in the matter will e
taken 3long with other recommenda-
tions of the Committee.

Surpius Teachers and Peons ip Aided
8chools in Dedhi

821. SHRI CHITTA BASU: Will the
Minister of EDUCATION be pleased to
state:

(a) the number separately of male
and female surplus P.G.Ts, T.G.Ts
(Science), T.G.T.s (General), Asstt.
Teachers, Work-Experience Teachers
and Laboratory Assistants of aided
schools jn Delhi gs on 1st June, 1980;
and

(b) the number of male and female
surplus peons of aided schools in Delhi
as on 1st June, 19807

THE MINISTER OF EDUCATION &
HEALTH AND SOCIAL. WELFARE
(SHRI B. SHANKARANAND): (a)
According to the information furnish-
ed by the Delhi Administration, the
following teachers of various cate-
gories are surplus in aided schools in
Delhi as on 1st June, 1980:—

Categosy Male  Female
1. P.G.'r._w 4 52 22
2, T.G.1, (Science) 1 -—
3. 1.G.T. (General) 14 2
4. Asstt, Teacher 11 16
5. Work-Experience Tea- — —
cher
6. Loborztory Assis'ant — —_
(b) . Ca‘'egory Male  Female
Reons 17 —_
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Concession tg Handicapped Children
in Imstitutionas

822. SHRI K. MALLANNA: Will the
Minister ¢f EDUCATION be plaascd to
state:

(a) whether it is a fact that Govern-
ment have issued instructions to the
Institutions, Private, Public as well as
Government, to give concessions in
fee and hag fixed some quota for the
admission of the handicapped child-
ren;

(b) if so, the details in this regard;
and

(c) the number of handicapped
children, age-wise receiving education
in various Public Schools in Delhi?

THE MINISTER OF EDUCATION &
HEALTH AND SOCIAL WELFARE
(SHRI B. SHANKARANAND): (a
No, Sir.

(b) Does not arise.

(¢) The number of handicapped
children studying in Public Schools in
Delhi is as under:—

Number ofhandi-
capped students

Nam of school

1. Modern school One—Class V

2. Air Force C:ntral school Nil

3. Sawan Publ ¢ Schnol One - aged 14

4. D=lhi Public School One

Financial Assistance to Technical
Yastitution in Southern Region

824. SHRI OSCAR FERNANDES:
Will the Minister of EDUCATION be
pleased to state:

(a) whether jt is a fact that the
Central Government have approved
special financia]l assistance to benefit
some technical institutiong in the

JUNE 16, 1980
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Southern region at the degree and
diploma levels; and

(b) if so, the details regarding the
amounts, State-wise as well as details
regarding the performance of their
functioning?

THE MINISTER OF EDUCATION &
HEALTH AND SOCIAL WELFARE
(SHRI B. SHANKARANAND): (a)
Yes, Sir.

(b) The State-wise details of grants
released to the technical institutions in
the Southern region during the last
four years beginning frem 1976-77 are
given below:—

(R . in lakh)
Andhra P.ad sh . . . 15.135
Tamilnadu ; . . . 8e.70
Karnatak 1 . . . 32 25
Kerala . . . . 34.14
Pondicherry | . . . 3.50

According to the information receiv-
ed about the progres of expenditure,
the utilisation position has been satis-
factory only in the State of Tamil-
nadu. The ‘detailed assessment of per-
formance wifh the grants given unrder
the Scheme has yet to be made.

Supply of Publication to National
Library Under Delivery of Books

Act
825. SHRI SAIFUDDIN “HOU-
DHURY: Will the Minister of &ED!-

CATION be pleased to state how many
books were published in India during
Yhe last three years and how many of
them the National Library, Calcutta
has been able tc realise from the pub-
lishers uynder the Delivery of Books
Act of 19557

THE MINISTER OF EDUCATION &
HEALTH AND SOCIAL. WELFARE
(SHRI B. SHANKARANAND):
During 1976-77, 1977-78 and 1978-7),
the National Library, Calcutta re-
ceived 58,139 books under the Delivery
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of Books and Newspapers (Public
Libraries) Act, 1954. However, it is
not possible to know the total number
of books publisheq in any given year.

Govt. Accommodation

826. SHRI BHEEKHABHAI: Will the
Minister of WORKS AND HOUSING
be pleased to state:

(a) whether it is a fact that for al-
lotment of type III Government resi-
dence, the pay eligibility has been
jncreased from RS, 500—669 to
Rs. 500—999;

(b) whether it is also a fact that
with the change in the Rules the wait-
ing list from type III category has
tremendously increased;

(¢) whether Government would
consider to increase the pay eligibility
for Type II accommodation so as to
lessen the burden on type III accom-
modation; and

(d) if not, the reasons therefor; and

(e) whether it is also a fact that the
position for allotment of type II ac-
commodation is more comfartable as
compared to that of type III accom-
modation?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI): (a)
Yes, Sir, the previous entitlement {for
type III quarters was for Government
employees drawing emoluments less
than Rs. 700 but not less than Rs. 500.
With effect fro 1-12-1978, the entitle-
ment for type III(C) quarters have
been revised to that of employees craw-
ing emoluments less than Rs. 1000 but
not less than Rs. 500.

(b) Yes, Sir.
(c) No, STr.

(d) It will adversely affect the lower
Paid employees enfifled to type II
accommodation.

523 LS—13.

(e) No, Sir. The percentage of satis-
faction in type II is lower than in 1y}
III.

Government Servants without
Government Accommodation

827. SHRI BALASAHEB VIKH
PATIL: Will the Minister of WORKL
AND HOUSING be Please® to state:

(a) whether Goavernment are
aware that g large number of Central
Government employees in the Capi-
tal with a long service at their back,
are still without Government ac-
commodation and are occupying pri-
vate rented houses at exorbitant
rents;

(b) the number of applicants on
the waiting lMst as on the 1st
January, 1980 under various cate-
gories of accommodation;

(c) steps being taken to narrow
the gap between the demang and the
availability of Government accom-
modation to the Central Government
employees in the Capital; and

(d) the number of Government
houses still under unauthorised pos-
session of retired/discharged Gov-
ernment officials and the steps taken
to get those vacated at the earliest?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI): (a)
A large number of Governmeat em-
ployees in the capital have not been
allotted gemneral pool accommodation.
The private arrangements made by such
employees and rents being paid are not
known.

(b) The number of applicants in the
waiting lists in different types is as under :

Type A 6133 Type B 24646

Type C 14397 Type D 3068

Type E 1546 Type EI 872
BT

Type E2 141 Type Eg3 go

‘(¢) Government have untlertaken
crash programme of constructing 15304
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vesidential units for the general pool
in Leathi mainly in types A, B & C. OQut
of these 9919 units are under construc-
tion,

(d) 379 quarters are at present under
unauthorised occupation. Action to get
the houses vacated under the IPublic
Premises (Eviction of Unauthorised
Occupants) Act, 1971 is in the process.
However, in the case of retired em-
ployees, whose son/unmarrieq daugh-
ters spouse is eligible for allotment of
accommodation from the General Pool,
it has been decided to stay physical
eviction until a review of the erstwhile
concession of giving ad hot allotment
to such eligible persons which was
withdrawn in May, 1978 is complete
and a decision is taken by the Govern-
ment.

Mioro-Wave Station at Tura, Megha-
laya

828. SHRI P. A. SANGMA: Will the
Minister of COMMUNICATIONS be
pleased to state:

(a) whether Government propose
o set up a Microwave Station at
Tura in Meghalaya; and

{(b) if so, the details thereof?

THE MINISTER OF COMMUNICA-
TIONS (SHRI C. M. STEPHEN): (a)
and (b). No, Sir. However there is a
proposal to provide for a UHF Radio
Relay Station at Tura for connection
to Dhuhri. Survey of the route has
been completed and the estimate is
under process of sanction. The UHF
scheme is likely to be completed by
1982-83.
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Accounts of Drought Relief in West
Bengal

831. SHRI KRISHNA CHANDRA
HALDER: Will the Minister of RURAL
RECONSTRUCTION be pleasel to
state:

(a) whether it is a fact that Gov-
ernment have refused to release an
ad hoc grant of 50,000 tonnes of food-
grains to West Bengal for drought
relief programme until and unless
the accounts for the previous year is
submitted;

(b) if so, how many States have
not even submitted accounts partly
and received further ad hoc grants
considering the severity of the
drought situation in the States; and
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{e) whether the West Bengal Gov-
exrmment have failed to submit ac-
sounts partly?

THE MINISTER OF AGRICULTURE
& RURAL RECONSTRUCTION (SHRI
BIRENDRA SINGH RAO): (a) No, Sir.
A quantity of 20,000 MT. of foodgrains
to Government of West Bengal under
special food for work pregramme has
already been released as an 2xceptional
ease, though full accounts for the pre-
wipus year have not yet been tubmitted
by the State Government.

(b) No other State Governments ex-
cept West Bengal, which did not report
utilisation of at least 50 per cent of
thé quantities of foodgrains released
Tast year, has been given any further
quantity of foodgrains.

(&) Yes, Sir. So far, the Government
of West Bengal have reported utilisa-
fion of 1.23 lakh MT. of foodgrains
against a total quantity of about 2.45
lakh MT. made available to them for
ptilisation under the fopd-for-work pro-
gramme during the year 1979-80.

‘Shortage of Fertitizers in Jammu and
Kashmir State
832. DR. FAROOQ ABDULLAH:
SHRI GULAM RASOOL
KOCHAK:

Will the Minister of AGRICULTURE
be pleased to state:

(2) whether it ig a fact that Jammu
and Kashmir State was i the grip

70

of atute shortage of fertilizers, dur-
ing the month of April-May, 1980;

(b) if so, whether the fertilizers
shortage in the State hag greatly
affected the crops this year;

(e¢) if so, what was the total need
of the State and how much fertili-
zers were supplied;

(d) the steps taken to supply the
same to the Stale to meet the fer-
tilizer crisis; and

(e) how much fertilizers have been
uptil now supplied to the J & K
State?

THE MINISTER OF AGRICULTURE
& RURAL RECONSTRUCTION (SHRI!
BIRENDRA SINGH RAO): (a) The
State Government have not reported
any shortage of fertilizer in Jammu &
Kashmir.

(b) Does nct arise.

(¢) to (e). The actual consumptlion
in Kharif, 1979, assessed requirements
for Kharif, 1980 estimated opening
stocks with State as on 1-2-1930, total
net requirements quantity allotted and
quantity supplied are indicated below:

(Figures in *o000 tonnes)

ST it o et o (et e e, it S e e B e S S s o S P

(a) Actual consumption in Kharif, 1979
(b) \:.2 sed requicem:ats for Kharif, 1980, .

(c) Es*'m ated op:ning stock - with State as on 1.2,80
(d) Total net requiremeats after taking into account

provision for pipeline stocks
(€) Quatityallotted (Kharif) Feb-July,® 8o .
(F) Quuantities supplied (February- May 1980)

-

N P K N+P+K
T 2-09 056 13-86
17°00 223 150 2073

3.47 0,64 0.55 4.66

14-88 146 1-04 17 68

20.90* 5.30* I.Mi 27-74“

15125 200 010 17-35

.'A“i‘ioﬂal quantities ware allotted on requests of the state Government received from tima

to time,
The balaace s

The & upply is expected to made duri
and financial arra: gements being made by the r

-July, 1980 subject to wagon availability
o{t!gg of tﬁe %Btate vernments.
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Shortage of Drinking Water in
Yillages

833. SHRI JAI NARAIN ROAT: Will
the Minister of WORKS AND HOUS-
ING be pleased to state the number of
villages that suffered on account of
water shortage since January, 1980 t{o-
date, State-wise?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI): The
number of villages in the States acutely
affected by drought conditions and re-
quiring drinking water is as under:—

Bihar ., . . . . 6,767
Madhya Pradesh . . . ;0:3';4
Or issa . . . . 15,200
Rajasthan 3,251
Uttar Pradesh 5,570
WestBangal . . . . 8,896

Import of Fertilisers

834. SHRI SUBHASH CHANDER
BOSE ALLURI: Will the Minister o!
AGRICULTURE be pleased to state:

(a) whether Government propose
to import fertilizer during the cur-
rent year; and

(b) if so, names of the countries
and the amount of fertilizers propos-
ed to be imported?

THE MINISTER OF AGRICULTURE
& RURAL RECONSTRUCTION (SHRI
BIRENDRA SINGH RAO): (a) Yes,
Sir.

(b) It is not in public interest to dis-
close this information.

Supply of Drinking Water to Drought
Affected Villages

835. SHRI K. P. SINGH DEO: Wil
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) whether it is a fact that during
the last three months, Government
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have done more than what was deme
during the last three years for pwe-
viding drinking water to drought
affected areas; and

(b) by what time Governmeni
propose to solve the problem ef
drinking water of the villages?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI): (@)
It is a fact that on the basis of the
Prime Minister’'s 12-Point Programmme
on Drought Management, all the xe-
sources of the States and the Cenfre
and all measures both long-termm amdt
short-term have been taken up om &
war footing to tackle the problem ef
drought which has been continming
since August last year.

(b) It is. contemplated to cover alf
the problem villages in the coanixy
with drinking water supply during s
period 1930—85.

f
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Loss due to Prohibition

838. SHRI NIREN GHOSH: Will the
Minister of SOCIAL: WELFARE be
pleased to state:

(a) the total loss to public exche~
quer due to the eprohibition during
the last two years;

(b) the loss shared by the States
during that period, State-wise; and

(e) the Centre’s help to the States
on this account, State-wise?

THE MINISTER OF EDUCATION &
HEALTH AND SOCIAL WELFARE
(SHRI B. SHANKARANAND): (a)
to (¢): As excise on liquor is a :tate
subject, this Ministry does not have
the relevant figures from all Stafes.

2. The Government of India has,
however, made ‘on account’ payment to
some states which had made claums, for
compensation of half of their excise
losses resulting from the introduction
of Prohibition. The loses reported by
these States have been computed treat~
ing the excise revenue of 1977-73 as the
base:—

State

1. Assam .

2. Bihar

3. Haryana ‘ .

4. Himachal Pradesh

5. Manipura

6. Nagaland

7. Orissa . . v 3 . .
8. Punjab . .

9. Rajasthan .

10y Uttar Pradesh

Amounton ‘account’
payment in lakhs

e

197879 1979-80
11°05 6
209° 44 1041
222°39 Nii
6550 95
Nil 2
077 Nif
. . Nil 19
4189 Nif
55°60 55%
893°36 1245
Toial 1500° 00 2859

Expenditure on Integrated Rural Deve-
lopment Programme during 19880-81

839. SHRI DARUR PULLAIAH: Will
the Minister of RURAL RECONS-
TRUCTION be pleased to state:

(a) the expenditure incurred during
1980-81 under the Integrated Rural
Development Programme and per-
centage of utilisation in relation %
the allotted amount; and

(b) the amount spent in Anantapur
district of Andhra Pradesh and ¢he
performance of various hamks in ge-
gard to Integrated Rural Development
Programme?

THE MINISTER OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI BIRENDRA SINGH RAO): (a)
and (b). The Integrated Rural Develop-

~ment Programme is implemented by

Smal} Farmers and Marginal Farmers
Development agencies, drought proae
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Areas Progiamme Agencies Command
Area Development Agencies and many
other district and block level agencies.
Usually, the position in respect of uti-
lisation of funds in respect of a finan-
ciay year would be available on in the
irst quarter of the foliowing financial
year. While expenditure figures under
he Integrated Rural Development Pro-
gramme in respect of financial year
1979-80 are now available, correspond-
ing figures for the year 1980-81 would
be available only in the first quarter
‘of 1981-82.

National Commission for checking
potlution

840. SHRI JANARDHAN POOJARY:
Will the Minister of WORKS AND
HOUSING be pleased tfo state:

(a) whether there is any proposal
under consideration of Government
to set up a National Commission to
check pollution; and

(b) if so, the details thereof?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI): (a)
No, Sir.

(b) Does not arise.

cheduled Castes and Scheduled Tribes
n the Office of Printing, Stationery
ang Publicationg

841. PROF. AJIT KUMAR MEHTA:
SHRI K. LAKKAPPA:

Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether due consideration is not
given to Scheduled Castes ang Sche-
duled Tribes in he matter of depart-
mentall promotion and transfer etc.
in the office of Printing, Stationery
and Publications;

(b) if not, the percentage of SC &
ST "and other promoted ag Accoun.
tants, Asstt. Managers (Admn.) and
Austt - Confrolet - (year-wisé) since the
year 1976 to 1979;
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(c) whether the percentage of trans-
ferees posteq outside Delhi on promo-
tion of the SC/ST employees was
more as compared to non-SC/ST staft
and if so, the figures (year-wise) since
the year 1976 to 1979;

(d) if answer to (c¢) is in the affir-
mative thg reasons for this discrimi-
nation;

(e) officers in the administration
responsible for taking such decislon;
and

(f) action
against them?

proposed to be taken

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI): (a)
to (f). The information is being collect-
ed and will be laid on the Table of
the Sabha.

Implementation of Land Ceiling Acts

842. SHRI CHHITUBHAI GAMIT:
SHRI PIUS TIRKEY:

Will the Minister of RURAL RE-
CONSTRUCTION be pleased to state:

(a) what concrete steps have been
taken to implement land ceiling Acts
in various States after January, 1980;

(b) whether Government have
thought to involve agrarian labourers
in process of such implementation; and

(c) the guidelines given to States in
this regard?

THE MINISTER OF AGRICUL-
TURE & RURAL RECONSTRUCTION
(SHRI BIRENDRA SINGH RAO): (2)
The State Governments implment toe
revised ceiling laws. They nave been
requested to accelerate the pace of
implementation &and ensure thai the
possession of the allottees 'is not dis-
turbed. .



81 Written Answers JYAISTHA 26, 1802 (SAKA) Written Answers 82

(b) & (c). The implementation of
ceiling laws is primarily intended to
benefit the landless agricultural labou-
rers. The National Guidlines pro-
vide that while distributing ceiling sur-
plus land, priority should be giveun to
landless agricultural workers, p.arti-
cularly those belonging to the Schedul-
ed Castes and the Scheduled Trives.
The setting up of comittees of bene-
ficiaries at the village and olock levels
has been recommended.

Recruitment in Government of India
Press, New Delhi

843. SHRI CHANDRADEO PRASAD
VERMA: Will the Minister of WORKS
AND HOUSING be pleased to state:

(a) whether it is a fact that in July
1979, 23 copy holders and 8 machine
attendants were selected in Govern-
ment of India Press, Minto Road,
New Delhi against newly created
posts for Hindi Augmentation Scheme;

(b) whether 8 copy-holders ang one
machine attendant has been take on
duty and the rest have been denied
employment after completing all for-
malities; and

(¢) whether Government will review
this and employ the left outs?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHD): (a) &
(b). 23 candidates for Copy Holders
and 7 candidates for Machine Atten-
dents were kepl in the Select Lust in
July 1979 and June, 1979 respecucely,
on the basis of then existing and ex-
pected vacancies. On the basis of
actual vacancies however, only 8
candidates could be appointed as (Copy
Holders and one as Machine Aitendent.
The other candidates ceuld not, tlrere-
fore, be appointed.

(¢) Does not arise.

Iacrease in Prices of Comsumer Goods

844. SHRI R. K. KODIYAN: Will the
Minister of AGRICULTURE be pleased
to state:

(a) whether it is a fact that prices
of consumer goods likg sugar, edible

oil, pulses etc, have increased recent-
ly and particularly during the Ilast
two months;

(b) if so, the prices during April-
May, 1979 and April-May this year;
and

(c) the steps taken to bring down
the prices?

THE MINISTER OF AGRICUL-
TURE & RURAL RECONSTRUCTION
(SHRI BIRENDRA SINGH RAO): (a)
While there was increase in the prices
of sugar, vanaspati and indigenous
edible oils, the prices of imported
edible oils and pulses remained steady
during the last iwo months.

{b) Three statements showing the
average retail prices of sugar, edible
cils and pluses at imported centres
during April—May, 1979 and April—
May, 1980 are attached (Statement I,
II & III).

(c) The Government has taken a
series of measures to bring down the
prices of consumer goods. These are
enumerated below:

Sugar

1. Reduction in stock
limits of recogmised dealers;

holding

2. Strict enforcement of stock hold-
ing limits and intensified ae-hoard-
ing operations through the State
Government authorities;

3. Restriction on sale of sugar by
one wholesaler to another where the
transaction is net accompanied by
physical delivery of sfocks;

4. Restriction on recognised dealers
for turnover of stocks with in 10
days period;

5. Monitoring of information re-
lating to sale and despatch of free
sale sugar by making it obligatory
for sugar mills to furnish particalars
of weekly sales and despatches to
the concerned State Government
authorities; -
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6. Release of additional free-sale
quotas for May and June, 1980; and

7. Decision to import 2 lakh tonnes
of sugar.

EDIBLE OILS

1. Adequate imports to meet the
demand-supply gap;

2. Supply of imported oils at
reasonable pricegs to various consu-
mers.

_3. Increased allocation of import-
ed edible oils for public distrioutior
system to meet the growing demand;

JUNE 16, 1980
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4, Imported oils have beua per-
mitted to be used upto 85 per cent
in the manufacture of vanwmspati, to
relieve/pressure on indigenous oils.

5. State Governments have been
repeatedly advised to make use of
the provisions of various Acts/Orders
to ensure easy availability of essen-
tial commodities.

6. The Forward Markets Commis-
sion has been conducting faids ‘o
check illegal and speculative trading
in oilseeds and oils.
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STATEMENT II11

Prices of

1 Retail
979 Prices during

April-May, 1979

1. Vanaspati

2. Importsd edible oils

(i) RBD Palm oil and
Palmolein

Rs. 169/~ for a tin of 15,5 Kgs.

Rs. 8- 25 per Kg.

Vanaspati and imported edible oils,

1980 Retail
Prices during
April-May, 1980

Rs. 18g9/-and 192, fora tin
of 155 Kgs.

Rs. 8- 25 per Kg.

(Introduced in the pablic Disui-
bution system ir the last week of

June, 1979)
(ii) Refined Rapeseed oil Rs. 8- 50 per Kg.

Memorandum submitted by National
Federation of Bling

845. SHRIMATI GEETA MUKHER.
JEE: Will the Minister of SOCIAL
WELFARE be pleased to state:

(a) whether Government have
examineq the demands made by the
National Federation of the Blind in
their memorandum submitted to the
Prime Minister a few months back;

(b) if so, the details thereof; and

(c) what steps are being taken in
the matter by the Government?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):
(a) Yes, Sir.

(b) The relevant extract from the
Memorandum submitteq by National
Federation of Bling is attached.

(c) Government is examining all
the issues raised with a view to dete:-
mining how best the interests of the
blind can be served and their welfare
provided for,

Extract Regarding Memorandum
submitted by Nationgl Federation of
Blind,

1. Declare the blind a backward
class and grant to them the same

Rs.8-50 per Kg.

rights ang privileges as the scheduled
castes and scheduled tribes.

2. Reserve jobs for the blind in all
categories and in all sectors of the
economy and give these reservations
constitutional sanction.

3. Ensure the strict ang speedy ac-
tion for getting implementeq these
constitutional reservations,

4, Invest substantial gums in tech-
nological research aimed at develop-
ing new avenues of employment for
the blind.

5. Make education compulsory for
the blind and give their educational
institutions somc fjnancial assis-
tance as is admissible to ordinary edu-
cational intitutions especially those
meant for the children belonging to
the scheduled castes and scheduled
tribes.

6. Documentary films exhibiting the
potentials and capabilitieg of the blind
in different walks of life be arranged
by the Government to educate the
public in general immediately.

7. To make arrangements for the
registration of the blind in the whole
country to assess the educational, eco-
nomic and social status of the total
population of the blind.
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8. A uniform syllabus for the stu-
dies be provideq for all the schools
for the blind in the country on the
anology of Kendriya Vidyalaya Sanga-
than to overcome the problem created
by the ecarcity of Braille Books.

8. All the Schools|Institutions|Cen-
tres/Sheltered workshops being run
by the private managements be taken
over immediately by the Government
because we strongly feel that these
private managements are responsible
upto certain extent for thig present
miserable condition of the blind 1
the country.

10. Blind living 1n rural areas be
given education oy training, as the
case may be, in his village so that

they may earn his livelihood there
jtself,

11. The jobs of blind workerg pre-
sently working in different factories
be confirmed immediately by a sepa-
rate statute.

Ex-officic Chairman of Port Blaip
Municipal Board. A & N Island

846. SHRI MANORANJAN BHAK-
TA: Will the Minister of WORKS
AND HOUSING be pleased to state:

(@) whether it is a fact that Deputy
Commissioner, Andamans is the Ex-
Officio Chairman of Port Blair Muni-
cipal Board and whether throughout
the country the same system prevails
or it is only for the Union Territory
of Andaman and Nicobar Islands
Municipal Regulation provided the
saig provision of Ex-Officio Chairman
of civil body;

\b) whether the people have de-
manded for having non-official chalr-
‘man; and

(e) if so, whether Government pro-
pose to amend the Regulation?

JUNE 16, 1980
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THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI):
(a) Yes, Sir; the Dy. Commissioner,
Andamans in the Ex-Officio Chairman
of Port-Blair Municipal Board.

Throughout the country the same
system does not prevail. The systern
of election of Chairman|President of
Municipal Board/Council by the elec-
ted representatives themselves is in
vague in almost all the Urban Local
Bodies.

{b) Yes, Sir.

(c) The matter is under considera-
tion.

Buffer Stock of Rice

847. SHRI K. RAMAMURTHY: Will
the Minister of AGRICULTURE be
pleased to state:

(a) whether it is g fact that Gov-
ernment have decided to export 10
lakh tonnes of rice;

(b) if so, the extent to which
buffer stock of rice would get deplet-
ed; and

(¢) whether it has been ensured
that the rice-eating States would get
their requirements met from the bux-
fer stock?

THE MINISTER OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI BIRENDRA SINGH RAO):
(a) Besides export of basmati rice,
which is already on Open General
Licence (OGL 3), Government is con-
sidering export of 10 lakh tonnes of

rice during 1980-81.

(b) and (c). The quantity to rice
proposed to be exporteq is small com-
pared to the total stock available with
the Government after taking care of
the public distribution system, Food
for Work, and other schemes, and,
therefore, it will not affect the avail-
ability for internal requirements
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Avaflability of vight type of Fertiliger
and productivity of Cereals

848. SHRI R. K. MHALGI: Will the
Minister of AGRICULTURE be pleas-
ed to state:

(a) whether due to pon-availability
of right type of fertilisers at the doors
of farmers in time and in right quan-
tities the production of cereals has suf-
fered;

(b) what has been the shortfall dur-
ing the first four months of 1980; and

(c) figures of production separately
for cereals State-wise?

THE MINISTER OF AGRICULTURE
AND RURAL RECONSTRUCTION
{SHRI BIRENDRA SINGH RAO):
(a) to (c). No report of shortage of
fertilisers in the country during the
first four months of 1980 has been re-
ceived by the Government. Buffer
stock of fertilisers at more than 650
centres is being maintaineg in the
country, to cope with sudden upsu:ge
in demand.

Statewise flgures of production of
cereals during 1979-80 (July—June)
are not yet available.

News item Captioned ‘DDA Comes
Down on Land Racketeers’

849. SHRI S. M. KRISHNA: Will
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) whether Government’s attention
has been drawn to the news-item ap-
pearing in the Times of India, New
Delhi dated the 27th May, 1980 cap-
tioned “DDA comes down on land rac-
keteers”;

(b) if so, whether he has ordered
any high-level probe into such mal-
practices and also checked up whether
similar cases had occurred earlier also;

(c) if not, the reasons therefor and
if 80, the outcome thereof and the
action proposed to be taken against the

delinquent officials and others concern.
ed; and

(d) what machinery has been devis-
ed to prevent such bungling by the
DDA officials in future?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI):
(a) Yes, Sir.,

(b) to (d). A Special Cell under
the charge of a Deputy Commissioner
of Police has been set up in  Delhi
Administartion to check illegal sale
of land and investigate such cases.
The Delhi Development Authority has
reported that 40 complaints have been
lodgeq against the land racketeers
during the last three months wunder
the provisions of Delhi Lands (Res-
trictions on Transfer) Act, 1972 and
that previously also about 130 com-
plaints were lodged with the Local
Police. During last one month, ac-
tion has been taken by the Delhi
Development Authority against eight
officials for dereliction in duty in con-
nection with illegal sale of land.

Notice by D.D.A. to the Residents of
Janat; Type Kalkajl Flats

850. SHRI C. B. M. TIWARY: Will
the Ministey of WORKS AND HOUS-
ING be pleased to state:

(a) whether Government are aware
that residents of Janata Type Kalkaji
DDA Flats are being harassed by DDA
by issuing “Final Notices” through
Court even to those residents who have
already paid the monthly instalments
as a premium money of flats and have
receipts for having paid the monthly
instalments; and

(b) it so, the action Government
propose to take so as not to put the
residents to any further inconvenience?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI):
(a) The D.D.A. has intimated that in
the process of recovery of arrears of
instalmentg towards the cost of the
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flats through notices, some cases have
come to its notice, where payments
had already been made. In the noti-
ces, it is provided that in case the
payment has already been made, a
photostate copy of the Bank Challan,
be sent so that the account of the al-
lottee could be reconciled. The ques-
tion of harassing the allottees, there.
fore, doeg not arise.

(b) The D.D.A. has intimated that
it has already taken steps (o prepare
the list of arrears, after proper veri-

fication of the amounts due from the
allottees.

Ti CATEGORY-WISE G
LAST THREE YEARS.
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HUDCO’s loans for Weaker Sections

851. SHRI SUDHIR GIRI: Will the
Minister of WORKS AND HOUSING
be pleased to state the total amount of
loan sanctioned by the Housing and
Urban Development Corporation to
build flats for weaker section during
the last three years year-wise and
State-wise?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI):
Statementg I and II furnishing the in-
formation are enclosed.

Statement I

ROSS LOAN SANCTIONED BY HhULCO I URING THF

(Rs. in crores)
1979-80 % 1978-T9 % 1977-78 %
Category Amount “Amount Amount
EWS . 39° 61 (28-46) 2715 (25°14) 27°43 3115
L6 40:57  (29-15) 27-96  (25-89) 20- 42 2919
MIG 33°57 (24 - 12) 3190 (29°43) 2000 22 71
HIG 6:52  (4-68) 3-14  (2:91) 695 70
RENTAL 17°80  (12:79) 1360  (12:59) 256  a-q
COMM 1.13  (0-80) 435 (4-04) 10-69 12: 14
tTOTAL T 1-59_;(; (I_OI)-E-OT —u-);—gé— (:1:;00) 88- 05 100 00
Statement-II
SZ?%X&S WISE GROSS LOAN SANCTIONED BY HUDCO DURING LAST THREF
(Rs. in crores)
STATE/UT 197778 1078-79  1979-80
Andhra Prodesh |, 5' 02 8-79 22 81
Aseam 0'59 064 o0 g6
Bihal’ 5. 91 2 16 4-07
Gujrat 623 1562 27+ 63
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STATE/UT 1977-78 1978-79 1979-80
Haryana 7'87 377 565
Himachal Pradesh 0°'14 I'54

Jammu & Kashmir . . . . 0'95 0°32

Karnataka « s s e 8-06 48 645
Kerala 11-16 6-42 620
Madhya Pradesh 2:08 6-59 4'70
Maharashtra . . . 11-96 4'54 3°94
Orissa . . . . . . . . . 1°47 8:05 2° 01
Punjab . . . . . . . . . I°54 170 4'75
Rajasthan . . . . . . . 485 10° 453 912
Tamil Nadu . . . . . . . . 4.31 9'79 77
Uttar Pradesh e e e « . 9°16 12- 69 15° 63
West Bengal . . . . . 3'92 359 555
UNION TERRITORIES

Chandigarh . . . . . . . 1-26 1-83 5-63
Delhi R . . . . . . 1°57 455 523
Goa, Daman & Diu 011

Pondicherry

ToraL

8805 107°98 139° 20

Lack of coordination between Research
Institution agng Dehydration Units

852. SHR] K. T. KOSALRAM: Will
the Minister of AGRICULTURE be
pleased to state:

(a) whether it is g fact that due to
lack of coordination between Research
Institutions and the industry light
dehydration units in the country with
an investment of nearly Rs. 4 crores
could hardly earn Rs. 1 in foreign ex-
change from the export of dehydrated
vegetables; and

(b) it so, the steps being taken to
effect effective coordination between
Research Institutiong and the industry?

5283 LS4

~ e

THE MINISTER OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI BIRENDRA SINGH RAO):
(a) No, Sir.

There is a close coordination in bei-
ween the two units. The coordina-
tion between Research Institutes’ and
the Industry’s dehydration units in the
country covers the research activities
of both Indian Council of Agricultural
Research and Council of Scientific and
Industrial Research (Central Food
Technological Research Institute, My-
sore). The responsibility of Indian
Council of Agricultural Regearch is
mainly for developing vegetable varie-
ties suitable for dehydration. The
Indian Agricultura] Research Institute,
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New Delhij after years of research have
developed two White onion varieties,
namely “Pusa White Flat” and “Pusa
White Globe” suitable for dehydration
which have gone through the trials
under All India Co-ordinated Vege-
table Improvement Project and 1ecom-
mended by the Workshop. These are
under large scale multiplication for
factory scale trials in some of the de-
hydration units. In addtion to vunion,
research for dehydration has also been
conducted on peas and some of the
varietieg suitable for dehydration re-
commended.

With a view to ensuring a working
coordination between Indian Council
of Agricultural Research Institutes and
the Industry’s dehydration units,
Shows/Kisan Melas/Seminars/Work-
shops were arranged from time {0 time
wherein besides the research work-
ers, representativeg from the fruit
ang vegetable preservation industry
also participated and the research pro-
jects were being modified to suit the
felt need of the Industry,

Regular analysis of industrial sam-
ples for checking their quality is be-
ing undertaken and a large number of
technical enquiries receiveq from the
industry on their day to day problems
is being answered. Moreover, Indian
Council of Agricultural Research has
representation on the Executive Com-
mittee of All India Food Preserver’s
Association to know the technical
problems faced by the industry and
offer their probable solutions,

Dehydrated vegetables worth Rs.
7.54 crores have been exported to va-

rious countries since 1973-74 to 1978-
78.

(b) Question does not arise.

Measures for drinking water in States

853. SHRI INDRAJIT GUPTA: Will
the Minister of WORKS AND HOUS.
ING be pleaseq to state:

(a) whether over 50,000 villages in
Rajasthan, U.P, Orissa, Bihar, Madhya
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Pradesh and West Bengal have been
effected by acute shortage of drinking
water due to drought conditions;

(b) whether the Central and State
Governments have failed to render
effective relief in this respect to the
suffering people; and

(c) if so, the short-term and long-
term measures in hand to tackle the
problem?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI):
(a) Yes, Sir.

(b) No, Sir. On the contrary, on
the basis of the Prime Minister’s 12-
Point Programme on drought manage-
ment, all the resources of the States
and the Centre ang all possible mea-
sures both long term and shori-lterm,
have been taken up on a war footing.

(c) More than 70 rigs have been
mobilised from other States for dril-
ling wells in the drought atlected Sta-
tes as a result of the Prime Minister’s
appeal. Imported rigs and rigs {rom
private sources have also been mobi-
lised. At present about .300 fast and
1,000 slow rigs with a monthly capa-
city of 4,000 borings are working day
and night in the drought affected Sta-
tes giving a permanent remedy to the
chronic problem of drinking water.
The Central Government hag also
given massive financial assistance for
drinking water schemes. Short-term
measures include transportation of
water by tankers, canvag bags drums
barrels etc. The State Governments
have been advised to obtain ithe ser-
vices where necessary from the Arm-
ed Forces for supply of drinking water.
Railways are also running water spe-
cials in Uttar Pradesh and Rajasthan.

New Universities

8564. SHR] T. R. SHAMANNA: Will
the Minister of EDUCATION be pleas-
éd to state:

(a) how many new universities
have been gtarted during the years
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1977-78, 1978-79 and 1979-80;
wise; and

State-

(b) how many colleges have been

started for (i) Medical Education,
(i) Engineering, (iii) Agricultural

and (iv) General?
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THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):
(a) and (b). According to information
furnished by the University Grants
Commission the number of Universi-
ties and Colleges starteq during the
last three years is ag follows:—

—— i enm ——— -

1. Universities .

2. Engineering Colleges

3. Medical ( Ayurveda Unani, Homoeopathy and ] \Iursmg)

Colleges

4. Agricultural and Veterinary Science Colleges

5. General (Arts, Science and Commerce) Colleges

1977-78  1978-79  1979-80
Nil 3 1

2 2 7

14 5 6

1 1 1

41 77 84

The three Universities started dur-
ing 1978-79 are one each in Gujarat,
Himachal Pradesh anq Tamil Nadu. In

1979-80, one institution in Delhi was
declared as a deemeg to be Uni-
versity.

Crash programme for employment to
blind

8556. SHR] GULAM RASOOL
KOCHAK:

SHRI M. V. CHANDRASE-

KHARA MURTHY:

Will the Minister of SOCIAL WEL- '

FARE be pleased to state:

(a) whether it is g fact tﬁat Gov-
eérnment have prepared a crash pro- '
Eramme to provide employment to.the ,

blmd

(b) if so, whether under the scheme .
they wil be provided Government

10bg in higher categories to the well-
Qualified among them; :

(e) if 30, the main features of the
same; ang

(d) when the same is likely to be
1r’“plementevd"

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):
(a) to (d), Government of India have
already issued executive orders re-
serving for the blind one percent of
posts/services in Group ‘C’ and ‘D’
categories in Central Government De-
partments/Public Sector Undertakings.

An exercise is being carried out to
explore the possibilities of providing
jobs in higher categories to the handi-
capped including bling persons.

Setting up of drinking water points

856. SHRI JYOTIRMOY BOSU: Will
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) the total number of drinking
water points set up, State-wise, during
the last 3, years; and

(b) the finahcial “assistance sanection-
ed and disbursed by the Centre on this
account, State-wise, during the above
period?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI):
(a) Progress is monitored in terms of
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villages covered ang not in terms of attached.

drinking water points. Statement !

showing the number of villages cover- (b) Statement II giving information
ed during the last three years is Statewise ig attached.

Statement-I
No. of villages provided with water supply

1977-78  1978-79 197980

1. Andbra Pradesh . . . ... a8 60+
2. Asemn . . . . . L 390 1478 *
3. Bihar . . . . . . . . . . 4333 3140 *
4. Gujarat . . . . . . . . . 309 782 816
5. Haryana . . . . . . . . . 125 130 182
6. Himachal Pradesh . . . - . 497 1289 1302
7. Jammu & Kashmir . . . . . . . 177 216 215
8. Karpataka . . . ., . . ., 3666 3924 3864
9. Kerala . . . . . . . . . 31 15 24
10. Madhya Pradesh . . . . . . . . 1857 1654 5315
12. Maharashtra . . . . . . . . . 261 2010 26,5

12. Manipur . . . . . . o . . 18 29 *

13. Meghalaya . . . . . . . . . 8 28 *
14. Nagaland . . , . . ., ., ., 47 74 *
15. Orissa . . . . . . . . . 898 2993** *
16. Punjab . . . . . . . . . 202 136 135
17. Rajasthan . .. c e e e . 365 353 *
18, Sikkim e e e e e e e Nil 119 *
19. TamilNadu . . . . , . . . . 20067 14857 *
2a. Tripura . . . . e+ e e+ e 784 3oo 513
21. Uttar Pradesh . . o e e e . 859 1585 *
22, WestBengal . . . . ., , . . . 1415 432 *
23. As & N, Islands . . . . . . . . 9 4 18
24. Arunachal Pradesh . . . . . . . 69 69 *
25. Delhi . . . . . . . . . p Nil 1 20
26. Goa, Daman & Diu . . . . . . . 12 2 *
27. Mizoram . . . . . . . . . 6 2 *
28. Pondicherry . . . . . . . . . 10 12 14

e M e M S — —— —— S f—— f— ——— s

**Includes partially covered villages
&Includes Hamlets also.
*Information from these Sstes for 1979-80 is atill awaited.
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STATEMENT II

CENTRALLY SPONSORED ACCELERATED RURAL WATER SUPPLY PROGRAMME
Fuds released to States/U. s, in 197778, 1978-79, 197980,

{Amounts in Lakhs of Rs.)

Written Answers JYAISTHA 26, 1002 (SAKA) Writien Answers 106

e

S.No, STATE/U.T.

Sty S et St —— — ————

1.

[ 5

& w

[

7-.

ANDHRA PRADESH

. ASSAM . . . . . .
. BIHAR . . . . . .

. GUJARAT . . . . . . .
5. HARYANAx. . . . . . .

. HIMACHAL PRADESH . . . .

JAMMU & KASHMIR . , . .,

8 KARNATAKA . . . . . .

9.
10.
1.
12,
13.
14.
15.
16.
17.
18.
19.
20.
21.
22,
23.
24.
25.
26.
27.
28.

KERALA . . . . .« . .
MADHYA PRADESH .

MAHARASHTRA

MANIPUR . . . . . . .
MEGHALAYA . . . . .
NAGALAND . . . . . .
ORISSA . . . .

PUNJAB . . . . . .
RAJASTHAN . . . . . .,
SIKKIM . . . . . . .

TAMILNADU . . . . . .

TRIPURA . . . . . R
UTTAR PRADESH . . . .
WEST BENGAL . . . . . .
ARUNACHAL PRADESH . . .
GOA, DAMAN & DIU . . . .
MIZORAM .

PONDICHERRY . . . . . .
ANDAMAN & NICOBAR . . .
DELHI . . . . : . .

ToTaL

s e . — —— {— — i Poi2ts. ) T s e i Vs O —-— — i ot ——

1977-78 197870 1979-80
152°30 35151 @1%-60
. 57°60  149°57  328°15§
24280 50420  6B80:45
33280 260 85 12780

' 142°10  200°7%9 260- 19
. . 222-60 425° 12 39286
. , 15280 206-00  182°05
. 142+ 30 107* 70 69'00

. . 102° 00 278-00  282:35
252-80 200° 00 357-1%

312:80  403-97  378-30

. . 52 50 58" 57 53°55
. . 25°CO 10877 111+-60
. 77° 50 9700 139° 57
. . 182-Bo 218+ 0o 209° CO
. . 102° 10 174° 90 6840
. . 252:80  853°27 208 00
. . 36+ 50 4318 26-00
. . 21730 408-00 219°37
T 8o'50  113'50  97'15
« . 35280 617:50  709'55
. 24280 53401 672° 72
. . 20* 00 32° 00 46+ 20
. . 10° 00 9.50 11°05
. . 15°00 18-50 19.05
. . 10°00 17'co 12° 00
. . 20° CO 18-50 1580
. . 10° 00 14° 00 1310
3820:00 5998:46 5808-61

Figures include funds released towards expenditure

op Monitoring & Investigation Units also
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U.G.C. grants to University Libraries

859. SHRI N. K. SHEJWALKAR:
Will the Minister of EDUCATION
be pleased to state:

(a) the criteria for giving grants by
U.G.C. to libraries of different Univer
sities;

(b) the amounts of grants given to
libraries of different Universities dur-
ing last three years, year-wise; and

(c) what is the proposal for the
current year, University-wise?

THE MINISTER OF EDUCATION
HEALTH AND SOCIAL WELFARE
(SHRI B. SHANKARANAND):
(a) The Commission approvesg grants
for books and journals {o each univer-
sity, for a plan period as a whole, on
the recommendations of the Visiting
Committees which assess their deve-
lopment proposals. Within the ceil-
mgs of grant so approved, the Com-
mission releases funds from time to
time, on the basis of the progress of
expenditure,

(b) A statement is attached.

(c) The grants approveq during the
Fifth Plan are available to the univer-
sities for utilisation upto March 31,
1981. The Commission is still examin-
ing the question of ad hoc allocation
of some basic grants to universilies
during 1980-81 against their Sixth

Plan allocations.
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Statement

U. G. C. grants to University Libraries, Showing the grants paid to Univer ities for Books ard
Jour-als During the years 1977-78,1978-79 to 1979-80
(Rs. in lakhs)

Name of University 1977-78  1978-70  1979-80

Central Universities

Aligarh . . . . . . . . . . 10+ 95 0+ 23 239
Banaras . . . . . . . . . . 1345 17700 425
Delhi . . . . . . . . . . 1:00 5 €0 750
Visva Bharati . . . . . . . . 1220 6: 0o 0+ 40
Hyderabad . . . . . . . . . .. .. 0-81
Jawaharlal . . . . . . . . . . .. .o 100

Institutions Deemed to be Universities

Birla Institute of Technology & Science . . . . . 3 10 320 200
Gandhigram Rural Institute . . . . . . 050 0:30 070
Jamia Millia Islamia . . . . . . . . 100 3-32 1-96
Tata Institute of Social Sciences . . . . . . 200 175 1-25
Gujarat Vidyapith . . . . . . . . .. 7400 ..

Central Inustt. of English & Foreign Languages . . . .. .. 0-97

State Uniyersities

(Andhra  Pradesh)

Andhra . . . . . . . . . . 1347 10- 96 0G0
Osmania . . : . . . . . . . 1327 15° 45 0- 69
Srivenka teswara . . . . . . . . 7-80 7e1y e
(Assam)
Dibrugarh . . . . . . . . . . 625 8- 50 425
Gauhati . . . . . . . . . . 3°00 925 7° 50
(Bihar) . . . 2' 07 2+ g0 1'50
Bhagalpur . 607 2: 9o 1-50
Bihar . . . . . . . . . . 6-20 8- 00 6-49
Patna. . . . . . . . . . . 2'50 749 o' 50
Ranchi . . . . . . . . . . .. 500 500

Magadh . . . . . . . . . . .. 11:60 ..
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(Gujarat)
Gujarat
MS Baroda
Sardar Patel
South Gujarat
Saurashtra

{Haryana)
Kurukshetra

(Himachal and Pradesh)

Himachal Pradesh

(FJammu and Kashmir)

Jammu & Kashmir

Kashmir
(Kamataka)
Bangalore
Karnataka
Mysore .
(Kerala)
Calicut
Kerala
Cochin
(Maharashtra)
Bombay
Marathwada
Nagpur

Poona

SNDT Womens .

Shivai

(Madhya Pradesh)

A, P. Singh
Bhopal
Indil‘a Kal’o

.

112
2 3 4
. 6-30 o-8o 9'80
. 515 .o 28- 50
. . 1°50 5°25 26- 76
4°90 3+ 42 068
. . . 480 3440
. . 5° 00 3-85
. . . . . . . 2°00 410 we
9° 00 310 3° 50
. 230 20° 10 3¢ 00
. . 6 50 14+ 25 11°20
. 5 CO 10° 00 10° 00
. . . 9°46
13°20 I*50 448
1°50 5° 00 195
. . 10 6-60 7+ 05
. . . . . . . 7‘85 9'62 7'4-2
4+ 00 500 2:00
18-40 010 6- 00
. . 14° 00 300 0 30
. 2:27 464 0°55
. . . 1-65 470 G 59
. . 2 00 4:00
' - e 150 0- Qs
0 4HO 100
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1 2 3 4
Indore 8-00 2' 50 1-00
Jabalpur . 3+ 00 I1°50 1°00
Jiwaji 300 6-70 0:70
Ravi Shankar . 470 5- 60 470
Saugar 19° 00 3'90
Vikram . 350 2'50
( Orissa)
Berhampur 6-12 2 41 200
Sambalpur 0'50 410 6-10
Utkal 297 5° 00 5 68
(Punjab)
Guru Nanak Devi 5° 00 600 035
Panjab 6-75 27°00 968
Punjabi . 10° 00 642 .
(Rajasthan)
Jodhpur 5+ 00 5-89 G 51
Rajasthan 435 15° Q0 $-20
Uldaipur 3+ 00 6+00 2:00
(T amil Nadu)
Annamalaj 235 545 2:-69
Madras 10° 30 500 910
Madurai 675 10° 00
(Uttar Pradesh)
Agra L] . . L 3 *oC 4" 00
Gorakhpur . . 2' 02 12° 20 2°0
Allahabad 100 3010 01'99
Kanpur . 2°00 2° 50
Kashi Vidyapith 1-00 200
Lucknow . . . 10: 00 11-90 500
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Roorkee .
Meerut .

Samparna 1 1 31 bkt

(West Bengal)

Butrdwau

Calcutia . .
Jadavpur

Kalyani

No1ith Bengal .

Rabindra Bh arata

TotaL

200 525
300 2°43
. 3 00 400 1*00
. 10° 70 23+ 70 10° 38
5016 21° 90 7°95

8 by 1-87
8:50 - 10
0 50 1-00 2400

Drought relief in Orissa

860. SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of AGRI-
CULTURE be pleased to statc:

(2) whether by the end of March,
1980 the Centre had sanctioned a ceil-
ing of expenditure of Rs. 14.00 crores
for drought relief operations in Orissa;

(b) if so, the item-wise and district-
wise expenditure on drought relief
up to March, 1980;

(c) whether Rs. 17.3% croreg has
been sanctioned for drought relief
work for Orissa in the current financial
year; and

(d) if so, how much has been spent
by now and item-wise sanctiong made?

THE MINISTER OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI BIRENDRA SINGH RAO):
(a) Government of India approved a
ceiling »f expenditure of Rs. 14.05 cro-
res dv' ng 1979-80.

- ~

(b) Information is being collected
and will be laid on the Table of the
House.

(c) Yes, Sir.

(d) Information is being collected
and will be laid on the Table of the
House.

Flats comstructed by D.D.A.

861. SHRI P. J, KURIEN: Will the
Minister of WORKS AND HOUSING
be pleased to state:

(a) the number of residentia] flats
of various types constructed by the
D.D.A, during the yearg 1977-78, 1978-
79 and 1979-80; and

(b) the detailg in respect of allot-
ment of the same?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI):
(a) and (b). The information ig being
collected by the DDA and will be pla-
ced on the Table of the House in due
course,
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Plans for employment of landless peor
fn rura] areas

862. SHRI R. P. YADAV: Will the
Minister of RURAL RECONSTRUC-
TION be pleased to state:

(a) whether Government are con-
sidering plans to provide more em-
ployment in rura] areas, particularly
to the landless poor; and

(b) if so, the details thereef?

THE MINISTER OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI BIRENDRA SINGH RAO):
(a) and (b). Yes, Sir. The Integrat-
ed Rural Development (IRD) pro-
gramme is being implemented with
the main objective of generating addi-
tional employment and raising the in-
come level of the identified target
groups, which along with others in-
clude the landless poor.

The programme is now under imp-
lementation in 2,000 blocks in the
SFDA/DPAP/CAD areas and 600
blocks outside the areas of these pro-
grammes. The programme is proposed
to be extended to all the over 5,000
blocks.

The National Scheme of Training
of Rural Youth for Self Employment
(TRYSEM) has been initiated with
effect from 15th August, 1979 with the
principal objective of opening new op-
portunities, mainly to those without
land in the rural areas. The main
thrust of the schemg ig on equipping
rural youth with necessary skills and
technology to enable them to seek
self-employment. It is proposed to
train about 2 lakh rural youth every
year in various skills. both in IRD and
non-IRD areas.

The Fooq for Work Programme has
been started with a view {o create ad-
ditional employment opportunities,
particularly fo,r the landless poor.
The programme is being made a
permanent feature with a view to
assuring regular employment to the
rural people inclyding the landless
poor,
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Gujra] Committes on Urdu

863. SHRI G. M. BANATWALLA:
Will the Minister of EDUCATION be
pleased to state:

(a) whether the recommendations
of the Gujral Committee on Promotion
of Urdu have been considered by
Government;

(b) if so, the reaction of Govern-
ment thereto;

(e) the steps being taken to secure
implementation of the recommenda-
tions;

(d) if the recommendations are
still under consideration, what steps
have been taken to expedite decision
and when Government’s reaction to
the recommendations are likely to be
formulated; and

(e) the reasons for delay in publish-
ing the report and when the report is
likely to be published?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):
(a) to (e). Since many of the recom-
mendations would have to be imple-
menteq by the States, copies of the
Gujral Committee Report have hLeen
supplied to the State Governments
and they have been requested to exa-
mine the various recommendations.
As the recommendations cover a wide
range, most State Governmentg have
asked for extension of time to exa-
mine and communicate their views. In
so far as this Ministry s concerned,
a Committee wag constituteq to con-
sider those recommendations of the
Gujral Committee Report which can
be implemented by the Ministry. The
Committee has finalised its report
which is under examination. The
Gujral] Committee Report was laid on
the table of both the Houseg of the
Parliament on 21st February 1979 and
copies are available in the Parliament
Library,
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Finangial assistance to institutions for
handicapped/disabled children

864. PROF. NARAIN CHAND PA-
RASHAR: Will the Minister of SO-
CIAL WELFARE be pleased to state:

(a) the names of the institutions for
the handicapped/disabled children,
which were given financial assistance
by Government during the last three
years, year-wise;

(b) the names of such institutions
which applied for grant-in-aid/finan-
cia] assistance but whose claims were
rejected py Government; and

(c) the reasons therefor?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):
(a) Asgistance is given to the volun-
tary agencies for the handicapped
under the scheme of Assigstance to
Voluntary Organisations for the
Handicapped. The schemz covers pro-
posalg for al] the handicapped ii.clud-
ing children. A statement indicating
the organisations which got assistance
during 1977.78, 1978-79 anq 1979-80 is
laid on the Table of the House. [Pla-
ced in Library. See No. LT-897/80].

(b) and (c). No geparave records
are kept for proposals rejected and
the files are periodically recorded/
weeded out. However, a =statement,
prepared from the readily available
files, showing the organisations whose
proposals were received nng rejected
in 1977-78, 1978-79 ang 1979-80 and
reasons therefor is laid on the Table of
the House. [Placed in Library. See
No. LT-897|80].

Priority for telephone connection to
political parties

865. PROF. NARAIN CHAND PA-
RASHAR: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether the recognised political
parties at the national/State/district
leve] are given priority in the ganction
of telephone connections; and
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(b) if so, the nature of priority
given to the various political parties?

THE MINISTER OF COMMUNICA-
TIONS (SHRI C. M. STEPHEN): (a)
and (b). There is no statutory pro-
vision in the rules for giving connec-
tions to political parties on out-of-turn
priority basis. However, they are
eligible for registration under ‘Special’
category, Telephone Advisory Com-
mittees ang the Government can sanc-
tion them telephone connections on
out-of-turn priority basis under this
category.

Waliting list for Telephone connections

866. PROF. NARAIN CHAND PA-
RASHAR: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) the number of people whose
names have been registeredq with the
P. & T. authorities for the sanction ot
telephone connectiong and appear on
the waiting list as on 31st May, 1980
in the country, State-wige under vari-
ous categories;

(b) the names of the last persons
alongwith their seria] numbers gn the
waiting list who have been sanctioned
telephone connections upto 31st May,
1980 in varioug categories;

(c) the likely date by which the
present waiting list in all the catego-
ries would be exhausted; and

(d) the steps proposed to be taken
to achieve this end?

THE MINISTER OF COMMUNI-
CATIONS (SHRI C. M. STEPHEN):
(a) The statistics about the registra-
tion of telephone demands are collec-
ted half yearly according to the Tele-
com. Administrative Units i.e., Tele-
com. Circles and Telephone Districts.
The latest information available is as
on 31st March 1980.

A statement giving the number of
applicatiOns for telephone connections
appearing on the waiting lists as on
31st March, 1980 in different Telecom.
Circles and Telephones Districts is
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annexed. The States of ihe Union
served by these Administrative Units
are also indicated.

(b) There are over 7,000 exchanges
in the country. The position in re-
gard to the sanction of telephone con-
nections varies from exchange to ex-
change. The statistics aboul the serial
numbers on the waiting list upto
which telephone connections are sanc-
tioned from time to time are not main-
tained centrally. The information 1is,
however, readily available from the
officers incharge of the exchangeg con-
cerned. In case of Iarge exchanges, the
information is also published in the
Telephone Directories and given pub-
licity through public nolices in daily
newspapers.

(c) It is expected that majority of
the applicants registered upto 31st
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December 1979 will be provided tele-
phone connections progressively by
end of 1982-83, except in case of small
proportion of demands of the follow-
ing types:
<-demands in certain areas of large
cities requiring opening of new ex-
changes involving acquisition of land
and construction of buildings and
hence slightly longer gestation
periods for their completion,

—very long distance connections
remote from the exchange,

—general category applications in
some large cities if large new OYT
demands are registered,

(d) The exchange capacities are be-
ing augmented either by expansion of
existing exchanges of opening of new
existing exchanges of opening of new
are already full.

Statement

Statement of waiting list as on 31-5-80

Sl Name of Telecommunication Circle and Telephone
No. Districts with names of States served

1 Andbra Pradesh (Including Hydt‘rabad Tolephone

District)
Serving: Andhra Pradesh.

2 Bihar (Including Patna Tclephonc Dictt.)
Serving: Bihar

s S —— -

Waiting list as on 31-g-1980

oyr Non-OYT Total

e e e e i o e S — S ——— —— T ————— {—: S— —

230 10048 10778

153 2507 2660

3 Gujarat (Including Ahmedabad, Baroda, Rajkot and

Surat Telephone Distts,)

Serving: Gujarat, Daman, Diu, Dadar aml'Nagar "Haveli

4 Jammu & Kashmir
Serving: J&K

909 19550 20459

600 2201 a8or

5 Karnataka (Including Bangalore Telcphone Distt.) . 173 10629 10802

Serving: Karrataka.

6 Kerala (Including Coimbatore, Trivandrum and Erna-

kulam Telelphione Djstts.)
Serving: Kerala.

7 Mabara-hira (Including Nagpm, Bembay

Telephone Districts)
Serving: Maharashtia,

and Punec

884 17021 17905

10577 116470 127047

8 Madhya Pradesh (Including Indore Telephone District) . 305 3963 4268

Serving : Madhya Prade-h
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I 2 3 4 5
g North East . . . 412 2426 2838
Serving : Arsam, Tripura, Manipur. Mizoram. Naga-
land, Meghalaya and Arunachal Pradesh.
10 North West (Including Amritsar, Chandigarh, _]ullun—
dur and Ludhiana Telephone Distric ts) 1385 16629 1801,
Serving: Punjab, Haryana and Himachal Prades<h.
11 Orissa 114 1676 1790
Serving : Orissa
12 Rajasthan (Including Jaiput Telephone Distiict) . 424 6794 7197
Serving: Rajasthan.
13 Tamil Nadu (Including Madras and Madura:r  Tele-
pbone Districts) . . . 910 12849 13759
Serving: Tamil Nadu.
14 Uttar Pradesh (Including I&anpur Lucknow and Agia
telephone Districts) . . . . 577 10893 11470
Serving: Uttar Pradesh,
15 West Bengal (Including Calcutta Telcphone District) . 145 24g0¢ 24053
Serving: West Bengal.
16 Delhi . 376 58841 59707

19173 310375 335548

Pljan for construction of link road In
Rural Areas

867. PROF. NARAIN CHAND PA-
RASHAR: Will the Minister of
RURAL RECONSTRUCTION be plea-
sed to state:

(a) whether Government have
drawn up any plan for the construc-
tion of link roads in the rural areas
for the current financia] year; and

(b) if so, a brief outline of this
plan for the State of Himachal Pra-
desh?

THE MINISTER OF AGRICULTURE
AND RURAL: RECONSTRUCTION
(SHRI BIRENDRA SINGH RAO):
(a) The Government of India have no
Central or Centrally sponsored scheme
for construction of link roads in the
rural areas for 1980-81. Rural roads

have been assigned to the State Sec-
tor.

(b) Himachal Pradesh Govarninent
have informed that there is no plan
exclusively for link roads in rural
areag in the State. A sum of Rs. 6.85
crores is to be spent on construction
of rural roads in 1980-81. In all 1173
rural roads are targetted for construc-
tion. This will cover 245 kms. of
Katcha motorable roads, 18 kms. jeep-
able roads, 130 kms. of 4 feet tracks,
102 kms. of drainage works and 117
kms. of metalling and tarring,

Commercia] breeding of Rabbits
868. SHRI K. MALLANNA: Wil
the Minister of AGRICULTURE be

pleased to state:

(a) whether it is g fact that the
Central Sheep and Woo] Research
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Institute is trying to popularise com-
mercia] breeding of rabbits for meat,
fur and wool;

(b) if so, whether efforts are also
being made to improve the local breed
of rabbits by crossing them with the
foreign countries’ breeds by the fur
animal Division of the institute; and

(c) if so, the details thereof?

THE MINISTER OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI BIRENDRA SINGH RAO):
(a) Yes, Sir, it is a fact that the Cen-
tral Sheep and Woo] Research Ins-
titute is trying to popularise commer-
cial breeding of rabbits for meat, fur
and wool.

(b) and (¢). Improvement of local
rabbits by crossing with 1he foreign
breeds hag not yet been started be-
cause there are no domesticated native
breeds of rabbits available in India for
commercial production of meat, fur
and wool. However, {tha work of cros-
sing exotic and native breeds of
rabbits is contemplated in future.

Frog Farming

869. SHRI A, NEELALOHITHA
DASAN: Will the Minister of AGRI-
CULTURE be pleased to stale:

(a) whether at present there js any
frog-farming in India; and

(b) the tota] value of frog legs ex-
ported from India in the years 1977-
78 to 1979-80?

THE MINISTER OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI BIRENDRA SINGH RAO):
(a) Only experimental level frocg
farming is being conducteq at the Cen-
tral Inland Fisheries Research Insti-
tute, Barrackpore and no information
1s available about commercial frog
farming in India at present,

(b The total value of frog legs ex-
ported from India in the years 1977-
78 to 1979-80 are as follows:—

1978-79 Rs. 667.39 lakhs,
1978-79 Rs. 991.63 lakhs.
1979-80 Rs. 633.67 lakha.

U.G.C. amount granted to Colleges
under Burdwan University

870. SHRI SAIFUDDIN CHOU-
DHURY: Will the Minister of EDU-
CATION be pleased tg state:

(a) the total amount approved by
the University Grants Commission tor
the development of the colleges under
Burdwan University during the last
three years, year-wise; and

(b) the names of those colleges and
amount granted (College-wise) and
the details thereon?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):
(a) Development grants ty colleges
are sanctioneq by the UGC a plan pe-
riod as a Whole and not on an year-
to- year basis. During the Fifth Plan,
the Commission had approved deve-
lopment proposals of 23 colleges affi-
liated to the Burdwan University foi
providing facilities like building,
equipment, books, staff eic,, involving
a total cost of Rs. 67.77 lakhs. 'The
Commission’s share of grants for these
programmes work out to Rs. 42.26
lakhs. Grants are released by the
Commission on the basis of the pro-
gress of expenditure reported by the
colleges from time to time. In addi-
tion the Commission haq sanctioned
Teacher Fellowships, which are fin-
anced by the Commission on 100 per
cent basis, for 10 other colleges.

(b) A statement showing the grantg
released to colleges affiliated to Burd-
wan University for development sche-

mes during the last three yearg is at-
tached.
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Statement
UGC amount granied to colleges under Burdwin University.

(Amount in Rupees)

Name of the College Purpose Total cost Grant Paid
approved | e

197778  1978-79  1979-80

1. AK.P.C.Mahavidyalaya

Bengoi, Hooghly . . Building 2,68,487 50,000 .. 10,060
2. Assanso] Girls College, Building ard
Assansol . . . Teacher Fellowship  1,44.505 .. 12,000 6,000
3. B. N. Mahavidylaya |, Books, equipment
Itachuna . . . and Teacher
Fellowship 1,00,000 9,095 12,000 95,000
4. Hooghly Women's College,
Hooghly . . . Building 1,10,301 .. 20,000
5. Kalna College, Kalna Buil_ding, Books,
equipment 5,66,331 . 74,000
6. Katwa College, Katwa . Building & equip-
ment 5,64,745  2,00,000 66,000 12,000
7. Khalisani Maha Vidyalaya, .
Khalisani . . . Building Books 3,32,628 20,000 . 25,000
8. Netaji Mahavidyalaya,
Aarambagh . . Building 1,54,412
9. NikhilBanga Shikshan Building, Books, 2,03.300 10,000 .. .
Mahavidyalaya, Bishnupur equipment
10. Panchmura Mahavidyalaya Building 3,02,760 .. 90,000
Punchmura.
11. Ramanand College, Building, Books, 3,72,558 44,448 1,277,000 50,000
Vishnupur, equipment
12, Ramanand Centenary Books, equip- 1,30,000 .. 30,000
College, Laulara. ment
13. Rampurhat College, Building and 2,25,772 6,202 2,231 22,0
Rampurhat Teacher Fellow~ 42,23 35
ship.
14. Saldiha College, Saldiha  Books, equipment 3,30,000 75,000 65,000
15. Sambhu Nath College, Building, Books 5,71,715 2,35,000 1,18,750 73,000
Labpur Equipment
16. Sonamukhi College, Son~  Building, Books 2,05,000 60,000 . 8,750
amukhi
17. R.K. Sarda Vidya Maha- Building, Books, 8,92,679 . 1,20,000 1,01,600
peetha, Hooghli cquiplxlnent and
Teacher

Fellowship

——
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18. Sri R. K. Bharda Shiksha  Building, Books,
Mandir, Anur, eqaipment.

19. Suri Vidyssagar College  Building

Suri

20. Vivekap dMahavidya— Building and

laya, Burdwan teacher Fellow-
ship
21. Chandernagore College,  Building Boqks
Chandernagore. Equipment
23. Banwari Lal Bhalotia Building equipme. t
College, Asafisol and Teacher
Fellowship

23. Shyam Sunder College, Miscellaneous
. Shyamsunder Schemes

24 Ahedanand Mahavidyalaya, Teacher Fellow-
Santhia, ship.

25. Bankura Christian College Teacher Fellow-
Bagkura ship.

26. Bankura Sammilani College, Teacher Fellow-
Bankura ship

27. Bolpur College, Bolpur Teacher Fellow-
ship

28. Maharaja Dhiraj Uday-  Teacl.et Fellow-
chand Collegefor Wemen,  ship
Bu:dwan

29. Raghunathpur College, Teacher Fellow-
Purulia ship

30. Raja Ram Mohan Roy Teacher Fellow-
Mahavidyalaya, Nangulpara ship

31. Gopnl Banerji College, Teacher Fellow-

Bagati. ship
32. Hooghly Mohsin College, Teacher Fellow-
Chinsutah * ehipr
. v \ s . s 19 ?N Fd
33. Krishna Chandra College, Teacher Fel'ow.
Hetampur . | ship

! i

1y

1,94,778

5,€9,072
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3,530
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Allotment of land by D.D.A. to Coope-
rative Group Housing Societies in
Delhi

873. SHRI K. MALLANNA: Will
the Minister of WORKS AND HOUS-
ING be pleased to state:

" (a) whether D.D.A, has taken a
decision to allot land to the registered
Cooperative Group Housing Societies

in Delhi;

(b) if so, the proposed sites for
allotment of land and  approximate
time within which the land is expec-
ted to be allotted to these societies;

(e) if no decision has so far been
taken, the reasons for delay and the
stage at which the matter has reached;
and

(d) whether DDA has also worked
out the details of cost of land to be
charged from the Group Housing
Societies; if so, the facts thereof?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI):
(a) No, Sir.

(b) Does not arise.

(c¢) and (d). The case for scrutiny
of membership is with the Registrar
of Cooperative Societies and hence no
final decision has been taken abuut the
cost to be charged.

D.D.A. Flats for Salaried Class

874. SHRI K. MALLANNA: Will
the Minister of WORKS AND HOUS-
ING be pleased to gtate:

(a) whether Government  are
aware that the maximum amount of
House Building Advance admissible
to Central Government Employees is
Rs, 75,000/- or 75 months pay, which-
ever is less;

(b) whether Government are also
aware that the cost of flat being char-
ged by DD.A at present for MIG
and LIG flats is much more than the
admissible limits and DDA flats are
now beyond the reach of the salari-
ed class of people;

(c) if so, whether Government
propose to decrease the cost of flats
so that people falling in fixed in-
come groups can afford a flat of their
category of entitlement; and

(d) if not, whether Government
have any proposal under considera-
tion to help the salaried class to get
a house in Delhi?

" THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHD:
¢a) Thé maximum amount of House
Building Advance admussible to the
Central Government employees is 75
months basic pay or Rs. 70,000 or
actual cost of the flat/construction of
the house or the repaying capacity cf
the employee, which=2ver is the least,

(b) and (c). The DDA hgas intimatel
that the cost of the flats released by
it for various categories in March
1980, is as under:—

MI.G. Rs. 64,600 to 1,66,700
L.ILG. Rs. 46,800 to §7,300
Janta Rs. 19,600 to 26,700
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The cust of constriuctiva: of a flat
largely depends upon the cost of
building material, plitnh area etc.

The gfant of House Building Ad-
vance to the Central Government em-
ployees is by way of some financial
agsistance only. The intending Cen-
tral Government émployeea are also
expected to mobilise their own reésour-
ces.

According to the new scheme on
HUDCO pattern floated by the DDA
in September, 1979, the likely cost of
construction of flats under it on the
prices at the time of registration would
be as under:—

JONE 16, 1980

Category of flat Approx.,
cost of
cotrud-
tion
(Rs))

MIG. . . . . . 42,000
LIG. . . . . . 18,000
Janta . . . . . 8,000

The prices indicated above are ounly
illustrative and are subject {o revi-
sion/modification depending upon the
exigencies of lay-out, cost of const-
ruction escalation of prices of mate
erial ang Iabour etc,

(d) There is at prégent né proposat.

Alletment of D.D.A. Flats to the Re.

glstrants
875, SHRI K. MALLANKA: wilt
the  Minister of WOﬁK§ AND
HOUSING be pléased to sfite:
(a) whether somie B'IA flats  are
under condtruttion #t presemt for bei
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ing offered to persons mistqged
under the MIG and LIG categories;

(b) if so, the approximate number
of flats in each category and their
locations;

(¢) when these are expected to be
offered for allotment;

(d) whether Government also pro-
pose to increase the cost of flats; if
s0, by how much; and

(e) when Government hope to pro-
vide flats to all the persons registered
with D.D.A. in the first, second and
special (19f6) registration schemes?

THE MINISTER OF WORKS AND
HOUSING (SHRI P, C. SETHI): (a)
Yes, Sir.

(b) The Delhi Development Autho-
rity hag intimated that the number
of flats under construction is as
urider:

MIG . . . . 5387

LiG . . . . 6608

Their location is indicated in the
Annexure,

(c¢) Most of the flats are likely to
be corapléted during 1880-81

(d) The digposal cost of the flats. is
worked out on the basis of actuals:
on their completion.

(e) Since the registrants have the
option to apply for a particular area
and as most of therm prefer locahties
i Southh Dethi, it is diffiéult t& iadie
cate the exact date by whick #fi of
them will be allotted- fiats.
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ANNEXTURE 5
$. No. Location M.I.G. L.J.G,

t. Rajori Garden . . . . . . . . . 256

2. Do .. Gob
3 Shalimar Bagh Bl.APk.D . . . ; . . . . 402 230
4. Shaikh Sarai . . . . . . . . . . . 2h4
5. Bodclla . . . . . . . . . . . 261 950
6. Larence Road . . . . . . . . . 288 e
7. Trilok Puri~. . . . . . . . . . . 708 708
8, Dilshad Garden . . . . . . . . . . 200 200
g. Bcdella . . . . . . . . . . . .. 208
10. ShgalimarBagh Bl. A Pk.I . . . . . . . . 162 96
11, Shalimar BaghBl. A, Pk. II . . . . . . . 144 88
12, Shalimar Bagh Bl. A, Pk, III . . . . . . . 108 66
13. Shalimar Bagh Bl. A, Pk.1V . . . . . . . . 126 76
14. Shalimar BaghBl.APk, N, , . . . . . . . 204 120
15. Shalima BaghBl.B.Pk, R. . . . . . . . . . 204
16. Shalimar BaghBl.D,Pk.D . . . . . . . . .. 240
17. Shalimar Bagh Bl.A,Pk.G . . . . . . . . .. 192
18, Ashok Vihar Ph. I, Bl.H . . . . . . . . .. 168
19, Pitam Pura (Poorvi) Pkt, L . . . . . . . . . 384
49. PitamPura Pkt.N . . . . . . . . . . 480
21, PaschimpuriBl, A 264
22, Sarai Khalil . . . . . . . . . . 24 24
23. J,qilRptad . . . . . . . . . . o 112
24. JanakpuriPkt.C4/E . . . . . . . . . .. 56
25. Janak Puri Pkt. A, 4/9 . . . . . . . . . .. 52
26. Janak PuriPkt, A, 1/B , . . . . . . . . e 40
27, "Ba‘lcuri Garaen.G-8 . . . . . . . . . . \ ggq'
28, Pitam Pura (Uttri) Pkt, R, . . . . . . o 504 e
_ S e
ks 88
B, B i e yaa ¢
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Report cpi Indian Potash Limited

876. SHRI  DINEN BHATTA-
CHARYA: Wiil he Minister of AG-
RICULTURE be pleased to state the
action taken on the Report of tpe
Company Law Board on the .At‘t'alrs
of Messrs, Indian Potash  Limited,
forwarded by the Ministry of Law
and Company Affairs?

THE MINISTER OF AGRICUL-
TURE & RURAL RECONSTRUC-
TION (SHRI BIRENDRA SINGH
RAO): The Report of the Company
Law Board on the affairs of Messrs.
Indian Potash Limited was examin-
ed by the Board of Directqrs of the
company and they were satisfied that
there was no malafide on the part of
the officials of the Company. The tech-
nical violations of the Companies Act,
as pointed out in the Report, had
been rectified, The Ministry of Law
and Company Affairs were informed
of the position.

Potash Research Institute of India

877. SHRI DINEN BHATTA-
CHARYA: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether “Potash Research In-
stitute of India” at New Delhi was
sponsored and is supported by Gov-
ernment;

(b) whether the Government
know that the Company, a Joint Sec-
tor for Organisation & Controlled by
the Ministry of Agriculture had con-
tributed a sum of over Rs. 70 lakhs
“Donation” to this Institute; and

(c) if so, in which manner this
money is to be utilised by the “potash
Research Institute of India”?

THE MINISTER OF AGRICUL-
TURE & RURAL RECONSTRUC-
TION (SHRI BIRENDRA SINGH
RAQ): (a) Potash Research Institute
is a2 non profit making Research

JUNE 18, 1980
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Sochaty registered under the Socie-
ties Registration Act, 1860, It has
been sponsored by M]|s. Indian Po-
tash Ltd. and not by Government
of India, However, the purpose for
which the Institutg hag been set up
is supportad by the Government,

(b) M|s, Indian Potash Limited is
a Joint Sector company and the
Cooperatives and Public  Sector
Undertakings are having shares
to the tune of 73.3¢ per cent, The
company has constructeq Rs. 90 lakhg
to the Institute til] the eng of 1979-
80 with the approval of itg Board and
shareholders, The activities of the
institution are controlled by a Gov-
erning Council.

(¢) The money is to be utilised
towards meeting capital cost on land,
building, equipmentg and the follow-
Yng objectives of the  Institute,
namely:

(i) to conduct research and expe-
rimental work with potash and re-
lated plant-food and to (diseminate
practica] information.

(ii) to secuna coordination and co-~
operation in research for use of
Potash from various Research Cen-
tres,  Universities and Government
Agricultural authorities,

(iii) to collaborate with  other
agencies, organisations or associations
in India or abroad for promoting
scientific research on the use of Po-
tassium: and

(iv) to serve as a medium for ex-
change of information or the use of
Potassium, ,

wTat reTEiT

878. st framw feig: = omir
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Employment to Blinds

880. SHRI PIUS TIRKEY: Will
the Minister of SOCIAL WELFARE
be pleasad to state:

(a) whether there is any proposal
before Government to provide em-
ployment to the blinds in the Cen-
tral Government;

(b) whether any percentage reser.

‘Vation hag been fixed for the handi-

eapped in various undertakings;
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(c) whether Union Ministry of
Labour has been asked to look into
this; and

(d) what are the details thereof?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARA-
NAND): (a) Government of India
have already issued executive or-
ders reserving 3 per cent of posts|
servicegs in Group ‘C’ and ‘D’ cate-
gories in the Central Governmnt
Departments of which 1 per cent are
for the blind, -

(b) Yews, Sir, Similar orders have
also been issued by the Bureau of
Public Enterprises for all Public
Sector Undertakings of the Govern-
ment of India,

(¢) and (d). A working  group
thas been set up by the Ministry of
Labour to formulate a detailed ac-
tion plan so as to enhance the emp-
loyability of the physically  handi-
capped including the blind.

Sugarcane dques from Mahidpur Roaa
‘Sugar Mills, Madhya Pradesh

881. SHRT DINEN BHATTA-
CHARYA: Will the Minister of AG-
RICULTURE he pleased to state:

(a) whether Government are aware
that large amount of money is due
to cane growers for sale of sugar-
cane from Mahidpur Road  Sugar
Mills, Madhya Pradesh;

(b) if so, the total amount of
money due to the growers; and

(c) the steps taken by the Govern-
ment for payment of dues?

THE MINISTER OF AGRICUL-
TURE & RURAL RECONSTRUC.
TION (SHRI BIRENDRA SINGH
RAO): (a) and (b). According to
the returns submitted by the Mahid-
pur Road Sugar Mills, the total

JUNE 16, 1980
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amount due to the cane growers as
on 22-1-80 is Rs. 8.71 lakhs.

(¢) The Government of Madhya
Pradesh has been nequested to en-
sure that the cane price dues are re-
duced quickly, particularly in view
of the improved price of free-sale
sugar,

Developing Fishing Harbour at
Sasson Dock

882, SHRIMATI PRAMILA DAN-
DAVATE: Will the Minister of AG-
RICULTURE be pleased to state:

(a) whether the Bombay Port
Trust has continued the work of
developing fishing harbour at Sasson
Dock; .

(b) whether the petition submit-
ted by the Bombay Environmental
Action Group has been rejected; and

(c) the reasons for having a fish-
ing harbour so near the strategic
area of Bombay?

THE MINISTER OF AGRICUL-
TURE & RURAL RECONSTRUC-
TION (SHRI BIRENDRA SINGH
RAO): (a) Under an order dated
2nd May, 1980, Bombay High Court
has restrained the Bombay  Port
Trust from carrying out any  fur-
ther work of reclamation other than
strengthening of the bund already
made, filling in of the two pockets
and putting stones on the slope of the
reclamation already carried out.

(b) The writ petition filed by the
Bombay Environmental Action
Group in January, 1980 was discharg-
ed by the Bombay High Court on
7th February, 1980. Subsequently,
the petitioners filed a review peti-
tion,

(c) the selection of Sasson Dock
Fishing Harbour was made in consul-
tation with the Government of Ma-
harashtra, Ministry of Shipping and
Transport and the Ministry of De-
fence. From considerations of access
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to the sea, cost of construction,
freedom from siltation, suitability fro
the fishing point of view and ' the
long tradition of fish landing in this
area the Sasson Dock site was selec-
ted for the location of a fishing hhr-
bour, Specific clearance from the
Ministry of Defence was taken from
the security point of view before this
harbour project was sanctioned.

Provision of Employment to Blind

883. SHRI OSCAR FERNDANDES:
Will the Minister of SOCIAL WEL-
FARE be pleased to state: -

(a) whether there is any proposal
under the consideration of Govern-
ment to provide employment to the
blind, including Government jobs in
higher categories to the well-quali-
fied among them,;

(b) whether Government  have
conducted any survey in this regard
through the Employment Exchanges
which deal with the handicapped; and

(c) if so, the details thereof, State-
wise?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARA-
NAND): (a) An exercise js being
carriejy out to explore the possibili-
ties of providing jobs in higher ca-
tegorieg to the handicapped including
blind persons,

(b) No, Sir.
(c) Does not arise, at present.

Drinking Water Scarcity

884, SHRI D, P. JADEJA: Will
the Minister of WORKS AND
HOUSING be pleased to state;

(a) the names of the Districts in
Rajasthan, Madhya Pradesh, Uttar
Pradesh ang Gujarat which are fac-
ing drinking water scarcity due ‘to
drought in the country; and

L

(b) the steps taken by the Gqv-
ernment to provide drinking water
in those areas? ' '

THE MINISTER OF WORKS AND
HOUSING (SHRI P, C. SETHI): (a)
A list is attached.

(b) On the basis of the Prime
Minister’s 12-Point Programme on
Drought Management all the resour-
ces of the States and the Centre
and all possible measures, both
long-term and short-term  have been
taken up on a war footing to tackle
the problem of drought,

The Prime  Minister’s 12-Point
Programm lays emphasis on prepa-
ration of Contingency Plans for sup-
ply of water to the identified villages
and advance action for arranging
tankers, trucks, drums, diesel ete.
Further, the Central Government
have mobilised rigs and made them
lavailable to the States of Rajasthan,
Madhya Pradesh and Uttar Pradesh
for boring and deepening of wells in
the most seriously affected areas,

NAMES OF THE DISTRICTS IN THE
STATES OF RAJASTHAN, MAD-
HYA, PRADESH, UTTAR PRADRESH
AND GUJARAT, AFFECTED DUE
TO DRAUGHT DURING 1979-80.

Madhya Pradesh
1. Bastar
2, Bilaspur
3. Balaghat
4. Bhopal
5. Betul
6. Bhind
7. Chindwara
8. Chhatarpur
9. Durg
10. Damoh
11, Datia
12, Dewas

13, Dhar ‘ :
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14. Gwalior

15. Guna

16. Hoshangabad
17. Indore

18. Jabalpur

19, Jhabua

20. Khargone
21, Khandwa
22, Mandla

23 Morena

24. Mandsour
25, Narsimhapur
26, Panna

27. Raipur

28. Rajandgaon
29. Rajgarh

30, Rewa

31. Raisen

32, Raigath
33. Ratlam
34. Surguja
35. Satna
36. Sidh1

37. Stahdol

38. Senni

39. Sehore

40, Sagar

41. Shivpuri

42 Shajapur
43. Tikkamgarh
44. Ujjain

45. Vidisha
Rajasthan

1. Ajmer

2. Alwar

9. Banswara

JUNE 18, 1880 Written

4. Barnier

5. Bharatpur
6. Bhilwara

7. Bikaner

8. Bundi

9 Chittorgarh
10 Churu

11 Dungarpur
12, Ganganagar
13 Jaipur

14 Jaisalmer
15 Jalcre

16, Jhalawar
17. Jhunjhunu
18. Jodhpur
19. Kota

20, Nagaur
21, Pali

22 Sawaimadhopw
23 Sikar

24. Sirohi

25, Tonk

26, Udaipur

Uttar Pradesh
1. Aligarh
2. Agra
3. Allahabad
4. Azamgarh
5. Almora
6. Bulandshahr
7. Bijnor
8. Bareilly
9. Budaun

10. Banda

11, Ballia

Answers
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12. Basti

13. Bahraich
14. Bara Banki
15. Chamoli
16, Deoria

17. Dehra Dun
18. Etah

19. Etawah
20. Farrukhabad
21 Fatehpur
22, Ghaziabad
23. Gorakhpur
24. Ghazipur
25. Garlw @l
26, Gonda

27. Hamirpur
28. Hardoi

29, Jhansi

30 Jalaun

31. Jaunpur
32. Kanpur
33. Kheri

34. Lalitpur
35. Lucknow
36. Muzaffarnagar

37, Mecerut

38, Mathura
39. Mainpuri
40. Morababad
41. Mirzapur
42. Nainital

43. Philibhit
44. Pithoragarh
45. Pratapgarh
46. Rampur

47. Rar Bayeilj

48. Saharanpur
49. Shahijahanpur
50. Sitapur
51. 1eliri Garhwal
52, Uttarkashi
53. Unnao
54, Varanasi
55. Faizabad
56. Sultanpur
Gujarat
1. Panchmahals
z. Sabarkantha

. Baraskartha

3
4. Kutch
5. Ahmedabad

. Rajkot

6

7. Sure raraga
8 Bhavragar
9

« Juw agadh
10. Dang,

Export of .Sugarcane as Canalised®
item

885. SHRI CHHITUBHA! GAMIT:.
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether it is a fact that Gov-
ernment have decided to export
sugarcane as canalised item and
import sugar;

(b) if so, what factors led to such
a decision; and

(c) when Government hope to
overcome the critical situation and
stop imports?

THE MINISTER OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI BIRENDRA SINGH RAO): (a)
Export of sugarcane is not allowed.
Government have decided to import
2 lakh tonnes of sugar to meet shor-
tage of sugar in the country.

(b) Import of sugar has been decided
as one of several governmental mea-
sures to check the rise in sugar prices
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and to meet shortage of sugar in the
country.

(¢) It is diffrcult to give a definite
date, but various measures are being
taken to increase the production of
sugarcane. Imports would be stopped
as soon as we have adequale produc-
tion to meet the domestic requirement.

‘Central Grant to Orissa for Redemp-
tion of loan to Farmer

886. SHRI K. P. SINGH DEO:
SHRI ARJUN SETHI:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether in view of acute
drought, the farmers of Orissa are
not in a position to pay off their
debts to the Co-operative Society;

(b) whethe; the Government of
Orissa have already requested the
“%Centra] Government to give a sum
of Rs. 22.30 lakhs as Central com-
pensation to write off the loans of
indebted small Tirmers in the
drought affecteg areas; and

(c) if so, action been takem by
q?vggnmem in the matter?

THE MINISTER OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHR1 BIRENDRA SINGH RAO):
(8) and (b). The Government of
‘Orissa had in a communicatjion to the
Union Financ ster, referred inter
aﬁlpilo the 1&1&% of i fﬁrm’lgs
to repay agricultural loans and ofher
frelated dues in chronically drought
affééted areds. " The Bovernment ' of
©Orissa haq also sought for Central
asgistange of Rs. 22.50 crores for writ-
ing-nff the outstanding loans. This
was also yeferred to in the memoran-
dum presented to the Government of
India seeking Ceniral assistance for
drought relief»
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th Government of India have sanciion-
ed, apart from other items, a ceiling of
non-Plan expenditure of Rs. 82 lakhs
for the State’s contribution to the
Agricultural Credit Stabilisation Fung
which is utilised for converting short-
term loans into medium-term loans
in areas affected by natural calami-
ties, A Plan ceiling of expenditure
of Rs. 100 lakhs for loans to cultivajors
to become eligible members of co-
operative societies was also sanction-
ed.

There is no Central sector scheme
providing for write-off of loans in
case of natural calamities. Govern-
ment of India has, however, been pro-
viding subsidy for ‘Risk Fund’ at 2
per cent to the Central Cooperative
Bank and 4 per cent to the Primary
Societies, in respect of the addilional
short-term loans advanced to small
and marginal farmers during preced-
ing cooperative year in ‘he project
areas like SFDA, DPAP, IRD, etc.
Such assistance to the Cuooperative
Credit institutions can be utilised for
writing off of loans/interest of the
weaker sections. In addition, grant-
in-aid to the extent of Rs. 25.10 lakhs
was also provided for the renabilita-
tion of weak Central Cooperative
Bankg in  Orissa. This assistance
could be utilised to write ofi the irre-
coverable loans of small farmers,

During the last financial year, in
view of unprecedenteq drought condi-
tions prevailing in many parts of the
country, including  Orissa, Govern-
ment of India decided to share with
the State Governments the iiability on
waiving interest on short-term produc-
tion loans given to small farmers in
areas serioufly affected by drought
during Kharif 1979. An amount of
Rs. 11.00 lakhs was released for Ovissa
'State, as the first instalment of
grant. However, large scale write-off
of loans is not in the long term inte-
rest of the States since this would
vitiate the climate of recovery of loans
and erode the viability of credit in-
stitutions,
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Agricultural Experts for Land Re-
clamation Projects. in Irag
" [ - iy

887. SHRI JANARIEANA: POQTR:
RY: Will the Ministér.of AGRICUL-
TURE be pleased to state:

(a) whether Iraq Govérnment have
approached for deputing someé Indian
agricultural experts to participate in
land reclamation project in lraqi
desert; and

(b) if so, Government’s decision
thereon?

THE MINISTER OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHR] BIRENDRA SINGH RAO): (a)
Yes, Sir.

(b) Suitable Indian expérts are be-
ing identified for various assign-
ments under the State Organisation
for Soil and Land Reclamation, Bagh-
dad (Iraq).

Reaction of Vice-President, LH.F. on
Expulsion of Surjit Singh from
Indian Hockey Team

888. SHRI M. RAM GOPAL REDDY:
Will the Minister of EDUCATION
be pleased to state:

(a) whether the Indian Hockey Fede-
ration Vice-President has reacted
sharply to the expulsion of Surjit Singh
from Heckey Team and had recom-
mended that action be rescinded in the
interest of Indian hockey; and

(b) if so, the action of Government
thereto?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):
(a) Shri J. S. Anand, President of the
Punjab BRockey Association and senior
Vice-President of the Indian Hockey
Federation, in communication addres-
seq to the President, Indian Olympic
Association with a copy to the Minis~
try of Education and Culture suggest
that the action taken to send back
Shri Surjit Singh from the Hockey
Coaching camp at Bangalore be res-
cinded in the interest of hockey.
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(b) Government do not propose to
interferé if thé matter,

Amount speat on National  Adwit
Education Programme jn 1979-80

889. SHRI AMARSING V. RATHA-
WA: Will the Minister of EDUCATION
be pleased to state:

_(a) the amount eariarkéd for
Nationa] Adutf Bducdtion Progrémimeé
in the country for the year 1979.80;

(b) the dmount actually spent;

(c) whether it is a fact that this
scheme proved to be unsuccessful;

(d) if sb; the reasons theréfor:

(e) whether Government wil]l con--
tinue this scheme with certain modi-
fications; and

(f) if so, the details thereof?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):
(a) The amount earmarked for
National Adult Education Programme
in the country for the year 1979-80
was Rs. 36.95 crores, Rs. 20.75 crores
in the Central Sector and Rs. 16.20
crores in the State Sector. Owing to
economy cuts the allocation under the
Central Sector was later reduced to
Rs. 15.33 crores.

(b) The amount spent in 1979-80 in
the Cential Sect~~ wag Rs. 12.97 crores.
The information regarding the amount
spent by the State Governments and
U.T. Administration is being collected
and would be placed on the Table of
the Sabha in due course.

(c) to (f). The National Adult Educa=
tion Programme was reviewed by a
Committee appointeq in October, 1979
under the Chairmansghip of Dr,D.S.
Kothari. The Committee submitted
its Report on 13th April, 1980. The
recommendations made by the Com-
mittee are under examination and:
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«decision regarding modifications to be
made in the Programme  woulg be
taken keeping in view the recommmen-
-dations made by the Committee.
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Applications fce Telephone Connec-
tions in Rajasthan

891. SHRI MOOL CHAND DAGA:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) the number of applications
pending for the grant of telephone
connections in Rajasthan at present;

(b) the number of applications
pending during the last year and the
number of connections given during
that period;

(c) how long it takes for a person
to get a telephone connection on the
basis of these figures; and
*

(d) whether it is possible to meet
the demand for telephome connections
there at the end of the Sixth Plan
period?

THE MINISTER OF COMMUNI-
CATIONS (SHRI C. M. STEPHEN):
(a) 7,197 on lst April, 1980.

(b) On 1st April, 1979, the waiting
list was 3,328 against which 4,581 new
telephone connections were provided
during 1979-80.

(¢) On the basis of figures in (b)
above, the average  waiting period
appwars to be lesg than a year. How-
ever, the actual waiting period varies
from station to station being the lon-
gest in very large cities ang in case of
long distance connectiong from rural
exchanges.

(d) It is expected that most of the
applicants on waiting list as on 1st
April, 1980 will have been provided
telephone connections by end of 1982~
83.

A AT TUT IR~ ATTEar
892. it w& == ¥MW : FT FW
wﬁuaa?rﬁaﬁmaﬁfvha

(®) =T TR T AET B A
W w Paviy P )

(@) zfx g+ o swR =T WO &
323 LS8 <

(M) |T TT H TE@S B FTEW
FTTLHATHT FT T FH & (98 T
FT FEATHT W O O&F 53 qio
AR F:Y T §; A<

() afz gf, o acEEdr =T &
g7

wiw aur gty qafawio W (s
ﬁt‘ahzmr) () ot 7@

(®) < 7@t
(@) w= g1 T =T

(m &t (@) @ H w7 FEH
IERAS AT FT TGS g1 T A IR
o faEar st wr g | qurte, afuew
9T T arel (5edt § qeiyg & -
¥, gmatgs ddatwi, fedifaz qur
fm—mﬁmmwﬁamhwm
FE Pawas @EFAT 6 aoTE HT
ETEHIAM ATHTL T T & ST @I &
arfe wTaT @ INRA A A(GT BT AT
% |

Potatoeg Rotting in Budaun, U.P.

893, SHRI PIUS TIRKEY: Wil] the
Minister of RURAL RECONSTRUC-
TION be pleased to state:

(a) whether it is a fact that Pota.
toes worth about Rs. 20 crores
lying in the cold storage in Budaua
District of U.P. are rotting due to
power shortage; and

(b) if so, the steps taken by the
Government in this regard?

AND RURAL RECONSTRUCTION
(SHRI BIRENDRA SINGH RAO)!
(a) and (b) The information ig being
collected anq will be laid on the
Table of the House. ‘
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Setting up of Working Women
Hostels .

894. SHRI M. RAM GOPAL REDDY:
Will the Minister of SOCIAL WEL-
FARE be pleased to state:

(a) whether Government propose
to set up working women hostels in
different parts of the country; and

(b)y If So the details in this
regards?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND)
(a): Government is already operating
a scheme of Working Women’s Hostels,

(b) The details of the Scheme are
contained in the booklet ‘“Working
Women’s Hostel Scheme”, copics of
which have been placed in the Parlia-
ment Library.
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Poultry, piggery and dairies in rural
areas

898. SHRI R. P. YADAV: Will the
Minister of AGRICULTURE bLe pieased
to state:

(a) whether Government are consi-
dering plans to develop poultry farms,
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dairy farms and piggery farms in rural
areas; and

(b) if so, the steps proposed to be
taken in this regard?

THE MINISTER OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI BIRENDRA SINGH RAO): (&)
and (b), Yes, Sir. Animal Husban-
dry is a State subject. Development
of poultry, dairying and piggery is
Jookeq after by State Government and
their Corporations. Under centrally
sponsored schemes like Integrated Ru-
ral Development Programme, Small
Farmers Development Agency, Drou-
ght Prone Areas Programme, Desert
Development Programme, assistance in
form of subsidy is provided to small
farmers, marginal farmers, landless
agricultural laborurers and other fami-
lies for taking up of Dairy, Poultry,
and Piggery farming. Fundgs of these
schemes can also be utilised for de-
veloping infrastructure to suppo:t these
activities. These programmes are
likely 1o continue. Besides these the
Central Government have estahlished
cattle, poultry and sheep breeding
farms for providing good quality ani-
malg and birds to farmers for improv-
ing the quality of their stock or estab-
lishing their own farms,

Solar Pumps for Small Farms

899. SHRI P. M. SAYEED:

SHRI M. V. CHANDRASHE-
KHARA MURTHY:

Will the Minister of AGRICTN TV/PE
be pleased to state:

(a) whether it is g fact that so.e

scientists of the Water Technology
Centre of the Indian Agricultural
Research Institute have successfully

experimented with a small solar

pump on a small farm producing
wheat during the rabi season;

(b) if mso, the details of this c¢x-
periment and whether Government

JUNE 16, 1980
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are considering to apply this experi-
ment in other areas also to step up
wheat production; and

(c) if so, when the final decision
in this regard is likely to be taken?

THE MINISTER OF AGRICUL1URE
AND RURAL RECONSTRUCTION
(SHRI BIRENDRA SINGH RAO): (a)
Yes, Sir. A small experiment with solar
pump was carried out by the Scientists
of Water Tochnology Centre, Indian
Agricultural Research Institute, New
Delhi.

(b) In this experiment, the perfor-
mances and feasibility of a solar pump
on a small farm (016 ha, wag evaluated.
A prototype solar pump developed by
the Solar Electric International, Wash-
ington U.S.A. was used in the study.
The solur pump was installed in a 27
cm. diameter tube well. The pumping
set consisted of a solar panel of size 2
square metres comprising of siiicen
cells (photo-voltaic) capable of con~
verting solar energy nto electrical
energy, This pane] was located atthe
giounqg surface, close to the well. The
electricity generated by the pancl
wa, used to drive 3 small electric
motor coupled to a centrrifugal
pump. The pump and motor unit re-
mained submerged below the water
level in the well

The observed power output of the
solar panel ranged {rom 130 to 180
watts against a rated peak «utput of
240 watts The pump was capabla of
lifting water from a depth upto 5
metres. The discharge ranged from
0.9 to 2.5 liters per second. This was
against the rated range of 1.2 {0 3 liters
per second.

An area of 0,6 hectare pf wheat crop
wag irrigated using the solar pump
during the rabi season 1979-80 at the
1ARI farm, New Delhi. The pumped
water was conveyed {o the field {hrough
a lined channel. The pump uperated
approximately for 7 hours gnd coverd
0.06 ha per day. Following,the svstem
of staggered seeding over 15 days this
pump could command 0.6/ha. wheat
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crop so as to provide 4 irrigations
during the lile span 'of the crop. The
yield of wheat obtained was 2.7 {cnnes
per heetare,

The experiment has shown that the
pototype tested required improvement
to make the motor leak-proof, sitice
there were breakdowns due to water
entering in it. This also resulted in
the pump-motor assembly attaining a
lower effictency than that specited.
This pump was mcant for open water
kodics but oup tests indicated that it
wag suitablie for tube welis of size 27
cm also. Modifications in the design
of the cia-meter of motor wil] be re-
quircg to make it suitable for tube
weliy of <ize 10 cm which are most
common in the villages.

(¢) Althougzh the results of the ex-
puriment are interesling, the pump
would need improvements for better
exploitation of solar energy for irriga-
tion purposes, The final decision would
depend on the sufficiency and economics
of the solar pump which it 1s ditficult
to indice'e at this stage of experimen-
tation.

Provision for free food, Employment
and Drinking water in States

900. SHRI P, M. SAYEED:

SHRI M. V., CHANDRASHE-
KHARA MURTHY .

Will the Minister of RURAL RE-
CONSTRUCTION be pleased to state:

(a) whether Union Government
have provided free food every day
to over 10 lakh men, women and

children in drought-hit States;

(b) if so, how much additional al-
location was made for drought relief

to the States of AndhAta Pradesh,
Rajasthan and Madhya Pradesh;

(c) how much of this was alloca-
ted for generating useful employment
and how much out of it for drinking
water;

(d) the total amount allocated #or
May, 1980 and how much of it wus
spent by the States; and

(e) whether some of the States
have demanded more?

THE MINISTER OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI BIRENDRA SINGH RAO):
(a) Under Food for Nutrition Pro-
gramme, one lakh tonnes of foodgrains
have been allocated 1o the drought
affected States for free feeding of ex-
pectant and nursing mothers, children
below six years of age and old infirm
and disabled destitutes who cannot be
employed otherwise. It has been esti-
mated that this quantity of foodgrains
will suffice to cover 67 lakh such
beneficiaries for six months, The State
Govern ments also have their own
programme of providing  gratuitous
relief in cash or kind to the desti-
tutes. In accordance with the re-
portg received from the State Govern-
mentis 9.4 lakh persons were covered
by such relief measures in Bihar, Ma-
dhya Pradesh Orissa Uttar Pradesh
and West Bengal.

(by and (c). The statement is

attached,

(d) and (e). During the current
financia] year, of the drought effected
States, 8 States of Bihar Andhra Pra-
desh Orissa, Uttar Pradesh, Madhya
Pradesh, Gujarat, Himachal Pradesh
and Rajasthan asked for further Cen-
tral assistance and a further ceiling
of expenditure amounting to Rs. 177.37
croreg was ganctioned for six of these
States by May, 1980, The report of
utilisation of these funds is yet to be
received, -
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STATEMENT
Addisional Allosation for Drought Rellsf for Andhra Piadesit Rajasthan aud
Moadhya Pradesh

(Rs. in Crores)

e

Ceiling of expenditure for Allocation out ofr Allocation out of
purposesof Central assistance  col. (4) for emp- col, (4) for Drink-

loyment generat- ing Water
—— ing scheme. eme

1979~80 1g80-81 Total

Name of the State

1 2 3 4 s 6
Andhra Pradesh . . 22° 05 19- 64 41-69 2750 9' 10
Rajasthan . . . 2875 20° 10 48-85 21+ 50 8:6o
Madhya Pradesh . . 22-80 4790 70'70 46-35 1464

- -

Besides, foodgrains under the Normal and Special Food-for-Work Programmes were
allocated to these States as indicated below :

Foodgrains released under Nor- Foodgrains allocated under
mal and Special Food-for-Work Normal and Special Food for
Programmes Work Programmes

Name of the State

—— —— o S— —" ST ) S S — S e G Tt S S G CTS W — — e —— ——— ————— — — — —— S S e i em—

(in lakh tonnes) (in lakh tonnes)

1979-80 1980-81
Andhra Pradesh . . 2-58 0-63
Rajasthan . . . 3°20 110
Madhya Pradesh . . 351 1-99

-

Hostel Facilities for Students THE MINISTER OF EDUCATION

AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):
(a) A survey of living conditiongs of
students in university and college
hostels in India was conducted by
the Tata Institute of Social Sciences,
Bombay at the instance of the Uni-

901. SHRI HANNAN MOLLAH:
Will the Minister of EDUCATION be
pleased to state:

(a) whether Government’s atton.
tion has been drawn to the Survey
undertaken by the Tata Institute of
Social Sciences regarding inadequacy

of hostel facilities for students; and

(b) whether Government are con-
sidering to improve the conditions as
per the recommendation of the sur-
vey?

versity Grantg Commission.

(b) The report is yet to be oonsi-
dered by the University Grants Com-
mission,
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Pending applications for Telephone
conneetiong in States

902, SHRI D. P. JADEJA: Will the
Minister of COMMUNICATIONS be
pleased to state:

(a) the number of applicationg for
telephone connections in the waiting
list in the country, State-wise, as in
December 31, 1978;

(b) the number of persons regist-
ered during 1879; and

(c) when telephone facilities are
likely to be provided teo those who get
registered upto 31st December, 1978?

THE MINISTER OF COMMUNICA-
TIONS (SHRI C. M, STEPHEN): (a)
A statement giving the number of
working connections and waiting lists
as on 31-12-78 in the different tele-

Statem

174

com. administrative units indicating
the States gerved by them is annexed.

(b) The registered demand for tele-

phone  connections increased by
227,579 during the year 1979,
(c) It is generally expected that

applicants registered
upto 31-12-79 will be provided con-
nections progressively by end of
1982-83  except in case of a small
proportion of demands of the follow-
ing types;

majority of the

—very long distance connections
remote from the exchanges.

—General category applicationg
in some stations jf large new OYT
demandg should arise,

—demands in certain areas in
large cities jnvolving acquisition of
land and construction of buildings
for opening rellef exchanges.

ent

Waiting list, working connections and increase in demand.

Sl.  Name of telecom. circles tele— As on 31-—12—.7{3 :”\_s on 3r-I ;2-:79 Net in.—-
No. phore Distts. with names of «tate, Waiting  Waiting Waiting \‘Aaltutg crease in
served. connec~  list connec—~  list. registered
tions. tions. demand
1 2 3 4 5 6 7
1. Andhra Pradesh . . . . 108277 6o56 120917 9846 16430
g:xacluding Hyderabad Telephone
istt) serving Andhra Pradesh.
2. Biher (including Patna Telephone 51522 1578 53634 2517 3051
Distt.) Serving Bihar.
3. Gm (including Ahmedabad, 162938 16920 176305 23424 19871
da, Rajkot and Surat Tele-
hone Distts. Serving : Gujarat,
aman, Diu, Dadra and Nagar
Haveli.
4. Jommu and Kashmir 12174 1684 12724 2635 1501
Serving J&K.
5. Kermatka 102351 7391 112648 10201 13107

¢ (inclnding
Bt

B o T
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6. Kerala (including Coimbatore, 92959
Trivandrum & FErnakulam
Telephone  Distts.) Serving
Kerala

7. Maharashira (including Nagpur, 350875
Bombay & Pune Telephone ®
Districts.) Serving Maharashtra,

8. North  East  Serving Assam, 31524
Tripura, Manipur, Mizo~
ram, Nagaland Mecghalaya and
Arunachal Pradesh,

9. Madhya Pradesh; (including Indore 64924
Tclephone  District) Serving
Madhya Pradesh.

10, North West : (inclduing Amritsar, 106478
Chandigarh and Ludhiana Tele-
phone Distts) Serving Punjab,
Haryana and Himachal Pradesh,

11, Orissa 22802
Serving Orissa.

12. Rajasthan (including Jaipur Tele- 56275
phone Distt.) Serving Rajasthan

13. Tamil Nadu (including Madras 166359
Telephone and Madurai Tel- :
Distt.) Serving Tamilnadu :

14. Uttar Pradesh (Including Kanpur 129343
and Luchnow Tele : Districts)
Serving Uttar Pradesh.

15. West Bangal (including Calcutta 183740
Telephone Distt.) Serving West
Bengal.
16. Delhi 146711
Total ; 17,98,252

12809 102304 18338 14964

78329 386645 117773 66214

1377 32816 2659 2574

1411 67999 3556 5320

16814 116719 20429 13856

255 23837 1370 2150
4504 61686 6076 6983
8034 176928 14684 17219
7715 135050 11374 9960

25896 195118 25927 11409
42852 164048 484479 22964

———
—-——_.—..—._—.—-—_-———_—__—

233025 1939468 319388 227549

Unauthorised Colonies in Delhi

903. SHRI D. P, JADEJA: Will the
Minister of WORKS AND HOQUSING
be pleased to state:

(a) the number and names of un-
authorised colonies existing in Delhi as
on 31st December, 1976;

(b) the number and names of unau-
thorised colonies which have been
regularisnd during the last three years

(c) the names of colonies which :;e
still unauthorised as on 31st Decem-
ber, 1979;

(d) the names of colonies which are
under the consideration of Gevern-
ment for regularisation; and

(e) when the final decision is likel»
to be taken?

THE MINISTER OF WORKS AND
HOUSING (SHR] P. C. SETHI):
(a) The list of unauthorised colonjes
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existing in Delhi on 31st December,
1976 was not compiled,

(b) to (e). There are 611 unautho-
rised agglomerationg in Delhi, includ-
ing extensions of colonies and villages,
as per Statement I which had to be
regularised in accordance with the
orders of the Government on the sub-
ject. The Municipal Corporation of
Delhi hag reported that 136 colonies
(including—17 colonies transferred by
D.D.A) as per Statement II have al-
ready been approved by the Munici-
pal Corporation of Delhi, The Delhi
Development Authority which had
earlier approved draft layout plans of
118 colonies have reported that 33
colonies have since been transferred
to Municipal Corporation of Delhi and
that the regularisation of the rest of
these colonies 'would be finalised afler
objections/sugegestions  received f[rom
the public have been screened. State-
rients I & II laid on the Table of the
Tlovse [Placed in ILabrary. See No.
LT-899/80].

I+ is not feasible to lay down any
time limit for regularisalion of the
celonies still {o be approved.

QOilseed Farming under Joint Venture
between Small Farmers and Govern-
ment

904. SHRI G : Y: KRISHNAN: Will
the Minister of AGRICULTURE be
pleased to state:

(a) whether Government are aware
that oilseeds production can increase
considerably even with the existing
production technology, if the oilseeds
farming is treated as joint venture
between the Government and small
and marginal farmers who grow the
c<rop mostly on rainfed land; and

(b) whether Government propose to
set up a new Seeds Corporation on the
lines of the National Seeds Corpora-

tion to deal exclusively in oilseeds and
pulse seeds?

THE MINISTER OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI BIRENDRA SINGH RAO):
(a) The Government consider that oil-
seedg production in the country can
be increased considerably with the
existing production technology, Vari-
ous measures are being taken to en-
able the oil-seed farming community
of which small and marginal farmers
conslitule gignificant proportion to
benefit from the adoption of the avail-
able technology. These include: sub-
sidising the cost of good quality certi-
fled seed, plant protection chemicals
and operalional charges; laying out
demonstrations on improved manage-
ment practices on farmers’ fields;
sunply of minikits of neyvarieties of
seed free of cost and organising train-
ing programmes,

A scheme for integration of produc-
tion processing and marketing by
organizing oil-sced growers co-opera-
tives has also been taken on hand.

(hb) No,_ Sir.

Thefts in Delhi University Library

905, SHR] N. K. SHEJWALKAR:
Wil the Minister of EDUCATION be
1'eaced to state;

(a) how many fhefts have been
discovered from the Delhi University
Library during last three years and to
what extent (in rupees) the books of
library have been stolen;

(b) whether some facit, and IBM
Machines have also been stolen;

(¢) names of persons found respon-
sible for these thefts; and

(d) what action if any, has been
taken against the culprits/defaulters?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND)
(a) to (d). According to the informa-
tion furnished by the Unliversity of
Delhi five cases of thefts were report-
ed in the University Library during
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the last three years. Physical verifica-
tion of the books in the library is in
progress, The extent of logs of the
books can be determined only after
the physical verification has been com-
pleted. The details of other thefts and
action taken by the University are

ag follows:

Incidents of Theft

(1) One Photo-copying plate costing
Rs, 605/- was reported to have been
lost in November 1977 in the Ratan
Tata Library.

fans costing Rs.

(2) Four ceiling
reported to

1300/- (approx.) Wwere
have been stolen on July 27, 1979 in
the Campus Law Library annexe.

(3) One Facit typewriter costing
Rs, 3415.06 was reported missing on
16th November, 1979 from the Univer-
sity Library.

(4) One cash box containing about
Rs, 200/- wag stolen from the Circu-
lation Section, Central Reference Li-
brary on 22nd January, K 1980.

(5) T'wo rare books in the University
Library were reported non-traceable.

Action taken

(1) A departmental Enquiry Com-
mittee was appointed to enquire into
the loss, The Committee was unable
'to reach any definite conclusion to
pin-point the responsibility. However,
it was of the view that the two em-
ployees of the Library named by it
be warned for the lapse and that they
should be careful in future for the
safe custody of malterial in their
charge. The employees concerned have

been warned.

(2) The Registrar reported the theft
tw the police on July 27 1979. The
police hag not been able to locate the
culpritg so far,

(3), (4) & (5). The Vice-Chancelior
has appointed a Committee to look
into the evidence collected by the
Librarian and to submit a report, The
report iz awaited.
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Central  Assistance for Comstruct.
ing Low Cost Houses in Gujarat

906. SHRI AHMED M. PATEL:
Wil]l the Minister of WORKS AND
HOUSBING be pleased to lay a gstate-
ment showing the details of financial
and other assistance that has been
given to the Government of Gujarat
for Luilding low-cost houseg in the
State during the years 1978-79 and
1979-807

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C, SETHI):
Central financial assistance iS released
to States in the form of ‘block loans’
and ‘block grants’ for the State Plan
as a whole and is not related to any
particular head of development or
scheme It is, therefore, not possible
to indicate how much assistance was
released 1o the Government of Gujarat
for building low cost houses in the
State during the year 1978-79 ant
1979-80,

Assistance by way of putting up
demonstratiop houses along with en-
vironmental improvements at various
places in the State of Gujarat was
given by the Rural Housing Wing of
the National Buildings Organisation.
to help in the construction of rural
houses,

The State Government has also been
given Life Insurance Corporation and
General Insurance Corporation loans
and financial assistance from HUDCO
as indicated below for implementing
various gocial housing schemes and
housing projects which are intended
to benefit mainly the economically
weaker sections and the low income
groups,

(Rs. ir crores)

1978-79  1979-Bo
L.LC. 125 2 76
G.1.C. o‘70 160

HUDCO 1 5 '62 ’7 [
(Sarctiored) (Sanctior )

1
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Decline in Forest Area

807. SHRI K. A, RAJAN: Will the
Minister of AGRICULTURE be pleas-
ed to state:

(a) whether the forest area of the
country is declining of late; and

(b) whether Government have any
proposal for directly implementing any
scheme for protective afforestation te
balance or counter the decline in the
total forest area?

THE MINISTER OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI BIRENDRA SINGH RAO):
(a) No, Sir.

(b) The question dces not arise,

Frog Farming and Export of Frog Legs

908, SHRI K. A. RAJAN: Will the
Minisier of AGRICULTURE be pleas-
ed 1o slate:

(a) the possibilities of increasing
export of frog legs; and

{b) whether Government have aay
programme for frog farming or for
evolving hybrid varieties of edible
frogs?

THE MINISTER OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI BIRENDRA SINGH RAO):
(a) Exports of frog legs have been
increasing from 2834 tounes in 1977
to 3570 tonnes in 1978 and 3764 ton-
nes in 1979. As there is practically no
demand for frog legs in India, the
entire catch of frogs are processed for
export. There is possibility of further
increase through extension of frog-
catching to the Northern States and
adopting frog farming techniques,

(b) The Central Inland Fisheries Re-
search Institute has an on-going pro-
gramme on selective breeding and
hybridisation of frog species of com-
mercia] importance, That Institute

hag achieved some success in develop-
ing a hybrig of Tigring and Crassa.

Coconut Disease

909, SHRI K. A, RAJAN: Will the
Minister of AGRICULTURE be pleas-
ed to state;

(a) whether it ijs a fact that the-
devasting yellow leaf disgase of coco-

nut palms is not under contro] in
Kerala so far;

(b) whether Government propose to
lay on the Table of the House the
present position o the disease and the
extent of annual losses caused by that
disease in terms of nuts; and

(c) whether radio active isotopes are
being employed in researches to con-
trol the menace of the said disease?

THE MINISTER OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI BIRENDRA SINGH RAO):
(a) Yes, Sir, (Presumably the ques-
tion refers to the root ‘wilt’ disease,
where yallowing of leaves is a symp-
tom).

(b) The disease has affected about
2,5 lakh hectares of coconut gardens
in Karala, which accounts for nearly
one third of the area under coconuts
in Kerala. In the affected areas, the
disease jg present in about 80 per cent
palms and causes reduction in nut
yield amounting to nearly 350 million
nuts every year, The disease has re-
cently made ils presence in the ad-
joining districts of Tamil Nadu also.
The disease ig very complex in nature
and several biological agents are sus-
pected as causative factors. Good
management with  fertilisers irriga-
tion, inter-cropping and mixed farm-
ing has heen found to benefit diseased
palms, A prosramme hag been taken
up to create a disease free zone. A
fleld station for thig purpose has also
been set up,
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(c) Yes, Sir, Radio isotopes are be-
ing employed in the investigations on
the uptake, transport and utilisation
of nutrients which will help the in-
vestigators in devising the suitable
control measures.
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Post of Librarian in National Library,
Calcutta

911. SHRI SAIFUDDIN CHOU-
DHURY:. Will the Minister of EDU-
~CATION be pleased to state:

(a) whether Governmentg are aware
#hat the National Library in Calcutta

JUNE 16, 1980
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has had Librarian

since 1971; and

no permanent

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF EDUCATION
AND HE/LTH AND SOCIAL WEL-
FAE (SHRI B. SHANKARANAND):
(a, and (M). A post of Librarian al the
Natioral Library, Calcutta wag creat-
ed in June, 1975. This post has since
been filled up by a regular Librarian
appointed through Union Public Ser-

vice Commission.

Enhanced H.U.D.C.0. Loans for West
Bengal

012. SHRI SOMNATH CHATTER-
JEE. Will the Minister of WORKS
AND HOUSING be pleased to state:

(a) whether the West Bengal Govern-
mc* renuested the Centre to increase
the HUDCO's loan {o the Lower and
Middle Income Group for the construc-
tion of houses; and

(») if so, the reaction of Govern-
ment thereto?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHD):
(a) and (b). No request from West
Benga]l Government to increase
HUDCO’s loan to the Lower and
Middle Income Group people in that
State for consiruction of houses, has

ber2n received,

However, the State Government of
West Bengal requested for raising the
cost-ceiling limit for various categories
of houses prescribed by HUDCO. Since
the cost-ceiling limitg of HUDCO had
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been fixed taking into account the
repaying capacity of the beneficiaries
and are applicable for all Schemes
throughout the country, it has not
been possible to accede to the request
of the State Government.

Persons Employed ymder Food-for-
Work Programme and free Food under
Food and Nutrition Programme

913. SHR] OSKAR FERNANDES:
Will the Minister of RURAL RE-
CONSTRUCTION be pleased to
state:

(a) the number of persons engaged
daily in Food for Work Programme
at present State-wise, in the drougint
aftected areas;

(b) whether Government have also
made arrangements fer the old and
infirm people, destitutes, expectant
and laclaling mothers and children to
be given free food under the Food for
Nutrition Programme; and

(e) if so, the details regarding the
States in which this programme is
being implemented and other assist-
ance also being provided to the dro-
ught affected areas to help the people?

THE MINISTER OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI BIRENDRA SINGH RAO):
(ay Statement (No, 1) is enclosed.

(b) Yes, Sir, Under the Food for
Nuirition Programme, arrangements
have been made to provide supple-
mentary nutr'tion dialy for 25 days in
a month to the most vulnerable sec-
tiong of the population, viz. children
below 6 years of age expectant and
nursing mothers, destitutes, old and
Infirm ang handicapped persons in
the 11 (eleven) drought affected States.

(c) The programme is being imple-
mented in the eleven drought affected
States, namely, Andhra Pradesh, Bi-
har, Haryana, Himachal Pradesh,
Jammu and Kashinir, Madhya P.a-
desh, Maharashtra, Orissa  Rajasthan,
Uttar Pradesh and West Bengal. The
details of foodgrains allocated and
funds reuired for counterpari expen-
diture by the State Governments are
indicated in the attacheg Statement
(No, 2),

In so far as other assistance being
provided to the drought affected areas
is concerned, Statemeni (No. 3) giving
the information js enclosed.

STATEMENT No 1

S1.  State Aver.ge
No. number of
persons en
gaged per
day in
FWP in-
cluding
special
FWP (pere
sons in
lakhs)
. Bihar . . . . . 470
2. Haryana . . . . 0°20
3. Himachal Pradesh . . 0°40%
4. Madhya Pradesh . . 6146
5. Orissa . . . . 3°55®
6. Rajasthan . . . . 7°65
7. Uttar Pradesh | . . 465
8. West Bengal . . . 8- 0¥
9. Jammu & Kashmir . . NA
10. Gujarat & Andbra Pradesh NA

*pertains to all employment genera-
tion schemes including FWP and
Special FWP,
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STATEMENT No. a
COST OF THE PROGRAMME
S1. State Beneficia- No.of  Cost of Quantity of food
No. ries feeding  feeding for (Tonnes)
(lakhs) Centres  six months
excluding
cost of
wheat/rice
sapplied
b's’ Govt,
(Rs. in
lakhs)
Rice Wheat
1 2 3 4 5 6
et e e e ] ) et ] e ey TP e — v —
1. Andhra Pradesh . . . 4°50 4500 185 6700 —
2. Bihar . 8-30 8300 249 12000 500
3 [laryana 2: 8o 260> 84 — 4200
4. J&K 230 2300 69 3300 —
5. M.P. 13' 30 13300 369 15000 5000
6. Mecghalaya . . . . 0-15 150 45 150 —_—
7. Orissa . . . . 4°'50 4500 135 6700 —_—
8. Punjab . . ; . . 018 150 45 —_— 150
9. Rajashtan . . . . 3° 90 3900 117 900 5000
10. Uttar Pradesh . . . , 22+ 30 22300 669 28350 5150
11. West Bengal . . . . 4'50 4500 185 6700 —_
Total . . . . 66- 70 66700 2001 80000 201,€ 00
On the basis of the reports of the schemes to benefit able-bodied per-
Central Team, which visited the

drought affected States for an on the
spot assessment and the recommen-
dations of the High Level Committee
of Relief, the Government of India
had approved ceilings of additional
expenditure of Rs. 156,95 crores for
purposes of Central assistance to the
eleven drought affected States. This
includes provision fo, grant of gra-
“tutions reliy to the time of Ra 1230
crores to the destitutes and Rs. 98.91
crores for employment generation

sons among the rural poor.

A total quantity of over 28 lakhs
matric tonnes of foodgrains under
Normal and Special Food for Work
Programmes had been allocated/relea-
sed. Besides, one lakh tonnes of food-
grains had been made available to
the States for launching the Food for
Nutrition Programme to cover ‘he
most vulnerable sections of the popu-
lation such as nursing and expectant
thothers, pre-school children, old and
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jnfirm persons and physically handi~
capped individuals.

Short term loans of Rs. 138 crores
for both kharif and rabi season of
1979-80 were sanctioned for provid-
ing agricultural inputs,

Special Concessions: The Govern-
ment of India allowed subsidy ior
seeds, pesticides and fertilisers includ-
ing nitrogenous fertilisers for small
and marginal rfarmers not only in
areas covered by the special program-
mes c¢f SFDA, DPAP and IRD but
even in other areas where damage
toe crops has been more than 50 per
cent The subsidy on nitrogencus
feitilisers for small farmers etc. was
allow.d for the first time.

In order to give relief to small and
marginal farmers who are saddled
with sizeable burden of debt, the in-
terest liability on kharif loans in areas
where the crops loss was more than
50 per cent had been waived provid-
ed the loans wens repaid by the re-
scheduled dates expenditure on  this
is shared equally by the State Gov-
ernment and the Government of
India.

Exports of Cattle-feed hag been
completely banned. Export of expel-
ler cakes of oil seeds and de-oiled
ricebran as well as compounded
cattle and popultry feed had been

stopped.

Electricity and Power Supplies:

When the present Government took
over the Stata Governments were ad-
advisd that at least 50 per cent of the
diesal shoulg be earmarked and ac-
tually made available to the farmers
for providing one or two critical irri-
gations during the rabi season. Since
diesel ig an essential inputs for far-
mers during the Rabi season, tnec
Ministry of Petroleum against heavy
odds, made additional allocations
over and above the earlier quotas and
a gibstantial part of the additional

allocatio, isd #one to the Arought
aflecies Siated
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The State Governments have bsen
advised by the Centre that at least
50 per cent to 60 par cent of the elec~
tric power should be made available
to rural areas, if necessary, by cur-
tailing consumption of power-inten-
sive consumerg like arc-furnances, rol
ling mills, etc. The Ministry of
Railways and the Department of
Coal took steps to increase coal
supplies to the thermal power stations
particularly in the northern region.

State Governments issued orders
staying the recovery of land revenue
and also for suspension of land rave-
nus/remission of arrears of land re-
venue.

During 1980-81

On the request of the Governments
of Madhya Pradesh, Uttar Pradesh,
Rajasthan, Andhra Pradesh, Bibar
and Orissa Government of India de-
puted Central T'eams during the April-
May, 1980 for on-the-spot assessment
of the drought situation. On the basis
of the reports of the Central Teams
and the recommendations of the High
Level Committee of Relief thereon,
the Govt, of India have approved a
cciling of expenditure of Rs. 177.37
crores for purpose of Central assis-
tance to these States, This amount in-
cludes provision of Rs. 34.45 crores
for grant of gratuitous relief and
Medical care etc., Rs. 79.59 crores for
employment generation schemes and
Rs. 37.84 crores for drinking water
arrangements, Central Teams visited
Gujarat and Himachal Pradesh also
recently and on their reports assis-
tance to these States will be consi-
dered,

Besideg a tolal quantity of 6.90 lakh
metric tonnes of foodgrains have been
made available to all the drought
affected States as well as for the Un-
nion Territories of Mizoram, Aruna-
chal Pradesh, A&N Islands during
1980.81 under the special Food for
Work Programme. This is in addition
to the normal Food for Work Pro-

mme of 3,10 lakh metric tonnes of
g«zl;mins. The Food for Nutrititha
@ launched during 1978-80
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is being continued till the end of Sep-
tember, 1980. As an incentive to the
effective implementation of the Pro-
gramme, the State Government have
been allowed to utilise margin money
for counterpart expenditure. The
Ministry of Social Welfare have also
relaxed the conditions of providing
cookled food in exceptional circums-
tances by allowing distribution of
uncooked food where the organisa-
tional infrastructure is lacking.

The Central Government hag made
available 2500 MT of edible oil and
1500 MT skimmed milk powder to the
drought affecteq States for feeding
women, children, ect.

The Government of India have
sanctioned short-term loang totalling
Rs, 38.60 crores for the 11 drought
affected States, for providing agricul-
tural inputs during kharif season.

The existing subgsidy on agricul-
tural inpuls, (inciuding mnitrogenous
fertilisers) to small and marginal
farmers in the conocropped drought
affectcd areas where no Rabi crop
could be grown has been extended
to the end of September, 1930.

Drinking Water:

The drinking water problem is be-
ing tackled on war footing in the
drought affected States. Central assis-
tano: sanctioned during 1930-81 in-
cluded provision of Rs. 3784 crores
for the States of Andhra Pradesh,
Bihar, Madhya Pradesh, Orissa, Raj-
asthan and Uttar Pradesh.

Besides, Rs. 11 crores has been
placed at the disposal of Ministry of
Works & Housing for procurement of
indigenous rigs for supply to State
Governments for boring wells in the
drought affected areas, augmenting
the normal provision under the Ac-
celerated Rural Water Supply Pro-
gramme.

Further Rs, 4 crores have been
placed at the disposal of the Ministry
of Works & Housing as counter part
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funds for accepting to 10 rigs from
Sweden on gift basis.

The Railways have made arrange-
ments for transport of water to the
drought affected areas in UP. and
Rajasthan.

The Ministry of Defence is extend-
ing all possible assistance to the dro-
ught affected States of Uttar Pradesh,
Bihar, Rajasthan, Orissa and Madhya
Pradesh for transporting drinking
water to the affected villages by sup-
ply of tankers, drums, barrels, can-
vas tanks, etc.

The Prime Minister’s 12-Point Pr‘o-
gramme for drought management
provides the Basic farme work and
a plan of action to fight on a war
footing the unprecedented drought
conditions prevailing in the country.
It provides for appointment of full
time relief officers in the most seri-
ously aflfected districts, setting up
monitoring cells at the State and dis-
trict levels, strengthening of the pu-
blic distribution system for supply of
foodgrains, edible oil and keroscne
deterrent action against anti-social
elements who try to exploit the scar-
city situation smooth implementation
of Food for Work Programme by en-
suring a shelf of schemes at the Pan-
chayat circle leyel and mounting a
massive afforestation programme by
tying it up wilh the Food for Work
Programme. The Programme also
emphasises preparation and imple-
mentation of contingency plans for
supply of water to the affected villa-
ges and initiating advance action for
arranging tankers, trucks, drums,
barrels, etc. Apart from relieving the
distress to human population, the pro-
gramme provides for the setting up of
cattle camps. The Twelve-Point Pro-
gramme is being implemented in
right earnest and has galvanised the
State machinery at all levels,

Monitoring:

A Task Force in the Department
of Agriculture as well as a Monitor-
ing Group in the Department of Food
have been regularly monitoring the
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movement of foodgrains, the alloca-
tion of desel, drinking water arran-
gements, etc, A Control Room has
been set up in the Ministry of Agri-
culture to monitor the drought relief
operations and assist the State Gov-
ernments in getting the problem re-
garding drought relief operations
looked into expeditiously.

Long term measures: Irrigation:—

One of the long term measures pro-
posed for minimising the drought
conditions is to extend irrigation faci-
lities. Out of estimated gross cropped
area of about 170 m.ha, the area irri-
gated from major, medium and minor
irrigation projects was 52 mha, upto
the end of March, 1978. It is estimat-
ed that by the end of June, 1980, the
potential created through all irriga-
tion programme would be 57 million
ha. as against 22.6 m.ha, in 1951.

Ministry of Energy and Irrigation
have tentatively proposed to have a
potential creation target of 8.5 million
ha. during the Plan 1980-81 irom
major and medium schemes, A poten-
tial of 8.5 m.ha. will further be creat-
ed through minor irrigation schemes.
The present long term objective is to
create an overall irrigation potential
of about 110 million ha. by the end
of 2000 A.D.

Drought Prone Area Programme:

Since 1970-71, the Government of
India have initiated the Drought
Prone Areas Programme which has
been in operation in 74 districts in
these States and also in Tamil Nadu
and Karnataka. The Programme seeks
to improve the economy of these
areas through a package of infras-
tructural and on-farm developmental
activities and has the ultimate aim
to immunise these areas from recur-
ring droughts, The important ele-
ments in the stratagy are: (i) deve-
lgnenx: and management of {rriga-
tioh sources, Ui} soll and moisture
consefvation anfd afforestation, (iii)

, tropping  pattern and

m hgt—

I9 4
Rasture development, and (iv) assis-
tance to small and marginal farmers

and landless agricultural labourers
through subsidy,

During 1979-80, the Central share
Rs, 4177.50 lakhs for the Programme
and for 1980-81 there is a provision
of Rs. 3960 lakhs. The cost of the Pro-
gramme is shared between the Cen-
tre and State concerned on a match-
ing basis.

Desert Development Programme:

A Desert Development programme
hag been taken up since 1977-78 to
cover the desert areas in 18 districts
in the States of Gujarat, Haryana,
Rajasthan, Himachal Pradsh (Lahaul,
Spiti) and Jammu & Kashmir
(Ladakh)., The important components
of the Programme are:—(a) affores-
tation, shelter belts, grass-land deve~
lopment and sanddune stabilisation;
(ii) ground water development and
utilisation; (iii) development of water
harvesting structures; (v) de-
velopment of agriculture, anti-
mal husbandry and horticulture; and
(vi) individual beneficiary scheme.
Rs. 15 lakhs per Block is provided to
be shared equally between the Centre
and the respective States. The Cen-
tral allocation for the beneficiary
State was Rs. 9.77 crores during 1979-
80 and Rs. 8 crores during 1080-81.
The State Governments are required
to make an equal matching contri-
bution.

Avallability of Text Books Publisbed
by NCERT

914. SHRT P. K, KODIYAN: Will
the Minister of EDUCATION be
pPleased to state:

(a) whether steps have been taken
to see that the text books published
by NCERT for classes IX, X, XI and
XII are made available to the students
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when the schools reopen in July this
year; and

(b) whether Government are aware
that last year students of some classes
had to suffer as the text books were
not available?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRIB.SHANKARANAND):
(a) All possible steps have been taken
to ensure that text-books published by
NCERT for classes IX to XII are made
available by 15 July, 1980 when the
pchools reopen, However, due to delay
in arrival of Norwegian printing paper,
transport bottlenecks and abnormal
power shedding in Delhi, a few titles
are likely to be delayed by a few
weeks, But, this delay also will only be
in respect of recommended books and
not prescribed books.

(b) Last year, NCERT made availa-
ble 170 titles by July 1879, Only two
titles were delayed.

Construction of Houses by HUDCO

915. SHR1 KRISHNA CHANDRA
HALDER: Will the Minister of
WORKS AND HOUSING be pleased
to state Statewise construction of
houses (in number) so fir sanctioned
by HUDCO under its 1979 schemes?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI): A
Statement showing State-wise number
of houses sanctioned by HUDCO in
1979-80 Scheme is enclosed.

Statement]

Statervise nunyer of houses sanctioned by
HUD GO under its 1979-8o Schemes.

State/U.T. No. of
Residenti-
Dwellings
Sanctioned
Andhra Pradesh . . . 48026
Assam . . . . . 325
Bihar , . . . . 1197
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State/U.T No. of
Residential
Dwellings
Sanctioned
Grjarat . . . . . 33210
Harya a . . . . . 1003
Himzchal Pr.desh . . —
Jammu & Kashmir . . . -—
Karnatzka . . . . 44500
Kerala . . . . . 10305
Madhya Pracdesh . . . 3055
Mzharashtra . . . . 2558
Orisa . . . . 1221
Punjab . . . . . 5605
Raja8.han . . . . 6536
Tamil Nadu . . . . 20680
Uttar Pradesh . . . . 12245
West Bengal . . . . 4465
Union Territgries
Chandigarh . . . . 3013
D:lhi . . . . . 39¢6
Goa, Daman & Diu . . . —
Pondicherry . . . . —_
TorAL : 202841

Arrangement for Admission in Delhl
Collegen

916. SHRIMATI GEETA MUKHER-
JEE: Will the Minister of EDUCA-
TION be pleased to stabe:

(a) whether proper arrangements
have been made to see that all the stu-
dents who apply Tor admission in Delhi
Colleges are admitled; and

(b) it so, the details thereof?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHR[ B. SHANKARANAND):
(a) and (b). The Unversity of Delhi
expects that about 25,000 students who
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have passed the Senior School Certi-
ficate Examination 1980 of the Central
Board of Secondary Education, Delhi
and are eligible for admission to
under-graduate courses in Arts, Social
Sciences, Science and Mathematics,
will be admitted as regular students,
Besides, the eligible students have the
option to join the University School
of Correspondence Courses and Con-
tinuing Education or the Non-Colle-
giate Women’s Education. Those who
are not eligible for admission as regu-
lar students have the option to enrol
themselves as external candidates,

PM.s Directive on Forest and Wild
Life in North Eastern States

917. SHRI K. P. SINGH DEO: will
the Minister of AGRICULTURE be
pleased to state:

(a) whether it is a fact that Prime
Minister has urged upon the North
Eastern States to embark wupon a
massive schemes Tof preservation of
forests and wild life;

(b) if s0o, whether any guidelines
have been suggested by the Centre
in this regard; and

(c) whether any stress has been
laid on developing social forestry and
whether any ‘additional financial ass-
igtance is contemplated by the Centre?

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHR! BIRENDRA SINGH
RAO): (a) Yes, Sir, The Prime
Minister has not only wurged upon
the North Eastern States to embark
upon a massive scheme for preserva-
tion of forests and wild life but has
urged on all thy States in India.

(b) Yes, Sir,

(¢) (i) Yes, Sir, Stress hag been
on development of Soclal
Forestry.

. (i) As recommended by the Natio-
nal Commission on Agriculture, the
Social Forestry Programme was start-
ed from the year 1975.76, At the ini-

tial stage the Central Government’s
asgistance was 50: 50 for the scheme of
“Reforestation of Degraded Forest”
and 75 : 25 per cent for the scheme
“Mixed Plantation in Panchayat Land
and Waste Lands”. Subsequently the
assistance by the Central Government
was raised to a maximum of Rs, 1000
per ha, in respect of both the schemes.
However, in the last National Deve-
lopment Council’'s meeting it was de-
cided that from 1979-80 Central assis-
tance to these schemes should be dis-
continued and the funds should be
transferred to the States as an addi-
tionality except in Union Territories
where it continues to be a Centrally
Sponsored Scheme. From 1980-81, a
scheme for Village fuelwood planta-
tion is being contemplated by the Cen-
tre as a Centrally Sponsored Scheme,

High Sugar Prices due to Hoarding by
Traders

918. SHRI K. P. SINGH DEO: Will
the Minister of AGRICULTURE be
pleased to state:

(a) whether it 1s a fact that hoar-
ding activities unscrupulous tra-
ders is contributing substantially to-
wards the prevailing high sugar prices
in the country;

(b) if so, whether the Centre has
urged upon the State Governments to
work in union with the centre to deal
with such anti-social elements; and

(c) if so, the number of persons
arrested so far in Delhi during the
last four months?

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI BIRENDRA SINGH
RAO): (a) The prevailing high
sugar prices are atfributable mainly
to sharp decline in sugar production
during the season 1979-80 and lower
availability and high prices of other
sweetening agents also, namely, gur
and khandsari, It is, howeysr,
possible that the  apeculstive
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activities of the trade has aleo added
momentum to this rise in prices.

(b) Yes, Sir.

(c) Five,

Funds for Agriculiural Research

919. SHRI K, P. SINGH DEO: Will
the Minister of AGRICULTURE be
pleased to state:

(a) whether it is a fact that ICAR
handles a budget of Rs. 80 crores per
year for agricultural research;

(b) if so, how much of it is actually
used for research and how much for
establishement;

(c) the crop-wise distribution of
this amount; and

(d) whether Government propose
to augment allocation for pulses and
edible oils for which there is a short-
age in the country?

THE MINISTER OF AGRICULTURR
AND RURAL RECONSTRUCTION
(SHRI BIRENDRA SINGH RAO): (a)
The budgetted gross expenditure of the

LC.AR. during 1979-80 was Rs. 8110.01
lakhs.

(b) All the staff workig in the Insti-
tutes and all the infrastructural facili-
ties provided by way of buildings,
equipments, recurring contingencies
etc. for which provisions indicated
in reply to (a) above have been made,
are meant to carry out research and to
support education prograinmes. Thus,
the entire expediture of the Council is
for conducting research and education
in the various disciplines of Agricul-
ture, Animal Husbandry, Fisheries and
Agricultural Engineering. However,
out of the budgetted expenditure indi-
cated at (a) above, g sum of Rs. 2089.00
lakhs was for meeting the expenditure
on salaries and allowances of scientists
and other members of the establish-
ment in the Institutes and the head-
quarters.
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(c) Disciple-wise outlay of the
budgetteq expenditure for the year
1979-80 was as under:—

(Rs. in lakhs)

{4) Sgaie e . . 06438 14

() St Hast Ll . &

iy oo

v 5o
217 Ar
(iv) Fieheries 52146
811001

Research on different ciops, commo-
dities and disciplines is conducted at
the various Research Institutes of the
ICAR 35 well as under the All 'ndia
Coordinated Research Projects and
under ad-hoc Projects supported by A,
P. Cess Fund. Agricultural Universi-
ties and a number of other institutions
alsg participate in such projects/pro-
grammes. The expenditure in res-
pect of research on individual crops or
commodities can be identified only in
respect of the All India Coordinated
Research Projects. Croptwise budget-
ted expenditure for the year 1979-80
under the All India Coordinated
Research Project is given below for
major crops;

(Rs, in lakhs)

(i) Rice . . . . 30° 00
(ii) Wheat . . o . 20 00
(ii1) Oil Seeds. . . . 60' 00

(iv) Pulses . . . . 58 oo

(v) Maize . . . . g0 00
(vi) Millets . . . . 18: 00
(vii) Tobacco . . . . 12° 00
(viil) Sugarcane . . . 12° 00
(ix) Jute . . ) . g° o0
(x) Horticultural Crops . . 8500

(d) Research on pulses and oilseeds
is in progress at the I.C.A.R. Institutes,
Agricultural Universities and other
Institutions. These research program-
mes have been intensified with the fin.
ancial support from the ICAR through
Plan resources and Cess Funds. The
allocation of funds through the All
India Coordinated Project on Pulses
and Ollseeds for the veriod 1974—78
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was Rs. 463 lakhs and for the period
1978—383 is Rs. 750 lakhs. Recently a
projects on intensification of Research
angq training on pulses and pilseeds in
commang areas and rainfed areas
casting Rs, 322 lakhs has also been
sanctioned from Cess Funds. These
allocations are in addition to funds pro-
vided by the I CAR. Institutes and
Agricultural Universities.

Collection of Funds for Drought-hit
States

920. SHRI N. E. HORO: Will the
Minister of AGRICULTTIRE be pleased
to state:

(a) the quantum of funds so far
collected through certaln organisa-

tions for the drought-hit areas in the
country; and

(b) what is its
amongst the States?

THE MINISTER OF AGRICULTURE
AND RURAI, RECONSTRUCTION
(SHRI BIRENDRA SINGHRAO): (a)
Government of India did not collect
funds through any organisations for
drought-hil areas in the country.

disbursement

(b) Does not arise,

Central Aid for Vizhingam Fisbing
Harbour, Kerala

921. SHRI A. NEELALOHITHADA-
SAN: Will the Ministe: of AGRICUL-
TURE be pleased {p state;

(a) whether the Government of
Kerala has ever requested the Gov-
ernment of India for its aid or assist-
ance for the building or development
of the Vizhingam Fishing Harbour;

(b) whether the Government of
India have given any assistance or aid
to it at any time; and

(¢) will the central Government
provide some financial assistance to
the Vizhingam Harbour?

THE MINISTER OF AGRICULTURE
AND RURAL RECONSTRUCTION
{(SHRT BIRENDRA SINGH RAO): (a)
Yes, Sir. Government gof Kerala have
requested Government of India for
assistance for the comstruction of 1st
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and 2nd stage of the Vizhingam Fishing
Harbour.

(b) Yes, Sir. Government of India
have provided Rs. 173 lakhs gs grant
towards the completion of the 1st stage
of the Vizhingam Fishing Harbour.

(c) The project proposal for the cons-
truction of 2nd stage Vizhingam Fish-
ing Harbour at an estimated cost of
Rs. 480 lakhs has been received, This
is under examination in consultation
with the Planning Comrission.

Findings of Comumittee on 16 plus 2
System of Education

922. SHRI S. M. KRISHNA; Will the
Minister of EDUCATION he pleased to
state.

(a) whether any assessment has
been made by his Ministry on his
own or through some expert Commit-
tee about the ufility of 10 plus 2 sys-
tem of Education;

(b) if so, what have been the fin-
dings and how far it has proved
a success; and

(c) whether Government propose to
introduce it throughout the country
to ensure uniformity?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAILL WEL-
FARE (SHRI B. SHANKARANAND):
() and (b), The 10 plus 2 system of
Education was recommended Ly the
Education Commission in 1966. This
recommendation was also supported
by the Committee of Educationisis and
Student Leaders gppoinied under the
directive of National Integration
Committee. The Resolution of the
Government of India on the National
Policy of Education also s.prported a
uniform adoption of this system. The
Central Adyisory Board of Education,
which is the apex body concerned with
the National policy in the country, en-
dorsed it. Conferences of Education
Ministers and Education Secretaries
had also repeatedly resolved in favour
of this system. The new system, thus,
was introduced after great deliberation,
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The first step to introduce the sys-
tem was taken in 1375. The first
batch of students, therefore, completed
the 10 plus 2 course in 1979. That being
60, it will in any case be too early to
make an asessment of the utility of
the system,

(c), In its National Policy on Edu-
cation the Government has accepted
thig system for uniform adoption. Most
of the States/Union Territories have
already introduced it. The other
States/Union Territories have also
agreed in principle to adont it.

The Conference of the Ministers of
Bducation held in August, 1977, recom-
mended that the 10 plus 2 system of
School education may be implemented
all over the country before the end of
the Sixth Plan.

Indo-China Sports

023. SHRI S. M. KRISHNA: Will the
Minister of EDUCATION be pleased
to state:

(a) whether there ig any move for
Indo-China sports; and

(b) it so, the steps being taken to
give sports a boest in the Asian re-
gion?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):
(a) Exchanges in the fleld of sports
have been taking place recently bet-
ween India and China. The Chinese
teams and competitors participated in

the following sports meets held in
India:
{1) International Badminton

Tournament held in India in
October-November, 1977,

(2) Indian Football Association
Shield Tournament in 1978.

(3) First Asian Archery Cham-
plonship held at . Calcutta in
February, 1980,
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(4) Asian Table Tennis Cham-
pionship heljd in Calcutta in
May, 1980,

An Indian Handball Team participat-
ed in the Second Asian Haundball Cham-
pionship held at Nanjing in November,
1979.

(b) To give sports a boost in Asian
region, the following steps are being
taken;

(1) Asian Games are held every
four years. The last Games
were held at Bangkok in De-
cember, 1978 aund the next
Asian Games are to be held in
India in October-November,
1982.

(2) Asian Championships are held
in various disciplines in diffe-
rent member countries of Asia
at shorter intervals. Recent-
ly such Championships in
Wrestling, Archery, Boxing
and Table Tennis were held
in India. Similar Champion-
ships are held in other count-
ries of Asia.

(3) Other important sports events
are held in Indig and other
countries of Asig from time to
time in which competitors and
teams from some of the
Asian countries participate.
Other Member Asian Countries
are alsg invited to participate
in the national championships
by some of the Asian countries.

(4) The Asian Games Federation
whose headquarters have now
shifted to India is being acti-
vised and is expected to ini-
tiate suitable steps in this di-
rection. Among other things
it is making efforts to hold 1I0C
solidarity courses in various
disciplines in different count~
rles of Asia to which coaches
and officials belonging to diffe-
rent coutrieg in the region will
be invited to participate.
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New Gram Variety for Ingreaged Yield

924. SHRI S, M. KRISHNA: Will the
Minister of AGRICULRURE be pleased
to stata;

(a) whether it is a fact that this
year's gram crop has very wmuch
gshrunken thus leading to rise in pri-
ces of gram,

(b) the approximate quantity of
gram produced during the year and
whether Government have built up any
buffer stock of grams also; if so, what;
and

(c) what steps have been taken to
evolve a new gram variety to ensure
more yield?

THE MINISTER OF AGRICULTURE
AND RURAL REECONSTRUCTION
(SHRI BIRENDRA SINGH RAO): (a)
and (b). Final estimates of areg and
production of gram bhave not so far
been received from all the States for
the year 1979-80. According to present
assessment there ig likely to be some
decline in the production of gram this
Yyear as compared to last year. Index
of wholesale prices of gram which was
around 240.2 in the 1st week of Jan-
uary, 1980 and 234.1 in the 1st week of
April, 1980 has risen to 278.3 in the
last week of May, 1980.

The Government is not maintaining
any buffer stock of gram.

(c) The research in respect of
gram is conducted under All India
Coordinated Pulse Improvement Pro-
ject. As a result of the research efforts
two varieties, Pant G 114 and B.G. 209
of gram were identified in 1979. These
varieties have shown 10-15 pey cent in-
crease in yleld,

News Item Entitled “Palace Antique
Fetch Rs. 8 Crores”

925. SHRI S. M. KRISHNA: Wil
the Minister of EDUCATION be pleased
fo state;

(a) whether Government's  atten~
tion has been drawn to the news-itewy

appearing in the Times of India dated
the 28th May, 1980 (Delhi Edition)
capiioned “Palace antiques fetch Rs.
8 crores”;

(b) whether these antiques were
registered with the Government of
India; .

(e) whether these proceeds would be
repatriated to India emd if not, the
reasons therefor; ’

(d) the party which ig belling these
antiques; and

(e) whether will have matter
looked into and place the full facts of
the deal an"the Table of the House?

b

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHR] B. SHANKARANAND):
(a) Yes, Sir.

(b) and (c). According to the news-
paper report, the furnishings sold by
the Southeby’s auctioneers, belonged to
the late Maharajs of Indore Yeswant
Rao Holkar who got them designed by
Craftsmen from France and elsewhere
in the third decade of the present cen-
tury. Accordingly, these furnishing
being less than 100 years old, are not
antiquities and as such are not required
to be registered ynder the provisions of
the Antiquities and Art Treasures Act
1972.

(d) ang (e). Does not arise.

HUD.COs Loan for Weaker Sections

926. SHRI SATYA 'GOPA1, MISRA:
Will the Minister of WORKS AND
HOUSING be pleased to stlate:

(a) whether the Government are
aware that the West Bengal Govern-
ment requested the Housing and Urban
Development Corporation to sanction
loans to build flats for weaker sec-

tions;
(b) it so, detalls thereof; and



207 Written Answers

(c) steps so far taken or proposed to
be taken in this regard?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C, SETHI): (a) No,
Sir.

(b) and (¢), Do not arise,

Production of Oilseeds and Pulses

927. SHRI NAVIN RAVANL: Wil
the Minister of AGRICULTURE be
pleased to state:

(a) the concrete steps which have
so far been taken to increase the pro-
duction of oilseeds and pulses;

(b) the flemand and supply from
indigenous sources at present of these
items; and

(¢) when Government
stop import of edible 0il?

propose to

THE MINISTER OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI BIRENDRA SINGH pFAO): (2)
The following steps have been taken to
increase the production of oilseeds and
pulses:

(1) Under separate ceutrally spon-
sored schemes for pulses and
oilseeds, an {ntensive pro-
gramme is under implementa-
tion in 56 districts for pulses
and 90 districts for oilseeds.
Among other things, these
schemes aim at demonstrations
on farmers fields, strengthen-
ing of seed production arrange-
mens, expension of plant pro-
tection measures, production of
rhizobiom culture and tramning
for farmers and extension
workers;

(ii) In addition, States are under-
taking pulSes and oilseeds
development programmes from
their own funds;

(iii) Increasing the area under short
duraion varieties of pylses
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and oilseeds through catch
cropping ang inter-cropping;

(iv) Intensification of research

efforts.

(b). =stimates of demand and sup-
Py of pulses and oilseeds from indi-
genous sources at present are not yet
available,

(c) Vigorous efforts are being made
to increase the production of oilseeds in
the country. The decision o stop im-
port of edible oils can be taken only
when the gap between demand and
supply is bridged.

Temporary Telephone Connection 1In
Delhi

928. SHRI NAVIN RAVANIL: Wil
the Minister of COMMUNICATIONS
be pleased to state:

(a) how many femporary telephoue
connections exist at present in Delhi
and minfmum as wé€ll as maximum
period for which such connections
exist;

(b) whether Government have pro-
posed to make all such {emporary
connectiong into permanent lineg be-
yound certain period of its existence;
and

(c) ¥ not, whether Government
propose to consider such a proposal?

THE MINISTER OF COMMUNICA-
TIONS (SHRI C. M STEPHEN): (a)
Total number of temporary telephone
connections working in Delhi Tele-
phones is 2112. The minimum and
maximum period for such connections
is 3 months and 9 years 4 months.

(b) No, Sir.
(¢) No, Sjr,
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Persons working in the Ministry of
Rural Reconstruction

929. SHRy K. T. KOSALRAM: Wwill
the Minister of RURAL RECONSTRUC-
TION be pleased to state:

(a) the details of personnel working
in the Ministry of Rural Reconstruc-
tion from the date of its formation;
and

(b) the programmes that have been
formulated so *ar by this Departmenti?

THE MINISTER OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI BIRENDRA SINGH RAO): (a)
The details of personnel working in the
Ministry are given In the statement
laid on the Table of the House.
[Placed in Library. See No. LT-900/
80].

(b) A list of schemes being imple-
mentegd by the Ministry during 1980-81
is laid on the Table of the House.
[Placed in Library. See No. LT-900|
80].

Rural Banks for Small and Marginal
Farmers

930. SHRI P. J. KURIEN: Will the
Minister of AGRICULTURE Le pleased
to state.

(a) whether Government are con-
sidering a proposal to open more
rural banks in order to extend finan-
cial assistance to small and marginal
farmers and artisans; and

(b) if so, the details thereof?

THE MINISTER OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI BIRENDRA SINGH RAO): (a).
Yes, Sir,

(b). Ten Regional Rursl Banks, (five
in Uttar Pradesh, three in Bihay and
one each in Madhya Pradesh and
Orissa) have been set up since January,
1980 bringing ?hg total nuraber of such
banks to seventy covering 122 districts.

Provision has been made to set up an-
offter eleven banks during the current
financial years.

Drinking Water in Villagea

981, SHRI K. T. KOSALRAM: Will

the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) whether a survey of World
Health Qrganisation has revealed that
14.5 crores of people in 2,05,000 villa~

ges do not have safe drinking water;
and

(b) if so, the steps proposed to be
taken for énsuring minimum portable
water supply to these villages?

THE MINISTER OF WORKS AND
HOUSING (SHRJ P. C. SETHI): (a) A
survey was coducted in 1972 at the
instance of the Government of India
which revealed that there were zbout
1.53 lakh ‘problem’ villages [i.e. villa-
ges with no souurce of water within a
distance of 1.6 km or a depth of 15
metres. or the available water is unfit
for consumption] out of a total of 5.76
lakh villages in the country. The
States thereafter have from time to
time been intimating that the number
of ‘problem’ villages are much more.
It is estimated that as on 1-4-1980 the
number of such villages still to be pro-
vided with protecied drinking water
would be about 2 lakhs with a popula-
tion of approximately 12.25 crores.

(b) Coverage of all the remaining
problem villages in contemplated with-
in the period 1980—85 with ‘the re-
sources of the State and Central Gov-
ernments.

lifting of West Bengal’s Quota
Levy Suugar

932. SHRI INDRAJIT GUPTA. Wil
the Minister of AGRICULTURE be
pleased to stater”

(a) whether West Bengal quota of
levy sugar has to bé Iifted from mills
in Maharashfra:
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(b) whefBer, dus %o transpoit bot-
tlenecks, the Food Corparatiop, of India
is failing to deliver sugar quotas to
West Bengal on time; and

(c) if so, whether there is any pro-
posal to allow West Bengal's sugar
quota to be lifted from mills in UP.
and Bihar?

THE MINISTER OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI BIRENDRA SINGH RAO): (a)
Major portion of the monthly levy
sugar quotg of West Bengal—which is
a deficit State in sugar production—
is met from the sugar factories in
Maharashtra.

(b) Immediately after the introduc-
tlon of partial control on sugar with
effect from 17-12-1979 sume operational
difficulties arising out of transport
bottlenecks were experienced, particul-
arly due to inadequate availability of
railway wagons, shortage of diesel
etc., which impeded the pace of lifting/
movement of sugar from the factories
in the imitial stages. However, subse-
quently, these difficuties were substan-
tially overcome and movement of levy
sugar to West Bengal by special rakes
from the factories in Maharashtra and
U.P. was arranged by the Food Corpo-
ration of India. Thig accelerated the
pace of lifting from the factories and
upto 31st May 1980 Food Corporation
ot India despatched 1,03,230 tonnes of
levy sugar to West Bengal ag against
the total allotment of 1.4G,192 tonnes of
levy sugar so far made for West Bengal
including June, 1898¢ qaota ot 22,018.5
fonnes.

(¢) Having regard to the surplus
availability of levy sugar in U P., some
stocks are lifted by the Food Corpora-
tion of India from the factories in U P.
also ggainst the monthy quotas of West
Bengal. Since Blhar is deficit in sugar
and is recelving substantial quantity
of levy sugar from Maharashtra to
meet its requirement, it is not possible
to allocate any levy sugar from Bihar
for supply to West Bengal,
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Study of Garo Hills in Meghalaya by
LCAR. i

985. SHRI P, A. SANGAM: Will the
Minister of AGRICULTURE he pleased
to state;

(a) whether the Indian Council of
Agricultural Research’ fias made any



215 Written Answers

study in the Garo Hills Districts of
Meghslaya; and

(b) if so, its findings and the steps
Government propose to take thereon?

THE MINISTER OF AGRICULTURE
AND RURAL., RECONSTRUCTION
(SHRI BIRENDRA SINGH RAO): (a)
Yes, Sir. The Indian Council of Agri-
cultural Research has prepared an in-
tegrated resources inventory of Garo
Hillg Districts of Meghalaya in 1978, to
facilitate formulation of resource based
development projects under the Integ-
rated Rural Development Programme.

(b) The resource inventory conlains
information on natural resources of the
region such as soil, climate, water mi-
nerals and forests the present system
of agriculture and the prevailing infra-
structure facilities in respect of trans-
port, communication, education, medi-
cal services, banking, industries, power
and the administrative set up. It also
givegs data on availavle clientele to be
benefited under the integrated rural
development programme viz. marginal
farmers, landless labourers, women,
children, artisans and tribals.

The data on various resources were
analysed to study the gaps between the
present utilisation and possible poten-
tials with a view to develop production
oriented programmes for efficient utili-
zation of available resources. So far as
the agriculture is concerned the study
revealed that there is 5 great need to
adopt alternate system of farming to
replace shifting cultivation (jhuming)
and to improve land tenure system to
encourage settled agriculture. A suit-
able blend of forestry, agropastoral sys-
tems, agro-horticultural systems and
crop production relevant to the slope is
essential to reduceq soil erosion and
improve soil productivity. Mixed
farming and agro-baseg industries will
further contribute towards settled agri-
culture. There is coasiderahle gcope
for fruit preservation and canning in-
dustries as the region is most favoyr-
able for growing pineapple, citrus and
-other frulf trees.

JUNE 16, 1880
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The resource inventory is intended
to help the Central and/or Siate Gov-
ernment in the development of viable
projects under the Integrated Rural
Development Programine,

Production allocations, release and
carry-over stock of sugar

936 SHRI JYOTIRMOY BOSU: will
the Minister of AGRICULTURE be
pleased to state:

(a) the production of sugar, month-
wise from April, 1979 to April, 1980;

(b) the quantity of free saie and
levy sugar allocated State-wise, and
month-wise from April 1979 to April,
1980;

(c) the quantity of free sale sugar
actually released and quantity of levy
sugar actually supplied. State-wise,
and month wise from Aprii, 1979 to
April, 1980; and

(d) what is the present carry-over
stock with the sugar mills?

THE MINISTER OF AGRICULTURE
AND RURAL, RECONSTRUCTION
(SHRI BIRENDRA SINGH RAO): (a)
The figures are as under:—

(Y, "H tar=rg)

—_— ——

Month Supany
v Tuction
1079
April . . . . . 7 55
Ay . . . . c 37
June . . . . . o 84
July . . . . . Q- 21
Mo et . . . . ( 20
September . . X 019
October | . . . re22
N wember . . . . 2' 79
December . . . . 7 €9
1980
January . . . . a0 96
February . . . . 8 84
March . . . . 6 15
April . . . . . 2 41
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(b) and (c). So far as free sale sugar
is concerned, it is not allocated to the
States gnd is released to the factories
each month for sale and délivery to the
licensed dealers in any part of the
country. In April and May 1979 there
was no morthly release system by the
Government. The figures of month-
was no monthly release system by the
June 1979 to April 1980 from the fac-
tories in producing States are shown
in Statement I,

As regards allocation of levy sugar
to the States, it was from 17th Decem-
ber 1979 whén partial control on sugar
was imposed that the monthly levy
sugar quotas were allocated to various
States for distribution of sugar through
fair price shops. The quantum of levy
sugar allocation to various States out of
one lakh tonnes of levy sagar released
for the period 17th to 31st December
1979 and the quantum of monthly levy

sugar GquWtag allotted to the States out
of 2.71 lakh tonnes of monthly levy
release from January to April, 1980 are
shown in Statement II. As regards the
actual supply of levy sugar, in the case
of 17 States/Union Tercntories which
are themselves arranging the lifting of
sugar from the {actories, the balance
quantity rehaining unlifted as on 30-4~
1980 against the quotas allotted upto
April, 1980 was gbout 21,000 tcnnes.
As regards the remaining 14 States/
Uniop Territories for which Food Cor-
poration of India is arranging the lift-
ing of sugar from the factories, the un-
Jifted balance from the factories as wn
30-4-80 against the quotas allotted
upto April 1980 was about 1.22 lakh
tonnes as shown in Statement III.

(d) The stocks of sugar with the
factories as on 31-5-1980 was ahout
20.34 lakh tonnesg,
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Statement II

Statement showing State-wise monthly
Ievy sugar quota allocation from17-12-1979
to April, 198o.

(Figures in tonnes)

S. States/Union Levy su- Levy su-

No.  Territories gar allot- gar quota
ted for the allotted
period for each
17-12-79 month du-

to ring Jan-
1-12-79 uary to
3 April,
1980.
1 2 3 4
1. Assam 2780 7541
2. Bihar 9928 26929
9. Madhya Pradesh 7678 20825
4. Mehgalaya 182 493
5. Mizoram . . 63 171
6. Orissa . . 3953 10723
4. Uttar Pradesh 15396 41761
8. WestBengal . 8109 21994
9. Chandigarh . 90 243
10. Delhi 1955 5304
11. Jammu &
Kashmir 830 2250
12. Arunachal
Pradesh . . 84 288
13. Andamans, ; 70 190
14. Lakshdweep . 24 65
5£5. Gijarat . . 5173 14081

JUNE 16, 1980
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1 2 3 4

——— —
16. Haryara . . 1812 4910
17. Tamil Nadu 7203 19783
18. Maharashtra . gI21 24743
19. Karnataka§ . 5241 14215
20, Punjab . . 2420 6564
21. Rajasthan . 4703 12757

22. Goa, Daman &
Diu . . . 173 470

23. Dadra & Nagar
Haveli . 13 36
24. Himachal Pradesh 585 1588
25. Manipur 193 524
26. Nagaland . 125 340
27. Pondicherry etc. 85 230
28. Tripura . . 280 759
29. Sikkim . . 40 107°5
30. Andhra Pradesh 7699 2088
3r. Kcrala 3869 10495
Toal . 99967-0 271157y

Note : Some State
being

also

Governments are

allotted

small

quantity of levy sugar fer Bor-
Ader Security Force, Central
Reserve Police Force and Indo
Tibetan Border Polire 'r odAdij-
tion to above monthly quotas.
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Statement—III

Total allotment of legy sugar to the Food Corporation of India handled States upto April 198°
quantity lifted thereagainst from the factories by the Food Corporation of India and unlifted balane

as on 30-4-1980.

(figures in tonnes)

S.  State/Union Total Total  Unlifted

No. Territories allotment lifting  bzlerce

upto April upto as on

1980 30-4-80 30-4-80

1 2 3 4 5
1. West Bengal. 96155°3  79715'2 16440°1
2. Bihar . 117690'5 92565°9 25124°6
3. Madhya Pradesh . 91c33'0 65909'7 251233
4. Orissa . 46848-5 36407°1  10441°4
5. Meghalaya 2160° 5 1241° 3 919° 2
6. Mizoram 792" 1 429°9 362° 2
7. Arunachal Pradcsh 10181 5421 4760
8. Asszm . 33016-4 17405°9 15610°5

9. Chandigarh . 1066- 0 1¢66-0 —

10. Delhi 23235'9 224276 808°3
1. J & K . . 9896:8 g2135 683-3
12. Uttar Pradesh . . . . . 182517'4 156235°6 262818

13. Aadimin & Nico bar
14. Lakshdweep .

ToraL . . .

8328 832-8 —_

284-0 2840 —

606547°3 4842766 122270°7

Cepntral Assistance for Social Housing
Schemes

937. SHRI JYOTIRMOY BOSU:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) purpose-wise and  State-wise
financial assistance disbursed through
his Ministry on account of sociaX
housing schemes, year-wise from 1877-
78 to 1979-80;

(b) amount of assistance planned
to be disbursed in 1980-81;
(c) State-wise number of houses

constructed under soclal housing
scheme during the period 1976-77 to
1979.80;

(d) whether some States are lugg-
ing behind other in this sphere; and

(e) if g0, factors respomsible for
the same?
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THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI):
(a) and (b). This Ministry gives finan-
cial assistance only for the Subsidised
Housing Scheme for Plantation Work-
ers, which is in the Centra]l Sector.
The details of such assistance given
during 1977-78 to 1979-80 to the six
States implementing the scheme are
given in the Statement at Statement 1.
For the year 1980-81, it is proposed to
disburse an amount of Rs, 1.80 crores
under thjs scheme.

This Ministry also
Insurance Corporation and General
Insurance Corporation loans to the
Stateg for implementing various social
housing schemes. The allocation made
during 1977-78 to 1979-80 is given in
the statement at Statement II. The
allocation for 1980-81 is still wunder
consideration.

allocates Life
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(c), (d) and (e). Housing being a
State subject, the implementation of
the various housing schemes js the
responsibility of the States and they
have the discretion to earmark funds,
including the central financial assist-
ance made available to them, on vari-
oug schemeg in gaccordance with their
own requirements and priorities. It is,
therefore, not possible to compare the
performance of the Siales. The role
of the Central Government is limited
to issuing policy guidelines to the
States and helping them with such
financial assistance as may be possible
withip the available resources.

The number of houseg reported to
have been constructed by the States
under various social housing schemes
during the period 1976-77 to 1979-80
is given in the Statement at State-
ment III,
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Statement {ii
S1. State/Union Territories No. of
No. ! hou-es cons.
. tructed dur-
ing the
period
76-77 to
79-80 un-
¥ der veri-
E' ous social
“ housing
schemes
1. Andhra Pradesh . . 537
2, Assun . . . . 5470
3. Bihar . . . . 4254
4 Gujrrat . . . 1640
5. Huryana . . . . 6Lo
6. Himachal Pradesh . 2088
7. Jammu & Kashmir . . o8
8. Karnataka . . . 1419
9. Kerala , . . . 3593
10. Madhya Pradesh . . 3338
11. Mabharashtra . . . 924
12, Manipur . . . . 134
13. Merghalaya . . . 205
14. Naziland . . . . 1162
15. Orjssa . . . . 928
16. Punjah . . . . 6304
17.  Rajasthan . . . 1843
18. Sikkim . . . . —_
19. Tamil Nadu . . . 8528
20. Tripura . . . . 142
21. Uttar Pradesh . . . 1251
22, West Bengal . . . Q044
54198
Union Territories
1. Andaman & Nicobar
Islands. . e . 6
2. Arunichal Pradesh’ . —_
3. - Chandigarh . . . 344
4. Dadra & Nagar Heveli 48
5. D:lhi . . . . 2679
6. Goa, Daman & Diu . 581
7. Lakshadweep . . . 17
8. Mizoram . . . . —
9. Pondicherry . . . 258
3933

———

Granp Torar . . . 58131

Premotion and Development of
Primary Education

988. SHRI JYOTIRMOY BOSU:
Wil the Minister of EDUCATION be
pleased to gtate:

¢ (a) the total amount of money
snctioned and disbursed Statewise,
to promote anq develop primary
odmntion in the country, ¥Year-wise
from 1976-77 to 1979-80; and

(b) State-wise number of new pri-
mary schools set up and number of
teachers recruited year-wise from
1976-7T7 to 1979-807

THE MINISTER OF EDUCATION
AND HEALTH ATWD SOCIAL WFi~
FARE (SHRI B. SHANKARANAND):
‘3) The Central Gc¢vernment dnes not
sanction of disburse funds for primary
education to States/Union Territories.
On the the basis of discussion in Secto-
ral working Groups, the Planning
Commission only approves out-lays.

However, under a Centrally spon-
sored scheme of ‘Experimental Pro-
jects for Non-formal Education for
children of 9-—14 age-group’ special
Central assistance is given to 9 educa-
tionally backward States. A sum of
Rs. 1,99,75,973/- was released to the
States during the year 1979-80. A
statement giving the State-wise posi-
tion is attached.

(by The information is being collect-
ed and will be laid on the Table of
the Sabha.

Statement

Funds released to the State Governmenfs
under Centrally sponsored scleme of ‘Fxper;.
mental Projects for Non-formal Fducation fo
Children of 9—-I4 age-proup® during the year
1979-80.

SI. Name of the State  Funds released

No. (Rs.)
1. Andhra Pradesh 37,84,190
2. Assam . . . 4,12,500
3. Bihar . . . 43,47,383
4. Jammu & Kashmir , Nil
5. Madhya Pradesh 31,75,100
6. Orissa . 13,25,000
7. Rajasthan 11,01,6cp
8. Uttar Pradesh . 36,61 ,Foo
9. West Bengal . 21,68,600
Total Rs. 1,99,75,973

Ceost of Building Material

933, SHRI JYOTIRMOY BOSU:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) the prices of each building
material ag on July 31, 1978 and Apri?
30, 1980;
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Ub) factors rasponsible for steep

and

(c) measures if any, taken to bring
down the prices to a reasonable level?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI):
(a) The prices of each building mate-
rial as on July 31, 1978 and April 30,
1980, are not available, However, a
statement showing the prices of build-
ing materialg as on 28th July, 1979
and 26th April 1980 is prepared and
enclosed.

(b) and (c). This Ministry has no
conirol over the prices of building ma-
terials. However, it may be stated that
the present steep rise is partly sym-
pathetic to general price rise and
partly on account of shortfall in pro-
duction as compared to the demand
for these wmaterials,; The National
Buildingg Organisation have been ad-
vocating the use of substitute cheap
building materials for housing like se-
condary species of timber, deformed
bars, hydrateq lime and clay pozzolana
and asphaltic corrugated sheets,

Statement

Index Numbers of Wholesale Prices in India
(Base 1970-71 = 100)

For Building Materials

Si. Name of Com- Week en- Week en-

No. modity ded 28th ded 26th
July, 1979 April, 1980
1. Bricks . . 350 O 418 5
2. Cement . . 229" 2 2334
3. Sheet Glass . 3392 342 4
4. Sanitary Ware 2600 302'0
5. Logs & Timber, 408-2 4115
6. Paints & Varni-
shes . . . 228-9 2587
4. Bars & Rods . 315°1 3151

-
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Agreement betWeen National Dairy
Development Corporation and US
Cogperative League

940. SHRI NAVIN RAVANI. Wil
the Minister of AGRICULTURE be
pleased to state:

(a) the conditiong attached with the
agreement entered into by National
Dairy Development Corporation with

US Cooperative League regarding
cdible oil supply as gift;
(b) the amount so far generated

year-wige through the <ale of the
gifteq oils;

(¢) the expenditure incurred in
implementation of this scheme; and

(d) what concrete results have been
achieved to fulfil the gbjective and
the details of objective?

THE MINISTER OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHR1 BIRENDRA SINGH RAO):
(a) Under the Project formulated by
the National Dairy Development
Board (NDDB) for Restructuring Edi-
ble Oil and Oilseed Production and
Marketing, the Board 'will receive
1,60 000 tonnes vegetable oil, as a gift,
from the Cooperative League of USA
(CLUSA) during a period of 8 years.
beginning from 1979-80.

A statement indicating the condi-
tinng altached with the  aforesaid
agreement is enclosed.

(b) The gift oils started arriving in
June, 1979 and its marketing started
in July, 1979, The funds generated
till may 15, 1980 are Rs, 21.37 crores.

(¢) The expenditure incurred on
the imvlementation of the scheme till
May 15, 1980 is Rs. 204 crores.

(d) The object of the imports
under the Project ig to generate
funds by the sale gifted oi] and to
utilise the funds, thus generated, for
the development of vil geeds produc-
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tion in the country. For this pur-
pose, production, processing  and
marketing of oilseeds woulg be co-
ordinated by organising a federation
of oilseeds growers cooperatives. In
this manner, the cultivators would
be helped in adopting production
techniques which woulg decrease the
vulnerability of the oilseed crops to
climatic variationg while also raising
yie'ds and offering year to year price
stability thereby increasing growers
income. The results achieved go far
are: —

(i) A Cooperative Oilseeds
Growers’ Federation each in
the State of Gujarat and
Madhya Pradesh has been
formeg and constitution of
similar Federationg in the
States of Tamil Nadu, Maha-
rashtra, Andhra Pradesh and
Karnataka are under way.

(ii) Action has been initiated for
the establishment of process-
ing facilities.

(iiiy Market research wund Con-
tinuing Information Scheme

(C'S) studies have Dbeen
taken up.

Statement

‘Conditions attached with the agree-
ment entered into by the National
Dairy Development Board with the
Cooperative League of USA for the
import of edible oi] supply.

(i) The funds to be generated
by the sale of the imported
gift oil, will be wutilised by
the NDDB for the implemen-
tation of their said project
on elible o0il and oilseed
which, inter alia aims at
increasing production of oil-
seeds and improving returns
to the farmers through
better marketing, processing
etc. by organising growers’
cooperatives.

(ii) No duties, tolls or taxes on
the commodities, supplies or

242

equipment supplied by
CLUSA to NDDB under the
project, will be levied in the
light of the existing Indo-US
Agreement (of 5th Decem-
ber, 1968).

(ili) The programme administra-
tion costs incurred by
CLUSA will include utilising
a portion of the rupeeg gene-
rateq by the sale of the gift-
ed commodities to US dollars
throuzh the Reserve Bank of
India. This expendilure, in
any given year, will in no
event exceeq 1 per cent of
the landed value of the gift-
ed commodities received by
the NDDB in that year.

(iv) The expatriate personnz] for
thig project will be provided
tax and duty concessions as
already granted to existing
CLUSA ecxpatriate personnel
in India.

(v) The generated fundg shall
not, however, be wused for
providing direct subsidy of
vegetable o0i] market prices.

Plans for expansion of cane crushing
capacity

941. SHRI NAVIN RAVANI.- will
the Minister of AGRICULTURE be
pleased to state:

(a) the Government plans for ex-
pansion of cane crushing capacity in
the country;

(b) whethey the cooperative sector
is being given preference for this;

(c) if so, how much new capacity
in thig sector is planned;

(d) if not, the reasons thereof; and

(e) how much new capacity is
planneq for private and  State
sectors?
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THE MINISTER OF AGRICUL-
TURE & RURAL RECONSTRUC-
TION (SHRI BIRENDRA SINGH
RAO): (a) The Government have
decided to expand the crushing capa-
city of the sugar industry by granting
licenceg for the establishment of new
sugar factories as well gg expansions
in the existing units. Licences will
be issued to the sugar unitg where
adequate sugar cane ig available with
assureq irrigation facilitieg in com-
pact areas around the site of the
factory.

(b) to (e). The present policy of
granting Licences for the establish-
ment of new sugar factories in the
Cooperative/Ppubli sector will con-
tinue. In the absence of gny response
from the Cooperative/Public sector,
requests receiveq from Joint stock
sector would be considered for esta-
blishment of new sugar factories. No
sector-wise, allocation of new capa-
city to be licensed has been made.

st 7w e qreEE (BT9R): @
? ged w ghow g @ waEw §
o g faar gt

MR. SPEAKER: I am looking into
it. 1 have asked for the facts, I will
let you know...

(Interruptions)

SHRT NARAYAN CHOUBEY
(Midnapore): You might have se€n
the statement of the Home Minister
in the papers threatening that Presi-
dent’s rTul> will be imposed in Tri-
pura. How can he make such a state-
ment outside when Parliament is
witting?

SHRI HARIKESH BAHADUR
(Gorakhpur): Sir, 1 have also given
motice. The parcel postage rates have
ween raised by rupee one. As the
Mouse is in sesion, it should have
boen announced in the House. Sir,
you had also warned the government
earlier,

MR. SPEAKER: I am looking into
#. T have asked for facts, Papers to
e ladd,

o e

JUNE 16, 1980

Papers Laid 244

12.01 hrs,
PAPERS LAID ON THE TABLE

REVIEW AND ANNUAL REPORTS OF
KArRNATAKA  Acro-InpUustrRIES CoOR-
PORATION LTD, BANGALORE 7OR 1977-78,
GUJARAT AGRO-INDUSTRIES CORFORA-
TION LTD, AHMEDARAL FOR 1077-78,
MAHARASHTRA AGRO-INDUSTRIES DEVE-
LOPMENT CORPORATION Lt1p. BOMBAY
FOR 1977-78, GUJARAT AGRO-INDUTRIES
CORPORATION LTD. AHMEDABAD FOR
1978-79, ORrissa AGRO-INDUSTRIFS COR-
PORATION LTp. CUTTACK FOR 1970-71,
ANDHRA PRADESH STATE AGRO-INDUS-
TRIES CORPORATION LTD. HYDFRABAD
FOR 1976-77 ETC. ETC.

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI BIRENDRA SINGH
RAO): I beg to lay on the Table:—

(1) A copy each of the following
papers under sub-section (1) of
section 619A of the Companies Act,
1956: —

(a) (i) Review (Hindi and
English versions) by the Govern-
ment on the working of the
Karnataka Apgro-Industries Cor-
poration Limited, Bangalore, for
the year 1977-78.

(i) Annual Report (Hindi and
Eneglish versions) of the Kar-
nataka Agro-Industries Corpora~
tion Limited Bangalore for the
yvear 1977-78 along with the
Audited Accounts and the com-
ments of the Comptroller and
Auditor General thereon.

[Placed in Library, See No. LT-
864/80].

(b) (i) Review (Hindi and
English versions) by the Govern-
ment on the working of the
Gujarat Agro-Industries Corpora-
tion Limited, Ahmedabaq for the
year 1977-78.

(iiy Annual Report (Hindi and
English versions) of the Gujarat
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Agro-Industrieg Corporation Ltd.
Ahmedabad, for the year 1977-78
along with the Audited Accounts
and the comments of the Comp-
troller and Auditor General
thereon,

[Placed in Library, See No. LT-
865/80].

(¢) (i) Review (Hindi and
English versions) by the Govern-
ment on the working of the
Maharashtra Argo-Industries
Development Corporation Limit-
ed Bombay, for the year 1973-79.

(ii) Annual Report (Hindi and
English versions) of the Maha-
rashtrg Agro-Industries Develop-
ment Corporation Limited, Bom-
bay, for the year 1978-79 alone
with the Audited Accounts
and the comments of the com-
ptroller and Auditoy General
thereon,

[Placed in Library. See No. LT-
866/801].

(d) (i )Review (*Hindi ver-
sion) by the Government on the
working of the Gujarat Agro-
Industries Corporation Limibed,
Ahmedabad, for the year 1978-79.

(d) (ii) Annual Report (*Hindi
version) of the Gujarat Agro-
Industries Corporation Limited,
Ahnredabad, for the year 1978-79
along with the Audited Accounts
and the comments of the Com-
ptroller and Auditor General
thereon.

[Placed in Library. See No. LT-
867/80].

(e) (i) Review (@Hindi ver-
sion) by the Government on the
working of the Orissa Agro-
Industries Corporation Limited,
Cuttack, for the year 1970-71.

(ii) Annual Report (@Hindi
version) of the Orissa Agro-
Industries Corporation Limited,
Cuttack, for the year 1970-71
along with the Audited Accounts
and the comments of the Com-
ptroller and Auditor General
thereon.

|Placed in Library. See No. LT-
868/801.

() (i) Review (*Hindi
sion) by the Government on the
working of Andhra Pradesh State
Agro-Industrieg Corporation
Limited, Hyderabad, for the year
1976-77.

(ii) Annua] Report (*Hindi
version) of tha Andhra Pradesh
State Agro-Industries Corporation
Limited Hyderabad, for the year
1976-77 alnng with the Audited
Accounts and the commentg of
the Comptroller and Auditor
General thereon,

[Placed in Library. See No. LT-
869/8017.

(g) (i) Review by the Govern-
ment on the working of the
National Seedg Corporation
Limited, New Delhi, for the ywar
1978-79.

(ii) Annual Report of the
National Seeds Corporation
Limited, New Delhi, for the year
1978-79 along with the Audited
Accounts and, thva comments of
the Comptroller and Auditor
General thereon,

(2) Seven statements (Hindi and
English versions) showing reasons
for delay in laying the documents
mentioned at (1) above.

[Placed in Library. See No, LT-
870/80].

U

*English version of the documents was laid on the Table on the 28th

March, 1980,

@English version of the documents wag laij on the Table on the 5th

August, 1077.
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[Shri Birendra Singh Rao]

(3) A copy wach of the foliowing
Notifications (Hindi and English
versions) under sub-section (6) of
section 3 of the Essential Commodi-
ties Act 1955:—

(i) GSR 141(E) publisheg in

Gazette of India dated the 28th

March, 1980 regarding equitable dis-
tribution of Fertilizer.

(i) The Wheat Roller Flour
Mills (Licensing and Control)
Amendment Order, 1980, publish-
ed in Notification No. GSR. 242 (E)
in Gazatte of India dateq the 29th
April, 1980.

(i) GSR 304(E) published in
Gazett of Tndia dated the 8th
June, 1980 regarding maximum
price per tonne, at which the
fertilisers specified in the Sche-
dule of the Notification shall be
sold to tea, -coffee or rubber
plantations or to the cultivators.

[Placed in Library. See¢ No, LT-
871/80].

AUDITED ACCOUNTS OF JAWAHARLAL
Newru UniversIiTy, NEw DELHI FOR
1978-79, STATEMENT FOR DELAY, RE-
VIEW ON AND ANNUAL RorORT OF
VisvA BHARTI, SHANTINIKETAN FOR
1978-79, STATEMENT FOR DELAY, ANNUAL
REPORT AND AUDITED REPORT OF MOTI-
LAL NEHRU REGIONAL ENGINEERING
COLLEGE, ALLAHABAD FOR 1978-79
ETC. ETC.

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):
I beg to lay on the Table:—

(1) (i) copy of the Audited
Accounts (Hindi and Eng.ish ver-
sions) of the Jawaharlal Nehru

Univearsity, New Delhi, for the year
1978-79,

(ii) A statement (Hindi and
English versions) showing reasons

JUNE 16, 1980
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for delay in laying the above docu-
ment.

[Placed in Library. Se€e No. LT-
872/80].

(2) (i) A copy of the Annual
Report (*Hindi version) of Visva
Bharti, Shantiniketag, for the year
1978-179.

(1) A copy of the Review
(*Hindi version) by the Govern-
ment on the working of Visva
Bharati, Shantiniketan for the year
1978-179.

(iii) A statement (Hindi version)
showing reasons for delay in laying
the Report.

[Placed in Labrary., S¢e No. LT-
873/80].

(3) (i) A copy of the Annual
Report (@Hindi version) of Mwtilal
Nehru Regional Engineering College,
Aliahabad, for the year 1978-79.

(ii) A copy of the Audit Report
(Hindi and English versions) on
the accounts of Motilal Nehiu

Regional Engineering College,
Allahabad, for the year 1978-79.
[Placed in Library. See No. LT-

874/80.]

(4) A copy of the Annual Ac-
counts (Hindi and English ver-
sions) of Maulana Azad College
of Technology, Bhopal, for the year
1978-79 together with Audit Report
thereon, ([Placed in Library. See
No. LT-875/80.]

(5) A copy each of the follow-
ing papers under sub-section (4)
of saction 23 of the Indian Institu-
tes of Technology Act 1961:—

(i) Annual Accounts (@Hindi
version) of the Indian Institute
of Technology, Delhi, for the
year 1978-79 together with Audit

*English version of the Report and Review was laid on the Table o

the 2nd February, 1980.

n

@English version of the documents was laid on the Table on the 28th

March, 1980,
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Report thereon. [Placed in
Library. See No. LT-876/801.

(ii) Annual Accounts (Hindi
and English versions) of the
Indian Institute of Technology

Bombay, for the year  1978-79
together with Audit Report
thereon, [Placeq in  Library.

See No. LT-877|80]

(6) (i) A copy of the Annual
Report (*Hindi version) of the
Visvesvaraya Regiona]l (ollege of
Engineering, Nagpur, for the year
year 1978-79.

(ii) A copy of the Annual Ac-
counts (Hindi and English versions)
of the Visvesvaraya Regional Col-
lege of Engineering, Nagpur, Jior
the year 1978.79 together with
Audit Report thereon,

[Placedq in Library. See No. LT-
878/80].

A cory oF URBAN LAND (CEILING AND
REGULATION) (AMENDMENT) RULES,
1980.

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI): I
beg to lay on the Table a copy of the
Urban Land (Ceiling and Regulalion)
(Amendment) Rules, 1980 (Hindi and
English versions) published in Noti-
fication No. GSR 224(E) in Gazette
of India dated the 22nd April, 1380,
under sub-section (3) of section 46
of the Urban Land (Ceiling and Re-
gulation) Act. 1976 together with an
explanatory memorandum. [Placed
in Library, See No. LT-879/80].

A cory orF INDIAN TELEGRAPH (SIXTH
AMENDMENT) RULES, 1979.

THE MINISTER OF COMMUNICA-
TIONS (SHRI C. M. STEPHEN): I beg
to lay on the Table a copy of the Indian
Telegraph (Sixth Amendment) Rules,
1979 (Hindi and English versions) pub-
lished in Notification No. G.S.R. 872 in
Gazette of India dated the 23rd June,
1979, under sub-secticn (5) of section
7 of Indian Telegraph Act, 1865.
glaced in Library. See No. LT-880|
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REVIEW ON AND ANNUAL ACCOUNTS OF
Knapr AND VILLAGE INDUSTRIES COM-
MISSION, BOMBAY FOR 1978-79 AND
STATEMENT FOR DELAY.

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
R. V. SWAMINATHAN): I beg to
lay on the Tbale:—

(1) A copy of the Annual Ac-
counts (Hindi and English versions)
of the Khadi and Village Industries
Commission, Bombay, for the year
1978-79 and the Audit Report
thereon, under sub-section (4) of
section 23 of the Khadi and
Village Industries Commission Act,
1956,

(2) A statement (Hindi and Eng-
lish version) regarding Review on
the Accounts of Khadi and Village
Industries Commission, Bombay, for
the year 1978-79.

(3) A statement (Hindi and
English versions) showing rteasons
for delay in laying the document
mentioned a (1) ybove.

[Placed in Library. See No. LT-
881/80].

12.02 hris
ELECTIONS TO COMMITTEES

(i) GenErAL CouNCIL OF THE INDIAN
ScxooL OF MINES, DHANABAD.

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):
I beg to move:

“That in pursuance of the pro-
visions contained in rules 4(ii) to
(iv) and 15 of the Rules and Re-
gulations of the Indian School of
Mines, Dhanbad, the members of
this House do proceed to elect, in

such manner as the Speaker may
direct, two members from among

themselves, to serve as members of
the General Council of the Indian
School of Mines, Dhanbad, subject
to the other provisions of the said
Rules and Regulations.”

*English version of the documentslaid on the Table on the 28th March, 1880.
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MR, SPEAKER: The question is:

“That in pursuance of the provi-
sions contained in rules 4(ii) to
(iv) and 15 of the Rules and Re-
gulations of the ndian School of
Mines, Dhanbad, the members of
this House do proceed to elect, in
such manner as the Speaker may
direct, two members from among
themselves, to serve as members
of the General Council of the
Indian School of Mines, Dhanbad,
subject to the other provisions of
the said Rules and Regulations.”

The motion was adopted.

{ii) Abpvisory CounciL ofF DEeLug
DEVELOPMENT AUTHORITY

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI): I
beg to move:

“That in pursuance of sub-section
(2) (h) of Section 5 of the Delhi
Development Act, 1957, the mem-
bers of this House do proceed to
elect, in such manner as the
Speaker may direct, two members
from among themselves to serve as
members of the Advisory Council of
the Delhi Development Authority,
for a term of four years subject to
the other provisions of the said Act.”

MR, SPEAKER: The question is:

“That in pursuance of sub-section

(2) (h) of Section 5 of the Delhi
Development Act, 1957, the mem-
bers of this House do proceed to
elect in such manner as the
Speaker may direct, two members
from among themselves tp serve as
memberg of the Advisory Council of
the Delhi Development Authority, for
a term of four years subject to the
other provisions of the said Act.”

The motion was adopted.

-(iii) RaJeHAT SamapHy COMMITTEE
SHRI P. C. SETHI: I beg to move:
“That in pursuance of sub-section

(1) (d) of Section 4 of the Rajghat
Samadhi Act, 1951, the members
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of this House do proceed to elect,
in such manner as the Speaker
may direct, two members from
among themselves to serve as
members of the Rajghat Samadhi
Committee for the term come
mencing from the date of notificatiop
by the Government, subject to the
other provisions of the said Act.”

MR, SPEAKER: The question 1s:

“That in pursuance of sub-section
(1) (d) of Section 4 of the Rajghat
Samadhi Act, 1951, the members
of this House do proceed to elect,
in such manner as the Speaker
may direct, two members from
among themselves to serve as
members of the Rajghat Samadhi
Committee for the term com-
mencing from the date of notication
by the Government, subject to the
other provisions of the said Act.”

The motion was adopted.

m—————

12,03 brs.
RAILWAY BUDGET, 1980-81

MR. SPEAKER: The Minister of
Railways.

THE MINISTER OF RAILWAYS
(SHR1 KAMLAPATI TRIPATHI):
Mr. Speaker, Sir, I rise to present
before the House the Railway Budget
estimates for the year 1980-81.

2, The House will recall that for
the reasons then explained only
interim eslimates were presented on
11th March 1980. Since then, the
Government has had time to scru-
tinise the severity of the damage
dona 1o the economy inherited from
the previous Government (Interrup-
tions) and has made an assessment of
the factors that have brought about
economic stagnation. (Interruptions).
A review has now been made of the
Plan priorities with a view to putting
the nation’s economy back on the
rails and it has been decided to en-
hance the outlays during 1980.81.
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3. In my speech on 11th March
1980, I had made a mentions cf the
progresive decline in lifting the freight
traffic after 76-77. 1 had also detailed
the steps proposed to be taken for im-
proving freight operations. The
House is aware that the last few
months have been a difficult period
for the country, with extersive power
cuts on the one hand and scvere
Arought conditions in a number of
Stlates on the other Thaad. The
Railways’ freight operations during
these months had to be geared up
so as to meet the extra demands out
of the pressing needs of coal for the
power houses and foodgrains for the
drought-affected States. Equally
pressing were the requirements of
POL products, sugar, edible oils, etc.
to meet the shortages in various
parts of the country. Highest prio-
rity, therefore, had to be given by
the Railways to the speedy trans-
portation of these essential commo-
dities,

4, Due to the set back in Railway
working in last three years, the re-
storation of efficiency to 1976-77 level
may take some more time, But I
have no hesitation in saying that we
have made a dent on the problem.
The picturg is not as gloomy as it
was a few months ago.

5. During these months, greater
emphasis was placed on the move-
ment of coal to power houses so as
to alleviate the distress caused by
power cuts, and I am glad to say
that the number of wagons loaded
with coal for power houses was i1n-
creased by about 500 wagons per day
as compared to the previous year.
This high level of movement of coal
to power houses enabled the build-
ing up of stock in most of the power
houses. Even those power houses
that have not been able to build up
stocks are now getting enough coal.
The high level o% loadg.ing ofgcoal to
power houses has been kept up in
spite of the rigours of summer, which
made operating conditions difficult.

6. The drought conditions have
brought in their wake large scale
famjne conditions in the Norlhern
and Eastern sectors. ‘The sources of
supply to meet the deficit are the
surplus States of Punjab and
Haryana. By a close coordination
with the agencies concerned from
January to May this year, about 60
per cent more foodgrains than last
year were rushed to the drought
affacted States in the East viz. West
Bengal, Bihar, Orissa, and Assam and
te. Madhya Pradesh. In Aprii this year,
the Railways transported as much as
8.12 lakh tonnes of foodgrains, The
average daily loading of sugar in-
creased from 53.5 wagons during
December 1979 to 228 in April 1980.
The movement of edible oils also
went up from 677 wagons on an
average daily during Januray 1980
to over 1,000 in April this year.
The House is aware of the abnormal
conditions in the State of .Assam,
but T am glad to say that, in spite
of a number of set backs and difficul-
ties, the movement of foodgrains to
this difficult region was also kept up
at the required level.

7. The closure of refineries in the
North Eastern sector placed a fresh
burden on the Railways, in that the
areas fed by these refineries had to

be served from other sources over
much longer distances. The fleet of
tank wagons which has to be used for
carrying petroleum products is rather
limited and, therefore, intensive
monitoring arrangements had to be
made to optimise the utilisation of
this fleet, It is gratifying to mention
that, by and large, the requirements
of diesel oil, kerosene and petrol
were met with satisfactorily by car-
rying these essential commodities
over longer distanceg from new
sources.

8. The summer conditions this year
have been unusually severe and tne
Railways had to rush to the assis-
tance of some of the areas in dis~
tress, by carrying drinking water in
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railway tanks. The Railways took
on themsclves the work of trans-
porting the drinking water free of
cost to bring relief to such areas.

9. The House will also appreciate
that in thess difficult months the
Railways have made notable contii-
bution towards the holding of the
price line bv rushing ess2ntial com-
modities to the needy States to
meet their urgent requirements. For
this purpose, close coordination was
maintained with the State Govern-
ments and the concerned Central
Ministries, The promptness with
which the despatches wera arranged
has becn acknowledged by the reci-
pient States,

10. A banz of ths Railways’ ope-
rations has been the problem relat-
ing to law and order, specially in
the Eastern Sector, ‘which caters to
about 60 per cent of the total traffic
carried by the Indian Railways.
The deployment of Territorial Arm
and CRPF for short spells helped to
contain the situation to some extent.
Now that popular elected govern-
ments are at the helm of administra-
tion in practically all States, we ex-
Pect that there would be an improve-
ment in the situation and that there
will be a better sense of discipline,
thus creating a proper working en-
vironment, enabling the Railways to
deliver the nation’s goods.

11. T would like to take the ITouse
into confidence in regard to the ar-
rears of maintenance of locomotives,
wagons and coaches that have deve-
loped as a result of lack of adequate
provisions in the Plans and extensive
power cuts in various States, Here
again, due care was not taken and
adequete attention not provided in
previous three years. Shortage of
power has led to reduction in the
output of Railway workshops, car-
riage anq wagon depots, locomotive
sheds and marshalling yards. The
number of rolling stock thus held up
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for repairg has consequently been on
the increase. We are looking for-
ward 1o an improvement in tha avail-
ability of power with the onset of
monsoons and the resultant stepping
up of hydel goineration, so that ihe
deterioration in the condition of rolling
stock can be arrested and all possible
action initiateq to restore it to normal
health. More funds will also be pro-
vided for maintenance and repairs.

12. Passenger traffic—On the pas-
songes front also, during the last four
months  a large number of cancelled
traing have been restored. As many as
28 new non-suburban trains have been
introduced and the run of another ten
has been extended. The tri-weekly
Neelancha Express between New
Delhi and Puri, a pair of cxpress
traing betwcen Mysore and Bange-
lore, Madurai and Trichy, a tri-week-
ly between Sealdah and Malda,
Chandigarh and Ranchi via New
Delhi an¢ Jaipur and Jodhpur, are
some of the ncw tramns introduced.
Wo provided abeut 12 lakh™ additional
berths and seats through 1,400 sp-
cial trains to clear this year’'s sum-
mer rush,

13. Tho passenger traffic on the
Indian Railways has been increasing
at a rapid pace and it has been niy
endeavour to provide additional
travelling [facilities to meet tha in-
creasing necds.  Some of the pro-
posals now under consideration are
a bi-weckly Express train between
Bombay and Varanasi, double-head-
ing of X K. Express, increasing
number of coaches on Deccan Queen
and Mahalaxmi Express etc. so as to
accommodate larger number of pas-
sengers in these fast and pogular
trains.

14, From January to May, special
arrangements were made to clear the
rush of wpassengers on account of
various congregations and Melss,
e.g. Darul-Uloom Centenary at Deo-
band, Mahamagam fair at Kumba-
konam, Ardh Kumbh fair at Harid-
war, Sinhas fair at Ujjain and Urs at
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Ajmer, Elaborate arrangements were
made by the Railways by running
special trains, augmentation of the
load of regular trains, and opening
of additional booking windows, etc.

15, I have been taking personal
interest in the improvement of the
punctuality of passenger trains. I
would like to inform the House that
despite adverse circumstances like
intense summer conditions, severe
drought and an unusually high inci-
dence of pulling of alarm chain, the
punctuality has shown some im-
provement.

16. Reservations.—In presenting the
Budget in March 1980, I had informed
the House that in order fo render more
satisfactory service to the travelling
public in the matter of reservations,
additional reservation counters had
been set up, separate refund counters
had been opened and reservation of
seats by daytime trains was being
arranged without the passengers
having to fill up detailed requisition
forms. Firm reservations are also
being made over and above the nor-
mal quota of berths against vacan-
cies arising due to normal cancella-
tions. A system of surprise and in-
cognito checks by officers has been
introduced at important reservation
offices. Spot checks are also being
conducted to guard against the inci-
dencg of transfer of reservations.

17. During 10880-81 an amount of
Rs. 1 crore ig being specially ear-
marked to be spent in the reservaticn
offices to provide facilities like seat-
ing, drinking water, toilet and
opening of complaint counters so that
Railways are able to give better
serviceg and ammenities to the valued
rustomers,

18, Bafety.—The Government had ap.
pointed a High Power Railway Acci-
denty Enquiry Committee under the
chairmanship of Justice §. M. Sikri.
The Report submitted by the Commit-
tee oh 81st May 1980 is under scrutiny

and I am sure that the implementa-
tion of its 'important . recommenda-
tions will enable the Railways to
make a substantial headway in the
continuing quest for greater safety
in operations.

Now, before I deal with the Budget
Estimateg for 1980-81 and the pro-
posals connected therewith, I would
like to mention for tha information
of the House, some other important
matters also relating to Railways,
finances and functioning.

19. Railway Convention Commii-
tee.—]1 had informed the House in
March 1980 that the previous Rail-
way Convention Committee had be-
come Functus officio with the dis-
solution of the Lok Sabha in August
1979. I shall be moving during the
current session a resolution for its
reconstitution, ;

20. Claims Tribunal.-—The Estimat-
es Committee (1977-78), while deal-
ing with the loss and damage claims
on Indian Railways had recommended
the setting up of a Claims Tribunal.
No decision was taken so far on this
important recommendations. I
have now decideq to accept this re-
commendation as this will go a long
way in ensuring speedy finalisation of
claims ang consequent relief to the
aggrieved parties. The modalities
of implementation of this decision,
with particular reference tg the com-
mercial, legal, administrative and
financial aspects are currently under
study by a high level committee,

21, Performance g.—Esti-
mates Committee (1978-79) in their
21st Report stresseq that the detailed
performance budgeting system should
be introduced at the earliest. I have
directed the Railway Board that g
beginning in this direction should be
made from this year,

22. Divisional setup.—Over the
years, the workload on some of the
Divisions has increased considerably.
To snsure better tions and more
effective liaision with trade and ‘the
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tate Govertiments, reorganisation of
ime of the Divisions has now become
necessary. Actordingly, provision is
being made in this year's Budget for
setting up of new Divisional offices at
Bangalore and Bhopal and for splitting
up of the existing Delhi Division.

23. Resvarch and Development._..In
keeping with my Government’s policy
for modernivation and expansion of
Railways, high priority will be given
to the research and development acti-
vities in the Railways’ Research, De-
signs and Standards Organisation at
Lucknow, Some of the specific prob-
lems that have been entrusted to this
organisation felate to the introduction
of more coftfortable coacheg for long
distance passengers, the improvement
in the degree of safety in railway
operations, the increase in the speed
of locomotives and running of heavier
freight trains.

24, RAIT.E.8.—Since 1980, Ytail In-
dia Technicai and Economic Services,
one of the Public Sector Undertakings
under my Ministry, has entered into
an agreement with the Iragq Govern-
ment for providing design and general
engineering support services to the
Irag Republic Railways. An agree-
ment with the Government of Jordan
for providing technical anq manage-
ment support services for performance
of Agaba Railway Corporation System
has also been entered jnto.

STAFF WELFARE

25. My objective will be to shape
the railway administration into a
model empioyer. I would like to men.
tion here some of the important sche-
meg concerning staff welfare,

28. Medical Assistance~—101 1ail-
way hospitals and 560 health units,
scattered all over the country, are aj-
ready providing & high standard of
medical services which has been ap-~
Ppreciated by all, New expansion plans
imclude provision of 56
beds, progressive medernisation of
the service departmntg in the exsting
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hospitals amd of addtional smbulance
vans, Nearly a decade ago, a policy
decision was taken to provide on an
all.Indta basis, super.speciality ger.
vicas in selected railway hospitals and
the last such specialty started was in
Piastic Surgery in the Central Rail-
way hospital at Byculla in 1975. As an
extension of this policy, a proposal
for expansion of the North Easiern
Raiiway Hospital at Varanasi to pro-
vide g super-speciality for treatment
of cancer, at & cost of Rs. 50 laghg, bas
been included in this year's Works
Programme.

27. Sports.—In  keeping with the
past traditions, 42 men and 27 women
from the Railway famtily represented
the country in wvaricus international
events and won 6 gold, 4 silver and
2 bronze medals. Two railwaymen
were also awarded “Arjuna Award”
during 1979-80.

28. Finmal gettiement of Superannuat-
ed Employees..—At present Railway
Administrations are able to make, with
sustained efforts, payment of final
settlement dueg of superannuating em-
ployees within 3 days of retirement in
about 90 per cent of the cases and in
10 days for the balance. Zonal Rail-
ways are now being directed to take
special steps for a further improve-
ment in the position and, wherever
feasible, to arrange payment of these
dues on the date of retirement itself.

29. Cadre Re-structuring. —Imple-
mentation of this Government’s de-
cision of restructuring of Group ‘A’
cadres and consequential promotions
of officers of Group ‘B’ and Group ‘¢
mentioned by me in March 1980, has
fow been completed and similat action
in respect of Medical Department is
under processing. Orders has also
been issued for an increase in the
number of posts in the Section Offcers
and Senior Clerks grades in the
Accounts Offices and of the inspecto-
ral categories in the Civil Engineer-

ing Department,

Restructuring q; cadres in various
departments is being jone &g & contie
nuous process.
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I now deal with the Flan Outlay
for 1980.8% ang the progress of impor-
tant schemes of new lines, eonversions
and surveys.

30. Plan Outlay for 1980-81.—With
Government’s recent decision to for-
mulate a fresh Plan for the period
1980—85 and on the basis of the re-
views, since undertaken in consulta-
tion with the Planning Commission
and the Ministry of Finance, the Rail-
ways' Plan Outlay for 1980-81 is being
enhanced from Rs. 650 crores provid-
ed in 1978-80 to Rs, 760 crores. This
enhancement of Rs. 116 crores in the
Plan OQutlay wil mainly oe utilised
on employment-oriented projects and
on expediting the completion of the
sanctioned and on-going schemes. The
provision under the plan-heads rolling
stock, ang line capacity works (in-
cluding gauge conversions and doub-
lings) is being stepped up from
Rs. 269.66 croreg and Rs. 90.65 crores
to Rs, 340.00 crores and Rs. 111.00
crores respectively. The 1980-81 ogulay
for the Wheel and Axle Plant under
construction gt Yelahanka near Banga-
lore is also being increased by Rs. 8.0
«Crores.

NEW LINES, CONVERSIONS AND
SURVEYS

31. New Lines—As a follow-up of the
indications given in March last and to
expedite the completion of the on-
going works, sufficient funds are being
provided for Tirunelveli-Nagercoil and
Shamli-Saharanpur new lines so that
these will be gpened to traffic during
the current year. Rohtak-Bhiwani
section has already been opened on
3rd June 1880. Progress on the other

- mew rail links in  hand is also being
' speeded up. It is expecteq that Vasai
- Road-Diva, Apta-Pen, Karaila Road-
- Jayant upto Kakri, Bibinagar-Nadiku-
de upto Nalgonda, Bhadrachalam
oad-Manuguru, Howrah to Amta
%p:to .Bargachia and Jakhapura-
: itari would algg be completed dur-
ing the current financial year. Simi-
hrlgw w:f:t l;m the six new rail links
1 the ~eastern region viz. Gau-
ﬁ“ﬂ-‘ﬁumﬁ\at, ‘I’Jha*ﬁfmhh‘m-tumarq

ghat, Balipssa Bhalukpong, Silchar-
Jiriban Amburi-Tuli and Lalaghat-
Bhgairabi will be speeded up for which
magre fundg ave being provided, Simi-
larly work on Wani-Chanaka upto
Pimpalkoti, Alleppey-Ernakulam,
Manikgarh-Chandur and Talgaria-
Tupkadih new rail link projects is
also being stepped up for earty com-
pletion. Funds are being previded to
start work on the sanctioned projects
of Rampur-New Haldwani, Sakri-Has
anpur Road, Howrah-Sheakhsla and
Kapadvanj-Modasa new rail links.
Partial doublng of Kiul-Bhagalpur
section is also included in this year’s
budget. As part of the restoration of
Chitauni-Bagaha rail link, the con-
struction of a new bridge over the
Gandak river will be taken up within
this year soon after the results of the
teehnical model studies being carried
out in the rescarch centres at Roorkee
University and Central Water Research
Station at Pune are available. Other
new line projects included in this
year’s budget are for B.G. links from
Bonakalu to Jaggayapeta and Kota to
Neemuch via Chittorgarh.

Demands for provision of new rail
links between  Baitari to Banspani,
Dhalli Rajhara to Jagdalpur, Karur-
Dindigul-Madurai- Tuticorin-Tirune-
lveli, Chitradrug-Rayadurg ang Tel-
apur-Patancheru have been taken up
for consideration.

32. Gauge conversions—As regards
the Gauge Conversion projects I am
happy to mention that as the first phase
of the Viramgam-Okha-Porbandar con-
version scheme in Gujarat State, the
portion from Viramgam to Hapa is
scheduled for commissionj during
this month, Samastipur-Barabanki
and New Bongaigaon-Gauhati conver-
sions will be completed during 1981
and Barauni-Katihar a year later,
Work on the Manmad-Aurangabad,
Guntakal-Bangalore, Nadiad-Kapad-
vanj and ‘Bangalore-Mysore project is
also being stepped up. Varanasi
Bhatni, ‘Moradabad-Raminagar and
‘Kashipur.Latkua-New Haldwani con-
verdion projett which werp sanctioned
sofne ybifts'batk will how be taken up
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up for construction during the year.
Conversion of the existing M.G, lines
between Varanasi and Allahabad ard
Aunrihar to Chapra via Ballia is also
under consideration.

33. In addition to the new surveys
proposed in the interim budget, the
further surveys which have been in-
cluded in thig year’s budget are:—

Surveys (i) Guna-Shivpuri-Gwalicr-
Etawah;

(ii) Beas-Goandwal Sahib;
(iii) Yelahanka-Bangarapet;

(iv) Deoria-Padrauna;
(v) Darbhanga-Jayanagar;

(vi) Miraj-Bangalore, alongwith
the connected branch lines;

(vii) Parasia-Chhindwara, along-
with the Khirsadoh-Barkuhi branch
line;

(viii) Gandhidham-Bhuj-Lakhpat;

(ix) Guntakal-Guntur;

(x) Patancheru-Peddapalli via San-
gareddy and Medak;

(xi) Mirzapur-Bhadohi-Babatpur;
(xii) Arrah-Sasaram;

(xiii) Nizamabad-Ramagundam;
and

(xiv) Kalka-Parwanoo.

The completion of the survey for
updating of the costs for the B.G.
link from Nangal to Talwara and
for new rail links between Ranchi
to Giridih via Hazaribagh Town and
Gondia to Jabalpur yia Balaghat and
Bt{dge-Budge to Nam Xhana are
being expedited and due considera-
tion would be given to them,

34, Repid Transit System in Metro-
politan Cities—During the last session
speeding up the progress of work on the
metro Railway project work in Cal-
cutta wag pressed. Appreciating the
inconvenience that is being caused to
the citizens of Calcutta, the year's
outlay for this project is being rais-

JUNE 18, 1080

Rly. Budget, 1980-81 264

ed from Rs. 10.00 crores in the pre-
vious year to Rs. 23.03 crores this
year, Tunnelling operations will
also thus get advanced and are now
expected to be started by August
1980. Similarly, between Dum Dum
and Belgachia in the northern sestor,
preparations are being made for
carrying out trials of rolling sfock
and signalling equipment in the
middle of thg next year.

In Bombay a flyover at Bandra is
under construction for providing a
connection between the Central Rail-
way and Western Railway corridors to
provide relief (o the commuters on
Andheri-Bandra Section. This work
is expected to get completed in the
middle of next year. A scheme for
provision of electrified rail commuter
services in Delhi urban area is also
being developed.

35. Electrification.—At present electri-
fication works, totalling 1010 route
kilometres, are in progress on Waltair-
Kirindul, Trivellore-Arkonam, Delhi-
Mathurg Vadodara-Ratlam and Godhra-
Anand Section. Electrification of Ma-
thura-Jhansi and Mathura-Gangapur
City Sections is also being taken up
during the current year. In the context
of the need to conserve energy re-
sources and the rising costs of oil,
steps have been intiated to accelerate
the pace of electrification.

BUDGET ESTIMATES 1880-81

I now come to the Budget Esti-
mates for the year 1980-81.

36. Earning.—The interim Budget Es-
timates for the current year had been
based on a target of 214.5 million tonn-
es of originating revenue earning traffic.
Contrary to anticipations, there has
since then been an increase in thé
quantum of irrational movements
which the Railways are udertaking
due to drought conditions in vari
parts of the country and the con
ance of the agitation in the North.
East area resulting in the locking up
of a gizegble numbder of wagons
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there, Hopping that, with the onset
of the monsoons and the increase in
the availability of hydel power there
will be a revival in the nation’s
economy, the interim budget target
of 2145 million tonnes of origirating
revenue earning traffic ig being re-
tained. Consequently, on the busis
of the fare and freight structure, as
at present applicable, the estimates
of gross traffic receipts also remain
at the same level ie. Rs. 2545.35
Crores,

37, Working expenses. The Interim
Budget provision of Rs. 1990.47 crores
(net) under working expenses, however,
now needs to be enhanced by As. 122.00
crores to cate for the recent in-
crease in the rates of dearness allow-
ance to the staff, inreased fuel bill and
the general increase in the cost of stores
due to run-away inflation during
1979. Appropriations to Deprecia-
tion Reserve and Pension Funds are,
however, being retained at the same
level as projected in the Interim
Budget i.e. Rs. 220.00 crores and
Rs. 84.00 crores resvectively. With
a slight adjustment in the dividend
reliefs and other concesswons as sub-
sidies from General Revenues, the
total expenditure including appro-
priations to ¥Funds, is estimated at
Rs 2384.64 crores. The net revenue
will thus be only Rs. 160.71 crores,
which will not be sufficient to dis-
charga the Dividend liability of
Rs. 322.24 crores. 'The overall bud-
getary gap will, therefore, be
Rs. 161.53 crores besides an expen-
ditura of Rs. 36.04 crores from the
Development Fund.

38. Deferred Dividend Liability.—At
the close of 1979480 financial year
the Deferred Dividend Liability of
the Railways is estimated to be
Rs. 162.3t crores. However, pending
a review of the overall position
by the Railway Conventiion Com-
mittee, to be constituted during this

Session, status quo is being main-
tained.

PROPOSALS

39. Additiona]l Resource Mobilisation
Need for.—The Interim Budget for the

year projected g net deficit of Rs, 38.12
crores, As meéntioned a little while
ago, an additional provisicn of
Rs. 122.00 crores under Working Ex-
penses has also now to pe catered for.
Besides, an expenditure of Rs 36.04
crores from Development Fund and
Rs, 141 crores (net) for meeting
increased Dividend liability bas also
to be provided for. As such, gene-
ration of additional resources to the
minimum extent of Rs. 197,57 crores
has become wunavoidable and any
deliberate effort to put it off will
only have an adverse effect on Rai-
ways’ finances and long term plans
for modernisation and expansion for
meeting the growing transportation
demands of passenger and freight
traffic.

40, The raport of the Rail Tariff
Enquiry Committee has been reczeived
only recently. A summary of this
report is being circulated alongwith
the Budget papers and copies of the
Report are lieing placed in the Lih-
rary. Honourable Memblers will
observe that this Committee’s recom-
mendations are based on aa integrat-
ed approach and have a very signi-
ficant impact on the cxisting faras
and freight structure of the Raijlways.
The examination of the various re-
commendationg made bv this Com-
mittee has been entrusted to a special
cell in the Rajlway Board’s office
and decisions on the recommenda-
tions would be taken expediticusly.

However, in the meantime, need
for some interim measures for addi-
tional resource mobilisation to cover
the budgetary gap, explained earlier,
is inescapable. I will now explain
my proposals in this respect.

4]1. Passenger Traffic.—Passenger
fareg were last revised in 1974-75,
except for a mod~st revision in
the rates of monthly suburban
seasons tickets from 1-4-1979. The
fact that since 1974-75 the cost »f
various inputs has gone up sleep-
ly needs no emphasis. Further,
during these years the amenities annd
comforts provided in the trains and
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at railway stations, have improved

considerably resulting in increase in
Working Expenses. An upward re-
vision in the passenger fare rates is,
therefore, long overdue. I therefore,
propose to increase the existing fare
for the various classes as under:—
(i) 20 per cent on 1st class AC,
First class and AC 2-tier sleeper;
(ii) 12.5 per cent on AC Chair
Car and IInd class for mail and ex-
press trains;
(iii) 10 per cent on IInd class
ordinary;
(iv) 5 per cent on
traflic upto 50 kms; and
(v) 15 per cent on quarterly and
monthly season tickets.

passenger

These proposals have been evolved
on the consideration that the burien
of the proposed increases on weaker
sections of the society should be
minimal.

42. Freight Traffic.—I also propoze to
levy a flat 15 per cent surcharge
on all freight traffic. However,
the following commodifies which
have a direct impact on tha daily
life of the common man are keing
exempted from this additional sur-
charge:—

(i) Salt for domestic use;
(ii) Sugar;

(iii) Foodgrains;

(iv) Pulses;

(v) Kerosene oil;

(vi) Edible and hydrogenated
oils;

(vii) Chemical manures (fertili-

sers);
(viii) Fire Wood; and
(ix) Charcoal.

A memorandum explaining these
pProposals in details, is being circula-
ted alongwith the budget papers.

43. The upward revision of the
fare and freight structure, as de-
tailed above, is expected to yield
additional Rs. 73.31 crores from pas-
senger traffic and Rs, 130.93 crores

fromm freight traffic i.e. a total
of Rs. 204.24 crores. The interim
budget projection of a  deficit of

Rs. 38.12 crores will thus be convert-
ed into a surplus of Rs. 42.71 crores,
out of which Rs. 36.04 crores will he
appropriated to meet the expendi-
ture chargeable to  Development
Fund and payment of interest liability
of Rs, 11.04 crores on the outstanding
loans of Rs. 189.50 crores taken in
the previous years. The balance of
Rs. 6.67 crores will be utilised to-
wards a partial liquidation of the:
Deferred Dividend Laability. The
necessity of taking further loans
fromm the General Revenues will thus
be obviated.

44 I now come towards the close of
my speech. As the House is aware,
due tg various factors the operation
on the Railways has been under
considerable stress and strain in the
recent past. Despite this, the Rail-
waymen, at all levels, haye yerform-
ed their duties diligently. Industrial
relations have generally been satis-
factory. Unfortunately, there have
becn instances of agitations, on
trivial issues, by unrecognised groups
of staff. It must not be forgotten
that the tasks hefore the Railway-
men are difficult and these can be
successfully achieved only if all
Railwaymen give of their Lest, always
bearing in mind the interests of tlie
country gbove everylhbing els~. I pave
full confidence that in their devotion
to duty and spirit of sacrifice, the
Railwaymen will be second to none
and that, as in the past, they will ren-
der an excellent account of themscives,
Before concluding, I wish tp record my
appreciation of the assistance and co-
operation T have received, during the
last five months, from all Railwaymen

and the Honourable Members, of Par-
liament,
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(Interruptions)
MR. SPEAXER: No inferruptions
please. Shri Digamber Singh.
{Interruptions)

MR. SPEAKER: Order, orde:.
(Interruptions)

MR. SFEAKER: Nothing should be
recorded without my permission,

This is not the way. Piease do rot
iaterrupt. Let me go tc matiers vnder
Rule 377.

(Interruptions) **

12.41 hrs.
MATTERS UNDER RULE 3177

(i) NEED FOR A GALLERY FOR PEDESTRIA
ON THE NEWLY CONSTRUCTED RAILWAY
ERIDGE OVER YAMUNA RIVER IN
MATIIURA,

ot Pamr Peg (T ¢ seger wgl-
W, IU AW FH AL T F THAT
® Tod ® A OF G GGl B red
9] Wew @t TAL @t g% of 177
O F9d FT 1A AGT @R | qF & ST
T § g1 foesad @ 1 s @ wds
Z77at : T § T H T g1 wer?
& 1 28 %, 80 =7 ¥t 77 axPEat i
T ER § AN amaf sglem e

P
-~

® I TF MW@ 3 AL Feq g Iy g
Tad HATET o SUC 5T @R b

Rule 31 270

(ii) NEEp FOR PROVING DEING WAYER
IN CERTAIN DISTRICT OF BIHAR,

e, Pags TW ® TIC
# AtVEY W 8 fW @ T FOAR
I § AAHL YW O~ & 190 T
fafr i mam gf W g P& v
@ I WY T L I AR
SO T A U B ANE W @gq
ol &1 g gT IWAY | FW: FTEK
T g@Y § Faaw @R ST |

(iii) REPORTED LOCK QUT IN HINDUSTAN
PILKINGTON GLASS €O., ASANSOL AND
CAREW AND CO., ASAWAL,

SH131 ANANDA GOPAL MUKHO-
PADHYAY (Asansol); Under Rule 377,
I am making a statement.

Lock out has been declared in Hin-
dustan Pilkington Glass Co., at Asan-
sol West Bengal and Carew and Co. at
Asawal by the Managements. 2,600
workers are out of empioyment. The
lock out has been challenged both by
INTUC and CITU jointly as illegal.
Labcur Department must persuade the
management to withdraw the tockout
or declare the lockout as illegal and
force the management to open ithe fac-
tory. The arrears of wages of the
workers for the month of May, 1980
must be paid immediately.

(iv) NEED FOR IMMEDIATE MEASUERS TO
CHECK EXPLOITATION OF CHI DREN
EMPLOYED IN VARIOUS INDUSTRIES.

St R 9% TOW (qUE) . HeTAT REI-
T, g‘wn‘-mmmﬁﬁﬁ

TR T Aol agTEaT A ot o : :
R s e e T T T o
Wa’nﬁﬂmm;ﬁ T ot qun FrEw! @ W S faEe
%’%m%’:ﬂ Wm““'"i aﬁh:a:q_afgr £ € &I I T ag | wew g
¢ RIS € o OF Swi ¢ g i 9w
i{ﬁmfﬁﬁwaﬂmt T, qE-9W, m-mﬂﬁﬁm&:ﬁ‘
T OF 3 @A g v aies FHW G IAHT « (0 WG ) TS
W oW g Es BT HT fE TR ® HICEET W IR AW ST
A = & fod P wbaat g I fufaww ffaw e B awelc
#iT afy wgt #1 ArewrE € ) Pafewe dar & off ww dar fear s
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12.46 hrs,

BANKING COMPANIES (ACQUISI-
TION AND TRANSFER OF UNDER-
TAKINGS) BILL—Contd.

MR. SPEAKER: The House will ncw
resume further consideration of the
Banking Companies (Acquisition and
Transfer of Undertakings) Bill. Prof.

Rup Chand Pal, who was on his legs
may continue.

PROF. RUP CHAND PAL (Hooghly):
Sir, last Friday 1 was speaking about
the foreign banks which are accumulat-
ing large assets in our country and I
said, they have to be nationalised.
Without nationalising the foreign banks
no help can be achieved and the aim
of nationalisation of these six banks
will also be nct fulfliled to a large ex-
tent. I gave the example of Grindlays
Bank operating in India whose anti-
national policy is jeopardising the
economy of our country. The em-
ployees of this bank continued their

strike for 3 long months from Novem-
ber 5 last year.

There are some high-priced rYunds
operating in the country today. In
West Bengal, I know about three o
four such funds. One such fund is
Sanchayaita. People are taking money
frem the banks and putting it in these
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funds. The rate of interest given is
fabulous—48 per cent return for the
money invested there. This is a very
dangerous thing that even after wnank
nationalisation so much black money i3
operating side by side. This money
from these funds is taken by the smug-
glers, flim-makers and film-producers
and that has been used by the people
in speculative trade, thus spoiling the
aim of bank nationalisaticn, which is

to prevent money going into speculative
market.

There is another small but very im-
portant matter. So many times a de-
mand has been made for a nomination
system in the nationalised banks, hut
till now there is no nomination sysiem
in the naticnalised banks, as a result
of which Rs. 14 crores are lying as
dead accounts. This is the money of
the poor widows, orphans and helpless
peoples. Those dead accounts cannot
operate because there is no opportunity
for nomination. I call the attentiou of
the hon. Finance Minister to do some-
thing in this regard.

With these words, I conclude by say-
ing that the nationalisation of thesu
six banks will not help in fulfilling the
aim for which they have been nation-
alised because during the last 11 years,
our experience has been that this na-
tionalisation will help only the rich
people and the peor people for whom,
it is said, they are being nationalised,
will not get any help.

3
3
3
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Fgaar g | TEd famr @

“The growth of banks in statistical
terms may appear spectacular. But
from qualitative point of view, banks
have continued their down-hill jour-
ney. What else could one conclude
from falling standards of managerial
efficiency and of clientele service and
lack of innovativeness in tackiing
these problems or in finding ways
and means of serving their tradi-
tional or non-traditional clients?”

Iy HT F A gEw g @

FEEAHR T N T Ao 1 1@ F]{
It g8, @ gmEa g fF SEE 0T-
YT T FA A AT W F 7
e 2.7 AT EITAL

€ e I B A Y oy g qg €
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T oy @ af ww ©F W et
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oF g ¢ | @ OT & UX FAT A
wENE -

“It is a matter for deep regret, to
put it very mildly, that in spite of
over 30 years of banking regulation
and existence of organisations like
the Indian Banks' Associaticn, the
Indian Institute of Bankers and the
National Institute of Bank Manage-
ment, there is hardly any standard-
isation, of forms, documents and pro~
cedures. It is a jungle of diversity
and urgent attention should be given
to standardisation.”

“I have received your letter datnd
5th June, 1980, regarding the Marwar
Gramin Bank. I am having the
matter examined.”
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lef qw o= wor!
fRIHIEETT I E | TH7 #
TR AT ST a0 FATE | Tt
mq Paer A 7 dw w gfle w7

Ty ST F A ? oy Pafu
gt ¥ Paerw wafeSaa | T o
THT R FATN 11 O TWHR T |
FEAX B Y IHT AgC FWAAT |
qC T WA & o AT & | W e
g 1 ™ T, % q SHAI gl

= ATAER 3 AT FAOTE N

9 ITC | L 1% gEase §- 21 wE
HT TH FEC B YT | TH T F1 FA¢H-
TH ® T 4 X T qe @ G A
A TAY O, ¥9 fou ¥ gwm &
FTHT QLI -

“Bank staff report for werk after
10-30 a.m., work for few hours and
leave by ¢ pm.”

“In Calcutta, almost all the banks
do not accept cash receipts below

Rs. 50 denomination saying thut the
RBI does not accept Rs. 10, Rs. 5 ete.”

13.00 hrs.

The Lok Sabha adjourned for Luuch
tiil Fourteen cof the Clock.

The Lok Sabha re-assembled after
Lunch at six minutes past Fourteen of
the Clock.

Mr. Deputy-Speaker in the Chair.

BANKING COMPANIES (ACQUI1SI-
TION AND TRANSFER OF UNDER-
TAKINGS) BILL—Contd.

ot qHER JUM: I wGERT, W
fesiw 21-5-80 &1 @& X 93 W@ o,
TP NE § F Y AT g

“In Calcutta, almost all the banks

do not accept cash receipts below Rs.
MR. DEPUTY-SPEAKER ACIgp

“In Calcutta, almost all the banks

50 denomination saying that the RBI

does not accept Rs. 10, Rs. § etc.
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drafts against cash payment saying

that the staff is inadequate, They do

net open new actounts for the reason

of ‘no space.’ There are banks operat-

ing in two different buildings for

want of space and customers have to
run from one to the other,

In these cases, the manager and
the officers are not able to help. They
cannot ask the RBI to accept ten—
rupee bundles, they cannet ask the
staff to come at 10 a.m. and they
cannot go and fix a large building for
the branch to give better <ervice.
They are totally helpless.”

7 qa1 @ o7 P Awaergse S ot
g Pt Pre g’ g*1 & T’ ow
THN AT o7 & agf a1 PE gvar wr www
o1 fows foq @ &% &1 gi 17 TR
ST PRI AT 8 | W R ¥ da)
# GoaT @9 o s g 1 14 siT
oo 1 7 Pariy sl Toww v
UIT FAT §, W T TI 9EET T
:-mfw\ T WE | I &&T 9T qon-
A A Hg Hg(q g g | TF &r
gawt %1 faxfir w47 879 g¢ 1 9%
U IR € & HiE HEIA w8 & |
fog ag & st ais®, 2 o A<
AT Fi T 99 § I aF € vr
qT A, € W o § SOy e,
T A% TETEEE T owEm AT AT
T w7 & weert & wifede Py smo
afss w1 gRT qENeE g S e
Femar o1 7381 e ft 90 Tns © T
7T f% 100 T & I & 9 &%
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MR. DEPUTY-SPEAKER: Mr. Daga,
the Bill under discussion is the Banking
Companies (Acquisition and Transfer
of Undertakings) Bill

st waweg som: gEieq @ swgar
g f& o % &1 JAAeTERaNT @
J@H ', T IedaE §, UM AT
T, @lHd 9g SqE W THlE  FgT
T wr g gEier § JuE 9w I«
#iT femmem

MR. DEPUTY-SPEAKER: You throw
some light on this subject. The Heuse
will be benefited and the Ministet will
also reply.

SHRI MOOL CHAND DAGA: In
order to achieve this object, ‘he Biil
has been presented before the liouse.

I quote:

“The time has now come when
blunt truth must be told that the
Government as the owner of the
banking industry must come »t cf
its ivory tower and realise the truth
of the economic dictum that nowhere
on earth actual objectives could be
pursued at the expense of business
considerations of efficient service and
profitability.”

w faq & sy wgar L P Ay
W faw w1 &, SEH! AEAT & 3%
g, witew sewi oqulfo @ qu gar
‘“ml



=279 Banking Cos. (Acq.

*SHRI M. KANDASWAMY (Tiru
- chengode): Hon, Mr. Deputy Speaker,
. Sir, our hon. Prime Minister has re-
. cently nationalised six commercial
banks with the sole objective of making
-them a potential instrument for com-
mon good. On my own behalf and un
behalf of my party, the Dravida Mun-
nettra Kazhagam, ] wholeheartedly
welcome the Banking Companies A-
quisition Bill. When in 1969 our hon.
Prime Minister nationalised 14 coem-
mercia] banks and implemented pro
gressive economic policies, my leader
Dr. Kalaignar Karunanidhi who was
then the leader of the ruling party, the
Dravida Munnetra Kazhagam in Tamil
Nadu extended unqualified support to
- ouy Prime Minister. The purpose of na-
tionalising commercial banks is (0 en-
sure that they serve the weaker sec-
tions of our society. I am pained to
say that this purpose has not so far
been achieved in full though 14 com-
mercial banks were nationglised in
1969 and now another six commercial
banks have been nationalised. The hon.
Minister of Finance must take steps in
this direction and see that the common
people in the lowest strata of rociety
. are helped with financial assistance.

Now, the six commercial banks with
~gach having a depcsit of Rs. 200 crores
have been nationalised. I demand that
the banks having less than Rs. 200
. crores as depesit must also be nation-
alised. Similarly, the Chit Funds must
. also be nationalised.

Another laudable objective of na-
tionalisation of commercial batks is
that our agriculturists should get timely
credit facilities. In many parts of our
country the agriculturists have not
been able to derive any substantial
benefit from these nationalised banks.
For example, I pergsonally know that
in Perungulam village in Salem Dis-
trict of Tamil Nadu financial assistance
has been refused by the nationaliserl
banks. 1 have ng hesitation in saying
that the nationaliseq banks have not
been uniformly helpful to the people in
rural arcas. There is imbalance in re-
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gard to Banks financial assistance to
different parts of our country. Tlus
must be set right because the financial
needs of the rural areas in our country
are common throughout our country.

With these words, I conclude extend-
ing my iull support to the Bill under
discussion,

SHRI R. MUTHU KUMARAN (Cud-
dalcre): Sir, I whole-heartedly welcome
the initiative taken by the Hon, Finance
Minister to bring this Bill for the uc-
quisition and transier—of undertakings
and six banking companies, to further
fulfil the needs of the rural and urban
population. One could imagine the
pressures brought on by the monopoly
traders and industrial houses te do
away with the present Bill. Yet th?
Hon. Minister has taken a bold stand
to get the Bill passed on this Floor.
I wish the members of the other House
will also pass the Bill.

Now, I would also mention here the
plight of the pocr and weaker sections
of the society in the matter of loan
facilities and financial assistance for
their survival. An ordinary man can-
not be expected to go here and fhere,
every now and then to see his endeav-
ours achieved. For an ordinary jewel
loan he has tc see the banking officials
several times. Unless they cooperate
with the policies and programmes of
the Government no fruitful result can
be seen, after the passing of this es-
sential Bill

The marginal farmers, agriculturel
labourers and village artisans should be
helped to get their due share. There
are people even after a long time of
Independence, who are totally neglected
by the banking cfficials. Some get huge
loan assistance within a reasonable time
whereas the ordinary petty shop d2slers
small businessmen etc. are denied even
small assistance. This type of : ttitude
on the part of the banking officials
should be curbed and I request the
Hon. Mlhister to send standing instruc-
tions to the banking institutions to give

*The vuriginal speech was delivered in Tamil
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due respect and show sympathy Jor the
weaker sections, Then alone the pur-
pose of enacting laws and passing of
bills on the Floor of This House can be
achieved.

1 once again congratulate the Einance
Minister for bringing this Bill of Acqui-
sation and Transfer of Undertakings or
banking companies. Further, I would
suggest that the Hon. Minister may
constitute a body of advisors with MPs
and MLAs being representeq on it, so
that the poor people can get proper
accommodation.

SHRI SATISH AGARWAL (Jaipur):
Mr. Deputy-Speaker, Sir, I rise to speak
on this Bill and while speaking on the
Bill, I am very much aware of the
paucity cf time which I have at my
disposal. So I shall be very brief in
my observations and would like to draw
the attention of the.hon. Minister and
the whole House through you to cer-
tain features which need immediate
consideration by the Government.

Fcurteen banks were nationalised
some time in July, 1969. Six more banks
have been nationalised on 15th April,
1980, and this has been done on the
basis of those banks having deposits
of more than Rs. 200 crores as on 1l4th
March, 1980. One question that arises
for consideration is this: if the Gevern-
ment was going to nationalise (hese
banks on 15th April, 1980, why did it
have the basis of Rs_ 200 crore deposits
as on 14th March, 1980, what was the
rationale behind it? This is number one.
Number two is this: why were Rs. 200
crores fixed up when in the nationalised
structure we have brought banks com-
manding 91 per cent of the total de-
vosits in the banking industry? Earlier
it was Rs. 50 crorés. Why were Rs. 160
crores and more not fixed up? What
was the rationale behind Rs. 200 crores?
Number three is this: what was the
urgency for issuing an ordinance? This
could have been done in Parliament
when it was going to ineet, What was
the urgency for this in April, a month
before Parliament was going to meet?
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1 would like to know whether the.
Government has made any evaluation
of the functioning, efficiency and con-
tribution to the growth of the economy
since the nationalisation of the bauks
in 1969, I am aware of the fact that
the 14 nationalised banks have contri-
buted something to the growth of the
economy. Funds have flewn to the
priority sectors, though not as much as
desired by the Government or fixed by
the Government; some funds have gone
to the rural sector; some funds have
gone to the agricultural sector, to semi-
urban areas, to rural areas, to artisans;
there is no doubt about it. But then,
has the Government done any zvalua-
tion of the performance, efficiency and
contribution of the nationalised banks
ic the economy of this country?

This House will be surprised to know
that the present system has, unfortun~
ately, resulted in creating regional im--
balances and regional disparities. I shall
give an example. The Finance Minis-~
ter would be stunned to know this. The
national average of credit-deposit ratio -
is now approximately 72 per cent, It
was the same in December, 1977, also.
I want to know why, for three States,
U.P., West Bengal and Assam, it is less
than 45 per cent. Funds being mobilised
in these States are being advanced or
utilised in some other States and this
has led to some regional imbalances
and regional disparities in these areas.
In Bihar, Orissa and Himachal Pradesh
this ratip is less than 30 per cent
Whereas the national average is 72 per
cent, in the case of three States, U.P.,
West Bengal and Assam, it is less than
45 per cent and in the case of Bihar
Orissa and Himachal Pradesh, it is lrs3
than 30 per cent.

Similarly suppose the total advances
to the agricultural sector for the entire
country is 100; out of this 100, 60 has
gone to six States. The House will be
stunned to know that 60 per cent of the
advances to the agricultural sector has
been consumed only by six States—
40 per cent by four States, namely,
Tamil Nadu, Karnataka, Andhra Pra-
desh and Kerala and 20 per cent by -
Gujarat and Msharashtra. Of the total®
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.advances to the agricultural sect:: in
the ¢ountry 60 per oent has gone to six
States sad that too, having a total
tural populstion of only 35 per cent.
‘'his has led to regional disparities 1n

- the whole system. This needs to be
Jooked into.

The six banks which have been na-
tionalised recently have shown an an-
nua] growth rate of practically 176 ner
cent. Their advances have been more
than 130 per cent—the annual growth
rate. Now, these banks were making
huge profits as against the Scheduied
Commercial Bank made a profit of 3.7
per cent. The profits of these banks
which have been nationalised now as
against the profits of Scheduled Com-
mercial Battks rose by 154 per cent.
The goevernment has to see, after 2li,
what is the purpose of nationalisation
that way.

One important thing I would iike to
say and the Finance Minister would be
kind enough to look at it. The »>resent
banking system in our country is con-
tributing to the generation cr circula-
tion of black money. You will be
surprised to know how? Somebody
wants to deposit Rs. 5 lakhs 1n a bank
in a fixed deposit. He goes straight to
the bank manager and puts straight on
the table—‘Here is' Rs. 5 lakhs. Give
me a FD receipt’ Sir, this is black
moeney that is deposited. A fixed de-
post receipt is issued. The FD receipt
is either kept in the bank or is deslroy-
ed on the spot and after 3, 4 or 5
vears, when the period expires, the
man goes to the bank says that he has
lost the receipt, files an affidavit to
that effect and gets a duplicate receipt
issued and gets back the money. That
Rs. 5 lakhs never finds a place either
§n any Savings Bank account eor
Current Account. This is one way of
using the banking system tc circulate
and geherate black money.

The second system is: you go
~straight to the Bank Manmager. You
.say, ‘Here is Rs. 5 lakhs. Give me
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e Hundi. 3 want to gent it to bom-
bay.’ You send that Rs. 5 lakhs Hundi
to Bombay. That man at Bombay will
get the cash right at the table without
the money coming into the acecounts
system and you send the goods to him
without paying excise duty, without
paying the sales tax and ultimately
without payment of income tax. Sir,
crores and crores of rupees are circu-
lating through this banking channel
and it is all black money. It neither
comes into savings bank acccunt nor
the current account. 1 would like to
know from the Finance Minister why
it should not be made mandatory that
anybody wanting to make a fixed de-
posit of say beyond Rs. 20,000 or
Rs. 50,000 should have it first deposited
in his savings bank account nor the
current account and then only get the
Fixed Deposit receipt issued. Again
when it is encashed, it should be en-
cashed by the depositor only through
his account. That way the account-
ability will be there, otherwise, now
the under table dealings take place.
The manager is known to you and you
cannet be caught red-handed by CBI
raid or by the Income-tax Surveillan:e
Department because you do not keep
the receipt at your house. You des-
troy it and at the time of encashment,
you file an affidavit and have a dupli-
cate receipt issued and then you get
it encashed. I am sure, Sir, 20t less
than Rs. 4000—5000 crores of bluck
money are finding circulation in 1his
Way through the banking channels. I
said it publicly sometime back alsc
when I was a Ministermnot in charge
of banking but I said it publicly—when
I went to inaugurate a bank. Though
some objection was taken but I said
that because I felt like that. Now
‘You rectify these matters.’ But noth-
ing was done as the government unfer-
tunately and this House also unfortu-
nately have no control pver the banking
Industry. What do the banks do? ‘lhe
Reserve Bank is there. In the name of
autonomy the Reserve Bank does what
it wants and the banks do what they
want to do actually, and the Finance
Minister 1s sbegolutely helpless in the
mutter. He oan do nothing. We, from
this House, have twoe menibers elected
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to the Coffee Board. We have got two
members elected 10 the Tea Board 10
the Central Education Board, 1o the
Medical Education Board, etc. 1 waut
to ask the governmént—what about
this banking industry where crares of
rupees are invested and which controls
the whole economy. Here this House
does not find any representation on the
Board of Directors of the nationalised
banks. Why should there not be g law
or why not this Ifouse pass a resvlu-
tion whereby we have got one or two
Members on the Board of Directors of
natienalised banks? This 1s my sug-
gestion. It is for the House to consi-
der. It is for the government to cvon-
gider. After all representation should
be there in order to keep them under
control.

Regarding the Directors also 1 would
like to draw your kind attention that
the Directors who are appointed come
from a specific region, from a region
which is the favourite one of the
Finance Minister and persons who are
the favourites of the Finance Mimster.
There are no rules, no regulations and
no criteria whatscever followed in the
case of appointment of these Directors.
This is very important in order to keep
a control over the nationalised banks.
Some criteria should be laid down,
some rules framed gnd the House
taken into confidence as to how these
appointments should be made,

Thirdly, the Directors get a daily
allowance of Rs. 30 for attending the
Board meetings. But if he does not
want to avail of Rs. 30, he can say,
‘I want accommodation only.” ‘ihen
he will get only Rs. 15 and he gets
bank accommodation. Where will he
get accommodation? He will get
accommodation in the Taj Mehal
hotel or in the Ashoka Hotel which
costs the bank anything between
Rs. 300 to Rs. 400 per day. The
Government does not pay the Director
straightway Rs. 200 or 300 for board-

g lodging and everything. They will

ay them Rs. 15 plus accommodation

r them in the Taj Hotel and Ashoka
Hotel. Is this not an amomaly? Has
the government given thought to this
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sort of anomaly? In addition, they
are also given a car. The people who
are appointed as directors have got
their vested interests. They do nct
know anything about the business in
the banking iniustry. In the name of
artisans and in the name of agricul-
tural sector, they go on appointing such
persons. I only say that stricter scru-
tiny by Parliament is essential. Some
rules and regulations should be framed
for appointment of the directors in
these particular cases. Otherwise we
are going to have these anomalies for
ever. We are not going to achieve what-
ever expectations this House has from
the Banking industry. In this particular
case the overhead expenses are high;
wages are higher. Therefore, I say that
if you want te expand the system of
banking in the rural sector and if you
want to provide better services, don't
go by the national average of one
branch for every 20,000 population. For
example, in the case of West Bengal,
there is only one branch for every
45,000 population; in the case of Rajas-
than there is one branch for every
85,000 population. I say that licences
should be given to open bank branches
in those areas where the naiional
average falls even below this figure.
That is there should be one bank branch
for 20,000 population. In the rursl
sector it is not necessary to open the
branches of these scheduled commescial
banks because the over-head expenses
are high. I say why not go in for a
massive expansion of regional rural
banks so that the local people are rec-
ruited for this purpose. In that svent,
their services would be much better.
Government should concentrate on this.

In 1978-79, when I was in Office, the
Government had sanctioneq 5,000 more
branches for the whole country specially
for the unbanked blocks. And for the
three years 1580—83 we have already
sancticned opening of more hranches.
The whole emphasis ‘should be on éx-
pansion of the regional and rural
banks.

Lastly, Sir, I would humbly reguest
the Finance Minister to pay his atien-
tion to the service rendered to the
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customers by the banks. Customer ser-
vice Is very bad. No body pays any
attention in the Banks te the customers.
Have a look at that. There should be
more Parliamentary control and Mem-
bers of Parliament should be on the
Boards. More rural banks should be
opened;  Agricultural Development
Bank of India like the I.D.B.I. should
be set up particularly to cater to the
needs’ of the rural agricultural sector.
Similarly, for the smallscale sectors
also, there should he a separate bank
because in the last year or so we had
seen that there had been very little con-
tribution made on the agricultural and
small scale sectors. At the end of March
1977, cnly Rs. 250 crores had peen ad-
vanced. But the Janata Government,
in March 1978, increased that to
Rs. 1700 crores from Rs 250 :vo:es.
But, the figure is falling down.

So far as the vital sectors of
economy are concerned, Government
should see to it that the black money
does not find a place in the banking
channel. Directors appointed sheculd
be men of integrity ang character ang
intelligence. There should be a repre-
sentative from this House, If such
steps are taken, 1 am sure, nobody
will have any objection. If 91 per cent
of the tetal deposits in the industry
are within the control of the nation-
alised banks, and if Government is
able to command the heights of the
economy, there should be no alibi for
the Government here after.

With these remarks and suggestions,
I conclude by saying that I am not op-
posed to the nationalisation of “auks
as such. But, the nationalisation
should not bhe for the sake of amation-
alisation. It it is for the gocd of
the economy, if it is for the good
of the country for commanding the
heights of economy, then, I suppert
this particular Bill.

SHRI P. RAJAGOPAL NAIDU
(Chittoor): Mr, Deputy-Speaker, Sir
1 congratulate our Government for
nationalising these six private banks.
Before nationalisation of banks it was
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felt that Government was only inter-
ested in development of the private
industries. After nationalisation, 1
am sure they will cater to the needs
of ordinary men be they in towns,
cities or in rural areas. But in prac-
tice the aim is not being fulfilled and,
ag such, tbe Finance Minister must
have a look into it and see that uni-
formity is there. The policy of issuing
loang and also taking of security is
different in different banks, This policy
must be a uniform one. Again even
in the same bank, namely, State Bank
they will have one policy in one town
and another policy in another town.
So, there must be a uniform policy
with regard to issue of loans, taking
of security and giving service to the
people.

With regard to taking of security
by the banks the applicants are in
dark. The legal advisers want certain
documents to be produced and when
those documents are produced some
other documentg are asked for, They
do not ask for what they required at
one time with the result that one has
to wait for months together to submit
these papers and in the process issu-
ing of loang becomes delayed and
difficult,

With regard to interest especially
with regard to agriculturists the policy
should be changed. They have to pay
interest after every three months. If
they do not pay in time the penalty is
imposed with the result it becomes
compound interest and one has to pay
24 per cent or 30 per cent ultimately.
Therefore, the interest on loans given
to agriculturists should be collected
once a year as after every three
months they are not going to get in-
come, Then the interest charged from
the agriculturists is very high. 1t is
17 per cent. The intention Is that
when we give loan to the poor peo-
ple or to the rural masses then the in-
‘terest must not be more than 6 per
cent.

Mr. Deputy Speaker, Sir, it also be-
comes difficult for the rural masses to
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repay the loans when there is a fa-
mine or drought, Under such cir-
cumstances the payment of loans
should be deferred and they must not
be compelled to repay loans.

Sir, the scheduled banks are not
serving the rura]l masses and, as such,
the Government proposes to have
agriculture development banks. I do
not know the stage of implementation
of this proposition. I will request the
Finance Minister to come forward with
a Bill to establish agricultural deve-
lopment banks. The regional rural
bankg are serving the rural popula-
tion better., In Chittoor district there
is no regiona] rural bank, K I will re-
auest the hon'ble Minister to sanction
a regional rural bank for Chittoor dis-
trict.

With regard 1o  self-employment
schemes 1 would like to suggest that
the application of the individual con-
cerned should go through district in-
dustries centres even for rural indus-
tries. Today ‘when for rural indus-
tries they propose to issue a loan to a
certain person ultimately the banks
reject his application. Now, in the
district industries centres there js a
representative  from the bank and
when all these people come together
and propose to issue a loan then the
bank will not have any objection to
give loan provided security is coming
forth,

Sir, the rural labour is not able to
get any loan from the banks as they
are not in a position to give a security.
I want the Government to give secu-
rity in certain cases like command
1rea development schemes where it is
"l possible for the agriculturists to
take loans from the banks because of
some defects in the system or because
of any other difficulty which is faced
“wv them. The Government has to
Five guarantee to agricultural labour.
§anks should issue such loans. If that
¢ not done the agricultural labour
Wil not have any possibility of taking
any loan at al] to improve their condi-
tion. Banks should issue loans to
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agricultural labour and also marginal
farmers to purchase land because it
is not possible for them to purchase
land without these loans, So, I re-
quest the hon. Finance Minister to
direct the scheduled bankg to issue
loans to agricultural labour and mar-
ginal farmers to purchase land.

Regarding allocation of funds to
rura] areas, I am very sorry to say,
this is not much. In many States and
in many places there are no banks at
all, The allocation is not even seven
to nine per cent, I request the hon.
Finance Minister to increase the al-
lotment or allocation to these rural
areas.

Sir I am very glad that the hon.
Finance Minister had convened a con-
ference of the Scheduled Banks Mana-
gers and asked them to allocate 40 per
cent at least to implement the twenty-
point programme, Likewise he must
direct all the bynk branclies and all
the Banks to see that loans are issued
liberally. There are lead-banks in
every district, They have made some
surveys. They have fixed up some
places where the bank branches have
to be opened. I would like to say that
those surveyg are not comprehensive
al all; they are defective, Bank bran-
ches have to be opened according to
some formula. There must be some
guidelines in regard to opening of
bank branches, Where the areas are
not banked the scheduled banks have
to give loans through cooperative so-
cieties. I want to give you one ex-
ample. There is Kuppam taluk in
Chittoor district, That is not banked
properly. A milk product factory is
coming up in Chittoor district, Milch
cattle have to be purchased hy the
farmers and agricultural labour. There
are no banks in Kuppam taluk except
in Kuppam and V-Kota. So, they are
not able to get loans because of this,
If loan< are given through cooperative
societies by the scheduled banks, they
“#ill be able to purchase these animals.
What I say is that in any State and
in anv vlace where there are no bank
brarrhas  loang should be advanced
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through these cooperative societies. It
is not a new policy which I am advo-
cating. It ijs being done in some
places. But, if a uniform policy is
{followed in all places in this regard,
then, it is quite possible for those who
are not having banks in the rural
areag to get these loans through co-
operative societies,

About rural industries I wish to
point out it is becoming very difficult
for them to get loans. The Finance
Minister should instruct the scheduled
banks to issue loans liberally so that
rura] industries may develop. Thank
you.

SHRIMATI GEETA MUKHERJEE
(Panskura): Mr. Deputy-Speaker,
Sir, I rise to support the Bill moved
by the hon. Minister but at the same
time, T would like to make a few
observations about the shortcomings
in that are left out as also in the
functioning of the nationalised banks.

1 feel that the foreign banks should
have been nationalised long back.
Everybody knows that these banks are
big instruments in the hands of
multi-national corporations as well as
some of the known monopoly houses
for their economic manipuations, But
that is not thw only reason. 1 draw
the pointed attention of the Minister,
through you, Sir, to the book written
by Ex-CIA Agent, Phillip Agee, ‘CIA
Diary’. In this book, he has quoted
the name of the First National City
Bank usad by the C1.A. as a clandes-
tine funding mechanism and for pur-
chase of foreign currency. At pre-
sent, the whole north-eastern region
and many other regions are in tur-
moil and across party lines, many
people are suspecting CIA hand in it.
It is, therefore, high time that these
foreign banks are nationalised.

Secondly, I agree with many hon.
friends who have raised the point
that this limit of Rs. 200 crores is not
needed. In fact it is necessary to
nationalise all private gector banks
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for stopping big business and specu-
laters from utilising them; at least, it
will open up the scope for stopping
them. Not only that, the entire
financial sector including incorporated
general financial companies should
be nationalised for the same purpose.
1 would like to ask the Minister why
the Government is fighting shy in
nationalising the foreign banks etec.
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Further, 1 would like to give a few
facts either to strengthen some of the
observationg already made by some
hon. Members or to make some supple-
mentary points. A point was raised
by an hon. Member, Shri Satish
Agarwal about the regional imbalance,
In this context, I would like to quote
the figures pertaining to my own
State, West Bengal. You will pardon
me when I am quoting these figures
from my State; do not take me to be
regional. This is only to support the
contention made by our hon, friend.
In West Bengal out of every Rs 100
deposit in the branches of nationalised
bank, RS, 90 were disbursed by way of
loan inside the West Bengal State in
the year 1970. But in 1977, Rs. 43 got
reduced to Rs. 66 only, that is our
State lost Rg, 34 for every devosit of
Rs. 100 in this period. I agree that
some of it should be given to others
also, but should ww be the main
people to shoulder thigs burden? In
1978 whereas West Bengal got 65 per
cent of its deposits, Maharashtra
whose shoulders are stronger than
ours, got 76 per cent of its deposits.
It is, therefore, very essential that
there should be more equitable dis-
tributon in this matter.

My Deputy-Speaker Sir, 1 have no
time to go into the clauses which have
been referred to by the Minister to
support the Bill, but with full know-
ledge of those clauses, I would like
to ask, the Minister whether on the
basis of the performance of the
mationa'iseq banks, he can really
claim that the spirit of these clauses
have been implemented. I would say,
it is not so. There are certain critics
pf nationalisation and they do not
want nationalisation at all. -However,
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T do not want to throw the baby with
the bath water, but the Government.
should explain how it is that even
today in very essential sector, priority
sector, the picture is very bad. Why
should it be like this? The Gover-
nor of Reserve Bank has himself
admitted that advances to large and
medium indstries have been raised
by about Rs, 500 crores per year on
an average during the past decade.
What safety valves have been thought
of, on this question? This is the
position with regard to industry in
general. Even about the small scale
industries, what iy the picture? Of
the Rs. 1718 cromeg lent to the small
scale industry till May 1978, the bulk
has been pre-empted by the rich-
managed small and ancillary indus-
tries, to take advantage of the Gov-
sarnment’s policy.

A large number of the declared
‘small scale units’ which get loans,
are actually those set up by the kith
and kin of top industrialists and also
rich urban busines men for whom
these investments in small-scale sec-
tor with its concessions and incentives
have been on additional means to
make a fast buck.

The last and the most important
part of it ijs the rural credit. Not
enly is the proportion batween rural
and semi.urban, and metropolitan and
urban credit disastrous; but inside the
villages also, the distribution is disas-
trous. In my own State, look at the
metropolitan-urban credit. In 1977,
79.8 percent 1is metropolitan-urban
credit. Rural credit is 29.2 per cent.
Semi-urban is 21.4 per cent, But
even in this very small rural credit,
what is the position of the poor
people—not only in my State, but
everywhere under the sun? Look at
the report given by an Agricultural
University research team in Kanpur.
They say: “As much as 83 per cent
of all agricultural credit as extended
by commercial banks for agricultural
purposes in U.P. is being cornered by
big firms.” Look at the situation in
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my State Even in the operation of
the scheme of differentia] rate of in-
terest, the percentage of loang under
this scheme, in December, 1877 and
December, 1978 were only 0.22 and
0.24—not even upto | per cent. 8o,
who is really reaping the benefit of
nationalization of banks? It is doubt-
less that the priority sectors are get-
ting more money. And more money
is going to them; otherwise, we would
not be supporting such measures. But
even inside the priority sectors,
people who should get the greatest
priority are not getting the benefit.
All these days, it has been hap-
pening; why is it happening during
the last decade? It is happening be-
cause of the class nature of the Gov-
ernment gt the Centre. Therefore, 1
draw the attention of the House to
this, and say that unless the Central
Government gives up at least a frac-
tion of its concern for its class bro-
thers in big industry, big business and
rural rich, this pattern will never
change, So, I do demand of the
Minister to think over these gquestions
and take adequate measures.

I am not in a position to suggest
many things just now, because of
shortage of time, 1 will suggest 1 or
2. In the rural scene, particularly in
the matter of differentia]l rate of
interest scheme for small and margi-
nal farmers, we have this guarantee
business. Unless these guarantee re-
quirements are changed, I don’t think
this pattern will change at all. So,
Government will have to think as to
how these guarantee requirements in
the case of these people can be
changed. Moreover if all the compli-
cated procedures are to be undergone,
1 am sure this differential scheme
will not work. We have to consider
whether for small scale industries,
loans in terms of material can be
given, These questions should be
thoroughly examined.

*SHRI OSCAR FERNANDES
(Udipi): Mr. Deputy-Speaker, 8ir,
after g decade yet another six very

*The orginal speech was delivered in Kannada,
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prominent banks of our country have
been nationalised I would like to
welcome this step taken by the Gov-
ernment. A decade ago, fourteen
important banks were nationalised
and this move wag appreciated and
welcomed whole heartedly by the
people of our country. From every
nook and corner of the country people
hade expressed their happiness over
this, By nationalising those fourteen
banks the wealth of the nation was
put to proper use for the good of the
people, Now, we have reached the
second stage. By nationalising an-
other six major banks we have paved
the way for rura] development.

The banks after nationalisation
have progressed very well. Also, the
deposit mobilisation scheme has made
good progress. Several branches
have been opened with the intention

of rurel development and uplift of the
maseas.

Even though there is good progress
after nationalisation we cannot be
complacent gbout it—We have to look
at the progress achieved by these
hanks. Now-a-days the banks are not
helping the veople to solve their
problems. People cannot step into
the bank for getting help, Some years
ago people were welcomed to the
banks. But thig attitude has changed.
Some personnel of these banks have
not realised the purpose of nationa-
lisation, According to the 20-point
programme natjonalisation of these
banks in our country is g wery im-
portant step. But, in the last two and
a half years the purpose of nationa-
lisation was not served. Nationalisa-
tion of these six banks should lead
to the development of the rural
messes. Nationalisation lead to the
provision of job opportunities to the
technically qualified personnel. But in
the past two and a half years these
qualified personnel have not been
taken care of Nationalisation also
encouraged to start small scale in-
dustry. But, there are some sick
units. For the improvement of these
sick units a nursing programme is

JUNE 16, 1980

and Transfer of 296
Undertakings) Bill

there already. But T do not know why
these sick units are allowed to become
sick. Even when the need is only
hundred rupees or thousand rupees
the units have become sick for lack
of finance and it is said that nursing
programme is there for such units.
But the banks should give the blood
and they should see that the units do
not become sick. Timely help would
help such units to become self suffi-
cient. 1 would like to explain one
more major problam for the consi-
deration of our hon Finance Minister.
The priority sector is not giving
prominence to the housing project.
For the common people a new projact
under ten thousand rupees should be
made available. This project should
be included in priority sector. This
is my earnsst appeal to the hon.
Minister.

A number of branches have been
opened in the rural areas, but all the
villages have not been covered. Even
where bank is opened, it is not help-
ing the rural population, especially
the educated unemployed. There are
a number of educated youths in rural
areas without employment and thase
youngsters may be deployed in the
progress of deposit mobilising, LIC.
of Tndia will open branch if there is
a need. In the first instance, they will
open a sub-branch and if they come&
to know that there would be good
business then, very soon the sub-
branch would be upgraded as a
branch. The banks can maks use of
the talents of the educated unemploy-
ed youths under stimpendary scheme
for mobilising the deposits, in sub-
branches. When the mobilisation of
deposits gets a progressive momen=
tum then these sub-branches can be
upgraded to branches.

Sir, thare are several other impor-
tant suggests to make. But due to
paucity of time I am not in a posi~
tion to cover all of them. I thank you
very much for giving me this oppor-
tunity to speak in my regional
Kannada. With these words I con-
clude my speech.
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15.0¢ hrn.

SHR; T. R. SHAMANNA (Banga-
lore South): Mr Deputy-Speaker, 1
am not opposed to the principle of
taking over non-nationalised banks_

MR. DEPUTY-SPEAKER: You can
in your speech cover the points in the
amendments that you have tabled.

SHRI T. R. SHAMANNA: 1 am to
say that I am not at all happy that
the fourteen nationalised banks which
were taken over in 1969 have not
come up to our expectations. They
have been able to get larger deposits
and open a number of branches and
developed business in their own way
but they have certainly not given the
fruitful results that were expected of
them.

In the first instance, they have
helped a large number of big indus-
tries and big traders who got “the
financial help which they wanted.
‘They have also helped the government
as the funds of the nationalised banks
have been invested in government bonds
and other government investments.
It has also helped to 3 considerable
extent the employees of the Bank
who are geting far better financial
facilities than that being given to
any other sector of industry. I may
say here that the efficiency of the
bank and the working of the staff
ig far from satisfactory. The staff
wants higher salary, higher bonus
but so far ag work is concerned, it
is very very unsatisfactory. They care
more about getting their bonus and
getting their overtime wages. But so
far as work js concerned they do it
in a haphazard way and not to expec-
tation.

These nationalised banks were ex-
pectéd to help the weaker sections of
the. ‘ptople. No &doubt, jome of the
banks have given advanceg to the
;::!mr sectiong of the people, but it

not given the required help. The
Finahce Mimister has given ug figures
regarding the deposits collected, num-
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ber of brancheg opened and figures
relating to other things. It would
have been better if the Finance Mi-
nister could have given the following
particulars—

How many persons of weaker sec-
tions have been given loan by these
14 nationalised Banks and what is
the total amount of loan given or ad-
vance given to the weaker sections,
how many of them used for the pur-
pose for which it has been advanced
and how many of them are paying
instalmentg regularly anq how much
is outstanding and how much
has become bad. Had these particu-
lars been given it woulq have been
helpfuj to us to study how far these
nationalised Banks have really help-
ed the weaker sections. I hope the
Finance Minister will give us some
particularg in what manner these
banks have helped the weaker sec-
tions, These particularg and figures
would be of help to us.

A large number of branches have
been openeq but most of the bran-
ches have been opened in urban areas
only. We have to see that larger
number of branches are opened in
rural areas at placeg where they have
not got these banking facilitieg at all.

People take loan from the money
lender, In Karnataka State under
the Debt Relief Act in the cese of
persong who are of the weaker gec-
tiong and whose income is less than
Rs. 4,800 their debt loan is discharg-
ed. On this account, the money
lenderg are not lending any money
now-a-days. They have taken to
other trades, Nationalised bankg are
not helping these weaker people.
They have no source to get this faci-
lity of loan. Government must take
some urgent steps to see that some
facilities are provided to such people—
weaker sectiong of society—wh, en-
gage themselveg in trade or jndustry
particularly in the rura] areas. That
has to be given top priority.

I do not say that these nationalised
Bankg have not done anything at
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all. In gome cases I have found that
these nationalised banks have given
advances to auto-rickshaw drivers. I
know that these drivere have in
course of time, become owners of
rickshaws.

In Bangalore City some of the petty
traders and hawkers used to bor-
row money from these money lend-
ers. They were paying Re. 1 as
interest on Rs. 100 per day. The cal-
culation comes to the rate of interest
being 300 per cent. I helped about
100 of these people by getting loan
from the banks, Most of them have
dischargeq their debts. Everyday
they are able to save something—in
no way less than the amount they
used to give as interest to the money
lenders. They are now happy that
they are able to earn something by
way of their livelihood. I am say-
ing this because if the people who
actually need help are given help,
they will be happy, and the purpose
of nationalisation will also be achie-
ved. .o

After nationalisation one of the
greatest drawbackg I find is the high
rate of interest that is being charg-
ed, which ranges from 15 to 18 per
cent. With heavy taxation and a
rate of interest as high as 15 to 18
per cent, no industry or trade can
survive or make a reasonable profit.
Therefore, something has to be done
to see that the rate of interest is
reduced to the barest minimum, par-
ticularly in the case of those people
who want to build up their economy.

In the Karnataka State the 1land
reformg Act enables the poor people
to get lands but what about the
money required for buying the bul-
locks, plough, agricultural imple-
ments, manure, etc.? If land reforms
are to be implemented properly, the
weaker sections must be given finan-
cial assistance to enable them to pro-
due something out of the land that
has been given to them. Also, a large
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number of sites have been given to
the rural people. With empty sites,
they cannot do anything. Some agen-
¢y shoulq be there to give them mo-
ney to build the houses. About 7
lakh sites have been distributed, but
hardly 70,000 people have built
houses. A large number of them have
no money to build the houses. So,
steps should be taken to see how
best we can help them to  build
houses.

With regarq to the gdministration of
some of these banks, I want to bring
to the notice of the hon. Minister
some of the facts 1 know. At one time,
for every lakh of deposits—given to
the bank, one appointment was given.
In the case of Boards and Corpora-
tiong that were keeping their deposits
in the bank, the concerned Chairman
or Directop used to get a Fiat Car. We
find that these banks are giving 10 or
104 per cent interest.

MR. DEPUTY-SPEAKER: His time
is up. He should conclude now.

SHRI T. R. SHAMANNA: Now-a-
day for getting a loan from a bank
one has ty have some influence or one
has to give some bribe. Corporation
is rampant so far as granting loans
is concerned That has to be looked
into. .

Before taking over these six banks
mentioned in the Bill, priority should
have been given to the taking gver of
foreign exchange banks. Through the
deposits made by Indians, these bankg
are earning geveral crores, So, all the
foreign exchange banks operating in
India should be nationaliseq before
other banks are nationalised because
they are making roaring profits. They
are helpfu] only to the foreign na-
tionalg in trade, shipping,. insurance,
etc. Even after 33 years of indepen-
dance, we have not been able to ma-
tionalise the foreign exchange banks.
The Government should take gteps-to
nationalise foreign banks before they
start foreign exchange banks in ether
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countries, Otherwise, it will be diffi-
cult for us io open foreign exchange
banks in other countries. Even
the smaller countrizs have natio-
natilised the foreign exchange banks
in their countries. It may not be diffi-
cult for g country like India top take
over these foreign exchange banks,
The Government must give thought to
this proposal of mine i.e. to have bran-
ches o¢ our nationalised banks in
foreign countries. It will be helpful
to our export trade and in building up
our economy,

We fing that through an ordinance
s1x banks have been nationalised. The
(rovernment seems to have some mo-
tive in nationalising these banks be-
cause 1n 1969 before the parliamentary
elections 14 banks were nationalised
and just now, just before the Assem-
bly electiong in many States, these six
banks have been nationalised. Of
course, the ruling party may say that
they have done it for the weaker sec-
tions, but I feel that it is a vote-catch-
ing device. They must see to it that
the benefit of nationalisation must go
to those people who are 1n need of it. T
am sure, the Finance Minister will
take steps to see that the country gets
the fruitg of nationalisation.

Furthermore, loans are being advan-
ced by the nationalised banks to those
people who have got some influence or
who are helpful to the executives of
the banks. In this connection, I am
happy to say that now the recruitment
WiZl be done by the Banking Board
after conducting a test.

For advancing of loans, some policy
must be laid down so that there may
not be any misuse of power and the
lending of money is done on proper
lines.

~_You have nationalised banks whose

deposits were more than Rs. 200
crores. But I have an amendment.
Banks whose deposity are more than
Rs. 100 crores should also be nation-
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alised. When 14 banks were nationalis-
ed, the minimym fixed was Rs. 50
crores and now you have taken it to
Rs. 200 crores, Of course in this pe-
riod, the money wvalue has gone down.
But it will be better if you take over
those banks also whose deposits cross
Rs. 100 crores, Now, the bigger banks
advance money to bigger institutions.
The smaller banks may be made to
advance money to smaller people.
Therefore, I urge upon the Finance
Minister to take over smaller banks
whose depwsit is more than Rs, 100
crores. This will help poor people liv-
ing in rural areas. -2z

It ig necessary that banks should
give loans to petty traders, gmall agri-
cuiturists, weavers and other artisans,
Otherwise, nationalising these banks
wil] only benefit the bank employees,
the Government and the ruling party
because the ruling party can appuint
their own men gs Chairman gnd Direc-
torg of these banks. Therefore, if the
banks are really to be helpful to the
common man, it is necessary that strict
rules are framed so that they can help
the poorer sectiong of society,

With these words, I thank you for
the time allotted to me.

SHR" K. T. KOSALRAM (Tiruchen-
dur): Mr, Deputy-Speaker, Sir, while
supporting the Bil] I wish to say
something about the administrative
side of the banks. First of all, I want
to know from the Ministey why he
has fixed 14th March, 1980 as the date
on which these banks should have not
less than Rs. 200 crores as deposits
when the Bil! comeg into effect from
15-4-1980, Similarly, I want to know
why the limit of Rs. 200 crores has
been fixeq while in the nationalisation
of 14 commercial bankg in 1969 the
limit of devosit was just Rs. 50 crores.
I want {3 know the reason for it.

I wonder why the Government hesi-
tates to nationalise the National Grind-
ley« Bank in which there wag a strike
of the c—iployees for over 90 days just
for wrging upon the Government to
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take over this bank. I do not think
that the operation of the Indian Banks
abroad would be affected in any way
by nationalising the National Grindleys
Bank. I would like to advise my fri-
end, the Finance Minister, that the
nationalisation of these banks should
not result in disruption of normal
banking activities. I have represented
to him on several occasions—he would
remember it—about the indiscipline
in the State Bank of India branches.
It is not even indiscipline, it is indulg-
ing in criminal activities. I will quote
one instance of this. Recently in Delhi,
the Capital of India, g ."irk of the
Punjab Nationa] Bank siapped the
Manager of the Branch and the Mana-
ger immediately died in shame in the
precincts of the Branch. The Govern-
ment ig well aware of this. It has be-
come common practice to gherao the
officers, as if the officers are responsible
for all these things. This is the thing
going on everywhere. It ig going on
not only in one particular branch, but
throughout the country.

Then, Sir, the Board of Management
should reflect the hopes anq aspira-
tions of all the employees of the bank-
ing institution. You shoulg appoint
a representative of the workers as one
of the Directors and he should be given
an effective say in the Board of
Management. Similarly, there must
be also g representative of the well-
known public Nowadays the directors
are all the mominees of the agricul-
tural sector, this sector and that sec-
tor. Ninety per cent of them are
Government staff. Therefore, nobody
knowns what is going on there. It
would be better if some Members
of Parliament can alsp be nominated
in the Board of Management. That is
my suggestion.

During the Emergency, everybody
knows that the nationalised banks
were working wvery effectively giving
the impression that they belong to
the common people of the country.
The people also felt that the banks
were their own financial institutions.
But during the Janata regime the banks
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became places of inaction. Every-
body knows it. You ask any man in
the street, he will tell you what the
Janata Government has done. (Inter-
ruptions). During the Emergency
period every common man felt that
the bank was his own. Now it is the
other way. I can prove it by a num-
ber of examples (Interruptions). Why
do you interrupt my speech? There is
no encouragement given to common
people. The Chairman of these banks
behave as if they are the owners of
the crores of rupees investeq in them,
and they distribute the money to their
friends and relations. That is very
common now.a-days. You must look
into it immediately.

The Banking Service Commission
Act passed by the previous Govern-
ment was repealed by the Janata Gov-
ernment. In order to avoig nepotism
and corruption in appointments the
Commission must be revived imme-
diately.

Once again, I appeal to my friend,
the Finance Minister, that he should
advise the bankers to respect the com-
mon man. Now-a.days they are not
treating people well. If the agricul-
turist goes to a bank, they ask, “Why
are you coming here?” Whether they
deposit money in the bank or not, they
are not bothered.

During the the emergency, the hon.
Miniser himself knows, they huts of
slum dwellers were washed away by
the cyclone. The bank managers
went to them and gave loang in the
very presence of Shri Venkataraman.
A percentage of the money has not
been recovered, and on that score the
bank people are now refusing loans.

PROF. N. G. RANGA (Guntur):
They charge penal rates,

SHRI K. T. KOSALRAM: 1 request
the hon. Minister that at least those
who have repaid must be given loans
again. The cases of the poor agricul-
turists and small scale industries
should also be considered sympathe-
tically.
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The Bank Managerg dg not show
such enthusiasm now. They do not
give loans even to those who have
repaid their earlier loans.

SHRI XAVIER ARAKAL (Ernaku-
lam). I fully and wholeheartedly sup-
port the Bill introduced by our hon.
Finance Minister.

By this enactment it is said that over
Rs. 945 crores will be channelled into
the priority sector in addition to the 40
per cent agreed to by the Reserve Bank
earlier This is a remarkable and bold
step taken by the Government which in
due course will have a {ar-reaching
impact on the social and economic life
of this nation,

In the preamble of the Bill, several
reasons have been given, and it has
been said in conclusion:

“ e in conformity with the poli-
cy of the State towards securing the
principles laid down in clauses (b)
and (c) of article 39 of the Constitu-
tion...... »”

Clauses (b) and (c) of article 39 of the
Constitution very clearly state the
concept, philosophy and programme of
our nation. In order to achieve those
objectives and have ; proper growth
towards socialism, this nationalisation
is imperative. When the Bill of 1969
was passed in 1970, it was stated that
banking would change from ‘glorified
urban pawn shops to social banking.”
How true! it can be judged from the
tremendous impact nationalisation has
had on our social and -economic life.
We can see in the agricultural sector
alone how far we have advanced in our
endeavours, in improving the life of the
poor people of this nation. It you look
at the account-holders and credit-
deposit ratio in the agricultural sector
alone, that will show how vital is the
nationalisation of banks. Various
agencies like SFDA, MFAL, IRDP,
CPA, DPAP haye put their whole-
hearted effort in uplifting the rural life
in our country. These agencies are the
product of the nationalisation of banks
in our country in 1969, There has been
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a phenomenal growth in the number of
branches. Where are they located?
A majority of them are in the rural
areas. With regard to the policy of
granting  licences for opening about
6,500 branches, I would like to draw
the att2ntion of the hon. Minister to the
Report prepared and submitted hy
James Ray Committ2e in this regard.
I do not want to go into the details
of the Report. But I hope that the hon.
Minjster will bear in mind the recom-
mendations of the Committee while
granting licences for opening new
branches in the rural areas. The re-
sources of the rural areas should not
be taken away to the urban areas The
statistics ghows that there is.a de-
crease of 40 per cent in the credit-
depesit ration in the rural areas. If
that is a fact, I beg that this must be
taken serious note of. The rural
wealth of our nation should not he
taken away for the development of
urban areas. We should have a policy
to see that the credit-deposit ratio is
maintained in the rural areas.

Mr. Agarwal was talking about the
growth of economy as a whole and he
was making some criticisms. But I
would like to point out that there is a
drastic change and now the emphasis
has shifted from large scale industries
to small scale industries and if we look
at the figures, we will be convinced
that it is all a product of nationlisation
of banks in 1969. The whole life in
rural area is lively now. Each one is
trying to improve his/her life by mak-
ing use of the nationlaised banks to a
large extent. Considering the improve-
ments and achievements, [ am convinc-
ed that the nationalisation of the bank-
ing system, as a whole, is imperative,
and also mandatory for the upliftment
of the poor. The natiohalisation of six
private sector banks recently ig g sour-
ageous step towards achieviag socia-
lism.

I would like to point out a serious
defect or flaw that was there after the
nationalisation of banks in 1989. A
Government Report has stuted that
“The major beneficlaries have been the
wealthier parts of the population, both
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in rural and urban :reas and the vast
majority have been barely touched.”
If such is the case, I beg the hon
Minister to take serious and drastic
steps to see that the poor get the bene-
fit of nationalisation. Why is it that in
our country 50 to 60 per cent of our
people are still beloy the poverty line?
That is because many of these institu-
tiong are not willing to give the neces-
sary help to the poor, which they
ought to.

I would like to point out another
fact, which this hon. House should take
note of. There is a lot of anti-nationa-
lisation propaganda going on in cur
country. We know as to who are be-
hind this anti-nationalisation propa-
ganda and how far they have succeeded
or are trying to succeed in their at-
tempts. The economic growth gince
nationalisation will indicate that it is
a myth alone, not reality that nationa-
sation will destroy it. We have im-
proved a lot in our savings and invest-
ments after nationalisation. There 15 a
contributory factor to the anti-nationa-
lisation propagands and that is the low
productivity and profitability of natio-
nalised institutions. The  present
figures show that only Rs, 28 crores is
the profit. That means, the profit as
related to the total inome hag decreas-
ed to 2.0] per cent from 2.18 per cent
in 1979.

Another point which 1 would like to
bring to your notice is that there is a
high rate of inflation. The credit in-
flation is high in our country. It is
mainly due to strikes resorted to by
employees. My submission is that it is
time that we seriously take note of
these wild-cat strikes i1n the essential
services. They are holding the nation
to ransom. There are disruptive ele-
ments which are holding the nation to
ransom., The present Government
must take a serious nots of these ten-
dencies developing in our country tfo
disrupt the economic life of the nation.

My hon. friend, Mr, Satish Agarwal,
sald that g lot of frauds and manipula-
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tions are going on in the pationalisad
banking system, This also ghould be
taken note of by the hon. Minister.

Referring to clause 2(a), it says,
“banking company does not include a
foreign company. My submission is
that there gre some foreign banks ove-
rating in our country and 1 ask what
is their role in our country and how
far they can go on with their activities
in cur country. There are 39 scheduled
banks in our country. What is the role
of these 39 schediled banks in the
context of nationalisation and article
39(b) gnd (c)?

Referring to clause €(2)(a), it says,
‘payment in cash which amounts to
Rs. 18.50 crores. In my humble opi-
nion, 1 submit, that that will be contri-
buting to the high trend of inflation 1n
our country. Already there is 20 per
cent increase in the inflation rate.
Why cannot the Government stop mak-
ing payment in cash and put this
amount in securities? This also may
be taken note of.

Finally, referring to Chapter 1V,
Management of corresponding mnew
Banks, there is clause 7/2) about the
Board of Directors. There also I agree
with Mr. Satish Agarwal that we
should have a look at the functions and
responsibilities of the Board of Direc-

tors,

Again, there is clause 9, sub-clause
(3) which says:

“Every Board of Directors of a
corresponding new bank, constituted
under any scheme made under sub-
section (1), shall include—

(a) representative of the em-
ployees, and of depecsitor of such
bank; and

(b) such other persons as may
represent the interest ot each of
the following categories, namely,

tarmers, workers and artisans.”

My submission is that this categorisa-
ticn is not emough, It should have a
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wider angle wherein the representa-
tives of the people should also be in-
cluded,

With these remarks, I fully support
the Bill presented by the hon. Finance
Minister,

SHR] M. RAM GOPA], REDDY
(Nizamabad): Sir after 1969, fourteen
banks were nationalised and this is
the second step which this Govern-
ment has taken to nationalise another
six banks. Thus the total numoer of
banks has become 20.

Now, I want to know from the Minis-
ter how many times, from 1969 on-
wards, the bank employees have gone
on strike. Madam Gandhi has said
several times that these bankmen and
also the employees of Indian Airlines,
Air India and other highly placed. ...

MR, PEPUTY-SPEAKER: When you
were in the Opposition, you would have
supported some strikes!

SHRI M. RAM GOPAJ. REDDY:
They have done a lot of harm to this
country. During Janatia rule they stop-
ped clearance of cheques for several
days and thug they have almost wreck-
ed the economy of this country. I want
the Minister to see that these people
do not go on strike, Madam Gandhi
he said that unless and until the poor
worker in the village gets something,
these highly paid persons should wait
for some more time. I have already
said on the floor of this House that if
highly paid people drawing more than
Rs, 1000/~ or so go on :trike, thcy must
be summarily dismissed. Unless and
until this is dqone, there will pe no dis-
cipline in this country. One can
understand a pocr man agitating for
more wages. If it were 3 man drawing
Rs. 200 to Rs. 250 or Rs. 300 to Rs. 350
one can understand but if 3 man draw-
ing Rs, 1000/- or Rs. 800/-, silting in
an air-conditioned bank, goes on strike,
it is only mischief, T would say. More-
over, after the take-over of the banks,
the employees have got no fear. They
Just form some Unions and they want
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all benefits from banking institutions,
while in return they give very little.

1 want to say one thing. People must
take money from the banks, but they
must return jt. We can take water
from the tank, put the tank must be
filled up again, Suppose you go on
drawing water from the tank, if it is
not filled up again it becomes empty
soon. If people who do not deserve it,
take money from the banks, th= bank
will become bankrupt. Previously, one
bank used to be bankrupt while an-
other bank used to be sound. Now that
they are under the (iovernment of
India, the Government of India should
take care to see that every bank makes
some mohey so that il can give some
money to the exchequer, and some to
the shareholders and employees aiso.
Unless and until thip system is intro-
dued, the employces should te told
very firmly that they cannot have their
own way, that the, have to look to the
interests of this country and of the
banking institutions—the lifc-line of
this country.

I hope that under the leadership of
Mr. Venkataraman the banks will pros-
per. Mr. Venkatareman, as you know,
is the model-maker of Tamilnadu snd
he has very good opportunity to make
our country prosperius.

Thank you,

MR, DEPUTY-SPEAKER: The
Minister will now reply.

THE MINISTER OF FINANCH (SHRI
R. VENKATARAMAN): Mr, Deputy
Speaker, Sir, I am grateful to this
House for the support they have given
to the measure. On an cccasion like
this, one would like to review the work-
ing of the nationalised ‘ bank in the
last ten years. Several guggestions
have been made for improving the
working of the nationalised bank and
also for improving their services to the
weaker sections gs well ag rura] and
agricultural popuiation. Broadly
speaking, there was some suggestion
that there should be an 'evglmﬂon of
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performance of the nationalised baaks.
I wish to point out that, so far as the
results of the banks are concerned, they
are available, gnd there does not seem
to be any need for a separate evalua-
tion. It you look at their performance
in the last ten years, it hys been very
creditable. If you take the number of
branches, it has increased from 6536 to
25028 What is more, during this perl-
od, the number of branches in rural
areas came to 46.9 per cent, in semi-
urban areas 24.6 per cent, in urban
areas 15 per cent and metropolitan
areag 13.5 per cent. Therefore, the em-
phasis that we want to place on rural
development ig amply borne out by the
fact that a number of these branches
have been established and developed in
the rural areas.

The other function of the kank is to
mobilise resources. Even here, the per-
formance of the nationalised banks has

been very creditable. From a total
deposit mobilisation in 1969 of Rs.
4,000 crores.

SHRI SATISH AGARWAL: Rs, 4,300
crores,

SHRI R. VENKATARAMAN: No,
4,083 crores. The total deposit mobili-
sed by these =ationalised banks and
the State Bank has increased (¢
Rs 25977 crores, a performance of
which one should be really proud

If you take the assistance rendered
to the priority sector, that js, the wea-
ker sections of th2 society, a sum of
Rs. 6,000 crores has been given to this
sector, and the break-up of this is: in
agriculture, direct  assistance 15
Rs, 1,887 crores and indirect assistance
Re, 500 crores; smal]l scale industries
Rs. 2,347 crores; transpot angd other
things go to make up Rs. 6,000 crores.
Therefore, I want to point out that, so
far ag the banks’ performance is con-
erned, it has been of 5 vervy remarkable
order,

1will now proceed.to answer sorme of
the points raised in the debate. I will
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take up Mr. Mr, Satish Agarwal's po-
ints first because some of them were
repeated by a number of Members.

The first question that he asked was
why it was necessary for us to fix 14th
March when we were going to nationa-
lise them on the 15th April. The rea-
son is very simple. Yo' must get data
with regard to deposits with the bank
and you cannot get it on the previous
day. You fix g prior date by which
you can get the corract data about the
banks which you are going to nationa-
lise. Therefore, we fixed a date, one
month before the date of nationalisa-
tion, and those hanks having a deposit
of over Rs. 200 crores on a date, one
month prior to the date of nationalisa-
tion, were brought under the nationali-
sation scheme. My friend will also
realise that even in 1969 when 14
bankg were nationalised, the same pro-
cedure was followed, The banks were
nationalised on July, 19, 1969, but the
date fixed for the purpose of ascertain.
ing the b50-crore figure was the last
Friday of June, 1969. So, this was only
for the purpose of certainty, and there
was no sanctity about 14th March.

The second point which he raised was
why we fixed Rs, 200 crores for nationa-
lisation. At the point of the banks
having Rs. 200 crores we were practi-
cally controlling 91 per cent of  the
entire deposits of the country.
We did not want to take up everything.
For one thing it will be difficult 1o tske
all the banks at the same time andq na-
tionalise. We are not committed to
the principle of nationalising all the
banks.. .

SHRI JHARKHANDE RA] (Ghosi):
How many banks are there in the coun-
try at present?

SHRI R. VENKATARAMAN: 1 can-
not say.

SHRI JYOTIRMOY BOSU (Diamond
Harbour): We will tell you why you
nationalise.

SHRI JHARKHANDE RAI: 204.
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SHRI R. VENKATARAMAN: The
present level is Rs. 200 crores. Why
we had to fix about Rs. 200 crores is
also very relevant. In nationalising
banks we have to see that the govern-
ment did not make any improper discri-
mination. If we nationalised a bank
which had Rs. 200 crores and there was
another bank which had Rs. 199 crores,
then it will be struck downm...

SHRI JYOTIRMOY BOSU: Dispens-
ing justice.

SHRI R. VENKATARAMAN: ‘'the
Supreme Court would say that there
was an improper discrimination. There-
fere, we said: let us take a figure from
which the next man would get at least
Rs. 30 to 40 crores less. So, after these
six banks, the bank which comes next
had only about Rs. 150 crores.. .

SHRI JYOTIRMOY BOSU: 2nly!

SHRI R. VENKATARAMAN: uUnly,
because you know that if you take all
these banks together...

AN HON. MEMBER: What is this
running commentary, Sir?

SHRI R. VENKATARAMAN: Mr.
Deputy Speaker, Sir, Mr. Jyotirmoy
Bosu did not get a chance to speak on
this Bill..,

MR. DEPUTY-SPEAKER: He is going
to speak on the Third Reading.

SHRI JYOTIRMOY BOSU: I have
given due notice,

MR. DEPUTY-SPEAKER: You have
given your name for Third Reading but
you are exhausting everything aow.

SHRI JYOTIRMOY BOSU: Nothing.
It is only the tip of the ice-berg.

SHRI R. VENKATARAMAN: Sir, he
must make his presence felt in the
House always. Sir, it used to be said
of Churchill that he must always make
his presence feilt. So, if he went to a
wedding, he must see the bridegropm
and if he went to a funeral, he must
See the corpse.
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SHRI JYOTIRMOY BOSU: You are
provoking me to do an act of critne,

SHRI R. VENKATARAMAN: There-
fore the point is that since we did not
want to have a very large number of
banks in the scheme of nationalisation
and since we wanted to allow 10 per
cent of the deposits in other private
hands, it was decided to natinnalise
those banks which had more than Rs.
200 crores as deposits.

The third question which was rais-
ed was: why was this urgency?

SHRI JHARKHANDE RAI: What
about foreign banks?

SHRI R. VENKATARAMAN: Please
wait. I am not one of those who leave
any point out. Only you have no pati-
ence. .

SHRI JHARKHANDE RAI: ‘Thank
you.

SHRI R. VENKATARAMAN: The
third point was: why was this urgency?
If this criticism had come from any
other member I would not have Y“een
surprised, but that a former Minister
should have raised it, really caused me
a real shock, not a surprise. You know
in case of nationalisation of banks, if
the information had leaked out an hour
or so before they could play such
ducks and drakes with the account to
manipulate it in such a way that it
weculd have caused a great deal of harm
to the nationalisation itself. On the
other hand, I expected Mr. Agarwal as
well as others to compliment me on the
way the six banks were nationalised
without a whisper beiag known out-
side.

The next point was that there have
been some regional imbalances. I con-
cede that there are regional imbalances.
But they are brecught about by condi-
tions which had existed already even
before the nationalisation scheme was
brought in.

For instance, in West Bengal where
I myself noticed that the development
of rural banking was not on par with
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that in the other areas, I arranged
for a meeting of the bankers in Cal-
cytta and took steps to see that scme
effective action was taken to increase
«iot only the number of branches but
also the credit facilities in those areas.
In each area there has been one or the
other of some handicap or a sort of
hurdle for expansion of rural credit.
For instance, in West Bengal, the hur-
dle was that the agricultural popula-
tion there did not have the correct re-
cord of rights. Without the prope: re-
cord of rights, it would be difficuif for
the banks to lend. Now that is reing
rectified. With proper record of rights
being created it is possible to 1ncrease
the flow of credit to the people of that
area.

In fact, I have created a group under
the Chairmanship of the Reserve Bank
Governor with a representative of the
State Government and the lead bLanks
of that State to go into that question
to see how best that can be rectified.
It was also pointed out by my esteemed
friend. Shri Satish Agarwal that in
Rajasthan also there are regions in
which there are imbalances. I shall
certainly take that into account and try
to rectify that. I shal} do that when-
ever it is brought to my attention that
there are imbalances in credit distrivu-
tion and I shall see to it that that is
rectified. Shri Agarwal also pointed
out that the profits made by the natio-
nalised banks were low while those
made by the private banks were high.
That is obvious. The nationalised
banks rather owe a duty and an obli-
gation to see that a certain percentage,
namely cne per cent, of their total
lending should be given under the dif-
ferential interest rate system under
which they will have to lend at 4 per
cent. And nearly 33 per cent jzoes tu
the priority sector at concessional rate
of interest. Naturally, when 40 per
cent of their lending goes to the prio-
rity Sector, they cannot earn profit
like the private banks who are not
compelled to do that. Therefore it is
no wonder that some of these banks
have been making profits, In order
that the public may be served
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properly, in order that the weaker
sections may be served adequately, it
has become necessary for ys tp take
over all these banks which have just
now been nationalised so that the
credit facilities might be available to
the priority sector at concessional rates
of interest.

Then Sir, the next point which was
made by my friend, Shri Agarwal is
that a lot of black money passed
through the banks. Well he had been
a Minister before and he must have
got a lot of information en the subject.
I wonder why no action was taken dur-
ing his period. 1 shall take this infor-
mation and try to see how hest the
banks can be prevented from being an
instrument in the investment of black
money. I shall see that the banks are
not misused for that purpose.

16.00 hrs.

There are other suggestions made
which are under consideration. 1 shall
certainly see how best we can prevent
the banks’ being misused for this pur-
pose. One suggestion which has been
made by Shri Agarwal Shri Daga and
Shri K. T. Kosalram and a number of
others is that Members of Parliament
should be represented on the Board of
Directors of the Banks. The present
composition cf the Board of Directors
is this. There is one representative of
the farmers, one representative of the
artisans, one representative from the
depositors, two from the workers, one
from employees and cne from employ-
ers and five representatives taken from
the public who have expert knowledge
in the field of banking economics, iu-
dustry, business etc. Well I know the
traditional answer which is being in
cases like this saying: ‘No.’ No. There
should be no political interference {rom
the Members of Parliament in the
banks. I am not going to give that
answer. I shall have this suggestion
examined afresh and shall give my
best consideration to this idea.

Sir, the point was that the regional
rural banks had not developed very
fast. I wish to point out that the pre-
vious Congress government initiated &
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drive for the regional rural banks but
then the Janata government when it
came to power questioned the wisdom
of the regional rural banks and they
wanted it to be evaluated and practi-
cally put a stop to it. They appointed
Dantwalla Committee. Until Dant-
walla committee reported about two
years later the development of regicnal
rural banks was practically held up.
The Dantwalla committee ultimately
came to the conclusion that the rural
banks are really to the advantage of
the people and now we are taking it
up with a measure cf vigour and we
shall put through a number of regio-
nal rural banks.

Sir, the queslion was raised by a
number of hon’ble Members as 1o why
foreign banks are not nationalised. 1
may inform the hon’ble Members that
there are 127 branches of various for-
eign banks in India and we have 128
branches of our banks abroad and on
the policy of mutuality if we nationalise
these banks we wi.l have to close down
our banks abroad. (Interruptions)

16-03 hrs.
[SH.RI HARINATHA MISRA in the Chair.]

It may be the policy of some of the
people in the Opposition to have the

foreign banks nationalised but we have
given no such commitment in qur elec-
tion manifesto and we are not going
to adopt your election manifesto. Qur
policy is net to nationalise the ioreign
banks. Our policy has been endorsed
by the electorate and your policy has
been rejected and ag such, I do not
want to endorse your policy.

. AN HON. MEMBER: My submission
is why we should be compelled to close
dewn our branches outside if we.. .

SRIH R. VENKATARAMAN: I may
inform the hon’ble Members that when
we nationalised insurance we were ssk-
ed to close down our branches in other
Parts of the world. Then we had to
negotiate, (Interruptions).
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-This is net possible. We are not
committed to that policy and there-
fore, we cannot accept it.

Then, Sir....

SHRI K. P. UNNIKRISHNAN (Bada-
gara): I wish to ask you about the
State Bank branch in Faris. Mr. Miais-
ter could you tell us what has happen~
ed fo the State Bank Branch in Paris.
Have you been able to open this?

SHRI R. VENKATARAMAN: I have
no idea.

PROF. RUP CHAND PAL (Hooghly):
Sir, these foreign banks operating in
our country are able to accummulate
huge assets here. In comparison with
this, our banks working abroad have
got only 120 braaches. Their business

is merely symbolic.

SHRI R. VENKATARAMAN: I nave
stated repeatedly about the policy of
the Government. We have been return-
ed by the electorate on the basis of cor-
tain precgrammes which we have
advocated. Our policy ig not g national-
ise foreign banks for the simple rea-
son that we want to carry on with our
branches of banks which "are function-
ing in the foreign countries, Therefore
we want to have this mutuatity. Anad
I think you can wait til} you get a man-
date from the people to do it!

Now, Sir, the next point which has
been raised is about the advances to
the agriculturists. Here again I want
to show to you how certain increases
have taken place which are remarvk-
able. The amount which was advane-
ed to the agriculturists at the time of
nationalisation of banks in 1969 was
only Rs. 162.33 crores and as on June,
1979 it is Rs. 2244 crores. While 1 do
not say that we have reached our uim
of covering almost 60 per cent of the
agricultural population, what we want
to assure the House is that we will en-
sure that Government would spare no
effort to gee that the advances given te
the agriculturists goes on increasing so
that we may reach the target which we
have set before ourselves.
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The other point which has been rais-
ed is that we should have statutory
commissions like the Public Service
Commission for recruitment and that
we should have alsa some other body
to oversee their functioning and so on.
Well, T do not think that it is neces-
sary because we have now already a
Regional Recruitment Board :nd it
seems to be functioning satisfactorily.

I think I have covered all the points
which have been raised. Thank you.

SHRI K. P. UNNIKRISHNAN: Thete
was a suggesticn made that a commit-
tee may go into it.

SHRI R. VENKATARAMAN: [ have
already said that there is no need for
any committee to oversee. I have al-
ready said that. The only point which
1 will take into consideration is the re-
presentation of members of Parliament
in the boards.

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South): That peiat
was raised by his party member. Tne
Minister promised that he will : nswer
all the points raised by members. A
proposal was made by your owa party
member that workers working in the
banks, getting rupees one thousand and
odd, should not go on strike and if they
go on strike they should be summarily
dismissed. I want to know your view
regarding that. That is all.

SHRI R. VENKATARAMAN: I am
not expected to comment on every
member’s individual views. I am here

only to represent the Government’s
point of view.

(Interruptions)

MR. CHAIRMAN: All of you may
kindly resume your seats. Now I shall
put the consideration Motion tc the
vote of the House. The question is:

“That the Bill to provide .or the
acquisition and transfer of the un-
dertakings of certain banking com-
panies, having regard tc their size,
resources, coverage and organisation,
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in order further to contro] the heights
of the economy, to meet progressive-
ly, and serve better, the needs of the
development of! the economy &¢nd to
promote the welfare of the people,
in conformity with the policy of the
State towards securing the principles
laid down in clauses (b) and (¢) of
article 39 of the Constitution and fer

matters connected therewith or inci-

denta] thereto be taken into consi-
deration.”.

The motion was adoptd.

Clause 2 (Definitions)

MR. CHAIRMAN: The Consideration
motion is adopted; now we move Cn
to Clause-by-clause consideration of the
Bill. Now, Clause No. 2. Shri T. R.
Shamanna. Are you moving the
amendments?

SHRI T. R. SHAMANNA: I move the
amendments. I do not want to say
much All that I have to say is this....

MR, CHAIRMAN: You have already
spoken and covered the pcints.

SHRI T. R. SHAMANNA: I bhave
spoken and I am not taking the time
of the House. One or two words only
I have got to say.

MR. CHAIRMAN: There are {wo am-
endments. Are you moving both these
amendments? There are two.

SHRI T. R. SHAMANNA: That s
next page, next clause.

MR. CHAIRMAN: Kindly hear r-e;
on Clause 2, you have got two amend-
ments, they are amendment No. I and
amendment No. 2. They both stand in
your own name. Are you moving Loth
of them? If so, please move them.
This is the stage when you have to
move the amendments.

SHRI T. R. SHAMANNA: I am mov-
ing both the amendments, Amendment
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No. 1 and No. 2 to Clause 2. 1 beg to
move:

Page 1, line 10,—

after “foreign company” insert—

“which has deposits collected
from persons of Indian origin less
than fifty per cent of the total de-
posits of the bank” (1)

Page 2, line 4,—

for “two hundred crores” substi-
tute—

“one hundred crore”(2)

I do not want to take much time of
the House. The foreign bamnks have
been completely left out from the scope
of this Bill. I have suggested that as
a first step, the foreign banks whose
deposits collected from persons of
Indian origin are more than fifty per
cent of the total deposits of the bank
should also be nationalised. Further,
the original Bill envisages that banks
whose total deposits are mcre than two
hundred crores should be nationalised.
1 have moved my amendment to say
that this limit should be reduced to
Rs. one hundred crore only and the
banks with more than Rs. 100 croie of
deposit should also be nationalised.

The foreign banks have a lot of ad-
vantages here in comparison to our
banks. Even smailer countries than
ours have nationalised the foreign
banks there. If the Government is
strong, they can manage the affaurs
very well by nationalising the foreign
banks. In the best interest of the ccun-
try, it is very necessary that we natio-
nalise the foreign banks. In the inter-
est of building up the economy of the
country, I expect that the Minister
would accept my amendments.

SHR]I R. VENKATARAMAN: 1 can-
not accept the amendments and T have
already given the reasons for that.

SHRI T. R. SHAMANNA: I seek leave
of the House to withdraw my amenrd-
ments No. 1 and 2.

523 Ls—11.
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Amendments No. 1 and 2 were, by
leave, withdrawn,

MR. CHAIRMAN; The question is:
“That clause 2 stand part of the
Bill”.
The motion was adopted.

Claus 2 was added to the Bill.
Clause 3 was added to the Bill

MR. CHAIRMAN: Are you moving
your amendment No. 3, Mr, Shama-
nna?

SHRI T R. SHAMANNA: No.

MR. CHAIRMAN: There are ho
amendments to clauses 4 to 8. The
question is:

“That clauses 4 to 8 stand part of
the Bill”.

The motion was adopted.
Clauses 4 to 8 were added to the Bill.

Clause 9 (Power of Central Govern-
ment to make scheme)

MR. CHAIRMAN: Now clause 9.
Here is an amendment by Shri
Shamanna. Is he moving it?

SHRI T. R. SHAMANNA: Yes Sir,
I beg to move:

“Page 7,—

ajter line 14, insert—

“(c) one member who is an
expert in Banking law and
Practice.” (4)

In page 7, i.e. Clause 9(3), it is
said:

‘“Every Board of Directors of a
corresponding new bank, constitu-
ted under any scheme made under
sub-gection (1), shall include—

(a) representatives of the em-

Ployees, and of depositors, of
such bank; and
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(b) such other persong as may
represent the interests of each of
the following categories, namely,
farmers, workers and artisans,

to be elected or nominated in such
manner as may be specified in the
scheme.”

The hon. Minister has just now
said that 5 persons, including banking
experts will be: there. In the Bill, I
don’t find any specific mention of
these banking experts. There should
be experts for the proper functioning
of the banks. There  should
also be people with experience.
Particularly now when people are ap-
pointed as Directors for political
considerations it is necessary that
experts should be there but ac-
cording to the clause of the Bill, I
don’t find any person with banking
experienceg being mentioned. The
Chairman and some other members
may have some banking knowledge.
But I fee]l that in the absence of a
specific mention, experts may not ac-
tually be there. Some members in ithe
Board should be persons having ex-
pertise. Therefore, I have brought
in this amendment. 1 request the
Minister to accept this amendment, to
see that there is an obligation to ap-
point experts in the Board.

SHRI R. VENKATARAMAN: The
constitution of the Board is done un-
der clause 9 of this Bill, according to
the nationalizaion scheme. And 1n
the nationalization scheme, 1 read
out who are all the persons being
considered—workers’ representatives
etc. There is nothing against any
expert in Economics or Banking or
other subjects being included. It is
not necessary to provide for it in the
Act for that purpose. I do not accept
that amendment.

MR. CHAIRMAN: Mr. Shamanng,
are you withdrawing the amendment?

SHR]I T. R. SHAMANNA: 1 press
my amendment.
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MR. CHAIRMAN: The guestion
is;

Page 7,—
after line 14, insertue.

“(c) one member who is an
expert in Banking law and Prac-
tice.” (4)

The motion was negatived
MR. CHAIRMAN: The question is:

“That clause 9 stand part of the
Bill.”

), The motion was adopted.
Clause 9 was added to the Bill.

Clauses 10 to 21 were added to the
Bill.

The First Schedule, the Second Schea
dule and the Third Schedule were
added to the Bill.

Clause I, the Enacting Formula and
the Title were added to the Bill.

SHRI R. VENKATARAMAN: 1
beg to move:

“That the Bill be passed.”

MR. CHAIRMAN: Motion moved:
“That the Bill be passed.”

absent. Shri
is also absent.

Shri Jyotirmoy is
Ramavatar Shastri
Prof. Ranga.

PROF. N. G, RANGA (Guntur):
Mr. Chairman, I like to congratulate
my hon. friend the Finance Minister,
the Ministry of Finance and the Re-
serve Bank for the splendid manner
in which they have achieved this
nationalisation without even a whis-
per anywhere as to how they were
going to act and when they were going
tc sct and so on. They did it
in such an efficient manner, I had
already personally congratulated the
Minister a few days after this achieve-
ment was made by our Government.
Scondly, the Government has doue
the right thing so soon after they got
the mandate from the people, they
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groceeded with the nationalisation.
Ther, is already, I think, on the
statute ‘buok a law that was passed
at the instarco o7 M:., Morarji Desai
fior the socic «wutrol of the banks.
Therefore, I take it that all those banks
wwrhich are not yet nationalised are
also under the control of that Act and
to that extent government should be
ahle to control their activities in such
a way that the same purposes, same
objectives which are expected to be
served by nationalising these big
banks come to be served also. So,
we need not be very sorry that
those other banks also have not corre
0 be nationalised. In view of the
fact that the government is committed
4o gaining control over the biggest
beights of capital accumulation, gov-
ernment has done the right thing and
§f am glad to be able to congratulate
them.

X would like to make one or two
suggestions, 1 do not expect my hon.
friend the Minister, to give his ans-
wer here and now, but I would like
him o consider them. I am glad to
learn that our nationalised banks are
allowed to charge differential ratss of
snteresy for different types of borrow-
ers, small industries, small scale
indusiries and the agriculturists and
agriculiural workers also. Keeping
that in view, I would like the gov-
enment to consider possibility of
farther reducing these rates of in-
terest. It is not necessary, as was
suggested by Mr. Agarwal that these
banks should be competing with other
banks in making profit or other
mationalised industries in making
profit. Indeed, the best of times would
came when these banks should work
on no profit no loss basrs as social 1n-
‘stitutions in order to subserye the
wocial objectives of the government as
‘@ whole. But, under the present cir-
«umstances, some profit has got to
e made in order to see that these
Bbanks are carrying on their business
’i'n an effective manner, in a compe-
titive manner also. We should see
®hat these banks are not expected
to make huge profit, On the ovher
hand, they should try t, plough in
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or utilise as much of their profit as
they go on making for the benafit of
these three priority interestsy by
lowering from time to time, the rate,
of interest that they would be charg-
ing.

The period for which they would
be advancing money and these rates
and after which they would be
charging penal rate. I would like
my hon. friend to consider the pos-
sibility of having different periods
for different types of borrowers, So.
far as agriculture is concerned, it
should not be less than one year. In
view of the seasonal character of
agricultural production anq the in-
ability of the peasants from time to
time to get liquid money into their:
hands to be able to pay according to
the terms of an agreement that are
being mmposed by the banks.

I think after a period of three
months or six months, penal rates are
being charged at present. I want
this period, initia]l period, tp be
not less than one year so far as
agriculturists are concerned, espe-
cially in the case of agricultural
workers and their consumption loans
and so on, Secondly, there should
not be any penal interest in regard to
these people. From time to time na-
tional disasters overtake agricultu-
rists and crops fail. Under those cir-
cumstances, the local governments
would be obliged to ask the banks to
observe a moratorium. When they
observe a moratorium, the banks are
likely to lose their interest. Should
we allow the banks to lose interest to
such an extent? The next point is
where is the guarantee that the local
governments would show sufficient
sense of responsibility in demanding a
moratorium? As a kind of check on
the state governments and 4lso as a
check on the degree of losses that the
nationalised banks would be sustain-
ing, I should like to suggest that
whenever loca] governments are pre-
pareq to bear half the losses that
would be incurred whenever a n.or-
atorium is sought to be declared by
them on the loans advanced by the
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nationalised banks to the agriculturi-
sts, the nationalised banks should be
willing to accede to the request of
the state governments in a manner to
subserve the interest of the agricul-
turists. If however the Central gov-
ernment is prepared to bear a share
of this, it cap be borne equally: 3.3
per cent Government of India 33.3
per cent by the state government and
33.3 per cent by nationalised banks.

If they would give serious conside-
ration t, this suggestion, I am sure 1t
would be possible to help the agricul-
turists to some degree. I should like
this to be considered in depth in con-
sultation with the banks as well as
the Reserve Bank of India. Just at
present the state governments are
helpless vis-a-vis the Reserve Bank
of India and the nationalised banks
when disasters overtake these people
and a moratorium comes to be absolu-
tely necessary.

SHRI R. VENKATARAMAN: 1
thank Prof. Ranga for his compli-
ments. So far as his suggestion is
concerned, I should request him to
send a letter giving out his scheme so
‘that the Finance Ministry may exa-
mine this; it has tg be done in consul-
tation with the state govenrments
also. Therefore, if 5 proper scheme
comes, it will be taken note of by the
Finance Ministry. I request the House
to accept the Bill.

MR. CHAIRMAN: The

-

IS.....

SHRI SATISH AGARWAL (Jai-
pur): Mr. Ranga's suggestion to re-
duce the rate of interest for DRI
scheme, I think, may not be possible.
His objective will be served if the
present one per cent of the total ad-
vances under DRI scheme is made two
per cent. That would be much better
because more poor people could be
covered. Reducing the rate of inte-
rest from 4 per cent to 8 per cent or
2 per cent may not be feasible, It
would be better to increase the per-
centage. The Janata Government

question
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doubled it from. half per cent to one
per cent; you can increase it from
one per cent to- two per cent,

With your permission, one move
question. . ,

SHRI R. VENKATARAMAN: Mr.
Chairman, there was nobody herel
Prof. Ranga spoke and I have replied.
Now, if you go on asking furiher
questions.. .

MR. CHAIRMAN: It becomes ques-
tion hour. That is not proper. I shall
now put the question. The questiom
is:

“That the Bill be passed”.

The motion was adopted.

16.39 hrs,

COMPANY SECRETARIES BILL—
Contd.

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI P. SHIV SHANKAR): I beg
to move:

“That the Bill to make provision
for the regulation and develop~
ment of the profession of Compauny
Secretaries be taken into consi-
deration.”

The important role of the corporake
sector, within the framework of the
planned programmes of econonie
growth of the country, is well recog-
nised. The healthy growth of the
corporate sector is, therefote, @&
matter to which the Government
attaches very great importance.

2. An essential imgredient in the
healthy growth of the corporale sec-
tor is the induction of professional
management. The Governnrent atta-
ches special importance to the deve-
lopment of professional management,
so that the corporate sector cum
evolve and function in tune with the
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changing needs of the times, and the
social responsibilities that this im-
portant segment of the economy has
to shoulder. The profession of com-
pany secretaries has an important
part to play in the introduction of
professionalism in the area of corpo-
rate management.

3. The statement of objects and
reasons of the Compnay Secretaries
Bill which is before the House
already indicates the background of
the proposed legislation. I would
like to add that even while the origi-
nal Companies Bill was introduced in
Parliament as early as 1933, the then
Finance Minister gave an assurance
40 Parliament, in response to nu-
merous requests, that the Company
Law Administration would help in
the build-up of the institution of
Company Secretaries. Indeed, from
as far back as 1961, my Depart-
ment has been endeavouring to en-
courage the growth of.a class of pro-
fessional Company “Secretarics by
holding examinations for Comnpany
Secretaryship and awarding a diplo-
ma which then used to be called the
Government Diploma in Company
Secretaryship, on the basis 0f norms
and standards laid down by an Ad-
visory Board which had been set up
under the Government of India Reso-
lution dated 14th April, 1960.

4. From 1968 onwards, when the
Imstitute of Company Secretaries wag
constituted as a separate institute
ander Section 25 of the Companies
Act, Government has been en-
deavouring to develop this institution
as an independent non-profit making
organisation charged with respon-
wibility of conducting examinations
in Company Secretaryship and in
developing 4 cadre of professional
Company Secretaries who could serve
the best interest of companies as well
subserve the public interest.

5. Over the years, the Institute of
Company Secretaries has fully justi-
fieg the support given to it by the
Guvernment. In recognition of the
sleady -efforts made by the Institute
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to develop a cadre of professionally
competent body of secretaries, the
Companies (Sec: 8 Qualification)
Rules, 1975 provided that only an
Associate or Fellow of the Institute
of Company Secretaries of India shall
be eligible for appointment as a qua-
lified Secretary in companies with
paid-up capital of Rs. 23 lakhs or
more, )

6. The proposgl to convert the
Institute of Company Secretaries of
India into a statutory body has been
under discussion for some time, As
the hon. Members are aware, the
growth of the two paralle] disciplines—
those of Chartered Accountanis and
of Cost and Works Accountants—is
already regulated by statutes pertain-
ing to these two categories of pro-
fessionals, namely, the Chartered
Accountants Act of 1949 and the Cost
and Works Accountants Act of 1959.
By giving statutory recognition to
the Institute of Company Secretaries,
therefore, the three different profe-
ssions of Chartered Accountants,
Cost and Works Acountants and
Company Secretaries connecteld with
the smooth functioning of corporate
management would be given statu-
tory recognition. Goverament hope
that this woulg help put the working
of the corporate sector in India on
sound foundations.

7. I need not dilation the various
provisions of the Bill and the ad.
ministrative structure of the Insli-
tute of Company Secretaries to which
statutory recognition is now proposed
to be given. What we are endeavou-
ring through this special enactment
is merely to confer statutory recog-
nition to an institution which has
already helped significantly in intro-
ducing  professional = management
among the larger units of tne corpo-
rate sector. Increasingly, the de-
mand for qualified and traineg Com-
pany Secretaries js expected to grow
even for companies with a paid-up
capital of less than Rs 25 lakhs, and
it is my hope that the profession of
Company Secretaries would be fur-
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ther strengthened with a view to serv-
ing the long term intevest of corpo-
rate growth in tune with the objec-
tives of national growth.

8. To sum up, thig Bill 1 in the
inter-st o* development cf profcssio-
nal z-arsgement af t1e¢  corporate
snerus snd I move tha., the same be
taken up for cons'dera‘ion

MR. CHAIRMAN: Motion moved:

“That the Bill to make provision
for the regulation and development
of the profession of Company
Secretaries be taken into considera-
tion,”

SHRI T, R. SHAMANNA (Bangalore
South): I beg to move:

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by the 15th July, 1980."'(1)

The purpose of this small amend-
ment ig that before the Bill is passed,
it may be circulated to get the opinion
of the public by the 15th July, 1980,
The Minister himself has said that this
is a very important piece of legisla-
tion. India is one of the developing
countries and many industrial and
commercial concerns are now being
run ag joint-stock companies in the
public sector or private sector. This
Bill is supposed to be on the same
lines as the Chartered Accountants
Act or the Cost and Works Account-
ants Act but there is a difference
between the two. Further more, we
have not been given any specific quali-
fication which is required for Secre-
taries. A Chartered Accountant or
Cost Accountant may be associated
with more than one company, but in
the case of a Secretary he will be
generally in charge of one company
and he will not manage a number of
companies,

The Secretary’s position is very
important, On the one hand, he is the
mouthpiece of the Board of Directors.
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On the other hand he is the chief
executive head of the company. Im
the case of an auditor, he will be am
independent man. He has full powers.
ag far as certifying actounts are com-
cerned. A Chartered Accountant canm-
not be removed without giving proper
notice, If a new person is to be
appointed notice has fo be givem to
the Chartered Accountant stating that
the name of so and so has been pro-
posed and the Chartéred Accountamt
can attend the gemeral body meeting
and have hig say. But in the case of
a Secretary he will be in full charge
of the company’s affairs and he will
manage it. Therefore, the Secretary’s
position is different from that of a
Chartered Accountant or Cost and
Works Accountant. I have already
said that ‘whereas a Chartered Aec-
countant may be th.» Chartered Ac-
countant for a numler of concerng =a
Secrelary will generally manage fthe
affairs of one company only.

This Bill has bszn drafted after
a number of years, The company law
was first enacted in 1913. Later it was
amended in 1936 and again it was
amended in 1956. Originally we had
managing agenils ‘who, without any
liability or responsibility, managed the
affairs of many big ccmpanies. Now
managing agents have been removed
and the Secretary hags become a very
important person as far ags company
management is concerned, particularfy
when most of the Government con—
cerns are also being registered under
the Companies Act So, he has fo
manage huge amounts, On the omw
hand he has to carry out the execo-
tive orders given by the Board of
Directors on the other hand, he wil¥
have full svpervision over the mana-
gers and staff. Therefore, it will be
better if you take the opinion of the
experts in this connection. The BilF
may be taken up after a month affer
elicing the opinion of the experts im
the fleld.

Secretaries are generally appoinfed
by the Board of Directors after going
through their qualifications and alR
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that. But here the method of appoint-
ment hag not been given, Therefore,
I feel that if the Bill is circulated,
then the Government will be in a
position to come forward with a com-
prehensive Bill. It will be in the best
interest of the companies also,

Therefore, I urge upon the Minister
to accept my amendment and send the
Bill for circulation. After getting the
opinion of the experts, we will pass
the Bill. Nothing will happen in one
month, So, you please wait for ano-
ther month.

SHRI SUNIL MAITRA (Calcutta
North East): In rising to support the
Bill 1 would like to make some ob-
servations,

This is a Bill which supplements the
all India enactments in the statute
book like the Companies Act the
MRTP Act and so on and so forth.

In the Statement of Objects and
Reasons, it has been stated with re-
ference to Companieg Act that—

“One of the basic concepts recog-
nised by the Companies Act 1956 is
that the affairs of companies encom-
pass not only the interests of the
shareholders and those entrusted
with the management but also the
interests of workers consumers and
the community at large.”

Therefore, I presume that one of the
objects of this Bill is to train and bring
out such persons from the Institute
who can serve not only {he process of
profit making but also the interest of
the workers the consumers and the
community at large, If this be the
objective of this Bill then in the
penultimate para, 'what do you write?
—The Minister also did mention it in
his speech.

“1t is, therefore, proposed to
undertake legislation to regulate the
profession of Company Secretaries
on the same lines as the profession
of Chartered Accountants; and the
profession of Cost and Works Ac-‘
countant,...”,

JYAISTHA 268, 1902 (SAKA)’

retaries Bill 334

But, here I would like the Minister to
please consider that the job of a-
Chartered Accountant or a cost Ac-
countant and the job of a Company
Secretary is entirely different in the
turbulent days through which we are
passing now. Whereas the job of a
Chartered Accountant is stereotyped,
the Company Secretaries or the Com-
pany Managers have to deal with so
many complex problems including the
human problem—the workers and also
the consumers. They have also to
‘take into condideration the interests
of the community at large, Therefore,
the objective of this Bill should be to
bring out a sort of trained human
beings who will be in a position to
deal with the complexities of the
present-day company administration.

Secondly, in clause 35 of the Bill
the Central Government seeks to
assume wide powers to give directives
to the Institute and if the Institute
persists in the defiance of the orders
of the Government, in thjs Bill the
Government reserveg the right even to
dissolve it. In my opinion it is as it
should be. That means in this Bill
the Government arrogates to itself
very wide powers. The enjoyment of
these powers is correct, The Govern-
ment should also come forward to
shoulder the responsibilities and obli-
gations. 1 will show one example in
thig Bill, On page 9, sub-clause (4) of
Clause 17 says:

“The Disciplinary Committee shall
consist of the President, ex-officio
one member to be nominated by the
Central Government from amongst
the members nominated to the
Counci] by that Government and
one member to be elected by the
Council.”

It is all right. There is no objection.
Then let us come to sub-clause (5) of
that clause. It says:

“The Examination Committee shall
consist of the President or the Vice-
President, ex-officio, as the Council
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may decide, and two other members
of the Council elected by the
CouncilL®

In the Disciplinary Committee the
Government nominates a member, but
in the Examination Committee the
Gavernment doeg not nominate a
member. That means you want to
enjoy the power but you do not want
to shoulder any responsibility in pre-
paring curriculum and in conducting
the examinations, Why should not
the Government also have a hand in
it thereby shouldering the responsi-
bility? Therefore, I request the Min-
ister to consider this point.

My last submission is regarding the
finance of the Council. After all, the
Bill ig brought here for the benefit of
the companies so that the companies
can work more efficiently and com-
petently. So, if thig Institute is to be
run, from where the finances are to
come? In clause 18 1he sources of
finance have been described. My
suggestion tp the Minister is that he
may please consider whether it is
possible to force the companies also
to contribute so that this Institute can
function properly and efficiently.

SHRI NARAYAN CHOUBEY (Mid-
napore): Sir, we generally support
thig Bill. It seems that this Bill has
been brought before the House because
the Government feels that the time
has come when the aflairs of the com-
panies have to be regulated, the cor-
porate sector has to  be controlled
and certain provisiong and certain
rules are to be made so that it func-
tions properly. For these reasons, we
support the Bill and I would say that
this Bill is quite proper and is in
order. Thig Bill has come at the
proper time. So far and so much we
support it,

But Sir I would like to make some
general observations  while support-
ing this Bjll. We have some -opre-
hension. You knew that the corporate
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sector of our economy is mostly in the
hands of the private sector which is
very strong. Our Government ulso
knowg how strong it is. Ours is
a capitalist economy, and we have
been following the capitalist method
of development for a number of
years. We have allowed the private
secor to grow without any control.
So, we feel, and Government also
feels, as they have stated in the
Statement of Objects and Reasons,
that if the corporate sector is not
manned by proper men serving the
interests of the community in a pro-
per manner, the national economy
will come to a halt. That ig one of
the basic reasons for which the Bill
hag been introduced.

So, while supporting the provisions
of the Bill as comrade Sunil Maitra has
stated if the lacunae gre plugged,
and if you bring a Biil on the lines
of those for the chartered and cost
accountants, you will be doing your
best, because the Secretary of a Com-
pany has {0 manage many oth@r‘
things. He hag to look 10 the in-
terests of the ownerg who are against
workers and against national in-
terests, and he has alsg to manage
the workers, So, this thing should
be considered. I hope he will give
a reply to this question. I hope that
Government wil] be able to translate
its desire into gction, and that the
provisions of the Bill will be really
implemented, but I fear that the pro-
visions of the Bill wi]] be overtly
and covertly violated by the corpo-
rate sector, I am apprehensive of
it, but I wish this Bill all success.

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI P. SHIV SHANKAR): Mr.
Shamanna hag moved an amendment
to the motion for consideration on a
very singular ground, He says that
so far ag the Secretary of a com-
pany is concerned, he is attached to
one company, and that in this respect
the Chartered Accountants and the
Cost Accountants are different. While
conceding that the Company Secretary
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is the kingpin of the corporate sector
and that he hag to deal with com-
plex problem, he has moved a mo-
tion for circulating the Bill for elicit-
ing public opinion thereon by the
15th July, 1980. After giving
anxioyg consideration to his argu-
ments, I do not think theré j5 any
valid reason for accepting the amend-
ment on the sole ground that a Se-
cregary is attached to a particular
company and, therefore, having re-
garq to the duties that he has to
perform, the public should express
themselves on this. I do not think
there js any necessity at all

It i highly gratifying that the Bill
has received support from all sections
of the House, particularly from the
opposition. Two friendg from the
opposition, Shri Sunil Maitra and Shri
Narayan choubey, have supported it.
Shri Maitra hag raised an important
issue. He has asked whether it is
the intention that only trained per-
sonnel should be brought out of this
Institution.

While conceding that the Secretar-
ies have got to face very complex pro-
blems in the management of the cor-
porate sector, he felt that if only
traineq personnel are to be produced,
then perhaps, his approach was thot
there would not be dynamism in t.he
persons concerned. This is the in-
ference that I was drawing from what
he was trying to  argue. The very
fact that the Company Secretary is the
Kingpin in the administration of the
corporate sector and since he has tou
deal! with the labour, management and
diverse problems, it is all the more
necessary geeording to my thinking that
he should be a trained person and what
we are trying to do is already in exis-
tence. There ig an institution which
holdg the examinations for company
Secretary gnd the qualifieq persons,
even now, have to be employed in a
company which has a capital of more
than Rs. 25 lakhs. We are only giving
statutory recognition to the present
conditiens that gre prevailing. I may
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1 may say that having regard to this,
it is absolutely necessary that we
should have more trained persons. It
is possible that in due course of time,
trained - company sectetaries may be
appointed ih the companies with less
than a capital of Rs, 35 lakhs also.

While reading Clause 16 (5), dealing
with the examinations, Mr, Maitra did
feel that the Government is not pre-
pared to accept the obligations to he
on the Committees like Examination
Committee. The intention is that so
far as clause 16 (5) is concerned, the
Govt, would not like to interfere
with the ordinary working of the In-
stitute. The Examination Committee
is sought to be given independent
status so that the autonomy of the
Institute including the Examination
Committee could continue. By ap-
pointing a person or by nominating a
person to the Eamination Committee,
we would be inviting an uncalled for
criticism that we are interfering with
the working of the Examination Com-
mittee of g purely professional body.

So far as clause 35 ig concerned,
Mr. Maitra is well aware that thig is
a residuary clause, which, generuily,
the Government keepg on to itself so
that if a situation arises where there
is a possibility of breakdown in the
working under the  Act, neces:ary
directions could be issued. It is just
like what is called in the language of
interpretation ag ‘Henry VIII’ clause,
8o that the residuary power is kept
with the Government to issue certain
directions, as and when necessary, for
the purpose of proper working of the
provisions of the Act.

SHR] SUNIL MAITRA: My expe-
rience is otherwise. It become a re-

gular feature ang ultimately manda-
tory.

SHRI P. SHIV SHANKAR: Experi-
enceg do differ, Mr. Maitra. On read-
ing clause 18, with respect to the
finances of the Council, Mr, Maitra was
of the view that the companies should
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be forced to pay to the Council. On
reading Clause 18, I feel that the
Council can have sufficient finances if
various sub-clauses of Clause 18 are
reckoned. If however it is going to
be our experience that the Council
will fall short of money, on such an
occasion, I can assure Mr. Maitra, that
we will certainly come forward with
an amendment, if need be. But as of
today, we are satisfied that Clause 18
properly protects the nterests and
that proper finances could be raised,
with regard to Clause 18 itself.

17.00 hrs,

I am also greatful to Mr. Narayan
Choubey who supported this Bill gene-
rally subject, of course, to his proviso
that what Mr. Maitra said has got to
be taken into consideration. Since I
have already made my submissions
with regarq to the points raised by
Mr. Maitra, I do not think I should
separately deal with the arguments
advanced by Mr. Narayan Choubey.
While he was appreciative of the Bill,
he felt that the private sector may not
allow the provisions to work in all
their entirety, in the spirit in which
the provisions of the Bill are incor-
porated. This is an apprehension.
Once the Bill comes on the stalu'e
book, I must say, the apprehension
may not be well-founded. It is possi-
ble that some interested parties might
try to by-pass the law, but, obvious-
1y, they must also be prepared for the
consequences which  follow when the
law takeg its own course.

Having regard to the submissions
that 1 have made and since, generally,
all the Sections of the House seem to
be in favour of the Bill, I request that
the Bill may be takn up for considra-

tion.

MR. CHAIRMAN: Is Mr, Shaman-
na withdrawing or pressing his amend-
ment?
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SHRI T. R. SHAMANNA: I want to
tal_::e' an  assurance from the hon.
Minister anq then withdraw it.

SHRI P. SHIV SHANKAR: There is
no necessity to elicit public opmnion.
What assurance can I give?

SHRI T. R. SHAMANNA: I do not
want to belittle the importance and
the urgency of the Bill being brought
on the statute book. The only thing
I am concerned with is that the Bill is
yet to have certain provision which
will be in the interest of the ccmpany
management. We can still think of
something better. I think in the
course of six monthg or one year, when
we have some experience, the hon.
Minister will be convinced of other
difficulties and taking them inic con-
sideration, I hope he will bring for-
ward another amendment, if neces-
sary. With that hope, I do not want
to presgs the amendment.

Mr. CHAIRMAN: Has Shri Shaman-
tna the leave of the House tp with-
draw his amendment?

HON. MEMBERS: Yes,

Amendment No. 1 was, by leaye,
withdrawn

MR. CHAIRMAN: The question is:

“That the Bill to masge-~provision
for the regulation and development
of the profession of Company Sec-
retaries be taken into consideration.”

The motion was adopted
MR. CHAIRMAN: The House will
now take up clause-by-clause con-

sideration of the Bill. There is no
amendment to clauseg 2 to 39.

The question is:

“That Clauses 2 to 39 stand part
of the Bill.”

The motion was adopted

Clauses 2 to 39 were added to the
Bill.
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MR. CHAIRMAN: To the  First
Schedule and Seconq Schedules there
are no amendments. The question is:

“That the First Schedule and the
Second Schedule stand part of the
Bill”.

The motion was adopted
The First Schedule and the Second
Schedule were added to the Bill.
MR. CHAIRMAN: The question is:

“That Clause 1, the Enacting For-
mula and the Title stand part of the
BillL”

The motion was adopted.

Clause 1, the Enacting Formula and
the Title were added to the Bill.

SHRI P. SHIV SHANKAR: I move:
“That the Bill be passed.”
MR. CHAIRMAN: The question is
“That the Bill be passed.”
The motion was adopted.

17.05 hrs,

STATEMENYT RE: WITHDRAWAL OF
STRIKE BY LOCO-MEN

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
C. K. JAFFER SHARIEF): Sir, { am
happy to inform the House that a sec-
tion of the loco running staff of the
Delhi Division of the Northern Rail-
way who had resorteq to stoppage of
work from 7th June, 1980 have since
decided to call off the agitation with
effect from the midnight cf 16th June,
1980 (Interruptions).

17.06 brus,
ADVOCATES (AMENDMENT) BILL

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
P. SHIV SHANKAR): Sir, I beg to
move:

“That the Bill further to amend
the Advocates Act, 1861, be taken
inte consideration.”
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This Bill is a short one and 1 Lope
a non controversial one. One of the
amendments sought to be made by
thi: Biil to the Advocates Act has be-
conic necessary to set right an anomaly
which came to light recently. As the
House is aware, the dual system pre-
vailed on the original sides of the
High Courts of Bombay and Calcutta
for several years. In other words, it
was necessary that an advocate should
be instructed by an attorney who alone
was entitled to act on the Original
side. The attorneys were a separate
class of legal practitioners who were
not advocates. The existence of the
dual system which was to be found
only in these two cities in India oc-
casioned a certain amount of contro-
versy. Parliament finally considered
it desirable to do away with the in-
stitution of attorneys so that there
could be a unified Bar and only one
class of legal practitioners namely,
advocates.

In order to give effect to this object,
the Advocates Amendment Act, 1976
was passed, which abolished the class
of legal practitioners known as the
attorneys and the pre-existing attor-
neys become advocates.

However, for the purposes of deter-
mining their seniority as advocates,
their earlier experience ang standing
as attorneys wag not taken into ac-
count. This resulted in the anomally
of very many senior attorneys who had
been practising as such for several
years and were as well qualified be-
coming junior to those advocates who
joined the legal profession very much
later and whose standing in the pro-
fession was less.

The views of the Bar Council of
India were sought on this anomally and
the Bar Council agreed that it would
only be right to give the attorneys
who become advocates an appropriate
seniority having regard to their earlier
standing in the legal profession,
It is, therefore, proposed to amend
sub-gection (3) of section 17 to pro-
vide that the seniority of an attorney

34z
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«enrolled as advoeate shall be deter-
mined in accordance with the date
.0f his enrolment as an attorney.

The other amendment relates to
‘the pre-audience among advocates.
As hon. Members are aware, the
Attorney-General for India, as the
Leader of the Bar, has pre-audience
" over all other advocates. After him,
the Solicitor General and the Addi-
tional Solicitor General for India
have precedence, The work of the
‘Government in the Supreme Court
has considerably increased, and in
.order to ensure that cases are pro-
perly defended, it has become neces-
sary to appoint a Second Additional
Solicitor General. The terms and
conditions of appointment of the
Second Additional Solicitor General
as well as his position in the Warrant
of Precedence are the sanie as that
of the Additional Solicitor General.
His functions are also the same. It
is, therefore, both proper and neces-
sary  that statutory recognition
should be given to the office of the
Second Additional Solicitor General
so that he might have pre-audience
immediately after the Attorney-
General, Solicitor General and the
Additional Solicitor General. 1t is,
therefore, proposed to amend section
23 of the Advocates Act to give to the
Secong Additiona] Solicitor General
a right of pre-audience immediately
after the Additional Solicitor Gen-
.eral and before the Advocates-Gene-
ral of the States.

It may be mentioned ‘hat a Bill for
this purpose was introduced in the
last Lok Sabha, but lapsed.

1 would, therefore, commend ibis
measure to the House.
MR, CHAIRMAN: Motion moved:

“That the Bill further to amend
the Advocates Act, 1961, be taken
into consideration.”

Mr, Vijay Kumar Yadav.
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SHRI XAVIER ARAKAL: (Era-
nakulam): I do support these amend-
ments to Sec. 17(1) and Section 23(1)
of the Advocates Act, 1961,

While presenting this amending
Bill, the hon. Minister has stated two
reasons for bringing forward this
Bill. Omng relates to the Attorneys
and their seniority and the second
part refers to the Additional Soli-
citor General and his right to aud-
ience to be heard in the Supreme
Court. What attracted me in his
speech 1s this—his reference to the
work in the Supreme Court. He said
that since the work is so heavy, it
necessitated the creation of a second
Additional Solicitor General. May I
ask the hon. Minister? Will this in
any way, or how far will it, reduce
the work of the Spreme Court?
If you go through the records of
various High Courts and the Supreme
Court, you will be ashamed to see
that there is a huge backlog of cases
in our country. If that is the situa-
tion of the working in the High
Courts and the Supreme Court, then
what is the remedy to rectify it?

As, far as speedy justice for the
litigants is concerned, I do not wish:
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to highlight all the problems of the
Supreme Court or High courts of
our country since the hon, Minister
himself j5 a practising Advocate. He
knows them. However, 1 will bring
1o his notice......,

MR. CHAIRMAN: Just a minute.
Excuse me. He had been a practis-
ing lawyer but now he is not,.

SHRI XAVIER ARAKAL: Thank
you, Sir. I would Iike to bring ano-
ther point for your consideration.
That is about the court fees, I am
happy to read in to-day’s paper that
the hon. Minister has taken note of
the high rate of court fees in various
high courts and in the Supreme
Court. Another point that 1 would
like to bring to his kind attention
is regarding the dilatory procedure
in the Cr. P. C, and C. P, C. It is
high time that we embark on a sim-
plified procedure so that a litigant
or usually his heirs need not have to
wait to hear the final judgment for
years. It 1s high time to review the
role of courts in a socialist patltern
of society. Though we have inherit-
ed from the past a judicial system,
has it contributed to mitigate the
grievances of the poor people of this
country? Who are the people who
could afford to go to the courts and
get justice?

Therefore, my submission is that it
is high time that we have a second
look at the role of the judiciary In
the socialistic pattern of our society.
The position of the attorneys is tak-
en away gnd their seniority is rese
tored to them by this amendment.
I would like to know how many are
there claiming the seniority ip this
field. This enactment as it says will
restore their senjority. I am not
opposed to that. But, we must also
look to the welfare of this class of
people who have been working day
in and day out for the sake of liti-
gants. HFRave we made any welfare
schemeg for this class of people?
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Prof. Ranga is not happy with my
proposition, it seems, But, 1 being
a practising advocate, know many
of the advyocates are living below
poverty. I am ashamed to say that
happens in our country. There are
many who do not have enough to
buy their own food or send their
children to schools. Therefore, my
submission is this though Prof. Ranga
might not agree with me for it.

PROF. N, G. RANGA (Guntur):
Excuse me. How can you infer it?

MR. CHAIRMAN: He is agreeing.

SHR] XAVIFR ARAKAL: I am
happy that I am getting the support
of senior people. We must look at
the welfare schemes of thousands
and thousands c¢f advocates of our
nation who have contributed enormous-
ly to our freedom  struggle and the
struggle for the enhancement and the
beiterment of the poor in this nation.

With these remarks: [ suvport this
amending Bill, v

SHRI EDUARDO FALEIRO (Mormu-
gao): Mr. Chairman, Sir, as has been
pointed out by the previcus (wo
speakers, this Bill is limited in scope
and it seeks to explain a thing which
is formal in nature. It aims at pro-
tecting the senionty of the attorneys
who have become advocates and aso it
aims to give the Additional Solicitor
General the right of pre-audience over
all other advocates. So, it is a hmited
Bill; its scope is limited and it is ra-
ther formal in nature. It is not right
that the Supreme Court skoould merety
be a rubber-stamp. The hon, Minister,
as I know is a person deeply conscious
of the larger issue ag also he deeply
conscious cf the whole of the law and
in this debate, as mentioned by the
hon. Speaker before me, in this chang-
ing society, I venture to make a couple
of brief and general but yet observa-
tions which are to my mind impor-
tant,

The first observation is in regard to
giving the right of pre-audience {o the
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second Additional Solicitor General
This is not going to solve any of our
problems. There is one problem which
has been engaging the attention or ali
those who are in the legal profession
or those who are interested in the legal
profession, namely, legal aid. It was
in 1976 when this type of spirit came
to the fore that a committee was ap-
pointed under the chairmanship of
Justice Krishna Iyer. He was required
to submit a report on legal aid. Justice
Krishna Iyer did submit a report and
after his submission of the report, an-
other committee was appointed with
Justicc Bhagawati and  Justice Iye:
which also submitted its report and
that report was placed before the Gov
ernment during the Janata rule—the
Janata Government which claimed to
be committed to the upliftment of the
poor—but it did not take any acticn.

Sir, it is highly regrettable that for
the purpose of legal aid in the year
1977-78 one lakh of rupees alone was
allotted when Justice Bhagawati and
Justice Iyer had asked for a crore of
rupees. Even from that token grant of
rupees one lakh not a single rupee was
spent. The same thing happened in
1978-79. A token grant of rupees one
lakh was earmarked but not a single
rupee was spent. It is unfortunate and
it pains me to say that apparently
the Law Ministry at that time was not
at ail keen on implementing any scheme
of legal aid. I am saying so because
the Law Minister has gone on record
saying that though a very good report
1s there but the report is not precise.
What does he mean when Justice
Bhagawati and Justice Iyer had taken
great pains and dealt with the subject
in detail by producing two volumes of
their report appending at the end a
legal services bill. It was an easy thing
for them to get it through but it was
not done. Now, the excuse is put forth
by appointing more committees—inter-
Ministerial and inter-Departmental
committees—and so on and so forth.
Now, this becomes crystal clear that
when you want to delay a government
action ycu appoint a committee. This
was precisely what was done by the
previous government.
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Sir, it has been said and rightly so
that without a nation-wide and well-
organised iegal aid service the judicial
system will continue to be beyond the
. w1t of the indigent. Sir, when more
i 60 per cent of our people come
within the categery of the poor, if you
do not have legal, aid, then this legal
system has no meaning to the large
number of our people in our country
Bir, while we are on the issue of legal
aid we are also on this issue which
has been raised by the Law Minister,
viz., the need to strengthen the judi-
ciary. Here I must make a comple-
mentary remark to the bold steps taken
by Justice Bhagwati of the Supreme
Court. Though Justice Bhagwati took
an extracrdinary course by wrnting
directly to the Prime Minister yet what
he has written is something to which
the Government must pay heed and is
something which comes from a Judge
who is deeply committed to improve-
ment cof the judicial system and our
legal system. He has suggested cer-
tain specific steps to be taken and has
taken great pains in this direction. So,
what he has written to the Prime
Minister must be taken note of by the
government and I am confident the
government will implement the sugges-
tions that he has made. Sir, it is un-
fortunate that this letter of Justice
Bhagawati has created such a hua and
cry among....

MR. CHAIRMAN: Will the hon’ble
Member take some more time?

SHRI EDUARDO FALEIRO: Yes.

MR. CHAIRMAN: Then ycu continue
your speech tomorrow. Now, the 1Iouse
will take up the next item on the
agenda. Before the next item is taken
up, the Minister of Parliamentaty
Affairs, Shri Bhishma Narain Singh,
wants to make a submission,

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS (SHRI BHISHMA
NARAIN SINGH): Mr. Chairman, Sir,
I just want to make a submission. If
you can give us just a few mnutes
more,—this is a small Bill,—this Bill
will be passed.
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MR. CHAIRMAN: No, no. Haif-an-
hour discussion is there.

SHRI BHISHMA NARAIN SINGH:
Half-an-hour discussion could be taken
up after this. That will come. I have
no objection to that.

MR. CHAIRMAN: Is it the consensus
of the House? If so, 1 have no objec-
tion. I think there are some other
speakers alsc.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, the practice we
follow is this. You take the sense of
the House. If you accede to my friend’s
request.

MR. CHAIRMAN: I know that; you
want to speak; the speaker who resum-
ed his seat has also to speak. I thought
that. .

SHRI BHISHMA NARAIN SINGH:
Actually tomerrow we take up the Rail-
way Budget. You have already fixed
up the time Tomorrow—we take up
Railway Budget for discussion in the
House. This is a very small piece of
legislation: It is my humble submis-
sion that if you give us some time more,
this Bii will be passed. That is my
fhumble request, Sir.

SHRI JYOTIRMOY BOSU: Clause-

by-clause is there:; you have the third
reading.

MR. CHAIRMAN: Should we com-
plete this?

SHRI JYOTIRMOY BOSU: Up to
what time, Sir?

MR. CHAIRMAN: Half-an-hour will
come after this is over.

SHRI JYOTIRMOY BOSU: This is
eating into the half-an-hour discussion’s
time. Already it is 5-32.

MR. CHAIRMAN: Are you also in-
terested in speaking?

SHRY JYOTIRMOY BOSU: Yes. 1
never take more than 5 minutes.
(Interruption). On this Bill, of course
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MR. CHAIRMAN: How much time
do you want, Mr. Faleiro?

SHRI EDUARDO FALEIRA: 3
minutes or 4 minutes.

SHRI JYOTIRMOY BOSU: Please
close it by 5-40 P.M.: that is my request.

MR. CHAIRMAN: 1 take it that the
House agrees to extend the time. Half-
an-hour wiil be taken up after this Bill
is passed,

SOME HON. MEMBERS: Yes.

MR. CHAIRMAN: Yes, Mr. Faleiro,
you may please continue and conclude.

SHRI EDUARDO FALEIRO: I wil
again reiterate the submission which I
have made, that these suggestions
which were made by Justice Bhagwat.
should be taken into account by the
Government. They should take all steps
in the direction of strengthening the
judiciary as stated by the learned jucge.
Such steps as Gevernment decides to
take in its wisdom should be taken. I
must say it here that this letter which
of course is a purposeful letter has
evoked reaction from certain vested in-
terests in the legal circles. It is rather
unfortunate that another judge of the
Supreme Court should come out open-
ly against it.

SHRI P. SHIV SHANKAR: Sir, let us
not discuss the conduct of a Judge, be-
cause, that would create complications.

SHRI EDUARDO FALEIRO: I did not
mention that; I am not on that....

MR. CHAIRMAN: Kindly don't do it.

SHRI EDUARDO FALEIRO: I am not
discussing the conduct: I gm discussing
the actual fact. But as I have said:

MR. CHAIRMAN: Please conclude.

SHRI EDUARDO FALEIRO: Let not
the Government be taken by the
adverse opinicn expressed by some per-
sons in some quarters against the ob-
servation made by Justice Bhagwati.
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PROF. N. G. RANGA: What has he
said?

SHRI EDUARDO FALEIRO: He has
pomted out the need to re-structure the
Supreme Court. He has pointed out the
need to sirengthen the judiciary. He
has pointed out the need to remove ihe
huge backlog of cases which runs into
thousands of cases already. These are
the issues into which the Law Minister
has to go into. The Law Minister, I
am sure, is aware of that—it would
not be necessary on my part to remind
him. He has been one of the pioneers
in the legal aid movement. He has
occupied a very senicr position in the
Legal Aid organisation all over the
country. But, then, Sir, it is necessary
that apart from the Minister and the
Government, the Parliament as such
should also be aware of this. We have
found that these issues somehow get a
very low priority in our parliamentary
debafes. The Demands of the Law
Ministry never come up for discussion
here. On the question of legal zid,
Bills are introduced but they never
come up for discussion.

So, I would request the hon. Law
Minister kindly to clarify on these two
issues. What 1s it that they intend to
do regarding the legal aid specifically
and in the short-term? Secondly, he
has spoken on more than one sccasion
about the task-force or a commttee to
suggest judicial reforms. Now, at
what stage is this proposal and what
are the specifics of this proposal and
what is the follow up action coniem-
plated? I wculd request the hon.
Minister kindly to enhighten us »nd
educate us on these two points,

RV A ML AN TR LI RTINS Wiy S By

SHRI JYOTIRMOY BOSU (Diamond
Harbour): Sir, a journal with inter-
national cxrcxﬂation known as the
Economist, has described the Indian
Judiciary after certain happenings,
about which my friend Mr Faleiro
has just now mentioned,—he has men-
tianed about the letter and withdrawa
of .cases,~+that the Indian judiciary is
8 poodle in the hands of Mrs, Indira
Gendhi. It iz not my saying, it is 2
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quotation from the Eeconomist publish-
el from London.

AN HON. MEMBER: And  you rely
ofi tHosé people ahd their opinicn.

SHR! JYOTIRMOY BOSU: If is
world opinioh, Why should you traxp-
ole that?...... (Interriptions), I am
not going into thHe coaduct of that
gentleman. I am only féeling sorty
for the ignorance of that genﬁlemau
that in this system, nobody come; to
the rescue of the weaker section of the
society. That simple fact is unknown
to that gentleman. His expectation is
that now all the miseries of the Fuman
beings in this country will be over
since such and such person has come
te the helm of affairs—I am unable to
digest that sort of thing..(Interrup
tons). I cannot forget in my life tinié
the argument of the former Attornéy-
General, late Shri Niren De when' he
was arguing about one's right to live
In a democracy. We pretend we have
a democracy. He had to admit in a
court of law that man has no rigni to
hive. If a policeman wanted to shoot
him, and if he asks for the reasons
for his prosecution and for being shot,
it is denied to him..(Interruptions).
That was the centre of his argument.

SHRI MOOL CHAND DAGA {Pali):
Is 1t within the scope of the Bill?
(Interruptions).

MR. CHAIRMAN: Let him fintish, he
promised to finish within five minutes.

SHRI JYOTIRMOY BOSU: Today,
in this country, the rule of law hard-
ly exists. It 1s rule of muscle-power
instead. I can give you a list of cases
if you give me the time. The execu-
tives have been flouting the orders ‘of
High Courts and Supreme Court wﬁﬁ
impunity. I know of oné case,- whéfi"
a person told a District Collector ‘that
he had comritted conteript of cou'tt
he replied: “If you fille © a contempt’
case agdinst me, I will arrest you

under MISA", There are casex 'm:tf
this.". (Interruptions), - Lef

to 'undéistatid thé volume of ﬁﬁ
clides. Mr!"Law Ministér; " you
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kindly enlighten us about the pending
cases in the Hight Courts and Supreme
Court. Justice delayed is justice de-
nied—he has forgotten that. ‘lhey
have inherited all the bad things from
the British and the judicial system 1s
one of that. Ours is one of the most
expensive country as far as litigalion
is concerned.

I had lived in jails in four districts.
I have yet o see g rich man in jails.

Jails have been for poor people and
political opponents. Jails are not
meant for real criminals,

It has been said time and again that
there should be Supreme Court cir-
cujt benches. How on earth can a
man from Kumbakonam Gujarat, or
Dibrugarh come to Delhi and file
appeal against the orders cf the
High Court unless he sells his home
and hearth for filling the pockets of
great legal Iuminaries that you see in
abundance here and outside?

Further, I suggest that the jails
should come¢ under the judiciary. If
you see the figures, the number of
under-trials is far more than the num-
ber of convicts in the jails. The unaer-
trials cannot remain in the rustedy of
those who are a party to the htigation.
That is enough justification for bring-
ing the entire jail system undar the
judiciary. I would suggest and con-
clude that an all-party Parliamentary
Committee should be constituted to
review the functioning of the system as
it is teday, so that the country and
this House should know what we are
inside. With these words, 1 conclude.

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI P.
SHIV SHANKAR): Mr. Chairman, Sir,
the scope of this Bill is very limited,
There are only two aspects as ] have
already stated in my speech and the
hon. Members have chosen to speak
on matters which are generally outside
the amending Bill. They perhaps
thought that it was the Demands for
Grants of my Ministry so that anything
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under the sun could be discussed. I
will not go into the details of what the
hon. Members have said. But on one
aspect, Mr. Bosu seems to have mas-
tered the Economist. For his informa-
tion, I would like to say this much,
that not a single case, either against
Mrs. Gandhi or any of her famiiy
members, has been withdrawn from the
courts, notwithstanding the fact that
she became the Prime Minister, 1 was
the first person to make the statcment
that the law would take Iis course; and
she supported me on that accouni. If
this is an indication, this is a clear
indication, not only of cur faith in our
judiciary, but of its independence. 1f
his Economist have a different view,
it is for him to follow it.

Mr. Bosu has also made a very
sweeping remark about the flouting of
the orders of the High Court; and he
said that we have gone to the cxtet
of threatening that we will arrest peo-
Ple under MISA. But Mr. Bosu should
have this much knowledge at least that
MISA has been repealed. Theretore,
this has no relevance whatsoever. This
only shows how much truth 1s ineie
in his statement (Interruptions).

Generally, all the Members have sup-
ported the Bill. Mr. Yadav has suiC
generally something abecut the judiciary
and the fall in the standards of the
legal profession, and of the courts, and
he has urged for legal aid to be pro-
vided, besides pension for the advo-
cates. It would be very difficult {or me
to dilate on all the issues in a Bill
whose scepe is highly limited. I would
not like to go into the details of what
the various Members said, including
Mr. Arakal and Mr. Faleiro, who have
gone info the question of legal aid, Mr.
Arakal was particular to ask how, by
the creation of the post of a Second
Additional Solicitor General in 1the
Supreme Court, the backlog of cases can
be reduced. If I may say so, the
Second Additional Solicitor Generul's
post was created 4 or 5 years ago. Jt is
not as though we are creating it at this
stage. In fact, the Benches in the

Supreme Court are increasing from
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time to time, Including the Chief Jus-
tice, the strength of the Supreme Court
is 18: and often, 5 to 6 Benches are
constituted. Therefore, the Posts of
Attorney General, Solicitor General:
Additional Snlicitor General and the
Second Additional Solicitor General are
necessary for them to appear before
the different Benches.

I am aware of the concern of the
House regarding backlog of cases, as
also the slow process with which we
had been proceeding cn the question of
legal aid. On the question of legal aid
I will perhaps come before the House
shortly. The matter is at the final
stages, where a committee is being con-
stituted not only to frame umform
schemes for all parts of the country,
but also te implement them. A very
small commijttee is being constitutei—
which will be headed by Mr. .Justice
Bhagwati. They are just finalizing the
terms. Justice Bhagwati is supposed
to be one of the father figures of this
movement from the time he was in
Gujarat. It was the Chief Justice of
India who proposed him for heading
this Committee. I am finalizing the
personnel cf this Committee, as also its
terms of reference; after which perhups
I wil] come before the House to give
the details. Therefore, I am really con-
cerned about it and I really admire the
members for their expression of con-
cern with regard to legal aid and the
backlog of cases. I take note cf them.
There are other infirmities in the judi-
cial system. I am very much aware
of them and we would certainly con-
sider proper steps at the proper time,
not the proper steps at the improper
time as suggested by Mr. Jyotirmoy
Bosu. With these words, I move the
Bill for consideration.

MR. CHAIRMAN: The question is:

“That the Bill further to amend
the Advocates Act, 1961, be taken
into consideration.”

The motion was adopted.
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Group on Cement Industry
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MR. CHAIRMAN: We sghall now
take up clause-by-clause congideratfion
of the Bill There are no amend~
ments to clauses 2 and 3. The ques-
tion is:

“That clauses 2 and 3 stand part
of the Bill"”
The motion was adopted.
Clauses 2 and 3 were added to the Bill.

MR. CHAIRMAN: The question is:

“That clause 1, the Enacting For=-
mula and the Title stand part of
the Bill.”

The wmOtion was adopted.

Clause 1, the Enacting Formule and
the Title were added to the Bill.

SHR] P. Shiv Shankar: I beg to
move:
“That the Bill be passed.”

MR. CHAIRMAN: The question is:
‘That the Bill be passed.”

The wmotion was adopted.

———

17.46 hrs.
BUSINESS ADVISORY COMMITTEE.
FirTH REPORT

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI BHISHMA
NARAIN SINGH): I beg to present
the Fifth Report of the Business Ad-
visory Committee,

————

17.46 hrs,
HALF-AN-HOUR DISCUSSION

Hice LEVEL WORKING GRoOUP ON
CEMENT INDUSTRY

SHR1 JYOTIRMOY BOSU (Dia
mond Harbour): I suppoSe in living
memory never befors such a cement
famine had engulfed the country as
it has today, and 1 change this Minis-
ter that it is an outcome of a cons-
piracy between the big business and
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the government and it is nothing but
& total surrender to private sector and
who are the top-most people, ACC,
Taty, Biila giants and so many others,
Today 88.34 ver cent of the existing
bgn -in capagity is in the hands of
private sector gnd it is an outcome of
lopsided planning of 33 years’ rule of
either '‘Congress, 28 1/2 years or 30 1/2
years and 21/2 years of Janata iule.
The Janata Party followed the princi-
¢s, of Congress and the Congress

P Oéky folloWed the principles of Janata
‘we have got 88.34 per cent of it

m thb hands of private sector. In 1982,
after implementation of a certam
scheme, the private sector will conti-
mue to, own 75 per cent of the built-
in mgac of thha Cement Production,
T do not understang what prompted
the Byling class to do this that al-
though eastern and northern region
consume the largest quantity of
cement yet the Western and the Sou-
thern region produce moare cement.
The eastern region consume 33,64,000
tonnes and the deficit is 3,64,000 tonnes;
the northern region consume 5.36.300
tonnes with a deficit of 2,65,600 tonnes
You, Mr. Congressmen, have been im-
plementing a wonderful planning in
this, country. What is the picture in
the western region. They consume
4 33,800 tonnes leaving a surplus of
1,46,000 tonnes, the southern region
cousume. 4,67,000 tonnes with a sur-
plus of 2,40,300 tonnes. Can any body
explain why a consumer is made to
pay. such a heavy freight for getting
cement, it is as high as Rs. 150 per
tonne for a consumer in Punjab. It
is wonderful planning, We are now
trying to finalise the 6th Plan. A
wonderful set of people, all geniuses,
have fiialised ang executed those plans
land the longest transit, longest lead
for movemvant on an average, comes
to 500 km, The consumer pays for
this Aransport, he pays interest on the
maney and he, pays -for the chori on
the. way, Dr. Chanana is an econo-
mist and. he should tell us what was
thls_.zeg.d ong decade, ago, and how this
deterioration has taken, place and
whg; is !he result? The resylt is
inereased cost occupation of your

Cement’ 60
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much needed transport system, for
your major teansport system  con-
sumes liguid fael for which you are
mostly dependent on imports. 'You
are crealing a crisis. Bottlenecks are
created and the blackmatketeers are
the biggest contributors to this great
demeocratic management. They thrive
and prosper and for them bottlenecks
must be created and artificial scarci-
ties must be created, A bag of ce-
ment costs at the factory gate Rs. 5;
the controlled price is Rs. 25 but the
blackmarket price is anything bet-
ween 50 and 100 and the weight is
10—15 per tent less. Adulteration?
Anything would go nside. That is
the position today. Production in

1979 was 19.5 million tonnes.,
There is no real scarcity. The de-
mand {s 22 millien tonnes. ‘The

gap is 2.5 million tonnes. Yet the rul-
ing class bave been deliberately
keeping 20 per cent idle capacity in
some p.ants, Why? Capitalists know:
if I have to meet sundry expenseg all
around, I shall have to keep a sackful
of currency. That can be done by
creating artificial scarcity. If we can
earn that much by not utilising 100
per cent capacity, why should we do
it? Because capitalist system aims at
one thing and that is profit. Here by
utilising 80 per cent of the installed
capacity, they earn more profit than
they would have earned if they had
utilised 100 per cent capacity, I am
charging this government, the crisis,
the famine of today is the creation of
the big business and the ruling party.

There are two sick plants: Jaipur
Udyog and Dalmia Dadri, The install-
ed capacity is 12 lakh tonnes per
annum, I should like the hon, Minis-
ter to tell this House of the effective
sleps, if any, his department has
taken. I know there are a lot of peo-
ple who like to take an evening out,
to have perquisites. We should like
to know precissly who ig flourising on
this, how this is being distributed,
how,, the. benafits are going between
Udyog Bhavan and the factory, What
steps did you take to see that facto-
ries did notf ramain idle and preduced
their maximum quantity? Dalmia
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Dadri became sick in 1973, eight years
ags. 'The owners siphdned mare than
Rs. 2 crores, | &in told, to their bis-
cuit ihdustry which was low-priority
more-profitable srea. Is it a fact,
Mr, Industry Minister, that C. B. I.
enquiry is going on against them be-
cause they committed a fraud? Yet
there is no production. In North
India, and Himachal, Rajasthan, parti-
cularly in Himachal, there are large
deposits of raw materials, limestone.
But in the last ten years only two
plants have come up—Rajban and
Udajpur., Why is it s0? Who are
stopping others? This must be probed
into, Hardly anything hag been estab-
lished in the last five years, hardly
anything. In Eastern Zone from where
you come only one cement plant has
come up, although there is enough
scope. Assam and Arunachal have

been 'insisting repeatedly for new
plants. Nothing has been done. We
must have an explanation from the

Minister as to why their requests and
insistance have been set aside.

There are large deposits of lime-
stone in Purulia and Dolomitic Lime-
stone in Jaintia Hills. Studies have
shown that by benefication limestone
could be converted into a good raw
material. This could be easily arranged
by giving subsidy. It will be a wise
move—adjusting freight pool subsidy
for transport of cement from those re-
gions. You give that money—what
you are wasting on 500 kilometre
lead—and allow those limestones to
be used. It is not the mecney, Dr.
Chanana, the question is you do not,
have enough transport system and
you are fully dependent on imports.
This year, oil bill may touch Rs. 7000
crores, Most of the export earnings
will go in their pockets and together
with that high subsidy that you are
paying for exmorts.

For these two projects ‘bench scale’
tests have been made. These have
been féund guccessful. Dr, Chanana
may kindly tell the House have you
obtained patent for this also or not?
Pleage tell “us after doing the ‘bench
scale’ tesis whieh proved to be success.
ful, after taking patents, why are you
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not exploiting it commercially, indus-
trially? Why? Have Jains forbidden
you? Have JR.D. Tata and Birla
forbidden you—that if you enhance
the quantity they would not be able
to sell cement at Rs. 75 a bag, 15 per
cent weight less, Is it that? What
is it? Kindly tell the House about it.

Besides this an ocean of blackmar
keting, Mr, Chairman, is there. As®
for Blackmarketing, the extent of it
cannot be described in my language
any longer, Ask any Member jn this
House, to say that there is no black-
marketing in cement. There is short
weight. 1 know within the Tata Group
itself there was correspondence, whene
A C.C. people were told by Tatas and
other groups—we have weighed bags
and we found them  short-weighed.
The myth of the House of Tatas has
exploded many times about it. The
czment is not only short-weighed, I
will come to something which will
jstartle you, The Minister should tell
this House frankly and freely and he
should not hide anything—have you
not approveq ‘Possolanic additives’
like brickbats, fly ash, silica upto 15
par cent? Is it not a fact that brick-
bats have been agllowed to be mixed
in the cement? Therefore, you get
cement of rad colour today, sometimes
iof pinkish colour., They are even
mixing Kkiln dust, clay of limestone.
That is why, precisely the other day
a multistoreyed building collapsed in
Karnataka which took a toll of hun.
drads of lives, The cement has be-
come a standing scandal of this coun-
try today. Then there is faulty
packings, leakage in bags which is
deliberately done.

18.00 hrs.

I would like the Minister to tell the
House about this: You have given a
directive about the ratio of old and
new gunny bags. But you have
never said as to how many times an
old gunny bag could be used. You
have no answer to this question: What
ig the enforceament machinery you have
got to ensure that your directives are
carrie§ out by the cement planta?
You have none at all, So, it jg all
in the hands of the cement producers.
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Kindly tell us, what percentage of
cement production the producer has
the freedom to sell in the open mar-
ket to chosen customers, ie, normally
in the black market? You have allow-
ed it. Kindly tell us the percentage.
I will shew you how the eastern re-
gion—West Bengal—has heen discri-
minated. I have got figures:

Name of Population Averase  Allocat' nn
State as per  daily of no. of cement
1971 cen- factory in
sus (in workers  first qua-
crores) (In thou- ter of 1980
sands) in metric
tonnes
. lakhe
West Bengal 443 870 2- 86
Gu_i wrat . 2'67 527 3.301
Mahara- ]
shtra . 5.04 1069 s 4,35,000
Andhra
Pradesh . 4.35 304 3.93
Tamil Nadu 4.12 499" 3.:8

Previously imported cement was
being made available for supply in the
State of West Bengal, which has got
@ public distribution system, It is not
known why this has been disconti-
nued. Allocation of imported cement
is of considerable help in the present
situation when adequate number of
‘wagons for movement from the
cement factories are not available. I
conclude by appealing to the Chair
that th Minister be asked to give re~
plies to each and every point t-at ]
have raised,

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): Sir, I ap-
preciste the hon. member's bhasic
preciéte the hon. merber’s basic
question that he raised for tcday’s
discussion that the reply given by me
to his Question 332 was not salisfac-
tory. I presume that the hon. mem-
ber wanted that both the question
and the reply should have been draf-
ted by him. Unfortunately, that is
not possible, because when a question
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is put to a Minister, he has to depend
on the factual data for the reply, So,
all the replies given to his Question
332 were factual and they were based .
on statistics, 1 would not like to
repeat all that. All the information
asked by him was supplied to him in
r2ply to Question No, 332.

Now the pointg raised by the hon.
Member are also interesting although
they have nothing to do with the hasic
question, It is a very interesting
issue that he has raised. For example,
the first issue 1s the allocation and
planning of cement industries. 1 am
glad that in 33 years he did include
the three years of the Government to
which he was a Member,

SHR] JYOTIRMOY BOSU: T was
not a member,

SHRI CHARANJIT CHANANA:
You were sympathizing with them.

SHR] JYOTIRMOY BOSU: It was
like your Party supporting the Charan
Singh Government,

MR, CHAIRMAN: So, he will be
called a supports.

SHR]I CHARANJIT CHANANA:
The hon. Member has raised the gues-
tion of location of cement industry
in tha country during the period al-
though the location was already regu-
lated,

There is aiso contradiction in his
rpeech when he mentioned the loca-
tion of cement industry in the eastern,
western, scuthern and northerpn sec-
tors. I would only request the hon.
Mamber to check his speech which
he has given ang correct the contra-
dictions raised by him in that.

I now come to his division where
he says that 88.33 per cent of the
cement industry is in the private sec-
tor. Unfortunately, that is not true,
If he wants, I can give him the data
a'so. The operational capacity in the
public sector is 2,90 million tonnes
out of the installed capacity of 24.02
million tonmes and out of the capacity

sanctioned. ... .,
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SHRI JYOTIRMOY BOSU: What is
produced today?

SHR] CHARANJIT CHANANA:
There are two terms, One is the
installed capacity and the other is the
sanctioneq capacity, The hon. Member
knowg it better because he has the
economic  intelligence of a very
puperior nature,

Out of the new capacity sanctioned
i.e. 28.8 million tonnes, 9.17 million
tonnes is in the public sector. This
would come to more than 30 per cent
of the new capacity.

SHRI JYOTIRMOY BOSU: When
will it comc? 1

SHRI CHARANJIT CHANANA:
The planning is not dene for yester-
day; planning is always done for to-
morrow to come., Now, the take off
stage is very fast after we got rid
of the bottlenccks createq by  his
friends.

The hon, Member has talked of
transportation and other bottlenecks.
The major bottleneck as far as the
cemeent industry is concerned, unless
you include the God of rains, Indra-
devta, also as one of the conspiratioi
of having created the bottleneck, is
the situation in the coal mines whicn
the hon, Member knows better, and
the resultant factors which are crea-
ted by that, The infrastructure
which was heavily damageq is being
repaired by wus.

As far as cement production is con-
cerned, this is one industry where the
capacity utilisction rate is the highest.
The hon. Member’s remarks are very
interesting. I do not want to make the
private sector as the hero. But I am
only shocked to hear the Member who
belong to a Party which is supposed—
theoritically at least—to be committed
to the public sector, having not talked
the good points of the public sector at
all, where he has criticized the mal-
performance,

In West Bengal State to. which he
longs, what is happening there? In
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fact, he must search his heart and find
out as to what is happening there.
Now, we in collaboration with the State,
are putting the whole economy in ordegr.

MR. CHAIRMAN; And you are going
to help him in searching his heart!

SHRI CHARANJIT CHANANA:. The
major bottlenccks today in the cement
includes supply of coal gnd which in-
dustry or all the industries in the pri-
vate sector or the public sector—have
been the pottlenecks of energy which
includes supply of coal and which in-
cludues supply of power also. In this
very industry actually the under utilis-
ed capacity which was only 13 to 20 per
cent has, in fact, gone up today. The
capacity utilisation today is 67 per cent.
Now, the capacity utilisation is low. If
you talk cf the average of other in-
dustry, this might appear to be an at-
tractive one, but as far as the cement
industry is concerned, the capacity utli-
sation touched 90 per cent also. Here,
if you accuse the private sector, I will
be welcoming the instances that you
bring that they are increasing the
under-utilised capacity of their units.

SHRI JYOTIRMOY BOSU: What
about scarcity and blacckmarketing of
cement?

SHRI CHARANJIT CHANANA: I am
coming one by one to the points raised
by you. I have talked of the bottle-
necks, Now, let ug see how we please
the God of Rains so that he removes
the bottlenecks, You and I will sit to-
gether and I would learn  lot on this.

The figures that the hon. Member has
given—22 tonnes, 95 tonneg and a gap
of 2.5 million tonnes—are old figures.
Let us talk about the main projections
and the existing position today. The
gap is much bigger than what you have
talked of and we are working on a war
footing to bridge that gap. (Interrup-
tions). I like the hon. Member in the
matter of trick of statistics. The sta-
tistical tricks are very interesting and
I am not resorting to them at all,
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Now, the hon. Member has talked of
the two units of the cement factory.
Whatever he is saying is anything but
corpect and we are, in fact, very
seriously taking opinion in these cases.
For what we have inherited we are not
responsible, we are pot alsp holding you
responsible. It is a matter of time and
we are still trying to cure them.

‘High Level Working

Now, the hon, Member talks og black-
marketing, I am sure and I can assure
you that in respect of most of the States
coming under our Party we have al-
ready advised the Chief Ministers of
thoge State Governmetns to see to that
Sihce the hon. Member must be know-
ing, the ditribution of cement at retail
level is with the States. Yoy know the
allotment pattern of cement.

SHR; JYOTIRMOY BOSU: What is
the basis? How do you discriminate
between one State and another.

SHRI CHARANJIT CHANANA: 1
have only to correct your data. For
example, if you are talking of West
Bengal, you will check up with your
Minister concerned who came to me....

SHRI JYOTIRMOY BOSU: Telex,

SHRI CHARANJIT CHANANA: 1
would also show  you the letter
received by me 1 will tell you the
date also. The Minister came to me
ang I saw to it that the cement is allot-
ted to there will. You will have to check
up with them and verify what I am tell-
ing you on the floor of this House that
the West Bengal Government, whern
was approached had a problem of
movement, which is what my Ministry
is also saying and we say to it that it 1s
not only the letter of allotment to one¢
cement tnctory, we also saw to the
movement part of it. So, I would re-
quest you to kindly check up on that.
Even then if ycu have any problem,
even after the allotment of cement,
eveén affer our having made efforts for
the ‘moverient, we still welcome any
Stdte comlilg to us with the problem of
cement. 1 will give an example—for
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example, the allotment of 10,000 tonnes
of cement to Jammu & Kashmir ahen
they had a problem. We have catego-
ries of cement requirement of States
whigh do not excludue any State in the
country at all. Whenever there ig an
emergency requirement, we see to it
that we supply cement to them,
For example, we give cement for pre-
vention of floods,

He talked about shortage of weight
and faulty packages. Wherever that is
there, we make periodic checks, The
Cement Research Institute has be2n
asked to do that, and we have already
started with a few mills. In other
cases also we will do it in due course.

As far as mixing and red colour are
concerned, that is more in the beauty
of hig speech. In the actual cement, it
is not like that at all. The mixtures
that Government is permitting are
technically feasible and viable.

SHRI JYOTIRMOY BOSU; What is
that, kindly tell us.

SHRI CHARANJIT CHANANA: Do
you wanl to know the formula?

SHRI JYOIRMOY BOSU: What is the
percentage of bricks, silica etc.

SHRI CHARANJIT CHANANA: It is
not like that. There are sets of per~
mutations and combinaticns which are
allowed, based on the tests and reporis
of the Cement Research Institute. So,
unless you put 5 question as to how
much brick comes from which brick
factory, I will not be able to say at
all,

MR. CHAIRMAN: All that cannot be
explained now. Let us keep an eye on
the time also.

SHRI CHARANJIT CHANANA: 1
would only say that the mixtures that
particular units are gllowed are subject
to techpical testing and technical :p-
proval.

The hon. Member has tglked about
the percentage 6f cement allowed to
the cement producers, They can only
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use two per cent of their production,
and that also for self-consumption.
They cannot sell anything without the
permission of the Cement Controller.

About the other perentage, I am not
in touch with what he calls the black
market The hon, Member would know
it better, but I can fell him that the
trenq in the black market of all the
essential commodities, which was up,
is now coming down. It will come to
zero, then we will talk about that.

I have replied to all the points he has
raised.
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MR. CHAIRMAN: The House stands
adjourned to re-assemble gt 11 A.M.
tomorrow,

18.28 hrs_

"The Lok Sabha then adjourned till
Eleven of the Clock on Tuesday, June
17, 1980/Jyaistha 27, 1802 (Saka).





